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LOK SABHA DEBATES 

LOK SABHA 

Wednesday. March 26, 1975/ Chuitra 
5, 1897 (Saka) 

The Lok Sabha met at Eleven oj the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Investigation into the Death of Shri 
L. N. Mishra 

"504. SHRI N. K. SANGHI: Will 
the Minister of HOME AFFALRS be 
pleased to state: 

(a) whether it is a fact that accord-
ing to news appearing in Blitz dated 
the 1st March, 1975, the CBI has been 
able to achieve a break_through in 
the investigation into the death of 
Shri L. N. Mishra; 

(b) whether it is also a fact that 
Shri L. N. Mi.:;hra's killers have been 
arrested; and 

(c) if so, details of progress made 
in this reeard? 

THE MINISTER OF HOME 
AFFAIRS (SHRI.K. BRAHMANANDA 
REDDY): (a) to (c). The Central 
Bureau of Investigation have arrested 
five persons suspected to be involved 
in the crime. One of them has also 
made a confessional statement before 
a Magistrate after arrest. Further 
'investigations arel in pTogress. It 
will not be in the interest of investi-
gation to disclOSe further details at 
this stage. 

SHRI N. K. SANGHI: Sir, it has 
been stated in the answer by the Home 
Minister that it will not be in the 
interest of investigation to disclose 

153 LS.-l. 

further details. I would like to draw 
his attention to the report which aP-
peared in the Blitz, which has been 
written by Mr. -RaghavBn, from the 
Delhi Bureau, who has been awarded 
the 1974 Durga Rattan award. He has 
given more details. He has· given 
other details like the names of the 
persons, how it happened, how they 
have been nabbed and all that in-
formation. I would like to know 
from the hon. Minister whether the 
account which has been given in the 
BZitz about the arrest of these per· 
sons, how they have been nBibbed etc. 
is substantially true or not? 

SHRI K. BRAHMAN ANDA 
REDDY: Sir, it is very difficult to 
say that. Some portions of it may be 
true. 

SHRI N. K. sANG HI: Sir, three 
persons, namely, Arnar Kumar Thakur, 
Shivlal Sharma and Uma Kant Jha 
have been arrested in this regard, 
according to the report and Amar 
Kumar Thakur has made a confes-
sional statement before the Magis-
trate. I would like to know whether 
the statement has been accepted by 
the Magistrate, and whether Govern-
ment have launched prosecutions 
against them? 

SHRI K. BRAHMANANDA 
REDDY: Sir, Amar NBth Thakur has 
made a confessional statement and 
after giving necessary warnings, the 
Magistrate has recorded 'his on ~s
sional statement. 

q) aet:t ~ i!illiiqdl : iT Ol;"ffl' 

flf7\l;;rT ~ "U: ~  ~ • ~ "1'::1('-
;ftm- ~ ~ qoq ~ ~ q'1' Ifl11' ~ 

~ ~ fit;I:ft ~ , , l'l'  <rnl q ~ ''l 
'{l , ? 
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SHRI K. BRAHMANANDA 
REDDY: They are still under investi-
gation. 

""" ~ ~  iii I\iIq41 : it t:!<fi 
~~  Iifil:W'rr 'i ~  ~ I ~ ('" .. r.n: 'fir 
~ :f ~  ~ it ~ ~ if; ~~ 
~ i ~ 'if i~ T lJ'l.tr I:fT t:!!fi ~  rtf IfiT ;; r;r 

~ IIfil: ftf; i!I1 ~ ~  ~ ~ l i'l l  ;;tf\' ~ I 

IlfiI" m ~  ~  !fiT ~ ~~ ;rr;;T 

s ~ ? ~ ~ "f"f ~ ~ ffi" ~ ct« 
~  lJC1T fl!f." "'1: ~' 'i ~ i  ~ ~~ 

~ ~  

SHRI K. 
REDDY: There 
r said that those 
investigation. 

BRAHMANANDA 
is no contradiction. 
matters were under 

SHRI ATAL BIHARI VAJPA YEE: 
Are you satisfied with the reply? In 
the other House it was clearly stated 
that the persons who had been arres-
ted had nothing to do with the Com-
munist Party of India. If the investi-
gation was still continuing, how was 
that statement made in the other 
House? 

110ft ~  ~ ~ ~~ ,, o i

fmr ~~ '~'  ~ 'Ilfra ,~ '  ~  ~ ' ~ i ~ 

~ ~ ~ ii  ~ i ~ fIJi ~~ ;m 
IIfi't!" ...,. ~ it; ~~ q;if ~ ~  ~ n 

WflI' ~~ i i ~ irf'U ~ ~  ~' in  

I'ru ",foc,"'" iii ~ ~q  \r.f!fiT ~ , m 
llfili i!'I"IIfi ~  ~ m Itft" ~ ' ,  ~  

SHRI K. BRAHMANANDA 
REDDY: You are aware that the 
CBI is investigating into the matter 
aided bv the State CIiD. You are also 
aware that the Bihar state Govern-
ment haVe appointed a medical com-
mittee and yOU are also aware that the 
Central Government have appointed 
a commission under the Commission 
of Inquiry Act headed by .Justice 
Mathew. 

SHRI KRISHNA CHANDRA 
HALDER: Is the hon. Minister aware 
of the fact that one of the witnesses 
giving evidence before the Mathew 
Commission said that some of the 
Congress MLAs were involved in 
L. N. Mishra's murder? I want to 
know categorically whether it is a 
·fact or not. 

SHRI 
REDDY: 

K. BRAHMANANDA 
I do not think so; I have 

no information. 

WELCOME TO G,D.R. PARLIAMEN-
TARY DELEGATION 

MR. SPEAKER: Hon. Mem'bers, I 
am very happy to welcome the lea-
der of the GDR Delegation, Parlia-
mentary Group who are here, who 
are on their way to Colombo; they 
are: Mr. Herbert Sechner, Mr. H. 
Knoppe, Mr. Wolter and Mr. H. 
Petermann. 

They are our great friends and I 
welcome them On behaU of all of you. 
We wish them. a happy stay; it is only 
for a day. I wish they had stayed 
longer. They are welco'me to our 
Parliament. 

Priority to Projects to be set up in 
Tamil Nadu in 1975 

·505. SRRI M. KATHAMUTHU: 
Will the Minister of ENERGY be 
pleased to state; 

(a) 1n view of the Budget priority 
[or 1975-76 for energy, irrigation and 
fertilizer, what projects Government 
are going to set up in order to fulftl 
this in the State of Tamil Nadu in 
1975: and 

(b) the details thereof? 

THE MINISTER OF ENERGY 
(SHRI K. C. pANT): (a) and (b). 
A statement is laid on the Table of 
the HoUse. 
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STATBMENT 
(a) omd (6) 

(A) Power 
I. K'll1a!l Hyjr.)-electric proiect Stage IV . 

2. lli~  Hy l~ le i  Station 

3. E"l'1 lre Tllerma,l Pow.;r Station 

4. Tu'-icorin ll~ a,l Power Station 

S. Kl\p"k'cun ~ i  Pow.;r Station 

(B) Coal 

1 x 60+ I x50 MW - 110 MW 

1 X3S MW 

IKIIOMW 

1 xU)() MW 

2x23S MW 

... 35 MW 

110 MW 

U)() MW 

4'70 MW 

E , ln~ n JfNej {.:li L' g lite in~s to an ultimate capacity ('f6 . 5 million tonnes. 

{C) lrrigtl!ion 
l\.Iljor 

I. Pdram',ikulam A1iya,r 
2. Clirrar Patnamkal 
3. M ,li~in  Vaigdi C'lannels 

Mgaium 

I. Gvmukhi Nadi 
2. Runa Nadi 
3· Gltanl ~se oi  
4· M'mimu'ha Nacti 
S. ParaPPllar R "":servoir 
6. C~inne  
7. Palar Porp:J.nrlala 
8. Tllandarai A'1icut 
9. R ~s o a i n of Nandan Channel 

10. KUU?i'3 Nilrlhi 
I I. Pillav.1u'ckal Project 
12. Pa'1'1'1nl!ir 
13. Muu 1ha N!ldhi 

(D) Perlilizer 

B'<;'lT;ion of ll'a~ F=rlilisers Ltd. 

t SHRI M. KA THAMUTHU: In the 
statement an irnortant scheme like 
the modernisation of Cauvery region 
is not inclUded. I want to know the 
reasons for it. Secondly. there is 
reference to expansion of Neyveli 
Lignite Mines. Have the Government 
accepted the proposal Or going to 
impleT11ent the proposal of the second 
mine C'llt? 

SHRI K. C. PANT: So far as the 
first question is concerned, I have 
given details of the majOr and medium 
irrigation scheme. I shall have to 
~ ain from the Irrigation Ministry 
wheCner the Cauvery Delta Moderni-
sation scheme forms part of these 
schemes or not. I cannot say whether 

I 

! 
I 

Addirional irrigatien 
porisnritll durill/! 1975-76 

9750 hc:ctans 

BOrne 0'( the medium schemes are not 
part of that scheme; yoU can say about 
It; I am not SUre about it; I wllJ have 
to find out. 

We are nOW considering the ex-
panSoion of Neyveli Lignite Mines first 
to a level of production of 4.5 million 
tonnes a year and then subsequently 
to a level of production of '6.5 million 
tonnes and the esttrnate that ha. been 
framed on the basis of 197475 prices 
is of the order of RII. 87 crores or 110. 

SHRI M. KATHAMUTHU: In the 
etatement I find there 1s nO mention 
about tappin" subsoil water. I hope 
the Tamilnadu Government had aent 
many proposab relardlng tapping of 



7 Oral Answers MARCH 26, 1975 OTal Answers & 

subsoil water especially in the dro-
ught prone areas like Ramanatha-
PW'am district. Was any action taken 
on such proposals? 

SHRI K. C. PANT: There have 
been discussions here in the lann~ 
Commission on the proposals of the 
Tam.iInadu Government and a work-
ing group had discussed those matters. 
I find that for the continuing schemes 
which include multi-purpose river 
projects major projects and medium 
schemes-I have full details here-
the recommendation of the working 
group was a htt]e more than the pro-
posal of the State. In other words 
for a11 the schemes which I mentioned 
the Tamilnadu Government had pro-
vided an outlay of Rs. 660.55 lakhs 
and the recommendation of the work-
ing group was Rs. 738.29 lakhs. The 
recommendation is a little more. But 
for the new schemes the Provision is 
slightly less than what was suggested 
by the Tamilnadu Government. 

SHRI P. VENKATASUBBAIAH: In 
the statement there are two central 
projects-Neyveli Lignite mines and 
Kalpakkam Atomic Power Station. 
Crores of rupees had been sunk in the 
Neyveli Lignite Projects but lignite 
could not be unearthed for genera-
tiOn of electricity. What were the 
reasons which prompted the Govern-
ment to sanction Rs. 87 crores for this 
projed which will not be profitable? 
Secondly. thege are central projects 
and all the States especially neigh-
bouring States in the South have got 
a right to share power generated from 
those two projects. In the light of 
thRt. I should like to know the re-
action of the Government, whether 
p<!wer will be supplied to other States 
also, as had been PQinted out by our 
Prime Minister while speaking about 
the Kalpakkam Atomic Power pro-
jet't sometime back! 

SHRI K. C. pANT: The main rea-
son fOr Neyveli Power station not 
generating to its capacity or not being 
able to utilise its installed capacity 
had been the inadequate quantity of 
lignite that was supplied. Utillitation 

of that capacity depends upon the 
ability of the mines to prodUce more 
of lignite. This project is designed 
to increase the production of lignite 
and that alone can help utilise the 
installed power capacity. This is the 
rationable behind this scheme. 
Secondly, power from the central 
projects will be supplied to all the 
States in the region. That is true 
of all central projects. We are not at 
present specifying the exact amounts 
of power to be allocated. It will de-
pend on the formula ultimately evol-
ved 'for the distribution of power 
from central projects. 

SHRI N A WAL KISHORE SINHA: 
In view of the budget priority for 
schemes for generation of energy, may 
I know whether Government propose 
to set up super thermal power sta-
tions at coal pitheads and if so, which 
are those schemes to he taken up in 
1975-76? 

SHRI K. C. PANT: Government do 
want to take up so-me super thermal 
power statiOn schemes. i.e. projects 
Which would generate more than 
1000 MW in one station at or near the 
pitheads. We have formulated four 
schemes for four regional grids in the 
country in the north, south. east and 
west. These have been discussed with 
the World Bank. Until the discus-
sions are finalised and We know how 
muC'h money is forthcoming, I cannot 
say how much provision will be avail-
able for 1975-76. 

SHRI NAWAL KISHORE SINHA: 
What are the four places where they 
will be lOCated? 

SHRI K. C. pANT: NeyveIi in the 
south, Korba in the west, Sangrauli 
jn the north and Farakka in the east. 

~~ ~n ~'~ 
~ ~ 'fl ifm gIRT ? 

~ ~ ~ "'tiI .. ,q : ~ 'f, ... ;:fIq 
J:irit ~ ~ ~ ~ i ~ f1J; <:rf4f<=t Ofl '! 
it ~ ~ qf(l'4"'\3i"11 ~ ~ 
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iiIT ~ &' ~~ 8 7 ~ , m ti';i 'ffGf 
~ it?r ifT'ff '~ ~ ~ ~  g'>lT ~ I 

1I'l[ ~  :ifGI" ~n n  ~ 'li, oOi C!flI"r 
~ ~~ ~  ~l  lfI4"T 'IT f'fi' ~~ G'l: 
~  ~li  ~ i ~  ? Cf!I'r W=ti) m 
~ 'i1r ~ <it ~~ ~i fOfi rt"ii!f q"l: ~ 
~  it ~  fl1<i 1if:tm ~  

i 'i ~ G'<lTCCf ~ e  it ~ ,~ ~ l  'R'r;;r 
>qTG" lI'ii! Cf;'0 ;;rr ~ ~ fer. ~' l  ~  it 
m-Nfr ~'~  ~' n  ~ ' ii  i 'i ~  <fir Ofiq:y 
t I ~~ ~'  cit 9;'U ' i~ ~ fNfit 
'l;fTQ <r=ir ~ ;;rr ~ ~ ? ~'  ~~  

'it 'R'n: 'R'f'Ef'li q~  l i~ ctft q'>TTc:r;;r ~ ? 

~  !i5'UT :;;:rr'jf qo~ : 'f:(r ~C'i , ,  

~~~l ' :.tiT ~  , i~C ~ :gqrq i:i" ~ ? 
f;::r" <ft i:i" i~C "fiT ~ 'i~ ~~  

~ ~l  l '~ ~'''''  ~i  ~~ IItr I q-::rr 
ffi ;;;iTm tr I ftrrl'r q ~ ~ ' ~~ 'iQl 
~  -l T ;;r .. ;:r.fii'f( 

I!.l) ~ ~ ~i q : 'fliT q~  

i~  ':1lf( fj:, l ~ ii!f ;:it ;\:oo;r ,'FH ~ ? 
~~ ~  ~ ~ ~ o cr.r qnr '~l ~  'Tf 
~  f'fi' l '~  q ~ f'f>Cf1'c <m"r,:rc ~'  ? lIir"3[ 
-mq Cfiii! ~ ~ fif'" ~ 'fit .... ~  '~ ~ C  
~ ~ , i  ~  otT «."41" ~ I 

~ 'li1.'U'( ~i  qo~  ;'flofi <i 'Iff ~ ~

~i  lil~ n ...,r't ~ ~  ~ '~  - ~ 

~ q ~ ~~  I ~ ~ ~ 

~ 'If", or fiN ~  f;;rr.;1'l:G f.,cfl.,;;:rr 'IT 
~ l  ~  f;::r;r.;:;rr, l ~ i  i ~ ~ 

~l a  ~ ~ 'l C ~ ~  l ~i  

~ m 'l l i~  q ~ I 

SHRI P. R. SHENOY: May I know 
'Whether the Govermnent is going to 
set up any irrigation projects in 
Cauvery Valley in Tamil Nadu and 
if so, whether it will not aftect the 
interests of Karnataka? 

SHRI K. C. PANT: Irrigation is a 
State subject, Central Government 
does not aet up any irrigation project 
in any State. 

SHRI pRABODH CHANDRA: In-
stead of looking to new projects. will 
Government take some action on the 
projects that have been cleared long 
ago since 1970 or 1971 and that are 
help up fOr small technical reasons, 
such as the Thein Dam? 

' ' ~ ~~ ~ SI"!I;::r eft li ~'

~ it; anT i:i" ~ I 

SHRI VA YALAR RAVI: Consider-
ing the importance of Idikki -project, 
which can supply thermal power to 
Tamil Nadu and Karnataka, which is 
nearing completion, I would like to 
know from the han. Minister whether 
he will accede to the request o'f the 
Kerala Government fOr the necessary 
funds to comp'ete this project early? 

MR. SPEAKER: The main question 
is about Tamil Nadu. 

SHRI VAYALAR RAVI: This pro-
je::t is ncar Tamil Nadu. 

SHRI MURASOLI MARAN: Con-
sidering the importance of Neyveli 
project, which requires about Rs. 45 
cmreE; this year whereas only Rs. 5 
crores have been allotted, I want to 
know whether the budget prOvuI10n 
for Neyveli Project would be increa-
sed. Secondly, the allotment for the 
Tuticorin thennal plant is alSO very 
meagre. I want to know the allot-
ment for the Neyveli Project and the 
Tuticorin thermal plant fOr the current 
year. 

SHRI K. C. PANT: So far d 
Neyveli is concerned, tne bnticlll8ti<"n 
is that Rs. 30 CTore1S oUght to be spent 
in 1975-76. There is. a proviJJion of 
lUI. 7 ccores, as I indicated. earlier. I 
am afraid, I donot haVe the details for 
Tutico:rin. But I have with me de-
tails of allocation tar power for Tamil 
Nadu as a whole. 
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SHRI MURASOLI MARAN: What 
is the allocation for Tamil Nadu as a 
whole this year and what was the 
allocation last year? 

SHRI K. C. PANT: For Ta-mil 
Nadu as a whole approved outlay for 
pOwer for 1974-75 was Rs. 29.5 crores 
and for 1975-76 the figure is R9. 47 
crores, an increase of Rs. 17.5 crores 
or 59.3 per cent. 

~ -r;) ~ '>in: ~ ~ ItiT 
~~U  

+ 
• 506. IIoli ' l~o ~  ~ 

~ . ..-i.1: ~ 

fiflH SNA ""51') l ~ ~ 'fiT Fir ~i  f!f. 

( !f.) iIfI·ir;:,·.,:f .. ilirt'(l., l,'f;;:rlfT ~ ~' 

~i~ ~ ~ ~  W·irf( oq-n: ~ q l ~ 

it. ~ i'l  cf.'r ~ v:r oq-T-: ~ 
~' l r.r.r ~ ~ 'ii i  ~ fG'lfT q-r 
$ 

(ig') ~ ~i if; ~' i ~, ~  

q-q;:fr q-R ~~ , C ~ if; ~  ~ q 
~  ~~ i it ~ i  SI"'fl,' ~'q ~ if; 
l ~ ~ a-!fi WCi1: "m'l.if ~  

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAlRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) ond (b). A statement 
is laid on the Table cd the House. 

Statement 

(a) and (·b). Under the Code of 
Conduct, Union Ministers are to sub-
mit to the Prime Minister at the time 
ot assuming o i~e and annually there-
after a statement of their and their 
family members' assets and liabilities. 
Members of the present Coun<:il of 
Ministers have submitted such state-
ments when the Code came into being 

or On their first assumption of office 
as. ~e case may be, except one Deputy 
Mimster who did not submit the 
state-ment on first assumption of office 
in 1967 but did so from 1969-70 on-
wards. These statements which are 
of a private and personal nature, are 
furnished in confidence for the Prime 
Ministers' information and it has not 
been the practiCe to disclose their de-
tails in the past. However, the ques-
tion of making public the assets and 
liabilities of Ministers is under con-
sideration. But pending a decision on 
this questio.n, it would not be appro-
priate to disclose details of the state-
ments such as variations in assets of 
Ministers aite'I" their assumption O'f 
office. 

SHRI R. V. BADE: The statement 
is not complete. Part (b) of the ques-
tion reads: 

"the names of those Ministers 
whose movable and immovable 
property and that of the members 
of their families have varied since 
their first oath taking till date;" 

This has not been answered. 

I!tl) ~ ~ : ~'U ~~, it 'QTq-
!fit ~  gf4l:CfIlJri 1 3 ~ ifi1 dn: ~ 
"'IT i¥IT ~  ~ Sl"tfin: ~ : 

"Answers to questions given in 
the House shall be complete and, as 
far as possible, each part thereof 
shall be answered separately. 

If, on his attention being drawn 
to an answer, the Speaker is satis-
fled that it does not fulfil this con-
dition, he TOay direct the Minister 
to giVe a complete answer 

~ it qf .. ~ ~ If'T ifiTf ~ "Ilff 
~ I ~ ~ ;r ~ ~ IfiT am-
~~ ft:tm' t I ~ ~ ~ ~ 

'R ~ ~ ~ e ..•. 

SHRI OM MEHTA ~ We have said 
that a statement is laid on the Table 
of the House. If he wants, I can read 
the statement. 
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.." ~ ~ :.q: ~~~ 13 ~ 
i ~ ~~~~ q ~~ I 

SHRI R. V. BADE: Part (b) of' 
my question is: 

"the names of those Ministers 
whoae movable and inlmovable 
property and that of the members 
of their families have varied since 
their first oath taking till date". 

That information has not been given. 

' ~ ~ ' 
ifG"PI'r !il'i' ~ I 

~, ~o ~'o ~ : if ~ ~ , ,  ~~ 
~ f"fi ~~ it;jf) ~~ ~ ~, 

~'  \To;' ~ ~ ~ u l i~ 9"'I!.TT ~ I 

SHRIOM MEHTA: No, Sir. What-
ever statements have been given are 
of a private and personal nature, ·fur-
nished in confidence for the infor-
mation of the Prime Minister. It has 
not been the practice to disclose their 
details in the past! .. (Interruptions). 

m 'Il1"n:o ~o -i: ~ ~ ~  

~ ~ 'ri§T ~ ~ li ~ if -;;fr ~ 
~ ~  ~  m:; l ~ ~ To; "!fiT 

i U ~ f=Rr ~ I 

SHRI OM MEHTA: TheSe are 
verified and the clarifications are 
sought whenever it is deemed neces-
sary. 

11ft ~o ","0 .... : ~ if ~ 
~ ~ f<f; ~ ~ mlf ~ ~ wr-ft 
~ ~ ~ iii ~ ~  lA"tr.rr 
m:qm "!fir iC q~ ~'  ~  ~ ~ 

~ ~ l ~~~i flfi 
~ fl1f.,R ( IR"1o'fT ~ f.-w ~ ~ 
m ~ i~ ifiT ~ ? 

SHRI OM MEHTA: The statement 
of assets and liabilities of the Prime 
MinilJler is placed on rerord. 

.n ~o .'0 .,: ~ i ~ it ~ i  trr:fj 
tl 

uPending a decision on this ques-
tion. it will not be apPrOpriate to 
disclose the details. . ." 

~ ~ ~ 'fiT G'r;;r ~ ~  If¢ i, ~ i rf 'Q"\fT 
5'fi ~ 'irt ij n~  .,tft ~q  ~ I ~ ~ 
;Jf"r;:;;:;r ~  ~ fifo" It''i{ n~  lfiOf 

~ -Hf;!""r ~ I ~  l ~i ~ n ~ ~ 
~ rr@' ~ fofi ~i~  if ::ift l i ~  sr-r;r"( 
if; ff!71l1 ~  QT 1. ~,~ .. ztt ~ flfi1ir 
;Jf"/it ? ~ q ~ ~~ it ~ Ipf) 

~ ~ 3I'rn"T ~ ? 

SHRI OM MEHTA: We have written 
to the Chief Ministers and the matter 
is under consideration. As soon a's 
the replies from the Chief Ministers 
come, we will take a final decision. 

SHRI JYOTIRMOY BOSU: In the 
statement that has bean laid on the 
Table of the House, it has been 
stated: 

"However, the question of making 
public the assets and liabilities of' 
the Ministers is under considera-
tion." 

May I in that context ask the hon. 
Prime Minister who is present here 
ali to since when the metter is under 
consideration and how soon they o~ 
pose to finalise it? 

saRI OM MEHTA: I have already 
rePlied to it. Nothing can be said at 
this stage. 

SHRr JYOTIRMOY BOSU: Since 
when it is uruier consideration, since 
what date it is under consideration. 
and soon they propose to ftnallile it? 

SHRI OM MEHTA: Unless a ftnal 
decision i8 taken, nothing can be 
said. 

SHRI JYOTIRMOY BOSU: I aak: 
Since when it l. wuter conddft'aUon? 
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THE PRIME MINISTER MINISTER 
OF ATOMIC ENERGY, 'MINISTER 
OF ELECTRONICS, MINISTER of 
SPACE, MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): The matter is under con-
sideration for some hme. The matter 
was taken up in the Cabinet and it 
was discussed. I do not remem ber 
the date of the meeting. 

SHRI JYOTIRMOY BOSU: If ~ e 
cannot give date, I want to knCIW 
for how many years it is W1.der con-
sideration. She is trying to hide the 
things. I want to know as to for how 
many years it is under consideration. 

SHRIMATI INDIRA GANDHI: It is 
about a month. 

SRRI VASANT SATHE: May I 
know from the Government, wl">en 
there were Governments of other 
parties in some States of the country, 
in West Bengal, etc., whether the 
assets were made public by the Minis-
·.ers in those G<>verrun.ents? I want 
to know whether anY such infonnation 
is in the knowledge of the Govern-
ment. 

SHRI OM MEHTA: I want notice 
fOr this. 

SHRI VASANT SATHE: What is 
the notice that he wants? !Do you 
have any information about their 
assets? If yoU do not have, you say, 
you do not have. 

SHRI OM MEHTA: We do not have 
any information. 

SHRI VASANT SATHE: Did they 
file the returns? 

SHRl OM MEHTA: We do not have 
any information. 

SHRI INDRAJIT GUPI'A: In 
view of the allegations of corrup-
tion, which are ibeing made day-in 
and day-out throughout the country 

by various people, against Ministers, 
particularly of the Centre, and in 
view of the fact that these allega-
tiomi, if they go unrefuted, will only 
lend further credence in the public 
mind, I wou:d like to know from the 
Government whether they consider it 
desirable or not that public statements 
should be made on this question of 
assets and liabilities; if they think 
that it is undesirable, they should say 
so; and if they think that it is desi-
ra ble. . .. (interruptions) 

Two wrongs do not make a right. . . 

~  VASANT SATHE: Apply the 
principle to all equally. 

SHRI INDRAJIT GUPTA: I fully 
agree. What I am saying is this. 
Since the problem of corruption has, 
in the public mind, assumed very big 
dimensions in the recent couple of 
years or so, does o ~ n en  con-
sider it desirable OT not that these 
things should be put before the public 
-the question of assets and liabilities 
of the Ministers--and if they consider 
it desirahle, what is the difficulty 
which is holding up the consideration 
and the decision SO long? 

SRRIMATI INDIRA GANDHI: As 
I have said, there is no difficulty as 
such. But until a decision is taken, I 
do not think it would be proper to 
give advice. One of the prOblems is 
this. Normally, I would say that this 
is a desirable thing to do, but we 
know how these things are used by 
some hon. Tnembers of the Opposition. 
Just noW Mr. JyoUrmoy Batiu raiSt"<i 
the question of an amount of money 
that was transferred from my father's 
account to my account in London from 
his royalt;y aICOOunt. There was 
nothing irregular in it. It was done 
according to prevalent rules and all 
concerned such as Reserve Bank etc. 
knew about it. But some membero; oi 
the opposition use information in such 
a I1Ulnner as to caUSe harassment and 
twist facts to create a false image. We 
have got to consider this nspect. 
(In terruption.a) 
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~ ~ ~ Ci i ~ i ~el i ,  

~ ~  ~ ~ ~ if ~  en 'q11: 

~ ~ ~  ~ flfi it ~  f;PIT CNT 
<h:rf'ta"<fi ~ if; ~  ~ ~ ~ flfi 
~  it ~ ~ rill e- ~ \ifrit 
~, ~ ~ a1:'"f! it 0 * ~ ~~ ott ~'  

~ ~ I ifu ~~~~ ~ flf" ~ ~ ~ ~ 
l~  ~ 1971 ~ ~ 

QTU ~l  ~ I:!:lfi ~ ~ lfir ~ ~ I 

~ C  "Uq i~  ~ IifiT '1T-

··Will: the Prime Minister be 
pleased to state the na'mes and 
number of the Central Governm.ent 
Ministers who 'oWn houses and plots 
in Delhi in th.eir own mune or in 
the names of their family members/ 
relatives; the number of plots/build-
ings held by them in each case in-
dividually; and the estimated cost 
of lands and buildings held by them 
or in the names of their family 
members/relatives." 

"A statement containing the re-
quired information is attached." 

m l '~ ~ ~ q ' ' ' '  itT 'lPJ ~ ~ I 

~el q ~ crz:rT ~  9;1'1<: ;:wJf't;:f 
~~ "f.T ~ ~ ~  1 97 I it ~  
m if ~ ~ ~~ tT ~ zr-;:;:fi vf,-, 
~ 1975 it ~  ~ it 'i' ~  

fl!:;m ;;rr ~ t. I ~ tfi;;";:H!f,ef f 'P-fr 
~ flfi ~ ~ ~ q~ ~ lit it ~  

~ ~, ~ i 1ft q;If mOf;!fi) ~ , 

~ ~  

"1) oa1q ~ '  : ~ ~ ~ ~ I 

~ ~ 11ft omf m ~ wn: ~~ 
'"' ~ om: it ';{WT 1fT.!1' 'fT fft :pf :.fiT ~ 

Rtrr 'TTn' '" I ~ flRfT ~ ~ 
it; ~ ~ ;;rrlf fft ~ mr ~ JAi!'fT ". I 

'" ~ ~ ...... chi\: ~ i ' 
~, q-rq' ~ IfiT ~ ~ I 

iflrr ~ ~ q ~ flfi ~ ~~ ..". ;fii iJ 
~ flfi ~  r ii '~, ~~ ~ rfrfiJ 
~  ~ ~  ~~ ~~ 
'f,'1: ~  iflfr ~ ? ~~ iiflI'T ~o  ~ ? 

I!rt ,,"If ~~, : i!fiTf l C ~ ~~  ~ I 

~i '~ ~ '  i ~q'  : ~e  

~l i, m'l ~ ;;P1'<-4 'fir ~ i ;;TolT ili 
~'el it .... 

~ ~~q : it SfTrf' IifiT ~ o  ~ 

~ ~  ~  I 

q) ~~ ~'i  ~qC  : ~ ~ 
~ ~ ~ ~ ~ q-rf.{ ~ o  ~  . . . . . I 

MR. SPEAKER: It is for the Min-
ister. He has replied whatever it is. 

SHRI B. K. DASCHOWDHURY: 
While the Govevrnment has slated 
that the matter of declaring the 
assets by Ministers in public is 
under consideratiolJ., I would like to 
know froYIl the Government whether 
the Government will also make public 
the assets and liabilities of Members 
of Parliament, not alone of Min-
isters. . .. (Interruptions). 

SEVERAL HaN. MEMBERS rose. 

SHRI SAMAR GUHA: Ministers, 
the Prime Minister, Chief Ministera, 
MPs, MLAs all should declare their 
assests at the time of their hiking 
the oath. 

PROF. ; MADHU DANDA VATE: 
OUr Socialist legislators have already 
declared their properties nnd 
liabilities. 

SHRI H. K. L. BHAGAT: I would 
like to know from the han. Minister, 
while it is a matter of aati8faction 
that the Government is consldC!ring 
this matter of making the anets 
public, whether It i!I a fact that every 
Minister or a Member of Parliament 
like every other citizen. ill expected 
under the law to file on Income-tax 
return includine assets and Uabillties. 
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to the competent authorities and 
these documents, by changes in the 
incume-tax law, have already been· 
made public and that anyone can get 
a copy of it and that there is no 
secret about it. I would like to knew 
the legal position. 

SHRI OM MEHTA: The hon. Mem-
ber is right. Anybody can go and 
get a copy of the return filed 

SHRI VASANT SATHE: Under the 
changed income-tax law, anybody can 
get it. 

SHRI OM MEHTA: I would like to 
make it clear. It is open to anyone 
to obtain from the authorities con-
cerned on presentin& a written appli-
cation, a copy of any individual's 
including any Minister's annual 
income and wealth returns for scru-
tiny. It is open to the Income-tax 
and Wealth-tax authorities to decline 
to furnish such information if they 
do not oonsi ~  it to be in public 

. interest. 

.n ~~ ... ( ~  ~ ffi ~ i'f ~ 
tfi;;(t' ~, l11{ ~  ~ w;;:ft ~ 
~~ ~~ ~  ~,~ il~ 
~ 1f1ir ~, "{-;' i ~ ~ ~ wq:; 

~ itiW;m;r l ~ f1;'fo:m: 4 SIl-11'i W 
\if, ~ Wt i'f oqh: ~ ' ~ ~ ~ it; ~ q

f;:g-zr) if; li""'-i i'f'.n" l i i ~ ~ ~  lfiT 

dru ~  I ~~ mq:; i ~ it ~ ' 

Ijift ~ ~ mffi' ~, ffi it ~ ~ ~  
~ ~~~ ~ ~~~ 
~ f;;rit ~ ;if. m ! ~ it i i ~ mtfi 

~ it; ;fTtr ~ ~ ~i ~ ~ 

ti if \if1I" ~ ~ -r:Rft '"' ~ o;ft {tm t I 

~ .. '" ~  ~ 1964:q. m-
~ 'IfiOWIfZ " ~ "Iff ~ G"1:: ~ 

I'I"IiT ~  

~ 1II000, ... { f1N : ~ i  ~ ~ 

"3ft'.r 1IT1i "" ~ I 

qr 'API ~  ffrtOj I V1 ~ if ;;r1 

~q ~ tt liT, ~ it itm ~ 'fT, 

'~ ~ ~ ~ ~ i  

qt ~~ fq'1IoT : 1t ~  cit"u 
~ ~ ,~~ '·fm/fi", ~ I 

SHRI OM MEHTA: She has been 
placing on record her own statement 
of assets and liabilities along with 
the statements of her cQlleagues even 
though there is no specific provision 
in the Code on this point concerning 
the Prime Minister .. 

q, '~~C  ( f'N': ~ ifiT ~~ ~ 
l ~ qt. .. .,) ~ ~ l ' ~ Iif>T ~ ii  m ~ .. ~ 
cili'r I 

Shifting of Office of Commiusiooer 
for Scheduled Castes and Scheduled 

Tribes 

-507. SHRI S. M. SIDDAYYA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Commissioner for 
Scheduled Caste.:; and Scheduled 
Tribes is required, in course of his. 
duties. to maintain free rapport and 
close association with variOUo3 Minis-
tries of Central Government, State 
Ministers and officials visiting Delhi, 
Members of Parliament. Sbcial 
Worker.3 and Scheduled Caste and 
Scheduled Tribe persons and Orga-
nisations: 

(b) whether the Commissioner has-
complained about his inability to 
attend to this part of h.l duties 
effectively Bnd efficiently when his-
office is situated at Ramakruhna 
Puram. more than 10 k.m. from 
Central Secretariat complex and Par-
liament HoUse: and 

(c) if so, what action hall been 
taken to shift CommJasioner'. office tI> 
a central place? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
F AIRS, DEPARTMENT OF PER-
SONNEL AND ADMINISTRATIVE 
REFORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA): (a) and (b). Yes, Sir. 

(c) Adequate and suitable office 
accommodation is not available near 
the Central Secretariat complex and 
Parliament House and hence it has 
not been possible to shift the office of 
the Commissioner for Scheduled 
Castes and Scheduled Tribes from 
Ramakrishnapuram. 

SHRI S. M. SIDDA YYA: May I 
know whether it is not a fact that 
Government buildini"S are being 
occupied by Ex_MPs, retired officers 
and even organisations for the lagt 
so many years and Government have 
not cared to get them vacated and !jO 

Government finds it difficult ... 

MR. SPEAKER: Come to the ques-
tion; you have started making a 
speech. 

SHRI S. M. SIDDA YY A: I am put-
ting the question. It is stated that 
there is no accommodation available 
and in this context I want to know 
whether it is not a fact that Govern-
ment accommodation is being occu-
pied by so many Ex-MPs. and retired 
officers and Government has not cared 
to get them vacated. 

MR. SPEAKER: :Suggeslion fer 
action. 

SHRI S. M. SIDDA YY A: It is a 
specific question. 

. SHRI OM MEHTA: It u not about 
residential accommodation. 

SHRI S. M. SIDDAYVA: The Com-
missioner is asking for shifting this 
offtce to a central place for a Jong time 
and Government is sayini" about lack 
of accommodation. I want to knOW' 
why they have not taken a decIsion 
SO far. 

SHRI OM MEHTA: There is a ban· 
on construction of accommodation and 
as soon as that ban is lifted and more 
accommodation becomes available 
near the secretariat complex it will be 
considered. We have been writing 
to the Works and Housing Ministry, 
not once but several times. In 1973 
also we wrote when Mr. Bhola 
Paswan Shastri was the Minister: 
they could not find any place near 
this complex. But the present ac-
commodation is also Government 
accommodation and Ramakrishna-
puram is part of Delhi. 

SHRI D. BASUMATARI: From 
time to time the members of SC and 
ST have been writing to the Min_ 
istry in this regard. I want to know 
from him clearly whether he feel. 
that his office should be near the 
Parliament House SO that Members 
may keep in touch with him from 
day to day. I want to know his 
mind; what he thinks about it? 

MR. SPEAKER: If he speaks 
through you that is not of very 
much service to himself'. 

SHRI OM MEHTA; I have already 
said that when the ban is lifted and 
more accommodation becomes avail-
able we can again consider it. 

SHRI K. S. CHA VDA: Would he 
consider shifting Commi!lsioner's 
office to some of the bunRalows of 
Members of Parliament who have 
ceased to be Members of Parliament 
and are still occupying the bunga-
lows? 

SHRI OM MEHT A: Relidential 
accommodation can't be converted 
into office accommodation. 

~ If1fT {llfT\ll .... QT{IIf : 'Q'1:IilA' 3ft', 
",. 'JI"'r.RT ~ t f'fi ~ ~ 'i'rr 

~ ~ III "P'fT ~ ;rf Prrn'I' if orit 
Ifit I f.Jp:r ~ ~ ~ ~ ~ ~ rn;;ft ~ 0-

m "'" q ~ q' ~ r.t'1't1r 
• ....A 'I 
... '1 ~ I I:JT1lT 'JIT ~ . 
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'" "'" fq: ltlu : ~ If 
~i C i  >if) ~ q ~~ it ~ 
lft ~ ~ 10 f'!'l;ojlalie;( lit q~ ~ qlh: 
;f1'1'trq. it >if) ~  ~~ ... (1'qT ~  ~ 
~i i  ~ (1') ~ q-{ ~ ~ i'  ~ 
i!ffi" ~ ~ it ~ 1 501fT"'" it: 
~ ~ I (1') ~ :;;fl'ftTtJ it \il'T ~ <fliT 
;:rift' ~ ~ '? (Interruptions). 

MR. SPEAKER: Order please. This 
.is not relevant. 

SHRI BHAGWAT JHA AZAD: The 
Minister said just now that it is not 
the policy of the Government to con-
vert a private residence into an office. 
I do appreciate it and support it. But, 
may I know how Government has cO'l1-
verted No. 9 Ashoka Road which 
was previously occupied by the Min-
isters and Members into an office? It 
has become a den for anti-social 
elements during night. It is difficult 
for Us to reside nearby. How he has 
done it? 

SHRI OM MEHTA: Generally, 
accommodation is controlled by the 
Works and Housing Ministry. It is 
not for the Home Ministry to control 
accommodation. 

SHRI BHAGWAT JHA AZAD: I 
am living in No. 7 Ashoka Road. 

SHRI JYOTIRMOY BOSU: Sir, 
the hon. Member said that anti-social 
elements are residing there. Are 
J. C. M. people anti-social elements? 
This is a very serious matter. 

SHRI S. M. BANERJEE: Sir, I rise 
On a point of order. 

MR. SPEAKER: No point of order 
can be raised during. ~es ion Hour. 

SHRY S. M. BANERJEE: Number 
9, Ashoka Road hail housed on Office 
called J, C. M. This has been given 
by the Home Ministry. He can he 
call thOl,,! who reside there as anti-
social el~ en'l  I say there are many 

hon. Members in this House who are 
aso anti-social elements. 

MR. SPEAKER: Now, We are all 
good people. 

SHRI S. M. BANERJEE: Mr. 
Speaker, Sir, it is most unfortunate 
No, 9 Ashoka Road has been allotted 
by the Government to the recognised 
Federations--J, C. M. (Joint Consul-
tative Machinery) National level. 
They are all respectable Members of 
the Federation. How can he call them 
as anti-social elements? 

SHRI BHAGWAT JHA AZAD: 
Let Shri Banerjee came and see what 
happens there. I live there. I have 
already spoken to the Minister, I see 
there are anti-social elements. I do 
not call him. It is unfortunate that 
this gentleman talks like that all the 
time without understanding anytbing. 
Let him not talk like that in the 
House. (lnteTTUptions) . Let hint 
come and see what happens there in 
the night. I challenle Mr. Speaker 
I again state that-let him come and 
see what happens there. Nobody 
hold any meeting there. (InterTup-. 
tions). I do not call him or the 
J. C. M. as anti-social elements 
(Interruptions) . 

SHRI JYOTmMOY BOSU: How 
can he say that anti-social elements 
as there? (lnteTT'ILptions). 

MR. SPEAKER: Order please. I 
am not colling anybody. 

~ ~ ~ ~ i'i:t fif; ~ tf.cV' 
i ~ ~ -,.n- ~~  ~ ~~ if>'r ~  it 
it« iffif ~ ~ 1 ~ ~~~~  

Iffft , ,~  rorr'ftf IIf'1: ~ ~ 

(lntnTUpttona> 
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• 508. """ ~ ' ' CC ~ : '"" ~  
~ .... if(1fi ~ ~  1fQ ~ 
Cfi"T 'l'":rT rn f.t; : 

(Cfi") ~~~ ~ q  <it ~ i  

i ~ 'fiT iftrT l ~  ~ ; 

~  ~,,  ~  ~ ~  ~ 
iilrT ~ 

(if) ~ 4");;frrr 'f."Ci" « ~~ otT 
iii' ~  , qh 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARM:A): (a) to (d). A statement 
is laid on the Table of the House. 

Statement 

(a) and (b). With a view to moti-
Il vating young engineers for self_eln-

ployment by starting small industries. 
they are given training in the general 
principles of management at selected 
institutions. Further a scheme to 
grant subsidy on interest paid by such 
engineer entrepreneurs to the financial 
institutions has also been initiated. 

(e) and (d). The scheme of train-
ing was introduced in JaouElTY, 1971 
and by the end of Fourth Five Year 
Plan about 1 B per cent ·of the engi-
neers who had undergone ainin~ are 
known to have taken steps to start 
their own enterprises. The scheme 
of subsidy on interest was finalised 
and circulated among St.ate Govern-
ments in August, 1974. No cll'im lor 
payment of sub5idy has 8() far been 
received. 

'" '1\'1,\5 ... , ~ : "ftzf ~ "'fQ:T:4". 
~ 1n.T ;;r) ~  ~~ ~ it q~ 
~ ~  

"The scheme of training was. 
introduced in January 1971 and by 
the end of the Fourth Five Year 
Plan about 18 per cent of the en-
gineers who had undergone train-
ing are known to have taken steps-
to start their own enterprises." 

ii:rrq-:t ~  q:;aH ~' n  ~ ~ f.f; i~ 
1 8 ~~ ofi1'i1<: ~  ~ i  tTit I 

it r::t1fi O1TE1" ~  ~  ~ f'fi 'Z] - 1 2-
7 3 ~ 232 0 3 ~ ,, q~ , ~ if 

.mrt"<R:T ii ~ 'Q"M) ~ ~i i  itT 

~  i ~  if; nn~ qT, m;ii al ~ 
~ ~ rf'fll""? ~ I i~ ~ q~ 
~  q ~ ~  ~ t:ftTf1H ~ 4"T 
~e  it. f;:;rq !f;::rT ~  ~ q-'h f"'ff 
~ ~~'  it ~ ~ i' ~ ~ ~~ ~  

;;rm4"T ~ ? 

1&1"\ q 0 ,,) 0 '5T1rt: r q;tq- q:j ~ 

~ Cf"'Ili'f it 4 3 ~ ;;rm) ~  ~ ,  
~  ift q:r ,~ it SO 0 ~  ~ ~ 

'WlrJr ~~  'i1TTf q~ '  ~~ 
~  ~ ~ it ~  tTlfT ~ I 

I$J) ~ i  ..-rrn: l ~  efT 
fClf4f1ti;r. q-r for. J;f"T"\ii" ~ ~ ' q  

i 1t.T ~ ~ ? t:fr-r.r 1 8 qTq;e "( :;flfo:r qlj 
"l>T rt"c ..... l ~qe ~ I ~i ~ iT-rr{lt 
~ ~~  <'ITir. if flf..,.;r til1":";pf7 

i i ~ ~  f<p:r F1Pf ~ it ~ 
~~ ~ t;fTl1of ~'  if ;;pfflfT t: 
q"P: ~ ~  ~ n it ~ ? 

11ft ~o Ifto ~ : ir't qm 311 ~ 
~ ~ ~  • iitfif"Q"1{ it. " f\lfPtTii" ~  
~ fit;lrr ~  ~ it flFirAl if 

mfr ifG n ~ ~ ",lfr f1Rr;ir;it ff.;lr-
~ if; ~~ i'~  ~ q-q- " llf'T t .. 
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~~ ~ it ,~ t irfrrn of fin: ~ ~a  
~i '  ift q-m rrf\' ~ o~l q'  ... ) 

..n ~ ~ 'STITT ~i  i~ 
Cf .frll" lfT\;f'iT it 'l;ff1;:f fii.,,:ft ~ i Il'rn 
~~ ~'l  it \ifrfiq-q <ir 'fiT&!" if 
'i'IT:t if; ~l  foWif ~  ~ qn: flicR' 
t' lfTf.f:M ~  ~l l'  ~'  u;n:Tfvr !fiJf" 

if; ~  it fr ~ q'h: fCf;q' 'l;fTorn: q-,: ~  ~ 

,;:rerr ~q'  ' ~ 'l;fr:n ~~ 0flfT ~ ? 

~  ~o q)o ~ '  l ~ ~  ' ,~ n 
(' lfrfrrzn: ~ ~i  ~i  ~' i ~  ~n  

'~  ~ i' 5 If"{i!' ~~ If"{ ~i' i  
~  ~ \ifi.,T ~ q"t"r ;orr",) ;;ir ~~ 

~ ~~ t ~ , fiT if) sni'~ ~ q~ q ~

, ~ ~~ ~q ,  J lfT IfcT;;'iic It 
"fi"UfT ~ I il't 'l;frij- l ~ ~~  
'cf r fCfi q:j T f q:j r r"f ~ .f":: c'n .; if 
-=::r ~~  i1 ~ ~ i , 4 3 ~~ ~ ~ '  ;:f 
~ '  ~  ~ q ~ 800 ;;frrft ~ ~ l  

~ U  ~~  ifil" I ","rfir ;t ifirt ~i  
f;:;r£l'T ~ rrc!l ~q'i i  \ifr;;2f."T(t 1:r7: q-rq 

·Off" ~ 

1!o{1 ,,~ ,",<i: wrrn: itl: ~  'fiT 
;;y n~ rr if flfJ.:fT I 

'Qt;lfifl ~l q' : op.n Jfl(;;J" ~ 

~l  ? "{ .:r fir !i 11 ~ f -I ~  1T ~ 

~  ~  q 'l~ fCfi"!fT ~ q  I 

lo ,,~ ~ 'STITT : 1m ~  ~ 
~  fCf; i~  '>rn CfIT ~ ~ lfT ::r) nf.qflfi'ti 
~  'i ~ lfT l ~ ~  ~l  ~ "lfr 
l 'i~ ~~  i~ I 

SHRI A. p. SHARMA: Sir, I have 
f;I figure as to how much money has 
been spent on this scheme for train-
Oing. This is Rs. 59.35 lakhs c!uring 
the Fou rth Five Year Plan. 

'R''-'lfet ~~q' : 'II'TliT ~, if 9;l'fq" if; 
~' ~  ~ I trTt(';r ~  it ~  ~ ~~ 

~ I ~ 'i i  0flfT qm erT fifi qrtJ'CfiT ~  
qr ..(ort'r ~ I 

SHRI A. P. SHARMA: Sir, I have 
already said that the figure as to how 
many engineers are unemployed in 
this country is not available. 

SHRI P. G. MAVALANKAR: Mr. 
Speaker, Sir the statement which the 
hon. Minister has given in reply to 
the question makes a very interesting_ 
reading. He says ..• 

MR. SPEAKER: Before you will 
finish your introduction, I will have 
to declare the Question Hour over. 

SHRI P. G. MAVALANKAR: Sir, 
I would like to ask a specific ques-
tion. Is he not aware of the fact that 
there are a large number of engi-
neers and technocrats wanting to 
do jobs--in fact, they are welcomed 
abroad, but, unfortunately not in this 
country-but, they are deprived of 
certain infra_structures, financiol 
assistance and knowledge of expertise 
and know-how? It is not merely a 
question of giving interest. But, what_ 
are you doing in this regard? 

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAl): The employment of the engi-
neers necessarily depends upon the 
growth of the industries in the 
country. But, in regard to such of 
those who have the courage, entre-
preneurship and ability, to set up 
some industries and who want to set 
up some industries On their own, 
We have to create CQ.nditi?ns where .. 
for lack of credit facilities and infra-
structure, they are not prevented 
from taking up some of these pro-
jects. 

SHRI JYOTIRMOY BOSU; Plan-
ned develoPlIlent in Gurgaon. 

SHRf T. A. P AI: I do not want any 
insinuations to be made. I am only 
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explaining the position that under 
this soheme, engineers are being 
trained for a period of three months 
where reorientation is given to ,them 
and they are made aware of the 
various schemes that are available to 
them. 

SHRI SOMNATH CHATTERJEE: 
How many engineers are un-
employed? 

SHRI T. A. PAl: As long as engi-
neering colleges function, as long CiS 

every year, a large number of engi-
neers pass out of the colleges, as 
long as industrial growth does not 
grow as fast as it should, there will 
be this problem of unemployed en-
gineers in this country. 

Out of 4300 engineers who have 
received training, about 800 had set 
up their own industries. They were 
entitled elsa to credit from the com-
mercial banks; even if they were 
paying a high rate of interest a 
subsidy was given to cover the 
differenc.e between five per cent and 
the rate of interest the bank charb'ed 
them. The reset of them did not 
come forward to set up their indus-
tries and they got absorbed "in other 
industries. Such of those who joined 
the other industries after this train-
ing found it very beneficial to have 
undergone this training. This scheme 
is being continued and is beng en-
larged. 

WRITTEN ANSWERS TO 
TIONS 

QUES-
l~ 

T. V. Dnlt in Pnbllc Sector \ 

509. -SHRI VEKARIA: 
SHRI D. P. JADEJA: 

Will the Minister of ELECTRONICS 
be pleased to atate: -

(a) whether there is any T. V. 
manufacturine unit in the Public Sec-
tor in India; 

(b) if so, the name of such unit 
and the number of T. V. sets produc-
ed by it, size-wise and month-wise 
during the last one year; and 

(c) the prices fixed by it for TV. 
sets? 

THE PRIME MINISTSR MIN-
1sTER OF ATOMIC ENERGY, MIN-
ISTER OF ELECTRONICS, MIN-
ISTER OF SPACE, ~  OF 
PLANNING AND MINISTER OF 
SCIENCE AND TECHNOLOGY 
(SHRIMATI INDIRA GANDHI): (a) 
to (e). Three units are at present 
manufacturing T.V. sets in the public 
sector in India. These are the Elec-
tronics Corporation of India Ltd., 
Hyderabad., Radio & Electric.ls 
Manufacturing Co., Mysore and 
Kerala State Electronics DevelopmC!nt 
Corporation, Trivandrum. The first 
is a wholly Central Governmenl-
owned company, while the other two 
are in the state pUblic sector (Kar-
nataka and Kerala respectively). The 
number of T.V. sets produced by 
them size-wise and month-wise dur-
ing the last one year as well as the 
prices fixed by them are shown in 
the statement laid on the Table of 
the House. [Placed in Library. See 
No. LT-9334!75]. 

In addition to the above, five more 
pu')li:= sector agencies have been 
issued letters of bltent in the orga-
nised sector which are now under im-
plementation. Approvals have been 
also granted to eight publie sector 
agencies in the small scale sector 01 
which one viz. the Andhra Pradesh 
Small Industries Development Corpo-
ration is implementing the appro\'-
ed project in the joint sector and the 
rest of the approved projects are in 
the process of being implemented. 

Panic created by armed rapists among 
women worken In Palswanl Diversion 
Scheme under Karwai Pollee Circle 

-510. SHRI N. E. HORO: Will the 
Minister of HOME AFFAmS be 
pleased to state: 

(a) whether Government'. atten-
tion has been invited to a newl-ltem 
in 'Daily Action' dated the 25th 
February, 197:5 tllat a gane of a ~ , 

rapists ha. created panic among H",rJ-
ian women working tn the Pai9wani 
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Diversion Scheme under 
Police circle; 

Karwai 

(b) whether the terror striken 
labourers, most of them coming frem 
Bilaspur area of ,Madhya Pradesh, 
had bejZun fleeing the project site; and 

(c) if so, the steps Government 
have taken in this regard? 

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA 
REDDY): (a) Yes, Sir. 

(b) and (c). According to informa-
tion received fr()lJl1 the Government 
of Uttar Pradesh, one incident of 
alleged abduction and rape of a hari-
jan woman worker in the Paiswani 
Diversion Scheme, village Barbare 
under the jurisdiction of P. S. Karvi 
in district Banda had been reported 
on February 21, 1975, A case was re-
gistered under section 366\36,8\376 IPC 
on the complaint of the woman's 
husband and investigated. She was 
traced on February 23, 1975 and res-
tored to her husband. Four of the 
five accused in the case have been 
arrested and remanded to, jail cus-
tody. The fifth accused is absconding 
and proceedings under sections 82/83 
Cr. p. C. have been initiated against 
him. The investigation of the case 
is in progress. No other such inci-
dent has been reported from this 
area. About 500 workers are- report-
ed to be working in the Paiswani 
Dh'ersion scheme even nOW. It is not 
true that there is panic in that area 
or that the workers had ~ a e  flee-
ing from the project site on account 
of any alleged panic. The police 
have made arrangements for regular 
patrOlling of the area_ 

Projects undertaken for Tribal 
Development in Fourth Plan 

·511. SHRI p. R. SHENOY: Will 
thee Minister of PLANNING be plea-
sed to state: 

(a) the names of projects for tribal 
development undertaken durin I( the 
Fourtb Plan; and 

(b) the development works car-
ried out, with the cost incurred on 
each itE!ll1 of work on theBe proiects? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI VIDY A CIrARAN SHUKLA) ~ 
(a) and (b). A statement is laid on 
the Table of the H"ciuse. [Placed in 
Library, See No. LT-9335/75]. 

Share of Cadbury-Fry in Import of 
Cocoa 

*512. SHRI MADHU LIMAYE: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES De pfeased to state: 

(a) what is the tonnage and value 
of Cocoa imports from general cur-
rency and rupee currency liC,ensed to 
actual users; 

(b) what is the share of Cadbul'"Y-
Fry India Limited in the above im-
ports; 

(c) whether it is a fact that huge 
amount of profits, technical fees and 
royalties are being remitted oy this 
company in foreign exchange to their 
headquarters; and 

(d) is it a fact that this favouritism 
is shown to this company because 
T. T. Krishnamachari & Co. are closely 
associated with the distribution of 
their p'roducts? 

THE MINISTER OF STATE IN 
THE MINlS'l'RY OF INDUSTRY 
AND CIVil. SuPPLIES (SHRI B. P. 
MAURY A) : (a) For the licensing 
period 1973-74 firms carried on the 
o~ s of the Directorate Genersl of 

Technical. Development were recom-
mended issue of licences for import 
of cocoa beans/cocoa powder etc. For 
the following values from the :;ources 
mentioned below:-

G.C.A. R!I. 

R. P. A. ~  34· J6 lalths 
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'I1leae import licences were - reCom-
mended in values otllT-

(b) Share of. Cadbury Fry in, the 
value of import licences recommend-
ed durinlil tbe above -period was as. 
under:-

G.C.A. 

R.P. A. 

Rii. 2.92,500 (19· 8%) 

• ~a ,  

(e) In 1973 the remittances made 
by the Company on account of divi-
dends, royalty, consulting fees and 
others were RI!!. 57.49 lakh •. 

(d) No, Sir. 

MIs Braithwaite, Burn. and Jessop 
Construction Co. Ltd. 

-513. SHRI INDRAJIT GUPTA: 
Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
refer to the reply given to USQ. No. 
9775 on 9th May, 1974 regarding mis-
management and financial crisis in 
MIs Braithwaite, Burn and Jessop 
Construction Company Ltd. and state: 

(a) the specific steps taken so far 
for revival of the finances, and res-
tructuring of the manageInent, of 
MIs Braithwaite, Burn and Jessnp 
Construction Company Limited; 

(b) wheUtcr it i5 a fact that the 
COInpany will have large outstanding 
liabilities which it is unable 10 meet; 
and 

ec) whether the company has any 
profltable long-term orders on hand? 

THE MINISTER OF SATE IN THE 
MINISTRY or INDU.STRY AND 
CIVIL SUPPLIES (SHRI A., C. 
GEORGE): (a) Assistance from Gov-
ernment as has been asked for to 
ease the current financial situation 
he been fumiahed. As ft:R' restruc-
turing of. management, aiei>s to prol-
ressively restructure and strengthen 
management are being actively on~ 
sidered. 
153 LS.-2. 

(b) It is true that i~  now tbe 
the Company 15 not ih a - positien to 
meet all the outstanding liabilitie.. 

(e) Yu, St-•• 

Subllldy for ll a l ~ 01 1Qd ..... 
tnal Units In BackWard Dlatricta 

-515. SHRI DHAMANKAR: Will the 
Minister Of INDUSTRY AND. CIVIL 
SUPPLIES be pleased to state: 

(a) whether Central Government 
offered 15 per cent subsidy for esta-
blishment of Industrial units in selec-
ted identified backward distriCt.; 

(b) if so, the total provision made 
for meeting subsidy clamt. during the 
current year and 1975-76; 

(c) whether the State Governments 
are wl\hholding claims for subsidy 
for want of fund from Central Gov-
emInent; and 

(d) if so, the steps taken/envisaged 
to honour subsidy claims and facts 
thereof? 

THE MINISTER ~ _ STATE IN 
THE MINISTRY OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI A. P. 
SHARMA): (a) FOr in rilJstria I units 
taking effective stePs - on or after 
1-9_1975 for establishment in selected 
identified backward districts, the E<ub-
aidy will be 150 per cent Of the fixed 
capital investment or Rs. 15 lakhs, 
whichever is lower. 

(b) Total provision during the cur-
rent year is Rs. 4 crores. A provision 
of ItS. 5 crores hu been made for the 
Year 1975_78. 

(c) and Cd). Some claims tor sub-
Sidy' have 6ee..p recelVed very 'Yate 
from BOrne States which are being 
examined an.ci will be met out of the 
provision made tor the year 1 gTS-75. 

" 
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Pay Scalee of Pollee Penoanel In 
Deihl . 

-516. SHRI H. K. L. BHAGAT: 
SHRI SUKHDEO PRASAD 

VERMA: 

Will the Minister of HOME M'-
FAIRS be pleased. to state: 

(a) whether the Government have 
taken any decision to revise the pay 
scales of Police personnel in Delhi on 
the basis of recO'mmendations of Third 
Pay Commission; and 

(b) if so, when it is likely to be 
implemented? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PER-
SONNEL AND ADMINISl'RATIVE 
REFORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA): (a) and (b). The re-
vised pay scales for all categories of 
POsts in the DeIhi Police with the 
exception of eight workshop I artisan 
categories were sanctioned on the 
29th January, 1975 and are being im-
plelYlented since then. Revised scales 
for the remaining eight categories are 
expected to be notified shortly. 

ISI!I1Ie of Letters 01 Intent ILlcences for 
Oxygen Gas Units 

-517. SHRI SHASHI BHUSHAN: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) the total number of letters of 
intent and industrial llcences issued 
for oxygen gas units during the lut 
three years, year-wise and State-wise; 

(b) the demand and total capacity 
of gll6 prodUction in Northern Zone; 

(c) whether such units have to sell 
their J)!"oducts within a short distance 
(about 100 miles) because of high cost 
Of tranaportation of heavy cylinders; 
and 

Cd) the steps taken Or proposed to 
be taken to remove regional imbalance 
In this regard! 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND CIVIL SUPPLIES (SHRr B. P. 
MAURYA): (a) The details of Letters 
of Intent and Industrial Licences 
iS9ued by Government from time to 
time are ein~ published in "Weekly 
Bulletin of Industrial Licences Im-
port Licences and Export Lic'ences". 
"Indian Trade Journal", supplement 
to "Journal of Industry & Trade" and 
''Monthly List of Industrial Lieenc@s 
and Letters of Intent". Copies of 
these publications are available in 
the Parliament Library. 

(e) The demand for Oxygen in 
Northern Zone comprising of Delhi, 
Punjab, Chandigarh, Haryana. Uttar 
Pradesh an" Rajasthan is estimated at 
46 million cubic metres by the end 
ot the Fifth FiVe Year Plan period. 
The installed capacity in the region 
is 11.56 million cubic metTes and an 
additional capacity of 102.31 millloD 
cubic metres has been approved for 
the region. 

(c) While there is no restriction on 
the sale of industrial 2ases. it is 
more economical for the units to sell 
the gas within a radius of about 250 
k:ms. because of difficulty in the 
transpoTt of heavy cylinders. 

(d) The oxygen gas industry haa 
been reviewed recently and addi-
tional capacities haVe been approved. 
wherever necesseary. to remove 
possible regional ilYlbalances. 

~ ~ ~ ' ~ flfRf -.:m (1fdI 
1fht) ~ fiffinl .-q" 
-518 I!I:IT ~ 

~  ~ .,/iif(1fI\" 
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ReJediou of AppUcatioD of K.erala 
Electronics Development Corporation 

for procluclnl' Picture Tubes 

-519. SHRI VAYALAR RAVI: Will 
the Minister of ELECTRONICS be 
pleased to atate: 

(a) whether the application of the 
leerala Electronica Development Cor-
poration for licence to produce T.V. 
Picture tubes haa been rejected; and 

(b) if 110, the rea.oaa therefor' 

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY, MIN-
ISTER OF ELECTRONICS, MINIS-
TER OF SPACE, MINISTER OF 
PLANNING AND MINISTER OF 
SCmNCE AND TECHNOLOGY 
(SHRlMATI INDIRA GANDHI): (8) 
and (b). The appliclition of the 
Kerala State Electronics Develop-
ment Corporation tor licence to pro-
duce T. V. picture tubes wu rejected 
on the Eround that adequate capacity 
has been already approved tor the 
item. ", .; • 

Automatic Telephone Exchlllll'e at 
Mandl 

-520. SHRI VIRBHADRA SINGH: 
Will the Minister of COMMUNICA-
TIONS be pleased to· state: 

(a) whether an automatic telephone 
exchange has been sanctioned tor 
Mandi in Himachal Pradesh; and 

(b) if so, the reason for delay in 
installation of this exchange? 

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL 
SHARMA): (a) Yes, Sir. 

(b) The Automatic l!!xchange was 
proposed to be instalied in a rented 
building. Since it has not been p08!1i-
ble to obtain a suitable building on 
rent for the purpose, it is enow pro-
posed to conatruct a departmental 
building, to house the propo.sed Aulo 
Exchange. I ' •• 

Report of Committee On Newspaper 
Ecooomlcs and _Ulul' up of Second 

Prma Comma-ion 

-521. SHRI ANADI CHARAN DAS: 
Will the Minuter of INFORMATION 
AND BROADCASTING be pleasecl 
to state: ~ .1 

(a) whether the report 01 the Com-
mittee on Ne ..... paper economic. haa 
been examined by Government; and 
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(b) whether Governmel'lt are COR-
stdetiilg' to set up a Second Pre •• 
Commission on the basil of this report, 
if ao, wh'en? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
I. K. GA.JRAL): (a) The report of 
the Committee on Newspaper Econo-
mics i8 under the consideration of th".e 
Government. 

(b) Not yet, Sir. 

Enquiry Committee on PoUce Firm .. 
in Jama Masjld Area 

• 522. SHRI A. K. GOP ALAN: 
PROF. MADHU DANDA-

VATE: 

Will the Minister of HOME 
AFFAIRS be pl'.eased to state: 

(a) whether Government have for-
med an Enquiry Committee on the in-
cident of police firing in Jama Masjid 
area recently; a.nd 

(b) if so, the broad outlines and 
findings thereof? 

THE MINISTER OF HOME 
AFFAIRS (SHRI K. BRAHMANANDA 
REDDY): (a) No Sir. 

(b) Question does not arise. 

Indo-Iraq Agreement in the field of 
SdenCe and Tecbnolol"Y 

~ SARDAR SWARAN SINGH 
SOKHI: Will the Minister of PLAN-
NING be pleased to state: 

(a) whether an agree'lllent hee been 
signed between India and IraQ. on 
1st March, 1975 in the field of Science 
and Technology; and 

(b) if so, the salient features there-
of? 

THE -MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHllI VlDYA CRARAN' SHUKLA): 
(a) Y-es. Sir. . J" J 

(b) The agreement provides foc eK-
change Of Scientific information aad 
Scientists and Joint res'.earch pro-
grammes of mutual interest in the 
different fields of science and techno-
logy such as construction designs 
materials research, petroleum r'e-
search, chemical and petrochemical 
research, engineering and other mu-
tually agreed areas. The CSIR will 
also assist and arrange for the recruit-
ment of Indian experts in various 
fields of science and technology for 
assignment with the Foundation of 
Scientific Research for a period of 1-Z 
years on terms and conditions to be 
mutually agreed upon. 

~ua es, Post-Graduates, Engineerll. 
Doctors and Matriculates in Orissa 

4877 SHRI SHY AM SUNDER 
MOHAPATRA: Will the Ministeor of 
HOME AFFAIRS be pleased to state 
the nu ~  of Graduates, Post-gra-
duates, Engineers, Doctors and Matri-
culates in Orissa. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): The numbers 
of graduates, post-graduates, engi-
neers. doctors and matriculates in 
Orissa as per the 1971 censUs are not 
yet available as th'e data are still be-
ing processed. However, according to 
another enquiry conducted simultane-
ously with the 1971 census, through 
a schedule known as the degree-holder 
and technical personnel card, th'e num-
bers are as under:-

I. Graduates (all SUbjects) 

~  Post-graduates (all subjects) 

3. Penons (.alllcvels of education) 
having subject field 'Medicine' 
(allopathy & othen) 

4. Persons ~  levels .of e<i,:,ca-
tion) haVIng subJect field 
'Engineering & technokgy' 

The extent of coverage and omiS-
sion is not known because the card 
~ canvassed On a self-enum'eration 

\ ' • j 

and voluntary baSiJ: 
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Es,port or COal and Ita requlremellts 
w'lthln the Country 

4878. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of ENERGY 
be pleased to state: 

(a) whether Government recently 
finalised agreements for export of 
coal; 

(Ill) if so, the names of the coun-
tries to which coal is to be exported 
4,.om India, along with the price 
~ e  therefor; and 

(c) the monthly output and the 
quantity required for consumption in 
the country for domestic as well as 
tndustrial purposes? 

THE DEPLTTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) to 
(c). The agreements for export of coal 
to neighbouring countries like Bangla-
desh, Burma, Ceylon and Nepal are 
finalised from time to time for speci-
fied periods. Some agreements cov-
ering different periods of 1975 have 
been finalised. Being commercial 
transactions, it is not in th·e public 
interest to disclose the detailS regard-
ing the prices settled. 

The monthly out-out of coal has 
exceeded 8 million tonne!,! and is 
5howing an increasing trend. This is 
.:onsidered adequate to meet the cur-
rent domestic and industrial demands 
in the country leaving a small surplus 
for export. 

llealignment or Kangra Valley 
R.alIway 

4879. PROF. NARAIN CHAND 
PARA'SHAR: Will the Minister of 
ENERGY be pleased to sta te : 

(a) whether the Ministry or Irriga-
tion has failed to place sufficient tunds 
at the disposal of the Railway Mini&-
try for undertaking the re-alignment 

to! the submerged ~o ion or the Kan-
gra Valley Railways; 

(b) whether the failure of the Irri-
gation Ministry to release suitable 
funds to the Railways has resulted in 
considerable delay in the early cons-
truction of re-alignment ("ausing 
~ious dislocation to the economy of 
Himachal Pradesh; 

(c) if 80, the reasons for not re-
leasing the amount as and when de-
manded by the Railway authorities; 
and 

Cd) whether any action has been 
taken or is proposed to be taken 
against the Officers who failed to 
arrange the release of amount in time? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) to 
(c). Efforts haVe b'een made to place 
adequate funds at the disposal or the 
Railways from time to time though 
due to constraint of resources it has 
not b'een always possible to advance 
the full amount as and when asked 
for. It would be difficult to aSSe5S as 
to how mUch of the delay in construc-
tion could be solely attributed to this 
account. 

(d) DO'es not arise. 

Bombay-PanaJI Mlero-Wave Link 

4880. SHRr C. JANARDHANAN: 
Will the Minister or COMMUNICA-
TIONS 'be pleased to state: 

(a) what is the present stage of 
the works on Bombay-Pana]i Micro_ 
Wave Link; and 

(b) when it is likely to be commis-
sioned? 

THE MINISTER OF COMMUNlCA-
TIONS (DR. SHANKER. DAYAL 
SHARMA): (a) Bombay-Panaji Mic-
rowave Ilnk consists of 11 8tOtlOllJl in-
c1uding the two terminal statloll8 at 
Bombay and PanaJI. Land acquisition 
has been completed. Building and 
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tower found. tiona at all the .tatioM 
are in progress and building are ex. 
pected to be completed by 3rd Quar-
ter of 1975-76. The radio equipments 
ord'ered on Hungry are expected by 
3rd Quarter of 1975.76. The tower 
materials and other eQuipments from 
Indian Supplies are being progressi'W'e· 
ly received. 

(b) The scheme is 'expected to be 
commissioned in the year 1976-77. 
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Scrutiny of Applications of Firms 
having mOre than 26 per cent Foreign 

Equity 

4883_ SHRI K_ S, CHAVDA: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) the number of applications, the 
names of firms, broad features of ap-
plication, of firms with more than 26 
~  cent foreign equity llave been 
scrutinised after imposition of Foreign 
Exchange Regulation Act by the 
Licensing Committee; 

(b) the n1JlIllber of cases in last 3 
years wherein the recommendations 
of the Licensing Committee for reduc-
ing equity has been opposed by the 
administrative Ministry, the names of 
the ,firms Bnd facts about the same; 

(c) whether they have not 'been im_ 
plemented; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B, p, 
MAURYA): (a) Separate statiBtlcs 
regarding applications for industrial 

. Ucensing from compani'es with more 
than 26 per cent foreign equity have 
not been maintained. 

(b) Decisions are taken regardlng 
the question of reduction in the foreign 
equity held by the foreign a~o i  

compani'cs keepine in view the guide-
lines issued by the Government in 
respect of dilution of foreign share-
holdings as well as und'er the Foreipl 
Exchange Regulation Act, 

(c) and (d) Do not arise. 

User. 01 Coca Cola Trade Mark 

4884. SHRI SOMCHAND 
SOLANKI: 

SHRI VEKARIA: 
SHRI D. P. JADF.JA: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased. to 
state: 

(a) how many users of Coca Cola 
Trade Mark are there in our country; 
names of the firms, and under what 
Act and rules this brand name/trade 
mark is being utilised by more than 
one different bottling plants in the 
country; 

(b) whether Coca Cola, USA is 
holding the patent registered in our 
country; if so, whether thocre is any 
agreement between Coca Cola, 
America and the Indian bottl'3nl for 
using the trade name in the country; 
and 

(c) the arrangement for 'Fanta' and 
'Soda' the date of the patent and the 
arrangement with the Indian bottlinc 
plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) There were 21 Regis-
ter'ed User8 at the Trade Mark "Coea-
Cola" as on 31st December, 1974. The 
names of these 21 Users are given in 
the Statement. It is the right of a 
regist'ered proprietor of a Trade Mark 
to licence his Trade Mark to anyone 
he like!!. There is no provision in 
the Law against tHe }icenslhg of 'Trade 
Mark to more than one user. How-
ever, under the Trade and Marchan-
dise Act, 19ft8 (Sections 4.8 and 4(9). 
a registered proprietor of a Trade 
Mark may register the licenC'ee of hJa 
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trade l~ ' 8"8 a re8istered user. Un-
d'er th'ese· provisions, 21 companies re-
terred td above have been registered 
aa registered users. The registration 
of the registered user is based on 
written agreem·ent between the par-
ties. i.e. Registered Proprietor, Coca-
Cola Company and each of the above 
21 R'O!gistered ue;ers. 

(b) The Coca-cola Company U.S.A. 
is the registered proprietor of the 
trade mark "Coca-cola". There is re-
gistered user agreement between MIs 
The Coca-cola Company, U.S.A. and 
the Indian companies for using the 
trade mark. 

(c) 'Fanta' is a trade mark owned 
by the Coca-cola Company U.S.A. 21 
companiel!5 have registered as regis-
tered users of this trade mark on the 
basis of registered user agreement en-
tred into betwen the parties. The 
word 'soda' is only a descriptive term 
and it is not a trade mark. 

Statement 

1. :MIs. Coca-Cola Export Corpora-
tion, U.S.A. 

2. Mis. Pure Drinks (Cal) Private 
Limited, Punj'a b. 

3. Mis. Pure Drinks (N.D.) Pvt. 
Ltd., Punjab. 

4. Pure Drinks Pvt. Ltd., PaUala 
City. 

~  Mis. Pure e '~ a ~ Ltd., 
Ahmedabad. 

8. Mis. Soft Beverages Pvt. Ltd., 
Maudrai. 

7. Mis. Poona Breverages Pvt. Ltd., 
Bombay. 

8. Mis. Southern Bottlers Pvt. 
9. MIs. Erasmo De-Sequeria Trad-

ing 8S Fablil Gasase Nove. 
10. M/s. Sanghi Beverages Pvt. Ltd., 

Indore. 
11. Shri Krishna Bottlers Pvt. Ltd., 

Hyderabad. 
12. Saurashtra Bottling Pvt. Ltd .• 

Rajkot. 

18. Bangalore Soft Drinks Pvt. Ltd .• 
Bangalore. 

14. Premnath Monga BotHers Pvt. 
Ltd .• New Delhi. 

15. Punjab Beverages Pvt. Ltd .• 
Candigarh. 

HI. Tripty Drinks Pvt. Ltd., Orissa. 
17. Beverages and Food Products 

Pvt. Ltd., Assam. 
18. Sri Drinks Pvt. Ltd., Sirpur. 

19. Steel City Beverages Pvt. Ltd., 
Sambalpur. 

20. Kanpur Bottling Company Pvt. 
Ltd., New Delhi. 

21. Agra e e a ~ Corporation Pvt. 
Ltd., Delhi-6. 

fmlff('f ~ ~ ~  ~~ ~ 

• ~ ~ ~ ~ m", ~~ 'l  
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Charges On Turn-over 01 Caea Cola 

4887, SHRI BHAWIBHAI PAR-
MAR: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
.tate: 

(a) whether Coca Cola J:xport Cor-
poration charges 22 per cent or so on 
turn-over of Coca Cola, Fanta, Orange 
and Soda frOtn the bottlers in our 
country; it so, under what arrange-
ment and auLhority approval wu 
made; 

(b) whether as the turn-over 01 
plant increases, the Coca Cola bottling 
plants have to pay more tor the con-
centrntes; if 80, facts thereof; 

(c) how 17 additional Coca Cola 
bottling plants were sanctioned, it 
they were under registration; and 

(d) whether any capital goods im-
port was granted and if so, the name 
ot the firm and the grant of capital 
goods during the Fourth Five Year 
Plan and justifications for recommen-

ding it by Capital Goods Committee, 
the eource of import and value? 

THE MINISTER OF STAT!: IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) and (b). Government 
is not aware of any such arrangem'ent 
between the private parties. Except 
under FERA, this is not a matter 
which would need Government ap-
proval. 

(c) The Coca Cola bottling plants 
have "been given approval either under 
the provisions of the (I&R) Act. 1951. 
or registered with the DGTD In accor-
dance with the prescribed procedure. 
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(d) The in!ormation ic being col-
lected and will be laid on th'e Table 
of the House. 

President's Assent to U.p. Legislation 
amending C.R.P.C. 

4888. ISHRI B. R. SHUKLA: Will 
the Minister ot HOME AFFAIRS be 
pleased to state: 

(a) whether any of the State Gov-
ernments and particularly the Gov_ 
ernment of U.P. have brought to his 
notice that withdrawal ot judicial 
powers from executive magistrates is 
affecting the law and order situaton; 
and 

(b) whether the Government of 
U. P. has enacted amendment in new 
Cr. p. C. and the same legislation is 
still awaiting asseJlt of President at 
India? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) No, Sir. 

(b) The President has withheld as-
sent for the Code of Criminal Proc'e-
dure (Uttar Pradesh Amendment) 
Bill, 1974, as passed by the State 
Legislature. 
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SeU'-SuftlcleDCY in X-Ray m-. 
4890. SHRI ROBIN KAKOTI: Will 

the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) total quantity of all types of 
X-Ray films required per annum in 
the country; 

(b) total quantity of all types of 
X-Ray films produced per annum In 
the country; 

(c) total quantity of various kinds 
of X-Ray films imported during the 
last three years and the foreign ex-
change incurred for the same; 

(d) whether Government have any 
plan to make India self-sufficient in 
respect ot X-Ray film's produc'tion 

during the Fifth Five Year Plan; and 

(e) if so, the salient features there-
of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURY A): (a) The total quantity of 
all types of X-ray films required by 
1978-79 has been estimated to be 5 
million sq_ metres per annum. The 
d'emand during 1975 is expected to be 
of the order of 1.7 million sQ_ metres; 

(b) The production of X-ray films 
in the country during the lut three 
years has been as follows:-

Year 

1973-73 

1973-74 

1974-75 (upto January, ~  

Total 
production 
(in sq. 
metres) 

(c) The total quantity of various 
kinds of X-ray films and plate8 im-
ported during the last tlii'ee years to-

gether with the value of import. lat· 
indicated below:-

Year Quantity in 
lakh sq. 
metres 

Value in 
!Rs.lakhs 

-----------------
197:3-73 

1973-74 

1974-75 Cupto Octo-
ber, 1974) • 

(d) and ('e). Mis. Hindustan Photo' 
Films Manufacturing Co. Ltd_. a pub-
lic sector enterprise, is the only unit 
manufacturing X-Ray films in the 
country_ Their present installed capa-
city for the manufacture of X-Ray 
films is 1 million sq- m'etres per an-
num. The Company propose to in-
crease their capacity to 5 million sq. 
metres to meet the expected increase 
in demand for X-Ray films by the end 
of the Fifth Five Year Plan_ Th'eir 
expansion scheme has been included 
in the Fifth Plan and a provision of 
Rs. 20 crores has be·.:!n made in the 
Fifth Plan for this scheme_ The Com-
pany are negotiating with leading 
manufacturers Of X-Ray films abroad 
for obtaining suitable collaboration.-
for the purpose. 

Poisoning 01 Mushahra of VlIlqe 
Brahmpur, p. S . .Ialey. District 
DarbhaD.ca by a Land-owner 

4891. SHRI BHOGENDRA 
Will the Minister of 

AFFAIRS be pleased to state: 

~ 
HOME 

(a) whether on the 14th Februaryr 
1975, six Scheduled Caste persons 
(Mushahars) of village Brahmpur. 
P_ S. Jaley. Di.trict Darbhanaa in-
Bihar died because of havin'g eaten 
poiaoned foodstuff given by one big 
land-owner of the village; -(b) whether despite timely infor-
mation to the police aU but one o ~ 
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were cremated at gun point by the 
upper caste land-owner concerned; 

(c) whether POlice is Buppreasing 
:these mUlr'ders through pOisoning; and 

(d) if so, the steps being taken 
.against the pOisoning to death of these 
helple!!s Harijans and the suppression 

• by the police? 

THE DEPUTY MINISTER IN THE 
:MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHlSIN): (a) to (d). 

-Facts are being ascertained from the 
State Government. 

-Cocmput« Maintenance CommlMiOli 

·4892. SHRI S. N. MISRA: 
Will the Minister of ELECTRONICS 

'be pleased to state: 

(a) whether Planning Commisaiol'l 
has approved the setting up of a 

'Computer Maintenance Commission; 

(b) if so, the broad funetiona of 
-'his Commission; and 

(c) the initial investment involved 
in settini up of this Comrru.sion1 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE, MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 

"TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) to (c). The Planning 
ICommission has approved, as part ot 
the Fifth Plan programme of the De-
partment of Electronics, the establish-
ment of a Computer Maintenance Cor-
poration (not Commission). The Cor-
poration will primarily be concerned 
with the maintenanc'e of computers 
imported into the country. The broad 
.cbjectives of the Corporation are: 

(1) To plan, to coordinate and 
carry out maintenance of im-
port'ed computers and asso-
ciated equipment; 

'(H) To design, to instal and to 
mdntain data communication 

56 

• aDd terminal equipment, other 
than that carried out under 
the purview of ~ Ministry 
of Communication; 

(iii) to conduct training in all as-
pects of computer mainte-
nance; 

(iv) to function as a central re-
pository of computer spares 
and materials. 

The total outlay on t'est and repair 
equipment. maintenance, training, re-
search and development is estimated 
to b'e Rs. 1.84 crorE!f; initially, which 
would be met by equity and Govern-
ment loami. 

Attempts by Na&"a Hostiles to go to 
China 

4893 SHRI p. VENKATASUB-
BAIAH: 

Will the Minister of HOME 
AFF AIRS be pleased to state: 

(a) the number of attempts made 
by the Naga hostiles to proceed to 
China during the last three years; 

(b) the number of attempts in which 
the Nagas succeeded; and 

(C) the number of attempts foiled 
and the action taken again!!t them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c). 
Two attempts have been made by the 
underground Nagas to proceed to 
China during the last three years. One 
gang of approximately 100 Nagas is 
reported to haVe started for China 
during September, 1974._ Our e ~
rity Forces were able to intercept thIS 
gang and could account for about 42 
members of ~ gang. About 60-70 
underground Nagaa who were nl'em-
bers of this gang are reported to have 
crossed over to Burma. Another gang 



57 WriUeR Answers CHAITRA D, 189'1 (SAKA) Written An..noers 

of about ~ underground Nagas ill :n!-
ported to have started for China in the 
month of December, 19'14. Our Secu-
rity Forces have foiled the attempt of 
this gang and have accounted for 109 
members of this gang, out of which 
105 have been apprehend'ed and 4 
have been killed. 

Utmost vigilance is being maintain-
ed on the borders and tight security 
arrangements continue inside Naga-
land to stop ex-filtration of such China 
bound gangs. 

DeDlalld for EleotlODs In Gu,Jarat 

4894. SHRI M. M. JOSEPH: 

Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have seen 
press reports that the Leaders of 
Congress (0) at Gujarat launched a 
.campaign on 23rd February, 19'15 for 
collecting signatUres of voters on a 
"citizens mandate" tor early elections 
in the State; and 

lb) it so, the reaction of Govern-
ment thereto? 

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA 
REDDY): (a) Yes, Sir. 

(b) The State of Gujarat is passing 
through a period of severe drought. 
Scarcity conditions are acute in 16 out 
of 19 districts in the State. The nor-
mal lite ot the people has been widely 
disrupted. The State administration 
at various levels will be under incre-
asing strain durine thv coming months 
and all its efforts would 'require to 
be wholly concentrated in the task of 
providing relief to the people in dis-
treSs. The Government do hot, there-
fore, consider it appropriate 10 hold 
elections to the State Assembly now. 
The earliest possibl'e time to consider 
far holding electlons "Would be after 
the monsoot;l. such as in the month of 

. September or October.' '. 

Gnat 01 PlIIdIlaa to • Freedom. Flckter 
from &amirpur District 

4.895. SHRI CHANDRA SHAlLANI: 

Will the MlzU.ter at HOMB-
AFFAIRS be pleased to state: 

(a) whether under the Freedom 
Fighters Pension Scheme of 1972, 
the pension is granted to a freedom 
fighter who had been sentenced to a 
minimum of six months imprisonment 
and who was released on the expiry 
of flve months as a resUllt of jail re-
mission at one month; 

(b) whether some freedom fighters 
were released before the expiry of 
flve months as a result of getting 
special remission for acts of courage. 
special work; 

(c) if so, whether they have been 
refused pension; 

(d) whether Karim ot Hamirpur 
District, U.P. is one ot such freedom 
fighters who get special remission of 
15 days for courageously killing a 
cobra in the jail in addition to his 
ordinary remission of one month and 
consequently released on the expiry of 
four and halt months; and 

(e) whether his pension application 
has been consequently rejected? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c). 
The maximum remission allowed tor" 
a sentence at six months under the 
~ail manuals varies from State to-
State. However, Government of India 
have decided to take into account a 
maximum remission of 30 days in a 
sentence of 6 months for sanctioning 
pension under the Fre'edom Fighters 
Pension Scheme, 1972. If the actual 
period of imprisonment suffered taIls 
b'elow 5 months as a result of allowing 
more than 30 days remission, the per-
son concerned 1s ordinarily not consi-
dered eligible for grant of pension. 

(d) and (e). Perhaps, the reference-
Is to the cue of Shri Imam Bux S/o-
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. Man Khan, Distt. Hamirpur who had 
,c.:laimed that a remission of 53 days 
in a sentence of six months was allow-
-ed to him as a result of his killing a 
-venomous cohra in j'ail. As he suffer-
ed actual imprisonment for less than 
five months. his case was rejected. 

-Later he furnish'ed documentary evi-
l dence for having suffered another 
spell of imprisonment far 2 1/2 months 

_ in 1930 as a result of which total 
-period of his jail suffering 'exceeded 
-six months. He has, therefore, been 
·sanctioned a pension of Rs. 200 p.m. 

Stapatlon In Central Secretariat 
Stenographers Services 

4896. SHRIMATI PREMALABAI 
CHAVAN: 

Will the PRIME MINISTER 
"be pleased to state: 

(a) the total number of persons in 
~ea  grade of the Central Secretariat 
'Stenographers Service, who are stag-
'nating at the maximum of their pay-
tIIcales; 

Grade Classification 

Graie III Class no: 
-Grade II Class II (non-gazetted) 

Grade I 
Selection 
oG-rade 

Class II (Gazetted) 

E>o. Do. 

Grades I and III were new grades 
constituted in 1969. With a view to 
·improving further the promotion pros_ 
pec16 of Grade II and Selection Grade 

'OffiCler8 of the Service, the Third Pay 
'"Commission had made tYle following 
~u ea ions

(I) the position be reviewed in 
order to locate senior posts in 
the Secretariat and Attached 
OfJ\ces where it would be 
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(b) how many of them entered the 
Government service through a com-
petitive test held by the U.P.S.C.; and 

(c) the action Government propose 
to take to prevent such stagnation 
and ensure reasonable chances of pro-
motion to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMIIDSTRATINE ~  
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) to (c). The equil ~  

information about Stenographers in 
each grade of the Central Secretariat 
Stenographers' ~ i e is being col-
lected from the various cadre autho-
rities and will be laid on the Table of 
the House. 

As for providing '~asona le chances 
of promotion, the Central Secretariat 
Stenographers' Service Was re-organiz-
ed in 1969 with the following four 
Grades with B view to improving the· 
career prospects of officers belonging 
to the Service:-

Scale of pay ( as e i~e  aCC( rding 
to the recommend.lil'IUI of the 
3rd Pay Commission). 

~  330-560 

Rs. 425-800. 

~  650 (710)-1040. 

R'I. ~  

justified to attach a Grade I 
Stenographer instead of a 
Grade II Stenograph'B; 

(II) Grade U Stenographers be 
allowed to appear along with 
Assistants in the limited de-
partmental competitive exa-
mination conducted for filling 
up a proportion 01 the posts 
of Section Officer of the Cen-
tral Secretariat Service; and 
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(ill) a non-functional 8el<!chon 
grade of RB. 900--1400 be 
created above the existing 
Selection Grade. 

The Suggestion at (il) above has 
been accepted by Government and 
Grade II Stenographers are being ad-
mitt<!d to the limited departmental 
competitive examination being held 
this year for proPlotion to the Grade 
oof Section Officer of the Central S'ec-
retariat Service, The suggestions at 
(i) and (iii) above are under consi-
.. l'eration. 

Indo-Po1lsh .Joint Comml58ion 

4097, DR. H. P. SHARMA: Will the 
Minister of INDUSTRY AND CI\'lL 
SUPPLIES be pleased. to state specific 
areas India had offered collaboration 
"lor setting up joint ventures in Pol-
and and w1'raat decisions were taken in 
respect there-of at the meeting at the 
Indo-Polish Joint CommissiOn recen-
tly held in New Delhi? 

"THE MINISTER OF STATE IN THE 
"MINISTRY Or" INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): During the recent meet-
ling at the Indo-Polish Joint Commis-
sion tor Economic, Trade and Scienti-
"ftc ~o e a ion held in New Delhi, it 
Was indicated to the Polish side that 
:India would be in a position to sup-
plement the capabilities of PoliSh steel 
industry in setting up Coke Oven bat-
teries in th'eir existing or new steel 
'Plants. On their expressing interest 
in the proposal, detailed intormation 
regarding the type, size and capacity 
~ batteries which India is in a posi-
tion to offer to set up in Poland has 
been furnished to them. We are now 
waiting for th'eir responSe to this offer. 
But thia Ie not In the nature of a joint 
~en u e, It Is merely the execution of 
• project in • turn-key, ~ 

Production and Capacity of MAMC 

4898. SHRI MUKHTIAR SINGH 
MALIK: 

SHRI BIRENDER SINGH 
RAO: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES !be pleased to 
state: 

(a) the installed capacity of the 
Mining and Allied. Machinery Corpo-
ration Limited, in regard to the manu-
facture of coal mining equipment; 

(b) the actual production in that 
regard during the last three years; and 

(c) whether the shortfall in the 
manufacture of coal mining equip-
ment affected the modernisation pro-
gramme of coal mines? 

THE MINISTER. OF STATE IN 
THE MINISTRY OF INDUS'l"RY AND 
CIVIL SUPPLIES (SHRI A C. 
GEORGE): (a) The install'ed capacity 
fOr manufacture of coal mining equip-
ment as per the Detailed Project Re-
port is 45,000 tonnes per annum. 

(b) Actual prodUction of coal min-
ing equipment during 1972-73, 1973-74 
and estimated production during 1974 
1975:-

~  14,1'01 M. T. 

1973-74 • 3907' 88 M. T. 

1974-7.5 (Bstimared) 499 1 ' 03 M. T. 

(c) No, Sir. A8 a matter of tact 
inadequacy of orders from the coal 
mJning industry has to a ailnlftcant 
extent affected the development of 
production capacity for coal mlnJng 
equipment and MAMC had to diver-
.ity lbl production proflle . 
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Redaatton lD Prod.etJon by NCDC 

4899. SHRI ROBIN SEN: Will the 
Minister of ENERGY ~ e pleased to 
state: 

(a) whether the National Coal De-
velopment Corporation hru! slashed 
down its production recently; 

(b) if so, the reasons for such re-
duction while the demand for the 
supply of coal is on the increase; and 

(c) the reaction of Government 
thereto? 

THE DEPUTY MNISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) No, 
Sir. 

(b) and (c). Do not arise. 

Allocation for West Bengal State Elec-
tricity Board tor Filth Plan 

4900. SHRr TUNA ORAON: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the Planning Com-
mission's allocation for West Bengal 
State Electricity Board for Fifth Five 
Year Plan falls short of Fourth Plan; 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SlDDHESWAR PRASAD): (a) No, 
Sir. 

(b) Does not arise. 

Recession 

4091. ,SHRI M. S. PURTY: Will the 
Minister of PLANNING be pleased to 
state: 

(a) whether the Planning Commis-
sion is aware that economic and finan-
cial indicators are that recession is 
in the offtng; 

(b) whether the eommission has 
made 'Bny study in this reiard; and· 

(e) if 110, the steps being suggested. 
by the Commission? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF PLANNING (SHRI 
VIDYA CHARAN SHUKLA): (a) The 
economic and financial indicators dl> 
not warrant the conclusion that the-
recession is in the offing. The difficul-
ties experi'enced in certain sectors of· 
business activity can largely be attri-
buted to bottlenecks in supply of key 
inputs like power and oil and· not tl>' 
th'e reduction in the aggregate de-
mand. The Government has taken 
measures towards removal of such 
bottlenecks. There has be'en distinct 
improvement in the overall economic: 
situation in the country in recent-
months and the industrial production 
appears to have improved since last 
quarter of 1974. 

(b) The Planning Commission keeps. 
a constant watch over the performa.nce 
of the economy as a whole including. 
the industrial production. 

(c) The Annual Plan 1975-76 is be-
ing formulated with a view· to step-
ping up the rate of investment an~ 
the growth of the economy particu-
larly in important sectors such as agri-
culture, coal, oil fertilizers, etc. A 
copy of the Annual Plan document 
will b'e placed on the Ta hIe of the-
House in the current Session of '~ 
Parliament. Attention is also invited 
to the measul"eS outlined in the Union 
Finance Minister's Budget speech on 
February 28, 1975 to increase the Plan: 
In.vestment and industrial productioll\ 
in 1975-76. 

I 
Activities ot Bell Telephone Co. 

4902. SHRI SURENDRA MORAN-
TY: Will the Minister of HO:ME' 
AFFAIRS be pleased. to state: 

(a) whether the o e n en~'s at-
tention has been dra.wn towards the 
links of ITr of USA and CIA repon. 
regarding the same in the UN.;. ane! _ 
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(b) if so, whether Government are 
aware of the activities of Bell Tele-
phone Company of Belgi um in India, 
which is a su'bsidiary of lIT (USA)? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Facts are being ascertained. 

Amenities to Foreigners in .Talis 

4903. SHRr NOORUL HUDA: Will 
the Minister of HOME AFFAIRS be 
pleased to sta te: 

(a) whether even after 27 years of 
freedom, foreigners get better deal in 
Indian jails as regards diet, mode of 
travel and other amenities; 

(b) whether the Attorney General 
alSsured the Supreme Court that such 
discriminatory laws would be expedi. 
tiously revised; and 

(c) the reasons for such discrimina-
tory laws and the steps taken to cor-
rect the anomaly? 

THE DEPUTY MINISTER IN THE 
,tMINISTRY OF HOME AFFAIRS 

(SHRI F. H. MOHSIN): (a) to (c). 
Th'e information 4; being collected 
from the States and other concerned 
authorities and will be laid on the 
Table of the HOUse when received. 

Foreign Exchange Eamlnlt Througb 
Export of Telecommunication 

Equipment 

4904. SHRI D. B. CHANDRA 
GOWDA: Will the Minister of COM..-
MUNICATIONS be pleased to state: 

(a) whether there has been satis-
factory progress in Indian telecom-
munication equipment earning foreign 
exchange in recent years; and 

(b) if so, the facts regarding the 
eXPOrt value du:ring the lut three 
years? 
153 LS.-3. 

THE MINISTER OF COMMUNI.-
CATIONS (DR. SHANKER DAYAL 
SHARMA: (a) and (b). There has 
been gradual build up in the export 
of telecommunication equipment by 
the Indian Telephone Industries 
(I. T. 1.) Bangalore and the Hindus... 
tan Teleprinters Ltd. (H.T.L.). 
Madras. The exports from these 
units during the last three years 
were as under:-

Year 

1971-72 

1972-73 

1973-74 

(In lakhs 0 
rupees) 

-----1 
39'25 

48 '29 

47.15 

During 1974...75, exports are expec-
ted to reach upto Rs. 1 crore. LT.I. 
has also earned a global tender for 
export of crossbar equipment to Suri-
nam (South America) of the value of 
Rs. 1.2 crores. Continuing efforts 
are being made to further increase 
the exports. 

Recognition of Atomic Energy Staff 
Union, Bombay 

4905. SHRI SAMAR MUKHERJEE: 
Will the Minister of ATOMIC ENER.-
GY be pleased to state: 

(a) whether Government have re-
ceived any communication from the 
Atomic Energy Workers and StafT 
Union, Bombay, demanding recogni-
tion of their Union; and 

(b) if so, the reaction of the Gov-
ernment thereto? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE 
AND TECHNOLOGY (SHRIMATI 
INDIRA GANDHI): (a) Yes, Sir. 
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(b) The Union was asked to furnish 
the information required for consi-
dering the question of recognition. 
The relevant documents were receiv-
ed only in the third week of March 
1975. After verification of mem-
bership and other details, a decision 
has since been taken to accord recog-
nition to the Union in terms of the 
Joint Consultative Machinery Scheme. -. 
Industry Oriented Information Centres 

4906. SHRI K. MALLANNA: 
SHRI :M:. S. PURTY: 

Will the Minister of PLANNING 
be pleased to state: 

(a) whether Government have de-
cided to set up industry oriented in-
formation centres in the country to 
facilitate better utilisation of research 
findings for industrial development; 
and 

(b) if so, the main features of the 
scheme and how far would it be 
!beneficial to Government? 

THE MNISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI VIDYA CHARAN SHUKLA): 
(a) the CSIR has a proposal for set-
ting up Technical Information Centres 
of specialised industries and Poly-
technological Clinics in the country 
to facilitate better utilisaton of re.-
search (indings for Industrial develop-
ment. One such Technical Information 
Centre for Chemical Industry set up 
in collaboration with Indian Chemj,.... 
cal ManufactuJ'lers' Association is 
functioning successfully in Bombay. 

(b) The main features of the 
scheme are:-

Technical Infar-mation Centred 

1. The CentTes are set up in col-
laboration with ASSOciation! 
of l'ndtIS'trles Fifty percent of 
finances are provided by the 
Association and rest by the 
CSIR. The scientific staff is 
On the rolls of the CSIR. 

2. The Centre serves as a contact 
point between the industry 
and research institutions 
through correspondence, 
visits and meetings. It main-
tains technical and economic 
data relevant to the concern... 
ed industry as also regarding 
tb'.e technologies developed 
in the laiboratories and disse-
minates information through 
publication Of bulletins etc. 
The Centre provides to the 
research institutions informa-
tion regarding the problems 
and needs of the industry. 

Poly technological Clinics 

1. The clinics will be set up in 
collaboration with the State 
Governments and Associa.-
tions of Industries and Cha- /' 
mbers of Commerce. 50 per 
cent of expenditure will be 
met by the CSIR. 

2. Clinics will be in the nature 
of diagonisti'c, information 
and direction Centres for the 
.group of industries in a parti.-
cular area. They will serve 
as a link with the industries 
and institutions in the State 
on one hand and the CSIR 
Laboratories on the other. ... 

The Centres will be beneficial to 
the CSIR Laboratories in providing 
them the feed back of information 
and data regarding the problems and 
technologiC'S I requirements Of indus-
tries. They will also be helpful in 
the commercialisation of technologies 
developed in the Laboratories. 

steps by Central Government to 
curb Activities of Naxalite Elements 

In Tea Gardens in West Bengal 

4907. SHRr R. N. BARMAN: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there are reporte of 
untoward activities of Naxalite ele-
ments in the tea garden areas of 
West Bengal; 
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(b) whether Central GOIV'e'l'nment 
have taken steps to curb the Naxa-
lite activities in the tea gaxdens in 
West Bengal; and 

(c) if so, the number of persons 
arrE'.sted so far in this connection, 
specially during 1974? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F, H, MOHSIN) (a) to (c) 
Facts are being ascertained and will 
be laid on the Table of the House. 

Procedure adopted by the Commis-
sioner of Se&ST to collect Informa-

tion on problems of se & ST 

4908. SHRI SAKTI KUMAR 
KAR: Will the Minister of 
AFFAIRS be pleased to state: 

SAR-
HOME 

(a) the procedure adopted by Com-
mi6sioner for Scheduled Castes and 
Scheduled Tribes to collect adequate 
information relating to problems of 
Scheduled Castes and Scheduled Tri-
bes from all over the ou~  in the 
absence of the regitmal organisation 
abruptly wound up in 1967; 

(b) whethpr the Commissioner has 
ever expressed his dissatisfaction 
against the procedure he is now forced 
to adopt for collecting such informa-
tion; and 

(c) if so, what action has been 
taken to set right the position in order 
to enable the Commissioner's statu-
tory organisation to function effec-
tively? "\ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOSH N): (a) The Com-
missionar for Scheduled Castes and 
Scheduled Tribes collects infonnation 
for his annual reports directly from 
Ministries I Departments of Central 
and State Governments and Union 

Territory Administrations. He aDo 
sends teams of his own officers to the 
field for undertaking surveys and 
making on the spot enquiries. Besides, 
the organisation of the Director en~ 
ral, Backward Classes Welfare in the 
Ministry of Home Affairs also helps 
on specific requests made by him in 
collecting whatever information is 
required by him for the ,purposes of 
his annual reports. Fur1!her he also 
receives complaints direct from per-
sons belonging to Scheduled Castes 
and Scheduled Tri<bes and investiga-
tes such complaints. The informa-
tion gained from such investigations 
is also used by him for his reports. 

(b) Yes, Sir. 

(c) The question Of strengthening 
the office of the Commissioner for 
Scheduled Castes and Scheduled 
Tribes is being examined. 

Issue of Licence/Letters of lJatent to 
Large Industrial Houses in Backward 

Areas 

4909. SHRIMA T1 P ARV ATHI 
KRISHNAN: Will the Minister of 
INDUSTRY AND CIVIL SUPPLIES 
be pleased to refer to the reply given 
to Unstarred Question No. 4140 on 
4th December, 1974 regarding setting 
up of new units in backward areas by 
Monopoly Houses and state: 

(a) the names of the 9 industrial 
licences and specify the items of 9 
letters of intent and names of the 
larger industrial houses to whom 
these were issued in 1973 and the 
names of the backward areas; 

(b) state the names of the larger 
industrial houses whom letters of in-
tent specifying the items and letter. 
were issued for licences specifying 
industry with the names of the back-
ward areas in 1974; and 

(c) how far the work hB!l proceed-
ed according to the licences ia!lued in 
these backward area.s1 
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THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAl): (a) and (b) A state-
!nent showing the details of 
Letters of. intent:/industrial licences 
issued to undertakings registered 
under the MRTP Act during 1973 and 
1974 for setting up industries in backo-
ward areas is laid on the Table of the 
House. [Placed ift"LThrarll. See No. 
LT-9337 /75]. 

(c) Normally it takes 3 to 4 years 
to commission a project after the issue 
of letter of intentllicence. Accord-
ingly these letters of intent and licen-
ces are at various stages of implemen.-
tation. 

Forelp Collaboration and Import of 
Technological Know-How 

4910. SHRI RAJDEO SINGH: Will 
the Minister of PLANNING be plea-
sed to state: 

(a) whether during 9 months ot 
1974, as Jl1any as 286 foreign colla-
boration proposals have ,been okayed 
by the Government which is more 
than the total of 265 in the whole 
year of 1973; 

(b) if so, the reasons tor this pro-
gressiVe retreat and sabotage of the 
Government's declared policy to work 
towards independence and self-reli-
ance in economic and industrial mat-
ters; 

(c) whether Government are pre-
pared to declare a final year (dead-
line year) when we will 'Stop alto-
gether importing sophisticated tech-
nological processes and know-how; 
and 

(d) if aD, when? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI VIDYA CHARAN SHUKLA): 
(a) Yes, Sir, during 9 months of 1974 
(.Jan. to Sep. 1974) 286 foreign colla..-
boration proposals were approved as 
compared to 265 foreign collaboration 

propOSals approved for the 
year of 1973. 

whole 

(b) to (d.) RiSe in the number of 
foreign collaboration proposals ap-
proved in 1974 over the previous 
year may be attributed to the stream-
lining of the prooed ure for issuance 
of various clearances including fore.-
ign collaboration within the defined 
targets of time and also due to in-
creas·ed economic activity in the 
cOWltry. Besides there was laDge 
backlog of foreign collaboration ap-
plications which was cleared during 
the year 1974. However, Govern-
ment's policy in respect of foreign col-
laboration continues to be selective. 
Collaboration is permitted only in 
fields Of high priority and in areas 
where the import of foreign techno-
logy is considered necessary. In other 
areas, import of technology is consi-
dered on merits if substantial exports 
are guaranteed over a period of 5 to 
10 years and there are reasonable 
prospects for such e~ o s  

In view of the fast technological 
advances taking place in the world, it 
is desirable to have exchange of re-
search information and technical 
know-how among different countries 
as progress in various countries in 
the world is inter-linked. It is, there-
fore, difficult to declare a 'final year' 
when we will stop importing techno-
logical processes & know-how in all 
the areas aTIogether. 

Indo-Iranian Discussion for Utilisa-
tion of Capacity in Industries 

4911. SHRI MOHINDER SINGH 
GILL: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether India and Iran have 
recently discussed mutual interests in 
industrial development and Iran has 
shown its keenness to use surplus 
cape.city both in public and private 
sectors; and 

(b) it so, the final decisions taken 
in the matter to give practical shape 
to things to come? 
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THE MINISTER OF INDUSTRY; 

AND CIVIL SUPPLIES (SHRr T. A. 
PAl): (a) and (b). The anial~ Mini-
ster of Industry and Mines called on 
the Union Minister of Industry and 
Civil Supplies on 3rd March, 1975. 
During the discussion the two Minis-
ters explored the possibilities of in.-
tensifying cooperation .between the 
two countries in a wide spectrum of in 
dustry. The Iranian Minister expressed 
interest in making maximum we of 
the surplus capacities available in 
Indian industry 'both in the public 
and private sectors in order to meet 
the growing requirements of Iran's 
industrial development. 

It was agreed that exchange of 
visits of expert teams would be very 
helpful in furtherance of the possible-
areas of cooperation. The first team 
that would be deputed from Iran to 
India shortly 'Would study the possi-
bilities for utiliS'ation of surplus 
capacities avanaole in India in the 
areas of machine tools, power genera-
tion, transmission and distribution 
equipment, cbemical machinery and 
equipment Qnd consultancy services. 

Setting up of a TV Towell' at Panala 
in KolhaPUr District 

4912 _ SHRI NIMBALKAR: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is intended to put 
up aT. V. Tower at Panala in Kol-
hapur district so as to relay Bombay 
T . V. programmes to southern Maha-
rashtra, Konkan and Karnataka; 

(b) whether this project is includ-
ed in the Fifth Five-Year Plan; and 

(c) if so, when is it likely to be 
completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) No, Sir. 

(b) and (c). Does not arise. 

Air Postal Links in GUjarat 

4913. SHRI D. D. DESAI· Will tile 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose 
to link the major and important 
towns of GUjarat with air postal ser-
vices during the next financial year' 
and ., 

(h) if so, the facte thereat? 

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) and (b). Ahmedabad. 
Baroda, Rajkot, Jamnagar, Bhavnagar, 
and Bhuj are the stations of Gujarat 
which are linked by air and the 
services touchinJ;t these stations are 
already being used for the conveyance 
of mails - As and when other stations 
get connected by air, the question of 
conveyance of mails by air from and 
to those places would be considered 
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Rates for Overseas Telephone Calls 

4915. SHRI GAJADHAR MAJHI: 
Will t!be Minister of COMMUNICA-
TIONS be -pleased to state: 

(a) whether Government of India 
has recently increased the rates :lor 
overseas telephone calls; and 

(b) if so, to what extent it would 
be beneficial to our country compar-
ing it with other countries? 

THE MINISTER OF COMMUNICA-
~  (DR. SHANKAR DAY AL 

SHARMA): (a) and (b). The rate-s 
for overseas telephone calls were in-
creased with effect frOom the 26th 
Dece'IYlber, 1974. This increase is 
expected to yield an additional annual 
revenue of approximately Rs. 2 crores 
at the existing level of traffic. 

The settlement of accounts with 
other countries is based on <separately 
deterlTlined accounting rates and is 
not affected by the rates for overseas 
calls fixed for collectiOn from the 
telephone subscribers. 

Grant of Pension to Freedom Fighters 
amongst INA CiviUans and Members 

of I.I.L. 

4916. SHRI SAMAR GUHA: Will 
the Minister of HOME AFFAIRS be 
pleased to refer to tile reply given to 
the Unstarred Que-stion No. 1392 011 
the 26th February, 1975 regarding 
grant of pensiOn to freedom fighters 
amongst INA civilians and members 
of IlL and state: 

(a) the reasons for approvll1 of 
only '726 applications by Ex-INA and 
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IlL persOllnel ,by the Government 
out of 13036 applications received sO 
far; 

(b) the reasons for sanctioning 703 
applications in case of Punjab alone 
whereas for Andhra, Bihar, Delhi, 
Haryana, Kerala, Manipur, Maha-
rashtra, Tamil Nadu, U. P. and West 
Bengal, only 23 cases haVe been 
approved; and 

(c) the reasons for delay in con-
sidering the cases of other applicants 

- except in case of Punjab? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c). 
Each application for grant of freedom 
fighters' pension is considered on 
merits and no distinction, whatsover. 
is 'made between the applicants on 
the ground of the State to which they 
belong. The cases of applicants wilo 
prodUce acceptable proof in support 
of their sufferings such as co-prison-
er's certificates, are placed before the 
INA Committee which scrutinises the 
,claims in the light of the documents 

.I produced by the applicants and make!! 
suitable recommendations. -
Supply or o ~  Report and Teeh-
nlcal details 01 RIhand Project to 

MP by UP 

4917. SHRI "'lrrIRA.J SINGH 
CHAUDHURY: Will the Minister of 
ENERGY be pleased to refer 
to the reply given to Unstarred 
Question No. 284 On tlte 19111 Febru-
ary, 1975 regarding supply of power 
to MadhYa Pradesh from Rihand 
P('\wer Station by U.P. Elnd state: 

(a) whether Madbya Pradesh Gov-
..,. ernment asked for th.e project rep.ort 

and technical details of Rihand pro-
ject from Uttar Pradesh; and 

(b) if so, whether they w:ere me-
Plied, if not, whether Uttar Pradesh 
Would be asked to supply tlae ~a e  

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHW AR PRASAD) : (a) 
Yes, Sir. 

(b) The Government of Uttar Pra-
desh have reported that the data 
required by Madhya Pradesh are 
under compilation and will be furnish-
ed to them as early as possible. 

Assault on JOint Director 01 indus-
tries, KaDpur 

4918. SHRI P. G. MAVALANKAR: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether there was a 
assault on Shri Rajat Kumar, 
.Joint Director of Industries, 
on 9th November, 1974; 

(b) the full facts thereof; 

serious 
I.A.S., 
Kanpur 

(c) whether the said incident is 
.being investigated by C. B. I .; and 

(d) if so, the progress of the said 
investigation so far and the reasons 
discovered for such a serious assault 
on an lAS Officer? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIF. H. MOHSIN): (Ia) to (d). 

Necessary information is being collect-
ed frOm the Government of Uttar 
Pradesh and will be laid on the Tab1£" 
of the House on receipt. 

Pr.sad Commission Report on Delhi 
Saclar Bazar Dlstllrbances 

4919. SHRI JYOTIRMOY BOSt!: 
Will the Minister of HOME AFFAIRS 
be pleased to refer to the reply given 
to Starred Question No. 131 on the 
26th February, 19715 regarding Prasad 
Commission Report on Delhi Sadar 
Bazar Disturbance. and atate: 

(a) when the report was BUb-
mitted to Government; 

(b) what are the Comrni .. ion's 
main ftndings and recommendations; 
and 

(c) the reallons why the report hall 
not y.et been -.id em the Table of the 
House? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATION REFORMS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) The Commission sub-
mitted the Report to the Government 
on ftte 30th December, 1974. 

(b) and (c). The Report of the 
Commission is still under examination 
and will be ai~ l the Table of the 
House in accordance with the provi-
sions of the Commissions of Inquiry 
Act, 1952. 

Rural Electrification Programme .. 
Vldarbha Region of l\laharashtra 

4920. SHRI VASANT SATHE: Will 
the Minister of ENERGY :be pleased 
to state: 

(a) whether rural electrification 
programme in Vidarbha region of 

Maharashtra has not made much 
headway during the Fourth Plan; 

(b) if so, the main features of the 
progress in terms of physical and 
financial achievements; and 

(c) the outline of the programme 
during the Fifth plan for Vidarbha 
region? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and-
(b). The progresl!l on rural electrifi-
cation in Vidarbha region of Maha-
rashtra during the Fourtlh Plan has 
been quite adequate. 

There are 12,837 villages in this 
region. The position of villages elec-
trified and pumpsets energised is as 
under:-

Achievement 
during Fourth 

Plan 

~ (n 
31-3-1974 

Villages electrified . 
Pumpsets energised 

3007 ~  4 %) 
3433,. 

5366 (41 . 8 ~  

82841 

An expenditure of Rs. 26 crores was 
incurred on the programme of rural 
electrification in thill region during 
the Fourth Plan. 

(c) The size and content of the 
Fifth Plan has not yet been finalised. 
In the draft plan, it is proposed to 
electrify 3,110 villages and energise 
64,320 pumpsets in Maharashtra dur-
ing the Plan period. Region-wise 
details of the programme have not 
been determined eo far. 

Irregularities by MIs . .Jay EnlJineering 
Works Limited 

4921. SHRI SAT PAL KAPUR: 
Will the Minil!lter of INDUSTRY AND 
CIVIL SUPPLIES be pleased to 
state: 

(a) the number and nature of 
various irregularities committed by 

Mis. Jay Engineering Works, Limited--
during last three years; and 

(b) the action taken by Govern-
ment against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) and (b). III view of 
the substal'ltial fall in the volume of 
production in the year 1973, in respect 
of the Sewing Machine and Fan anu~ 
facturing Unit of the Company locat .. 
ed at Calcutta, an Investigation Com-
·mittee waS appointed under Section 15 
of the Industries (Development & 
Regulation) Act, 1951, to investigate-
into the affairs of the Company on 
the 17th October, 1973. The Investi-
gation Committee has not yet submit-
ted its report. Also, an inspection of 
the books of Accounts of the Com-
pany has been ordered under SectioD 
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209 (4) of the Companies Act, 1956. 
Irregularities, if any, will be known 
only on receipt of the inspection 
report. . _, _ _ , J _ 

Misreporting of Hartal in Srinagar 
by AIR 

4922. SHRI B _ V. NAIK: Will the 
Mini5ter of IN FORMA TION AND 
BROADCASTING be pleased to state: 

(a) whether the Chief Minister of 
Kashmir has criticised the AIR for 
misreporting the happenings in Sri-
nagar during hartal on the 28th 
February, 19715; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) Govern'lIlpnt have 
seen sO'me newspapers reports about 
this, but have received no communi-
cation from the J & K Government. 

(b) Doetl not arise. 
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Launching of Rockets from Thumba 
Rocket LaUDching station 

4924. SHRI VARKEY GEORGE: 
Will the Minister L·f SPACE be pleased 
to state: 

(a) the number ot rockets launch-
ed. trom the Thumba Equatorial 
Rocket Launching Station so far; 

(b) the nature of data collected 
from these experiments, so far; 

(c) the areas ot scientiflc investi-
gation in Thumba; and 

(d) briet outline of the schemee for 
further development of Thumba? 

THE PRIME :MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNALOGY (SHRIMATI INDIRA 
GANDHI): (a) 7t19 upto 28th Febru-
ary, 19715. 

(b) and (c). A large nU'lIlber of 
the rocket firings related to the deve-
lopment of rocket technology. Others 
were connected with scientific experi-
ments and investigations and the data 
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collected relate mainly to (i) Meteoro-
logical parameters such as tempera-
ture, wind speed and pressure, 'mag-
netic field meatlurements; (ii) ionos-
pheric parameters such as ion-density, 
energy level, etc. and (iii) space ast-
ronomy including X-ray astronomy. 

(d) -As a part of the plan for en-
hancing the utility of the Thumba Eq-
uatorial Rocket Lauching Station, it is 
proposed to augment existing facilities 
related to ground support (tracking 
radar, telemetry and computing facili-
ties), integration and checkout facili-
ties. 

MeetIng 01 Chief Ministers of Pun-
jab, Buyana and Rajasthan 

4925. SHRI P. GANGADEB: Will 
tile Mini6ter of ENERGY be pleased 
to state: 

(a) whether Centre had convened 
any m.eeting of the Chief Ministers of 
Punjab, Haryana and Rajasthan re-
cently; 

(b) if so, whether transferring the 
administration of irrigation head 
works at Rupar, Harike and Feroze-
pore in Punjab, Bhakra Management 
Board figured in the talks; and 

(c) if so, the on~lu lons arrived 
at there? 

THE DEPUTY MINISTER IN THE 
MINISTRY.OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) No, 
Sir. 

(b) and (c). Do not arise. 

Memorandum submitted to Prime 
Minister by the indian Youth COD-
peas, All India Youth Federation, 

AU India Students' Federation and 
the National student!f' Union 

4926. SHRI H. N. MUKHERJEE: 
Will the Minister of HOME AFFAIRS 
be plea.ed to state: 

(a) whether the Indian Youth Con-
gress, All India Youth Federation, 

All India Students' Federation and 
the National Students' Union of India 
had jointly submitted a memorandum 
to the Prime Minister in U~  

(b) if so, the contents of this me-
morandum; and 

(c) the reaction of Government to 
the demands and proposals contained 
in the memorandum? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF pERSONNEL AND 
ADMINISTRATION REFORMS AND 
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA): 
(a) Yes, Sir. 

(b) and (eL The memorandum, 
inter aliaJ demanded that stes be 
taken to solve the problem of price-
rise, une'l1lployment, etc., to strengthen 
the public distribution system and to 
stop black-marketing, hoarding and 
profiteering with the \Support of the 
people. Demands were also made 
to provide subsidised standard food 
to students living in hostels, to in-
creaSe the amount and nU'mber of 
scholarships and to use tile mainten-
ance of Internal Security Act and the 
Defence of India Rule6 only against 
unpatriotic and anti-social elements, 
including black-marketeers. hoarders 
and profiteers. 

Government and educational autho-
rities are !l1aking all possible efforts 
to redress genuine IZrievances of 
students. 

Radio ProlP'ammea reg.rdiDg Family 
Pianola .. 

4927. SHRI G _ Y. KRISHANAN: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government are satis-
fled with their family planning mes-
s.ge conveyed. through plays and son!! 
by thp All India Radio to motivate 
villa ~  
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(b) whether the AlllDdia Radio has 
decided to launch a country-wide pilot 
study project to determine in which 
direction it should proceed with its 
campaign; and 

(c) if so, the broad outlmes of the 
scheme of Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) AIR has helped to 

,. create wide awareness of family plan-
ning amon2 rural audiences as well 

_ as in dissemination of relevant infor-
'mation in this field. 

(b) A pilot study is being under-
taken in 1975-75 in 70 villages situat-
ed in different parts of the country. 

(c) The stUdy is aimed at determin-
ing the listening habits, preferences 
for various types of programmes and 
requirements of specific audiences. 

Settng up of Government Machinery 
for Public Distribution of Essential 

Commodities 

4928. SHRI S. A. MURUGANAN-
ITHAM: Will the Minister of INDUS-

TRY AND CIVIL SUPPLIES be 
_ pleased to state: 

(a) in view of the Finance Minia-
ter's assurance while presenting the 
Budget on the 28th February, 1975 in 
Lok Sabba for 1975-76, that Govern-
ment would set up machinery for 
public distTibution of essential com-
modities, what steps have been taken 
to implement it; and 

(b) what are the reasons for the 
" delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 

, CIVIL SUPPLIES (SHRI A. C. 
GEORGE): (a) and (b). The Fin-
ance Minister, while presenting the 
Budget, so~  an extension of the 
public distribution syst€.'m of certain 
basic essential commodtties with a 
greater certainity of supply, to those 

for whom it is meant to benefit. There 
are already about 2.13 lukhs fair 
price shops for distribution of e-ssential 
ccrmrnodities functioning in the coun-
try. The extension and strengthening 
of the public distribution system, ac-
cording to priorities and essential 
needs of the vulnerable Bnd poor 
sections of the population was discus-
sed recently at Regional Conferences 
of Ministers for Food, Civil Supplies 
and Co-operation of State Govenl-
ments. Action has been Initiated on 
the basis of the discussions in the-se 
Conferences. 
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AllocaUons for GeneraUon of Power 
in Punjab in Fifth PlaD 

4930. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister ot 
ENERGY be pleased to state: 

(a) the estiInated demand of the 
Punjab Government for seneraUon ot 
power in the Fifth Five Year Plan; 

(b) the allocations made by tt-e 
Planning Commlasion for the purpose; 
IlJld 



Written Answers MARCH 26 1975 , 88 Written Answers 

(c) the allocations 1l1ade for the 
first year of the Fifth Plan for Punjab 
State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and 
(b). The Punjab Government had 
estimated that the total requirement 
of funds for the power development 
programme would be Rs. 437.39 cro-
res. In the Draft Fifth Plan the 
Planning Commission bas provided an 
amount of Rs. 34 crores. 

(c) The Planning Commission had 
allocated &. 49.75 crores for the 
fir.t year of the Fifth Plan (1974-75). 

Committee on Newspaper Economics 

4931. SHRI NAWAL KISHORE 
SHARMA: 

DR. H. P. SHARMA: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the fact finding com-
mittee on newspaper economics has 
suggested to the Government suitable 
legislation to control the newspaper 
economics; 

(b) if so, the reac.tion of Govern-
ment thereto; 

(c) the other main recommenda-
tions of the committee and whether 
these have .ince been examined and 
decision taken thereon; and 

(d) the decision taken on the re-
commendation to limit the profits to 
newspaper industry with reasonable 
bounds and for delinking of the Press 
Monopoly and big Industrial Houses? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTlNG (SHRI DHARAM 
BIR SINHA): . (a) to (d). The report 
is under examination. It would be pre-
mature to anticipate Government's 
decision on its various recommenda· 
tions. 
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Grant of Pell8ion to Free.dom Fighters 

4933. SHRI C. K. CHANDRAP_ 
PAN: 

SHRI SARJOO PANDEY: 

Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government insist fOC" 
the production of the copies of docu· 
menta relating to the warrants issued 
against those freedom fighters who 
were underground, when they apply 
for freedom fighters pension; 

(b) if so, .how many such cal!leB 
were rejected or kept pending due to 
the inability of the applicants to pro,.. 
duce the doc.uments, State-wise; 

(c) whether Government are aware 
of the fact that in many princely 
Sta.tes, especially in Travancore, the 
Government of that period had never' 
kept these documentsi and 
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(d) whether Government propose to 
reconsider these cases on the basis of 
the production of a certificate by an 
M. P., MLA, ex-MP, or ex-MLA who 
Was a co .... accused of the applicant? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Govern-
ment insist on production of satisfac-
tory documentary evidence from offi-
cial records to substantiate the claims 
for having remained underground for 
the requisite period. 

(b, The information is not readilY 
available. Time and labour involved 
in collecting it will not be commen-
surate with the result to be achieved. 

(c) Government have no informa-
tion on this point. 

(d) No, Sir. 
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Representations regarding Plight or 
Share Holders of Nationalised Coal 

Mining Companies 

4935. SHRI P. M. MEHTA: Will 
the Minister of ENERGY be pleased 
to state: 

(a) the number of conununcations 
received from Member-s of Parliament 
along with their names regarding 
plight of public shareholders in na-
tionalised ooal mining companies hav-
ing capital of Rs. 70 lakhs or more 
on the date of takeover; 
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(b) the names of shareholder. and 
their aS80ciations who have made 

identical representations since the 
date of takeover; and 

(c) the credit and debit balance of 
the cOlIlpanies with Government or 

their bodies corpora ted in respect 01 
the firms/companies having more than 
600 shareholders a5 on 318t March, 
1973, 31st DecelIlber, 1973 and 30th 
November, 19747 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and. 
(b). In the last three yearS since 

nationalisation of coal mines, a num-
ber of representations including some 
from Members Of Parliament have 
been received in this connection. How-
ever information about the various 
e ~sen a ions as regards the total 

number, senders, points raised etC. is 
not readily available in a consolidated 
form. 

(c) This information is not readily 
available. 

Foreign Collaboration Schemes in 
Maharashtra and Gujarat 

4936. SHRI S. N. SINGH DEO: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state 
the name of the foreign collaboration 
<scheme during 1971, 1972 and 1973, 
year-wise, with capacity in Maharash-
tra and Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURY A): The number of foreign 
collaboration proposals approved by 
the Government during the years 1971, 
1972 and 1973 in the States of Maha-
rashtr.a and Gujarat is as below:-
----_._-----------

1971 ~ 1973 

a a a~  

<Jujarat 14 

The foreign collaboration approvals 
are for the capacities, licensed under 
the I (D&R) Act, 1951 or registered 
with the Director-General, Technical 
Development/State Directors of In-
dustries. Quarterly statements of cases 
apprOVed 'by the Government dUring 
the years 1971, 1972, and 1973 indica-
ting the name of the Indian party, 
the name of foreign collaborator and 
the item of manufacture are available 
in the Parliament Library. 

Board of DirectOrs of Central Govern_ 
ment Employees Cona:Umer Coopera-

tiYe SOciety 

4937. SHRI M. RAM GOPAL 
REDDY: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Lt. Governor of 
Delhi had exempted the Central Gov-
ernment frOIIl the operation of Section 
31(9-a) of the Delhi Cooperative So-
cieties, Act, 1972 as a result of which 
the Central Government is still con-
tinuing the 9 Directors including 
Chairman on the Board of Directors 
of the Central Government Employees 
Consumer Cooperative Society (Re. 
gistered) against the prescribed nurn-
ber of 3; 

(b) whether a copy of the exemp-
tion order was placed on the Table of 
the House in terms of Section !J7(3) 
of the Delhi Cooperative Societies Act, 
1972; 

(c) the name of the party who had 
applied for such exemption; and 

(d) whether the party who had ap· 
piled for such exemption had been 
authorised by the Board of Directors/ 
General Body which are the only ap· 
propriate authoritieB for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL &: 
:ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRr OM MEHTA): 
(a) The Lt. Governor of Delhi 
granted exemption to the Central 
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Government employees' Consumer Co-
operative Society Ltd., New Delhi 
from the provisions of Sub-Section 
9(a) of Section 31 of the Delhi Co-
operntive Societies Act, 1972, for a 
period of two years, with effect from 
July 20, 1973. By virtue of this exemp-
tion the Central Government has the 
right to nominate nine ,Directors on 
the Board of Directors of the Society, 
including the Chairman. 

(b) No, Sir. Under section 97(3) 
of the Delhi Cooperative Societies 
Act, 1972, all l"ules made under Sec-
tions 97 (1) and 97 (2) of the said Act 
are to be laid before each House of 
Parliament. The general or special 
orders iSl'iued under Section 88 of the 
Act by the Lt. Governor exempting a 
cooperative SOCiety from any of the 
provisions of the Act, are not required 
to be placed on the Table of the 
House. 

(c) and (d), The Government of 
India, which have advanced substan-
tial loans to the Society and thus have 
considerable financial stake in its 
proper functioniJljg', approad1ed the 
Lt, GovernOr of Delhi for the exemp-
tion. The Delhi Cooperative Societies 
Act, 1972 does not lay down that the 
Board of Directors General Body be 
consulted in the matter of the exemp-
tion 

Payment dUe to OMA and BCCL from 
Steel Plant Power Houses and 

Railways 

4938. SHRI K. LAKKAPPA: 
SHRI RAMAVATAR 

SHASTRI: 

Will the Minister of ENERGY 
be pleased to state: 

(a) whether sums amounting to 
several crores are outstanding againllt 
public sector organisations like Steel 
Plants, power hOUses and railways fOr 
payment to Coal Mines Authority 
Limited and Bharat Cokin&l Coal Li-
mited; 

(b) if so, the break-up thereof 81!1 
On 15-3-75 and reasons therelor; and 

(c) the action taken or being taken 
to recover the amount from the con-
cerned organisations? 

THE DEPUTY MINISTER 
MINISTRY OF ENERGY 
SIDDHESHWAR PRASAD): 

IN THE 
(PROF. 

(a) Yes, 
Sir. 

(b) The amount dUe to Coal Mines 
Authority and Bharat Coking, Coal 
from the Public Sector Steel Plants, 
Power Houses and Railways as on 
28-2-75 is given below. The amount 
due as on 5-3-1975 is not available. 

Steel Plants 

Power Houses 

Railways 

(Rs. in crorces) 

Coal Mines Bharat 
Authority Coking 

Coal 

10'25 

17' 15 

8'53 

3' 39 

(c) Besides pursuing the matter at 
various levels, a meeting was taken by 
the Minister of Energy with the re-
presentatives of the concerned organi_ 
sations, Outstanding amounts are ex-
pected to be cleared shortly, if neces-
sary according to a phased programme 
to be settled with each organisation. 

Telephone Connection in Kerala 

4939. SHRIMAT! BHARGAVI THA-
NKAPPAN: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) the total number of telephone 
connections given in Kerala State 
during the year 1974-75; 

(b) the number of pending appll-
cations; and 

(c) whether there is an abnormal 
delay in givin£ connections after re-
ceiving the applicatiol1B; if so, the rea-
sons thereof and the action taken by 
Government? 
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THE MINISTER OF COMMUNICA-

TIONS (DR. ~  [)A Y AL 
SHRAMA): (a) 2752 sO far. 

(b) 16,883 as on 31-12-74. 

(c) Delay in giving telephone con-
nections in Kerala, as in the rest of 
the ·country, has been due to limited 
resources, both financial and material. 
Within constraints of this liInited 
availability every effort is being made 
to raise the capacities of telephone 
exchanges in Kerala Circle. :t is plan_ 
ned to add about thirty thousand lines 
to the capacity of telephone exchanges 
during the 5th Five Year Plan period. 

Targets for Agricultural ProdUCtlOD 
Power Generation and ExpanSion of 

Irrigation In Fifth Plan 

4940. SHRI S. R. DAMANI: Will 
the Minister of PLANNING be pleas-
ed to state: 

(a) the physical targets worked out 
for agricultural production, power 
generation and expansion of irrigation 
in the Fifth Plan; 

(b) the schemes drawn to achieve 
the targets; and 

(c) the steps taken to strengthen 
implementation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
VIDYA CHARAN SHUKLA): (a) to 
(c). The targets worked out for 
agricultUral production, power gene-
ration and expansion of irrigation in 
the Fifth Plan and the various schem-
es drawn up to achieve the targets 

.and the steps taken to strengthen the 
implementation were indicated in the 
respectiVe Chapters (Chapter Nos. 1, 
3 and 4 of Volume II and Chapter 9 
of Volume I) of the Draft Fifth Five 
Year Plan placed before the House 
on 19-12-1973. As the Hon'ble Mem-
ber is aware, the Draft Fifth Five 
Year Plan was formulated in the con-
text of economic situation obtaining 
il'l 1972-73. Since then there has been 

several developments. The Interna-
tional prices of crude oil have regis-
tered a four-fold increase. There has 
also been very sharp increase in the 
prices Of various imported raw mate-
rials and inputs. These developments 
have influenced, to varying degrees, 
the financial and physical magnitudes 
adoPted in the Draft Fifth Five Year 
Plan. It has, therefore, become neces-
sary to reassess the resources and 
readjust inter-se priorities within the 
frame work of the Draft Fifth Five 
Year Plan. This would require consi-
derable volume of work, and the 
Planning Commission is at present 
engaged in carrying out the necessary 
exercises in this respect. 

Shortage of Power in Tamil Nadu 

4941. SHRI R. V. SWAMINATHAN: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether the power shortage is 
still facing the State of Tamil Nadu; 

(b) if so, to what extent the Union 
Government has helped the State; 

(c) whether the industrial units are 
suffering a great deal due to the PO-
wer shortage in the State; and 

(d) the extent of power shortage 
there and the time by which Union 
Government will be able to help the 
State to resklre the full power? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) to 
(d). Yes, Sir. In order to utilise the 
available power on a rational basis, 
at present there is a power cut of 
60 per cent on industries. Efforts are 
being made to maximise generation 
from Neyve1i Thermal Power Station 
of the Central Government to provide 
more relief to Tamil Nadu Assistance 
as required is also being provided to 
Tamil Nadu to increaSe gent"ration 
from Ennore Thermal Station. Cen-
tral assistance is being provided for 
expeditious completiOn of ttl! schemes 
under construction. 
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ProductiCta Ca..-eli)" of Telephone 
Lines 

4942. SHRI SHIV KUMAR 
SHASTRI: 

SHRI R. R. SINGH DEO: 

Will the Mini.ter of COMMUNICA-
TIONS be pleased to state: 

(a) whether India has a producttoD 
capacity of two lakhs fifty thousand 
telephone lines yearly; 

(b) whether the capacity has been 
achieved; 

(c) it so, in which year; ao,d 

(d) if not, the yearly production for 
the last three years in the i ~ e  
.ystems? 

THE MINISTER OF COMMUNICA-
TIONS (>DR. SHANKER DA VAL 
SHARMA): (a) and (b). Yes, Sir. 
The production capacity is actually in 
excess of 2.5 lakhs lines per year. 

(C) and (d). The yearly production 
of telephone exchange equipments fer 
the last three years has been as fol-
lows:-

Year Strowger Crossbar 'Manual Private Trunk 
Automatic Automatic Exchange Manual &ard Equip-
Exchange ExchangCl Equipmen' : Branch ment in 
equipment equipment line~ Exchange equivalent 
(equivaIeot ( Jorbagh Bquipment. lines. 

lines). pattern . in equivalfOnt 
lines). lin~~ . 

~ '  . 1,33,370 !!o,ooc 38,290 24,435 r 59,PPO 

1972 -73 . 1,28,042 94,000 40,326 26,187 56 ,5 20 

1973-74 . 1,2.8,478 9 8,500 37,560 39,847 :6,.j70 

8;ylltem Selection Committee 

4943. SHRI R. R. SINGH DEO: 

System) with a view to recommend-
ing the most appropriate system for 
further production: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether during 1973 a System 
Selection Committee was set up; and 

(b) if so, the names and designa-
tions of different members of the 
System Selection Committee? 

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) and (b). The Gov-
ernment appointed, with effect from 
9-4-1974, a Technical Team conisting 
of the following members, for evalua-
ting all available common control 
switching systemf:; including the In-
dian Crossbar (Upgraded Pentaconta 

• 
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l. Shri K. D. Viadya, Deputy 
Director General. P&T Board, Nl'w 
Delhi (Leader). 

2. Shri G. T. Narayan, Director of 
Telegraphs. Office of the General 
Manager, Projects, Calcutta. 

3. Shri Ajit Dutt, Chief Materials 
Manager, Indian Telephone Indus-
tries Ltd., Bangalore. 

4. Shri G. N. Muthuswamy, Direc-
tor (TA) , P&T Directorate, New 
Delhi. 

5. Shri N. T. Taskar, Diredor 
(Technical), Department of Electru-
nics, New Delhi. 
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Non-inclusiOn of Assistance in the 
Regular Temporary Establishment 

4944. SHRI PILOO MODY: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Instruction of R.T.E. 
of Assiatants issued with the concur-
rence of U.p.S,C, provided that str-
ength of each RTE shall be maintain-
ed at 1250 and On the basis of above 
provision the strength of first RTE of 
Assistants was fixed at 1250; 

(b) if so, why second RTE consist-
ing of 1250 Assistants according to the 
instructions of the RTE was not issu-
ed at appropriate stage; 

(c) whether Government propose to 
issue Second RTE of 1250 Assistants; 
and 

(d) if not, what measures Govern-
ment propose to take to redress the 
sufferings of Assistants who though 
had to be given a place in the Second 
RTE of Assistants but were not ac-
tually included? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFF AIRS 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFROMS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAiRS (SHRIOMMEHTA): 
(a) The Instructions for the Consti-
tution and Maintenance of the Regu-
lar Temporary Est'ablishment of As-
sistants issued on 26-8-52 provided 
for the initial authorised strength of 
the R.T.E. being fixed at 1200 (later 
changF!d to 1250). Thereafter the au-
thorised strength of the R.T.E. was 
subject to a periodical reView, and 
was to be so fixed as to provide for 
the number of Assistants required to 
man posts of Assistants for which 
pennanent Grade IV officers were not 
likely to be available. 

(b) Having regard to the increase 
in the authorised pennanent strength 
of Grade IV and other relevant fac-
tors, the strength of the 2nd R.T.E. 
of Assistants was fixed at a lower 
figure of 620. 

(c) and (d). Do not arise. 

Probe into Irregularities in Patratu 
Thermal Power Plant in Billar 

4945. SHRI IISHAQUE SAMBHALT: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn tit the groupism 
and irregularities in the management 
of the Patratu Thermal Power Plant 
in Bihar; 

(b) if so, whether Government have 
constituted any inquiry into the aff-
airs of this project; and 

(c) if so, the findings thereof :Jnd 
action being taken thereon? 

THE DEPUTY 
MINISTRY OF 
SIDDHESHWAR 
Sir. 

MINISTER IN THE 
ENERGY (PROF. 
PRASAD): (a) No, 

(b) and (c). Do not arise. 

Lay-oil in SPun Pipe Factories in 
Tripura 

4946. SHRI BIREN DUTTA: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether for want of raw mate-
rials sPUn pipe factories of Tripura 
have laid off their employees; and 

(b) if so, the steps Government pro-
pose to keep in existence the small 
factories in backward areas like 
Tripura? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA): (a) and (ib). The infor-
mation is being collected and will be 
laid on the Table of the House. 

.. 



101 Written Answers CHAITRA 5, l897 (SAKA) Written Answers 102 

~ l i ~ 

4947. 15ft n ~ ~ ' '  iflrT ~ 
q~ ~ ~ ~ 'ti. q"f Ofii·it fct; : i ~  
~ 'fiT;:;n::r i ~ i i~ lTtf.r);::m, 
wit ~ SI"V'f tn:: C ~ i i~ 'Q?:T ~ ? 

~ ~ q~~ l ~o~o 
'~ ~ l~  : ~  ~ , ss ~ I 

Synthetic Oil Plant at Raniganj 

4948. SHR ROBIN SEN: Will the 
Minister of EN ERG Y be pleased to 
state: 

(a) whether the Centre's proposal 
for a Rs. 30 crore synthetic oil plant 
at Raniganj has been given up; 

(b) wh'ether the State Government 
offered land and other infra-structural 
facilities for such proposal; and 

(c) if so, what is the reason for 
giving up this proposal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) The 
matter of conversion of coal into 
Synthetic Oil is under consideration 
of the "Expert Group on Synthetic 
Oil" recently constituted by the Cen-
tral Government. 

(b) The State Government sent a 
proposal, indicating generally the 
facilities available at Ranig,anj, and 
requested for setting up the plant 
there. 

,c) Does not arise in view of (a) 
llbove. 

Script for Kok Borok (Tripuri 
Language) 

4949. SHRI DASARATHA DEB: Will 
the Minister of HOME AFFAIRS be 
pleased to atate: 

(a) whether the Government of 
India in consultation with the Gov-
ernment of Tripura has arrived at any 

conclusion on the script for . KOK 
BOROK (Tripuri Language>';. 

,~ .. 
(b) if so, what is that script; and 

(c) the total sum that was granted 
to the Government of Tripura in the 
current financial year for the develop-
m'ent of Tripura Language?' 

THE MINISTER OF ,sTATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRA TIVE REFROMS AND 
DEPARTMENT OF P ARLIAMEN-
TARY AFFAIRS (SHR! OM MEHTA): 
(a) and (b). According to informa-
tion received from the Goverpment 
of Tripura, the Bengali Script is being 
used for Kok Borok (Tripuri) langu-
age on an experrmental 'basis in clas-
ses I and II in some selected schools 
in the State. 

(c) The Government of TripuDa has 
earmarked a sum of Rs 10000/- in 
their Annual Plan for Hi74-75 for im-
plementation Of a scheme relating 'to 
establishment of a Tribal Language 
Cell in the State G<lvernment's Direc-
torate of Education. The total Fifth 
Plan outlav for 'the scheme is as. 2 
l'akhs, The-Central Institute of Indian 
Languages,. p.\fysore, has also been 
cooperating with the State Govern-
ment in the promotion of Tripuri 
language by preparing a phonetic rea-
der and various other bOOks including 
a dictionary, etc. 
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Enquiry into alleged murder Of an 
Inmate of Old People's Home at 

Narela (Deihl) 

4951. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have en-
quired into the alleged murder of an 
inmate of old people's hom'e at Narela 
(Delhi) On 4th February, 1975; and 

(b) if so, the report of the enquiry 
and the necessary action taken there-
on? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN>: (a) and (b). 
Yes Sir. On 6-2-1975 Superintendent 

Begger Home, Narela, reported at 
Police Station Narela tlult one Govind 
Ram an inmate of Beg,ger Home had 
died on 6-2-1975 as a result of the 
lath'i bloW5 he received from Pase 
Ram on 4-2-1975. A case FIR No. 24 
u/s 304 I.P.C. dated 6-2-1975 waS re-
gistered at Police St'8tion Narela. In 
the course of the investigation five 
persons were arrested and remanded 
to judicial custody. The case will be 
put in the court shortly. 

Sugar Cooperative SocieUu 

4952. SHRI JYOTIRMOY BOSU: 
Will the Mini-ster of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) state-wise number of Sugar Co-
operative Societies in the country at 
present; 

(b) state-wise figures of the total 
assets, turn over and profits of these 
Co-operative Societies, year-wise, bet-
ween 1971-72 and 1973_74; 

(C) direct Central financial assis-
tance given to these Co-op'eratives. 
State-wise, as in 1973-74; 

(d) state-wise advances made by 
banks and term financing institutions 
to the sugar co-operative societi'es as in 
1973-74; and 

(e) profit and loss accounts of these 
cooperatives, state-wise and year-
wise, during 1971-72 to 1973-74? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIEs (SHRI A. C. 
GEORGE): (a) A statement showing 
State-wise number of Cooperative' 
Sug,ar factories installed, as on 31-3-
74, is given in the Statement. 

(b) to (e). The information is being 
collected and will be placed on the 
Table of the Sabha when received. 
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Statement 

.S.No. Name of the State 

I Andhra Pradesh 

2- Ass9m 

3 Bihar . 
4 Gujarat 

S Haryana 

0 Kerala • 

7 Karnataka 

:8 Madha Pradesh 

9 Maharashtra 

.10 Orissa • 

II Punjab 

.12- Rajasthan 

"13 TamilNadu 

14 Uttar Pradesh 

:;[S Goa 

Total 

No. of 
Coopera-
tive Sugar 
Factories 
installed 

8 

I 

8 

7 

I 

40 

4 

I 

7 

S 
I 

91 

Thein Dam Project In Punjab 

4953. SHRI PRABODH CHANDRA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) wheth'er Punjab Government 
has urged the Centre to expedite the 
approval of Thein Dam Project; and 

(0) if so. the reasons for delay in 
approving the same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHW AR PRASAD): (8) and 
<'b). There is no chanllie in the posi-
tion given in reply to Unatarred 
Question No. 390 On 19-2·1875. 

Legislations RegardiDg CeDing 0 .. 
Urban Property Passed by States 

4954. SHRI INDRAJIT GUPTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the salient features of legisla-
tions passed by the various States in 
regard to ceiling on urban property; 

(b) whether the Centre 
clearanCe for President's 
these Bills; and 

has given 
assent to 

(c) if not. reasons thereof? 

THE DEPUTY -MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) The Bills 
passed by the Legislatures of Madhya 
Pradesh, Rajasthan, Bihar, Punjab 
and Assam seek to impOse a ceiling 
on holding of urban property, the 
V'Blue of which ranges from Rs. 2 to 
Rs. 5 lakhs. Normally, the maximum 
number 01 members of a family, to 
whom the ceiling would be applicable, 
has been prescribed as five, though 
the definition of 'family' is not uni-
lorm in all legislations. 

(b) Not yet, Sir. 

(c) There is need for uniformity of 
Jaw on the subject throughout the 
country. The question of eiving clear-
ance for President's assent to these 
Bill will 'be decided in the light 01 
the Central Bill which is being active_ 
ly considered. 

Aero-Service Centres 

4955. SHRI ARJUN SETHI: Will 
tile Minister 01 INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the National Coope-
ratiVe Development Corporation has 
sanctioned som'e Agro-service Centres 
for OriSSa along with customs and 
repairing service and facilities for pet-
rol and Diesel to the farmers; and 

(b) if so, the salient features there-
of? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): (a) The National Coope-
rative Development Corporation has 
given financial assistance for 5 Co-
operative Agro-Service centres in 
Orissa; of these, 4 are for setting up 
custom hiring centres and the remain-
ing 1 for both custom hiring as well 
as servicelrepair centre. All the 5 
centres have been established. 

(b) The salient features of the 
model scheme circulated by the Na-
tional Cooperative Development Cor-
poration, for the establishment of co-
operative agro-service centres, are: 

(i) to provide, on hire, tractors 
and other agricultural machinery to 
the ag,riculturists; 

(ii) to establish workshops for 
undertaking servicing/repairs of 
tractors and other agricultural ma-
chinery; 

(iii) to distribute spare parts of 
tractors and other agricultural ma-
chinery; 

(iv) to run fuel stationlgasolene 
pump for distribution of diesel oil 
and other lubricants; and 

(v) to provide emplo'yment op-
portunities to engineers and other 
trained personnel. 

Steel Casting Units 

4956. SHRI p. GANGADEB: 
SHRI D. D. DESAI: 
SHRI RAG HUNAN DAN LAL 

BHATIA: 
SHRI ANADI CHARAN DAS: 
SHRI SHRIKISHAN MODI: 

Will the Minister of INDUSTRY 
ANJJ CIVIL SUPPLIES be pleased to 
state: 

(a) whether Government have taken 
any decision to stop giving permis-
sion for setting up new general steel 
casting units in the country; 

(b) if so, the reasons therefor; 

(c) whether entrepreneurs wiU have 
now to register with the Director 
General of Technical Development for 
special steel casting units; and 

(d) if so. the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): (a) and (b). In view of 
the current level of utilisation of ins-
talled capacity and that under im-
plementation govt. consider further 
investment at this stage in general 
castings as inadvisable. 

(c) and (d). As there is scoPe for 
creation of further capacity in the 
field of special alloy Steel Castings. 
the entrepreneurs will have to ap-
proach the Director General of Tech-
nical Development for registering 
themselves in this line of manufac-
ture. 

Kerala Employment Promotion Cor-
po ration's Scheme for Educated 

Uneutployed 

4957. SHRI C. JANARDHANAN: 
Will the Minister of PLANNING b'e 
pleased to state: 

(a) whether the Kerala Employ-
ment Promotion Corporation has pre-
pared a scheme for helping th'e edu-
cated unemployed; and 

(b) if so, the outlines of the scheme 
and Government's reaction th'ereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
VIDY A CHARAN SHUKLA): (a) and 
(b). The KerBIB Employment Promo-
tiOn Corporation hB(:; prepared a sche-
me of margin money assistance to in-
dividual entrepreneurs, cooperatives 
of educated persons, 'etc. under the 
Etnployment Promotion Programme. 
The scheme involves an outlay of 
Rs. 63 lakhs with an employment 
potential of 2500. Th4; sch'eme bas 
been sanctioned by the Government of 
India for implementation. 
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Research and Development Work on 
various aspects of Coir 

4958. SHRI C. K. CHANDRAPPAN: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pl'eased to state: 

(a) whether Government are aware 
of Ure fact that in the present situa-
tion when the coir goods are facing 
tough competition from both natural 
and synthetic fibre, it is necessary to 
do large scale research and develop-
ment work on various asp'ects of coir 
to promote its market in India and 
abroad and also to find alternate use 
of coir goods; 

(b) if so. the steps 60 far taken by 
Government: 

(c) the additional steps Govern-
ment in ~n  to take; and 

(d) additional funds Government 
would make available for this pur-
pose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
~  (a) Yes, Sir. 

(b) to (d). Research schemes aim-
,ing at tlie product betterment, im-
provement in production technique, 
newer uses of coir etc.. have received 
great attention of the Coir Board. 
In the draft Fifth Five Year Plan, the 
development programmes for the in-
dustry have been designed with consi-
derable emphasis on research for pro-
duct diversification and improvement 
so as to upgrade the quality of pro-
ducts and to expand furth'er the level 
of exports and internal sales. Out of 
a total central sector tentative outlay 
Of Rs. 2.48 crores for the Fifth Five 
Year Plan, n'ew research activities 
alone will account for about Rs. 54 
lakhs. In addition, an outlay of 
Rs. 13.02 crores has been tentatively 
allocated for the development of eoir 
industry in th'e draft Fifth Five Year 
Plan of the States· and Union Terri-
tOries. Further, the central Govern-
me.. "ave also rele85ed Rs. 2 crores 
to ~ State Government of Kerala so 

far for restructuring of coir coopera-
tives in that State; this is in addition 
to the State plan outlays available for 
the development of coir industry. 

Coca Cola ExpOrt Corporation 

4959. SHRI INDRAJIT GUPTA: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether a free foreign exchange 
lic-ence of the value of Rs. 15 lakhs has 
e e l~ been granted to the Coca-

Cola EXPort Corporation; 

(b) if so, considerations for the 
same; 

(c) whether the Coca Cola Export 
Corporation has agreed to Indianise 
upto 60 p'er cent of its equity partici-
pation by a specific date; and 

(d) if not, whether any action will 
be taken under the Foreign Exchanle 
Relulation Act? 

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAl): (a) and (b). An import licence 
for approximately Rs. 15 lakhe has 
been recommend'ed by the concerned 
allthorities in favour of MIs. Coca Cola 
Export Corporation in order to enable 
Messrs Coca Cola Export Corporation 
to produce the concentrates which are 
required by the 22 Indian bottlers of 
COCa cola. These raw materials are 
also required for production of con-
centrates for export from India, one 
of the conditions imposed OD Messrs 
COCa Cola Export Corporation bein8 
that the value of concentrate exports 
shall be at least 25 per cent higher 
than the total value of import of raw 
materials by Coca Cola Export Corpo-
ration, and remittances of dividends, 
Head OffiCe expenses and all other 
payments by them. However, as on 
date, th'e import licence in question 
has not issued. 

(c) and (d). The application of 
Mesllrs Coca Cola Export Corporation 
under the Foreign Exchange Regula-
tion Act received by th'e "Reserve Bank 
of India is still under consideratioD of 
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the Bank. It is expected that the 
Bank will take a decision th'ereon in 
keeping with the guidelines which 
were issued by the Ministry of Finance 
and which were laid on the Table of 
the House. 

, 
Orants to various Departments for 

Sports facilities 

4960. SHRI BIBHUTI MISHRA: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whlether Government give 
grants every year to their various 
Departments . for providing sports 
facilities to the employees of various 
categories; 

(b) if so, the amount of grants 
given; 

(c) whether these grants are given 
only. far facilities to Class I employees; 
end 

(d) if so, the reasons for deprivng 
Class li, III and IV Employees of this 
facility? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF pERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF 'PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA): 
(8) Yes, Sir. 

(b) The grant-in-aid is given on the 
basis of the total r'egular strength of 
staff in a Ministry/Department at the 
rate of Rs. 2 per head per annum. In 
addition, an amount matching the 
8ubscription collected by the staff 
clubs or Roe. 1 per head per annum, 
whkh1!ver- 1& less, is also sanctioned 
to the clubs. During 19'13-'14, a total 
grant at RB. 1,58,88'7.00 waS given to 
theSe clubs. A provision of Rs. 1.'73 
lakhs IB available for the purpose in 
the current financial year. 

(c) No, Sir. 'l"he erant-ln-aid is 
meant tor providing recreation faci-
liUes to atl categories of staft. 

(d) !Mea not arise. 

Grant of Pension to FreedOm Figbters 

4961. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HOME AFFAIRS b'e pleased to state: 

(a) whether th'e widows and other 
dependents of the Freedom Fighters/ 
Ex-I.N .A. Personnel are also eligible 
tor the sanction of p'ension, available 
to the political sufferers; and 

(b) if so, tJhe number of widows and 
dependants in this category who have 
been awarded pension for each on'e of 
the States, separately? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes, Sir. 

(b) Upto 15th March, 1975, pension 
have been sanctioned in 100623 cases. 
As no separate account has been kept, 
it is not possibl'e to give the number 
of widows and other dependents of 
freedOm fighters who have been sanc-
tioned pension' for each State sepa-
rately. 

Harnessing of Hydel Resources in Billy 
states of 1. & K., B. p" Assam, 

Meghalaya and Napland 

4962. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
ENERGY be pleased to state: 

(a) whether any plan has been 
drawn up by Government tor harness-
ing the hydel resources in the Hilly 
States ot J. & K., Himachal Pradesh, 
Assam, Megha·lays snd Nsgaland; 

(b) if so, • brief outJine Of the plan; 
and 

(c) if not. wheth'er such a plan 
is proposed to be drawn up and im-
plemented on a priority basis? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SlDDHESHWAR pRASAD): (8) to 
(c:): The planning for harn'elsing the 
hydel resources is a continuOUs pro-
cess. A preliminary survey conducted 
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during the fifties indicates the avail-
ability of about 8875.30 MW of hydro-
electric power in the Jammu & Kash-
mir, Himachal, Assam, Meghalaya and 
Nagalend. ~ At present about 1267.8 
MW is already under operation, 1659.2 
MW are under implementation and 
1500 MW have been approved by the 
Technicar-Advisory Committee for im .. 
plementation. 

Criteria lOr Classification of News-
papers and their Circulation 

4963. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of IN-
FORMA TION AND BROADCASTING 
be pleased to s a~  

la) the criteria fOr the classification 
of Newspapers as small, medium and 
big; 

(b) the facilities extended by Gov-
ernment for the growth of small neWs-
papers; and 

{c} tne number of each category of 
small, medium and big (daily and 
weekly) newspapers being publil'lhed 
in the ·country as on the 31st Decem-
ber, 19747 

THE DEPUTY MINIS'l'ER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) A small newspaper 
is one with a circulation up to 15,000 
copies; a medium newspaper is one 
with circulation between 15,001 and 
50,000 copies; and a big newspaper 
is one witi1 circulation of more than 
50,000 copies, per publishing day. 

(b) A statement is attached. 

(c) The information as on 31st Dec-
ember, 1974 is being coll€cted. 

Statement 

1. Facili.ties in matter Of allocation of 
newsprint: -
(8) a8 per the policy for 1974-75 

(as amended in August, 1974) news-
papers and periodicals with an 
annual 'entitlement up to 25 tonnes 

can get their entire newsprint quota 
in NEPA. ThOse having quota upto 
100 tonnes can get 50 per cent of 
their 'entitlement in NEPA. Also to 
serve small papers wno require 
either Sheets or odd sizes, Nepa 
agents have been appointed in vari-
OUs cities to make immediate deli-
veries; 

(b) for dailies the quota will be 
raised subject to a maximum of 
16,500 copies of 6 pages standard 
size, and to 16,500 copi'es of 12 pages 
standard siZe in the case of periodi-
cals; 

(c) newspapers claiming circula-
tion upto 2.000 copies are not requJr-
ed to submit a Chartered Account-
ant's Certificate in support of their 
claim; 

(d) newspapers with entitlement 
upto 40 tonnes are 'exempted from 
payment of import licence aplica-
tion fee and production of income 
tax Verification No.; 

(e) 50 per e'ent of the total avail-
ability in foreign exchange is reserv-
ed for the small newspapers for thle 
import Of printing machinery and 
allied equipment; 

(f) small newspapers are giV'en 
priority for import of printing 
marhinery and allied equipment 
over medium and big newspapers. 

11. Facilities in matter of allocation of 
advertisemen.ts : -

(a) Confining of mass campaigns 
to small/medium papers publiBhed at 
district headquarters and In mofull8iI 
areas; 

(b) Release of smaller siZe ad 
vertisemente to big papers and bi, 
ger size advertisement6 to smaller 
papers; 

(c) Providing mounted stereos to 
small papers resulting In a saving of 
7 to 8 rupees per insertion by each 
paper; 
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(d) The Union Public Service 
Commission advertisements are be-
ing released to accommodate DQore 
small sized newspapers; 

(e) In the case of papers coming 
out from border, hilly and backwrad 
area.s th'e minimum required circu-
lation has been reduced from 1,000 

to 500 copies; 1 

(f) A built in protection has been 
ensured to safeguard the interests of 
s'mall newspapers in the norms of 
accreditation for advertising agen-
cies which handle the publicity ac-
counts of public undertakings etc. 
Now the advertising agencies cannot 
discriminate between lENS member 
paprs and non-lENS member papers 
in the matter of agensy rommission 
or extension of credit facilities; 

(g) Public UndertakingS have 
been requested to set apart a sU:e-
able portion of their publicity, bud-
«ets for uS'e of maximum possible 
papers belonging to small and 
medium categories. 

In addition, efforts are made to use 
as many small/medium nawspapersl 
periodicals as possible within the 
funds availabl'e for every advertise-
ment; 

Production of T,V. Picture Tubes 

4964. SHRI VAYALAR RAVI: Will 
the Minister of ELECTRONICS be 
pleased to state: 

(a) whether the total production of 
T.V. Picture tubes in the country is 
only 40 per cent of our requirements; 

(b) if so, the names of firms which 
have applied" for permission for start-
ing their production and the names of 
ftrms to whom permission has been 
given; and 

(c) the steps being taken by Gov-
ernment to increase their production? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE, MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) The total production 
of TV picture tubes in the country in 
1973 was 48,693 and in 1974 was 61,525. 
The actual production of TV sets in the 
country in 1973 and 1974 was 75,066 
and 75,514 respectively. While it is 
difficult to precisely estimate the total 
demand for TV sets (and hence of the 
picture tubes) it is considered that the 
production of TV Receivers could have 
been greater but for the difficulty ex-
perienCed in the availability of picture 
tubes. 

(b) Bharat Electroaics Ltd" Banga-
lore, which is a wholly Central Gov-
ernment owned pUblic-sector under-
taking is the only unit currently 
manufacturing TV picture tubes in the 
country. The names of firms who ap-
plied for permission for starting pro-
duction and the names <»f firms to 
Whom SUch permission has been given 
are shown in the Statement. 

(c) The licensed capacity of Bharat 
Electronics is 100,000 picture tubes per 
annum. Its production in 1974 was 
less than the licensed capacity due to 
the power-cut imposed by the Gov-
ernment of Karnataka in 1974 and the 
shifting of the production from its 
original location to a new location 
within the factory causing disruption 
in the production. Government have 
approved doubling of the capacity of 
Bharat Electronics to 200,000 tUbes per 
annum and the expansion is currently 
under implementation. Further, in 
order to set up multiple sources of 
production, keeping in view the de-
mand locations in the country, letters 
of intent have been issued to four 
more parti'es (three in the private-
sector and one in the State public-
sector) with a capacity of 40,000 tubes 
each, thus making a total licensed 
capacity of 360,000 tubes per annum, 
which is considered adequate for meet-
ing the demand within the country 
upto the end of the Fifth Plan period. 
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Statement 

I. List of applicants approved jor pro-
duction ort TV picture tubes 

1. Mis. Bharat Electro- Expanson 
niCs Ltd., Bangalore from 100,000 

nos. to 
200,000 nOS. 

2. Shri Satish Kaura, 40,000 noS. 
Ghaziabad, (Tele-
tube Electronics Ltd.) 

3. Mis. Asian Electro- 40,000 nOS. 
nics. 

4. Mis. Anand Electro- 40,000 nOS. 
nics. 

5. Mis. West Bengal In- 40,000 nos. 
dustrial Develop-
ment Corporation, 
Calcutta. 

II. List oj appbcants whOse cases were 
rejected. 

Organised Sector: 

1. Mis. Andrew YUle & Co. Ltd. 
Calcutta. 

2. Shri Ashok Kumar, New DeIhi. 

3. Mis. Electronics Corpn. of India 
Ltd., Hyderabad. 

4. The Kerala State Electronics Dev. 
Corpn., Trivandrum. 

5. Shri M. V. Shankar Shastri. USA. 

6. M/s.Kamani Electronics (P) Ltd .. 
Bombay. 

7. Mis. Electronics, Bombay. 

8. Shri R. P. Anand, -Poona. 

9. Mis. Andhra Pradesh Industrial 
Dev. Corpn., Hyderabad. 

10. Shri Alok Mandelia, Bombay. 

U. Shri A. K.. Goenka, Delhi. 

12. Shri Mahabir Prasad., Calcutta. 

13. Mis. Power Cables Pvt. Ltd., Bom_ 
bay. 

14. Shri R. K. Roiltgi, Calcutta. 

15. Shri M. S. Nagappa, Hyderabad. 

16. Mis. Picture Tubes India, Bombay. 

17. Mis. Anand Agarwal, Bihar. 

Small Scale Sector: 

1. Mis. Niki Kogyo. Chandigarh. 

2. Shri AS. Reddy, Hyderabad. 

3. Mis. Bangalore T. V. TUbe Manu-
facturing Co. (P) Ltd., Ban galore. 

4. Mis. Julius Tele-Communication 
Industries, Tiruchirapalli (Ta'mil 
Nadu). 

5. Mis. Jai Electronics, Bombay. 

6. Mis. Videotronics, New Delhi. 

7. Shri Amrish K. Goel, PanipBt. 

8. Mis. Electro Technical EnterpriAles, 
New Delhi. 

9. Mis. Vald Electronics, Jammu 
Tawi. 

10. Shri Chandra Prakash, Mg. Part-
n'er (Sir Ganga Ram and 8ona). 

11. Shri Ashwal Vadhera, New Delhi. 

12. The U. P. Small Scale Industriea 
Corporation, Kanpur. 

13. Mis. Anand Electronics. Kanpur. 

14. Mis. Atlas Engineering Works (P) 
Ltd., Calcutta. 

AUotments made by Eleet.-onics Deve-
lopment Corporation for Research and 

Development 

4965. SHRI VAYALAR RA VI: Will 
the Minister of ELECTRONICS be 
pl'.!BBed to state: 

(a) the total amount allotted by 
the Electronics Commiaaion Of India 
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.for research and development, the 
amount ,spent and the amount lapsed 
from this account during the last 
three years; and 

(b) the total amount requested by 
the Kerala Electronics Development 
Corporation fOr this purpose during 
this period and the amounts sanc-
tioned, year-wise? 

THE PRIME MINISTER, MlNlS- ~ 
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE, MINISTER OF 
PLANNING AND MINISTER OF 
SCIENCE & TECHNOLOGY (SHRI-
MATI INDIRA GANDHI): 

(a) The Department of Electronics 
has made the following loans avail-
able to the Electronics Corporation of 
India Ltd., Hyderabad for research 
and d'evelopment purpOses during the 
last three years: 

(An'.oun t in ~  lakhs) 
~ ~

Year 

I971-7% 

1972.-73 . 

:1973-74 . 

The grants ana·tOlins· provided dur-
ing anyone year are carried over to 
the next y'ear and hence the question 
Of lapsing does not arise .. 

(b) The Kerala State- Electronics 
Development Corporation had reques-
ted in May, 1974 for an amount of Rs. 
8.35 lakhs to undertake research and 
development r'elating to computer pe-
ripherals. The request is under con-
sideration of the Department of EI'ec-
tronics. 

SavinI'S Bank ACCOunts in Bhopal 
Post Otftce 

4%6. SHRI R. V. BADE: Will the 
Minister of COMMUNICATIONS . be 
pleased to state: 

(a) whether Government have re-
cently received any representation 
from a M'ember of Parliament regard-
inl the tranlfer of savings bank ac-
counts of deceased persons from Bho-
pal Post Office; and 

(b) if so, what action government 
have taken thereon? 

Amount Amount Total 
of grant cf loan 

2.2.·88 2.2.·88 45'76 

46'40 18'72. 65' 12. 

5'70 5'70 

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): 

(8) and (b). No, Sir. Government 
had, however, received a representa-
tion from Shri S. M. Samgma, M. P . , 
Rajya Sabha regarding settlement of 
SB Account No. 109959 which stood 
in the books of .rahangirabad Post-
Office under Bhopal Head Office. Sa-
Sanction for the savingog bank claim in 
respect of the said account has been 
issued on 13.3.75 in faVOUr of tYle clai-
mant. 

Rejection of application for installing 
new Industrtal undertakings in back-

ward areas 

4967. SHRI K. S. CHAVDA: Will 
the Minister of INDUSTRY AND CI-
VIL SUPPLIES be pleased to state: 

(a) the number af imiustcial ap-
plications far medium scale Indian 
sector refused for installillC new in-
dustrial undertakings in the backward 
areas in last two years; 

(b) the reasons for turning these 
applications down; the name of tile 
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fiI"lll. items and the capacities asked 
for and the broad features of the re-
commendation regarding rejection; 
and 

(c) whether GovernmeRt propose 
to reopen and revise the recommen-
dations in the interest of growth of 
Indian industries and employment of 
technocrats? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (StiRI B. P. MAU-

.RYA): (a) and (b). Detailed' infor-
mation/statistics regarding industrial 
licence applications received - from 
the medium scale Indian entrepreneu-
rs for setting up new undertakings in 
backward areas and rej'ected by the 
Licensing Committee/ Government is 
not separately maintained However, 
out of the aPRlications fOr backward 
areas received during August, 1974-
February. 1975, 131 applications were 
rejected. DUring 1974. most cases 
e '~ re'Jected on the grounds of ade-

quate capacity having already been 
approved or due to raw material con-
straints. 

(c) In all cases rejected by Govern-
-.ment an opportunity to represent ag-

ainst the rejection is given to th'e en-
trepreneurs and their representations 
if any received are considered by Gov-
ernment in consultation with the va-
rious concerned authorities. 

Scrutiny of COB applications before 
recommendi0l" them for industrial 

licensing 

4968. SHRI K. S. CHA VDA: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES he pleased to state: 

(a) the number of COB applications 
fully scrutinised before recommending 
them tor Industrial licensing by the 
Licensing Committee during the last 
3 years, names of the firm, ttle itemfo, 
the capacity etc.; 

(b) whether all COB licences re-
cO'I11mended and implemented have 
contravened Industries (Development 
and Regulation) Act in one way or 
the other; and 

(c) whether Government propose to· 
reopen the applications of foreign 
firms for COB licences and revoke 
such recommendations as have contra-
vened the provisions of Industries 
(Development and Regulation) Act 
and rules and notifications? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. MAU-
RYA): (a) All applications for COB li-
cences or other types of licences are 
scrutinised by the concerned Admini-
strative Mii1lsfries and the technical 
authorities and placed before th'.:! Li-
censing Committee for its recommen-
dations. During 1972-74, a total nU'lll-
ber of 1580 applications fOr COB licen-
ces were received and during the same 
period a total number of 528 COB li-
cences were issued. The data on the li-
cences issu'ed by Government are pub-
ilshed in the "Weekly Bulletin of In-
dustrial Licences, Import Licences and 
Export Licenc'es", "Journal Of Indus-
try & Trade" and Monthly List of 
Industrial Licences and Letters of In-
tent". Copies of these publications are 
available in ParHam·ent Library. 

(b) No, Sir. 

(c) Does not arise. 
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Action against Britania Biscuit Co, 

4973. SHRI SHASHI BHUSHAN: 
Will the MiniSter-brINDUSTRY AND 
CIVIL SUPPLIES be pleased to refer 
to the reply given to Starred Question 
No. 631 on the 10th April, 1974 re-
garding factories run by Britannia 
Biscuit Campany and state: 

(a) whether a notice has been sent 
to Britannia Biscuit Company by Gov-
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ernment on 2nd March, 1974 stating 
that their expansion is illegal, and fue 
company ~las also sent their reply, if 
so, the date of reply; and 

(b) the action taken or to be taken 
against the Company by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CI-
VIL SUPPLIES (SHRI B. P. MAU-
RYA): (a) and (b). On 2nd February, 
1974, a prima facie rejection letter was 
issued to Mis. Britannia Biscuit Ccrm-
pany Ltd. again..st their application, re-
ceived in 1972, for enhanc'ement of 
their manufacturing capacity for Bis-
cuits. This letter. inter-alia referred 
to unauthorised expansion of produc-
tion by the company at their Madras 
unit in vio1ation of the provisions of 
the Industries (Development & Re-
gulation) Act, 1951. The Company 
submitted their repreS'entation against 
the prima facie rejection of their ap-
plication under letter dated 19-2-19·74. 

After considering their representa-
tion Government rej'ected the applica-
tion finally on 23-8-1974. Action to be 
taken against the Company for produ-
cing biscuits at their Madras unit in 
excess Of the licensed capacity is un-
der consideration. 

P & T Advisory Committees in Bihar 

4974 SARDAR SWARAN SINGH 
SOKHI: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether the P & T Advisory 
Committees have been constituted for 
the year 1975 in the whole State of 
i~a  

(b) if so, the names of tile areas 
for which such Committees haVe been 
constituted, including Jamshedpur, 
and the meetings so far held; Bnd 

(c) if not, the reaBOns therefor? 

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA) i (a) to (c). There is only 
one Regional P&T Advisory Commit-
tee for the Bihar State. The Commit-
tee for 1975 could not be constituted 
in time due to non-finalisation of the 
nominations of memb'ers. It is expect-
ed to be constituted shortly. 

ReSearch and AnalYSis Wing 

4975. SHRI SAMAR GUHA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether tl1e "Research and 
AnalySiS'" (RAW) Department or 
organisation is attached to Prime 
Minister's Secretariat; 

(b) if not, the Ministry to which 
this department or organisation is 
attached to; 

(c) the objective of this body and 
facts about its functions and the year 
of its formation; 

(d) the annual budgets for ttlia 
body during the years since 1972; 

(e) the number of employees of 
this department; 

(f) whether it is a separate intel-
ligence department; and 

(g) the assessment by the Govern-
ment regarding the utility of fonning 
such a secret body? 

THE PRIME MINISTER, MINISTER 
OF ATOMlC ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE 
AND TECHNOLOGY (SHRIMATI 
INDIRA GANDHI): (a) and (b). 'l'he 
Research and Analysis Wing Is not 
attached to the Prime Minister's Sec-
retariat but is a part of the Cabinet 
Secretariat. 

(c) to (g). It is not in the public 
interest to give the inlormatlon. 
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~ o enln  of Shalimar Works Ltd., 
Calcutt. 

4-976. 8HRI MUKHTIAR SINGH 
MALIK: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be pleas-
ed to state: 

(a) witether Govenunent are aware 
that Shalimar Works Ltd., a ship re-
pairing and barge building plant in 
Calcutta, has been closed down since 
long; 

(b) whether Government have 
:Clnally decided about its take-over; 
and 

(c) if so, what steps Government 
have taken to re-open tile plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): (a) Yes, Sir. 

(Ib) and (c). The question of take 
over does not arise till investigation 
has been carried OJ.1t:.. Steps to organise 
an investigation are afoot. 

Financial assistance to States 

4977. PROF. NARAIN CHAND 
P ARASHAR: Will thee Minister of 
PLANNING be pleased to state: 

(a) the amount of financial assist-
ance given by Gentral Government to 
the States during the last three years 
including the current financial year; 

(b) the criteria for granting the 
financial assistance; and 

(c) wh'ether any consideration is also 
given to the States which have lagged 
behind in development because of the 
lack of infrastructure for industrial 
developm'ent though they have rich 
natural resources which remain unex-
ploited? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLJ\1jNING (SHRI 
VIDYA CHARAN ~  (a) to 
(c)_ A statement is laid on the Table 
Of the House, [Pla.ced in Libr,a.ry. See 
No. LT-9338!75]. 

ProductiOB in textile mills taken over 
by Government 

4978. SHRI M, S. PURTY: ill ~ 
Minister of INDUSTRY AND CIVlL 
SUPPLIES be pleased to state: 

(a) the name of the textile mills: 
taken over by Government upto a ~ 
unit-wise, date-wise; 

(b) the capacity and production 
unit-wise during th'e last three years. 
year-wise; and 

(c) action taken upto date to in-
crease production unit-wise and the 
result achieved? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) and (b). 103 sick 
textile und'ertakings whose manage-
ment had been taken over have since 
b'een nationalised under the Sick ex-
tile Undertakings (Nationalisation) 
Act, 1974. A statement indicating the 
names of the mills, date of take over, 
installed capacity and production dur-
ing th'e years 1972, 1973 and 1974 is 
laid on the Table of the House, [Plac-
ed in LlbTar1l. See No. LT-9339/75]. 
The management of Vijay Manufactur-
ing Company (Pvt.) Ltd" Badnera, Was 
taken over on 6th November, 1974 
under the provisions of the Industries 
(Development and Regulation) Act. 
1951. The installed capacity of the 
mill is 16,316 spindl'es. The mill had 
been lying closed since 1969. The 
Government of Mahar8shtra have as-
sumed full financial and managerial 
responsibility fOr running th'e under-
taking and are taking steps to rehabi-
litate the mill. 

(c) The National Textile Corpora-
tion has sanctioned modernisation/re-
novation programmes for 83 under-
takings. In respect of the remaining 
undertakings also a detailed examina-
tiOn of the machinery is being car:o-ied 
out to formulate suitable modernisa-
tion programmes. It is also proposed 
to eXpand the undertakings to an 
economically, viable capacity of 25,000 
spindles and 300 looms wherever the 
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preBent capacity is lower. Many of the 
mills which had been closed down 
have restarted and th'ere has been in-
creaSe in production as well as im-
provement in quality of manufacture. 

Shortage of baby fOOd in Punjab 

4979. SHRI RAGHUNANDAN LAL 
BHA TIA: Will the Minister of IN-
DusTRy AND CIVIL SUPPLIES be 
pl'eased to state: 

(a) whether Gov'ermnent are aware 
that there is acute shortage of baby 
food in Punjab; 

(b) whether Union Government are 
going to increase the quota of baby 
fOod to Punj a b; 

(c) if so, th'.o! quota proposed to be 
increased; and 

(d) if not, reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (5lIRI B. P. 
MAURYA): (a) Shortage of baby food 
has been reported from ~ e parts of 
PUnjab in February, 1975. 

-, (b) to (d). There is no distribution 
control on baby fOod by the Central 
Governm'ent. However, the manufac-
turers of baby food have been asked 
to rUsh supplies to the affected areas. 

Publications on works of Mahatma 
Gandhi, pandit .Jawaharlal Nehru and 

Netaji Subhas Chandra Bose 

4980. SHRI SAMAR GUHA: Will 
the Minist.o!r of INFORMA nON AND 
BROADCASTING be pleased to state: 

(a) names of the publications made 
by the Education Ministry of (i) Works 
of Mahatma Gandhi, Pandit Jawaharlal 
Nehru and Netaji Subhas Chandra 
Bose and (ii) about them upto 1974; 

(b) financial assistance given to 
others for publications about these 
great personalities of our country upto 
1974; 

153 L.S.-5. 

(c) works in hand of the Ministry for 
the above two purposes; and 

(d) the nam'es of the chief personnel 
constituting the Department or Com-
mittee who deal with the planning of 
the works regarding such publications? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and (b). In so far 
as the Ministry of Information and 
Broadcasting is concerned, the pUb.li-
cations Division of the Ministry nas 
brought out publications as in the 
statem'ent laid on the Table of tHe 
House. [Placed in LibTary. See No. 
LT-9340/75). 

(c) A statement is laid on the Table 
of the House. [Placed in LibTaT1/. See 
No. LT-9340175l 

(d) There is a separate Unit of 
Collected Works of Mahatma Gandhi 
headed by a Chief Editor and adviS'ed 
by an Advisory Board with Shri 
Morarji Desai a.g its Chairman and 
other prominent Gandhians as mem-
bers. No separate Units have been 
set up for bringing out publications on 
Pandit Jawaharlal Nehru and Netaj'i 
Subhas Chandra Bose. 

Export of coal during 19'75-76 

4981. SHRI N. K. SANGHI: Will the 
Minister of ENERGY be pl'easF.!d to 
state: 

(a) whether Government are consi-
dering a proposal to export 3 to 4 
million tonnes of coal during 1975-76; 

(b) whether, in view of the increa&-
ed need for coal for b'eing utilised in 
the coal-based fertiliser units, steel 
plants and in super thermal units at 
home the abOVe targets would m'.o!an 
retarding the industrial growth at 
home; and 

(c) whether the Ministry have final-
ly assessed their needs for the year 
1975-76 for coal and its availability 
and their views in regard to the above 
eXDort proposal? 



Written Answers MARCH 26. 1975 Written Answers 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) to 
(c). The production of coal is iu-
creasing steadily. The target of pro-
dUction during 1975-7fr is 98 million 
tonnes against the estin!ated produc-
tion of 88 million tonnes during 1974-
75. At this level of production. it is 
expected that during 1975-76 the 
requirement of the country would he 
fUlly met and we may be in a position 
to export about one million tonnes of 
coal to the neighbouring and other 
countries. 

VOlunteers of political and cultural 
organisations trained in fire-arms 

4982. SHRI N. K. SANGHI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the different organisations, poli-
tical or cultural which are having 
volunteers who have been trained in 
the use of fire-aI"lIlS with their names 
and respective strength; and 

(b) whether in view of the increase 
in the incidents of pOlitical assaults 
and murd'ers in the country, govern-
~n  a ~ on~l le e  the oesirability 

of applying a ban on their function-
ing, and if so, government's reaction 
in this regard? 

THE MINISTER OF HOME 
AFFAIRS (SHRI K. BRAHMA-
NANDA REDDY): (a) llolders of 
licences for the possession and use of 
fire arms are not required under the 
law to intimate their membership, if 
any of a political or cultural o ~i
sa i~n and therefore it is not possIble 
to collect precise information of such 
organisations whose m'embers may. be 
individually possessing or havmg 
knowledge of the use of fire-arms. 

(b) The activities of in i i ua~ an~ 
organisations imparting tralning in the 
use of lethal weapons are actionB;ble in 
law if covered within the mearung of 
section 153A of the IPC as amended by 
the Crlmlnal Law (Amendment) Act, 

1972 and other relevant laws. Neces-
sary vigilanCe is being maintained in 
this regard. 
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Development of sick mllis under 
GG'Vernment cOntrol 

498'7. SHRI VEKARlA: Willl 
the Ministry of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) the number of sick mills which 
have been taken by the Government 
under their control during the YoO!ar 
1974; 

(b) whether any. provision has been 
made in the current buoget for their 
development; and 

(c) if so, th'e facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIvn.. SUPPLIES (SHRl B. P. 
MAURYA): (a) 103 sick textile under-
takinga whose management had been 
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taken over before 1974, were nation-
alised under the Silek Textile Under-
takings (Nationalisation) Act, 1974 
and have been transferred to the Na-
tional Textile Corporation. In addi-
tion, the management of two other 
textile mills viz., India Belting & Cot-
ton Mills Ltd., Sereampore and Vijay 
Manufacturing Company (Pvt.) Ltd., 
Badnera has been taken over under 
the provisions of the IndulStries (De-
velopment & Regulation) Act, 1951 
during the year 1974. The State Gov-
ernments of West Bengal and Maha-
rashtra respectively have assumed 
the full financial and 'managerial res-
ponsibility for these two undertak-
ings. 

(b) and. (c). A budget prOVlSlon of 
Rs. 11.14 crores has been made in the 
Revised Esti:mates for the year 1974-75 
for the National Textile Corporation 
to cover requirements for m06.ernisa-
tion, working capital, cotton purchase, 
etc. of the nationalised mills. 

Manuf,acture ot agriculture items by 
H.M.T. 

4988. SHRI VEKARIA: 

SHRI ARVIND M. PATEL: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) the items manufactured by the 
Hindustan Machine Tools; 

(b) whether H.M.T. has taken up 
the manufacture of some agricultural 
items also; and 

(c) if so, the names of those items? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INiDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE) : (a) The iteme manufac-
turecl by MI •. Hindu.tan Machine 

Tools Limited in their different units 
are mentioned below:-

Unit 

(i) Banglore 

(ii) Srinagar 

(iii) KaJamassery 

(iv) Hyderabad 

(v) Pinjore 

Items 

• (i) Lathes, Milling 
Machines, Grinding 
Machines, Die cast-
ing Machines and 
Plastic Injection 
Moulding Machines. 

(ii) Wrist Watches and 
Horological Machi-
nes. 

Wrist Watches. 

Lathes and Print-
ing Machinerf ~ 

Special Purpose Ma-
chines. Hydraulic' 
Presses and Pres. 
Brakes and Lamp-
Making Machinery 
(under implemen-
tation.) 

Milling 
Turrets 
ching 

Mchines, 
and BroB-
Machines. 

(b) and (c). H.M.T. has undertaken 
manufacture of agricultural tractors 
in their Pinjore Unit. 

Upgradation of Govindpur post OMce 

4P89. SHRI N. E. HORO: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Post and Telegraph 
authorities of Bihar have refused to 
upgrade the experim'ental post office 
of Givindpur under Karra Police Sta-
tion of Ranchi district and to provide 
a Public Call OtHce in it despite repeat-
ed public demand; 

(b) whether the p. & T. Department 
consider this demand as uneconomIcal; 
and 

(c) it sO, the policy of the Govern-
ment in providing postal and telephone 
aervices In tribal areas, and wheth'er 
they would withdraw all such service. 
from tribal areas which are unecono-
m1cal and are runninC in 10887 
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THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) and (b). Post Offices: 
The Branch Offices could not be up-
graded as it was anticipated to run 
on loss beyond the maximum permis-
sible limit of Rs. 1000/-. The persons 
demanding upgrading did not agree 
to pay the non-returnable contribu-
tion. 

Public Call Offices: No ,pubhc 
demand for opening a PeO at Govind-
pur has been received and nO demand 
has been turned down. 

(c) The pOst offices are opened in 
b5lckward areas including tribal areas 
with a higher limit of loss upto 
Rs. 1000/- and in very special cases 
upto Rs. 2,500/- provided the income 
earned is at least 15 per cent of the 
cost in case of backward areas and 10 
per cent in case of hilly areas. The 
post offices are continued as long as 
the limit of loss indicated is not 
exceeded. Any loss in excess of the 
limit is to be paid by the public as 
non-returnable contribution. 

Alter 10 years, the post offices are 
eX1pected to generate sufficient incOllle 
to bring the loss within a limit of 
Rs. 2401- or Rs. 3601- or Rs. 5001-
depending on whether the nearest post 
office is at a distance of less than 3 
miles, 3 to 5 miles or beyond 5 miles 
respectively. 

Most of the tribal areas are included 
in backward areas. This Department 
has relaxed the conditioru! for provid-
ing telephone facilities in backward 
areas. 

There is no proposal to withdraw 
the telephone services emting in the 
tribal areas which are uneconomical 
and running in 10!!S. 

Pattern of Central A8Idstance for de-
velopment of Tribal areas In 

FIfth Plan 

4990. SHRI P. R. SHENOY: Wlll the 
Minister of PLANNING be pleased to 
state: 

(a) the pattern of CentTal aselstance 
for the development of tribal areas 
during the nfth Plan; and 

(b) th'e pattern of matching assist-
ance by the States concerned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF pLANNING (SHRI 
VIDYA CHARAN SHUKLA): (a) 
The current pattern of Central assist-
anCe for tribal areas is of 3 types: 
Firstly, there are the State Plan 
schemes under backw-ard classes sec-
tor, which are covered undr block 
loan-grants pattern; secondly, the 
Centrally sponsored schemes under 
the backward classes sector with 100 
per cent Central assistance; and lastly, 
special Central assistance for tribal 
sub-plans. The pattern of assistance 
for the 5th Plan, however, is yet to 
be finalised. 

(b) Currently, the State Govern-
ments have not to match Central 
assistanCe with their own share. They 
have, however, been asked to ensure 
sufficient flow of funds from the divisi-
ble pool of general sectors of develop-
ment under the State plan and the 
Central and Centrally sponsored 
schemes, to the schemes in the tribal 
areas, in proPOrtion to the tribal popu_ 
lation in their respective States. 

Taking over of "Metro" Cinema at 
Bombay and Calcutta 

"992. SHRI INDRAJIT GUPTA: 
SHRI VI.JAY pAL SINGH: 
SHRI H. N. MUKERJ'EE: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether his attent1"on lias been 
drawn to a notice published in the 
"Statesman" of 31st December, 1974 by 
MIs. Tramarsa S. A. claiming to be 
the sole legal owners of tile Metro 
Theatres at Bombay and Cal u~~a, and 
mentioning that negotiations art! in 
progress for sale ot theS'e cinema-
houses to Government of India; and 

(b) whether such negotiations will 
include the future tate of the present 
stai! and employeei!l; and by when a 
final decision is expected in the entire 
transaction? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROAIDCASTING (SHRI DHARAM 
BIR SINHA): (a) Yes, Sir. 

(b) A negotiating Committee has 
been set up to look into the matter of 
taking over of the Metro cmemas at 
Bombay and Calcutta. The Committee 
will finalise its proposals as early as 
possible. Government would have the 
option then either to take over aU the 
stai! eIlliPloyed or the selected ones as 
may be decided. 

Theft and return of statue of Vishnu 

4993. SHRI SHANKER RAO 
SAVANT: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether an ancient statue of 
Vishnu believed to haVe been stolen 
from Calcutta, has been returned by 
the BostOn Museum of Fine Arts; 

(b) if so, the facts about the theft 
and the return; and 

(c) whether th'e thieves have been 
traced, if so, when and how? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes, Sir. 

(b) The Vishnu idol was stolen ~ 
Bangiya Sahitya Pariahad, Calcutta lD 
196:) and was later bought by the 
Boston Museum. When the Musewn 
authorities came to know that the 
bronze idol was the legal property of 
Bangiya Sahitya PariJlhad., in an 
exemplary gesture, they agreed . to 
~e u n the idol. Alter due onnali l~s 
the idol was returned to India m 
October, 1974. 

(c) The information is being collect-
ed from the Government of West 
Bengal and would be laid on the Table 
of Lok Babba on its receipt. 

Merger of I.E.S. and I.S.S. 

4994. SHRI DHAMANKAR: Will the 
PiRIME MINISTER be pleased to state: 

(a) Whether the Government pro-
pose to merge I.E.S. and I.S.S.; 

(b) if so, the main features thereof; 

(c) whether there is a proposal to 
draft IES/ISS cadre officers as Under 
SeCretarIes in some Departments; and 

(d) if so, the progress made in the 
matter7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) No, Sir. 

(b) Does not arise. 

(c) aIld (d). Yes Sir. Like the mem-
bers of other Class I Central Services 
and the All India Services, officers of 
the Indian Economic Services and the 
Indian Statistical Service are also 
eligible for apPOintment, on tenure 
deputation basis, to posts including 
those of Under Secretaries, in the Cen_ 
tral Secretariat. The ilreparation of a 
list of eligible officers belonging to the 
IESI ISS for consideration for empa-
nelInent tor the posts of Under Sec-
retary and equivalent, for the current 
year is in hand. 

Presecution of Claas I OtIlcen on 
account 01 corruption 

~  SHRI H. K. L. BHAGAT: WID 
the PRIME MlN1STER be plealled to 
state: 

(a) the number of Class I Officers 
proaecuted for corruption during 1973-
74; and 

(b) the rewlta thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM 
MEHTA: (a) 32 Class I Officers (in-
cluding officers of Public Undertak-
ings drawing pay of Rs. 1,000 and 
above) were prooecuted by the ~n
tral Bureau of Investigation durmg 
1973-74. 

(b) Cases against four of theBe 
officers have been decided by the 
Courts. These four officers were con-
victed and sentenced to varying terms 
of imprisonments andlor fines; ~e 
sentences of imprisonyp.ent awarded m 
these cases range from 3 months to 
3 years, and fines from Rs. ~ .to Rs. 
10,000. Cases against the remammg 28 
officers are under trial. 

Opening of (-ost Offlces 

4900. SaRI SHASHI BHUSHAN: 
Will the Minister of COMMUNlCA-
TIONS be pleased to state: 

(a) the total number of post offices 
opened during 1974-75 upto 28th Feb-
ruary, 1975 and prDposed to be set up 
during 1975-76; 

(b) how many of theSe post offic:es 
were set up in gram panchayat Vil-
lage which arc at a distance of 2 
mll:s tram the existing _post _ offices 

nd the number of those whlch are 
;roposed to be set up during 1975-76; 

and 
(c) the number of these neW post 

offices whiCh have been/shall ~e lo?cat-
ed in hilly and backward regl0ns. 

THE MINISTER OF coMMUNI-
CATIONS (DR. SHANKAR DAyAL 

~ 

c.) (i) opened in 74-75 

(ii) proposed in 75-76 

(b) (i) opened in 74-75 • 

(U) proposed in 75-76 
(.c) (i) opened in 74-75 

(ii) propaM'd in ~ 

51 4 

1000 

114 

Production Capacity 01 Philips Radio 

4997. SHRI VAYALAR RAVI: Will 
the Minister of ELECTRONICS be 
pleased to state: 

(a) the original installed production 
capacity of Philips Radio; 

(b) the number of times they have 
been permitted to expand; and 

(c) the facts in each case together 
with the reasons therefor? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER. 
OF SPACE, MINISTER OF PLANN .... 
ING AND MINISTER OF SCIENCE 
AND TECHNOLG-Y (SHRIMATI 
INtOIRA GANDHI): (a) to (c). Philips 
India Ltd. produce radios in their 
pIlmts at Calcuta and Poona. 

0) Calcutta Plant: 

It was issued a registration certi-
ficate on 1-10-52 for manufacture of 
,Radio Receivers. Its capacity in 1956 
was assessed aroW1d 4B,ooo nOS. On 
29-10-56 and expansiOn by 24,000 sets 
was approved of which 12,000 seta 
capacity was to be diverted to the 
Poona Factory. Thus, the licenced 
capacity of the Calcutta factory was 
raised to 60,000 sets per annum.. No 
further increase in licensed capacity 
has so far been approved by GQvern-
ment. However, the production of 
the plant at Calcutta has progres-
sively increased to nearly 300,000 sets 
by 1970. The Licensing Commlttee 
apProved on 8th June, 1970 the ex-
pansion of capacity of the plant to 
1,75,000 nOS. with an export obliga-
tion of' 75 per cent of the expanded 
capacity. This decision was based on 
the Industrial Policy statement iS9Ued 
by Governm.ent in February, 1970 that 
an item reserved for ttle 9[Dall scale 
sectOI" could not be allowed in the 
organised sector except with 75 per 
cent export obligation and the ques-
tion of reserving the low cost radios 
for the small sector was then under 
consideration of the Government. 
The Company. hoWever. e~ 
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against the decision of the Licensing 
CO'IIlIIlittee stating that the production 
of low cost radios is being phased out 
in Calcuta and hence the need for an 
eX'POrt O'bligation on that score may 
not arise. The question of regularis-
ing the capacity of the Calcutta plant 
along with a suitable export obliga-
tion on the overall caJPicity both at 
Calcutta and Poona is currently under 
consideration of Government. 

(ii) poona Plant 

The initial capacity of 12,000 nOS. 
was covered by licence on 10-9-58. 
This was expanded to 48,000 nos. on 
16-3-1961, 80,000 nos. on 30-1-67, 
3,30,000 nos. on 30-3-68 and 7 lakh 
nos. on 12-8-70. The current level of 
producUon at the Poona plant is near-
ly 600,000 nos. per annum. 

The expansions provided to the 
Calcutta and Poona plants were based 
on the targets for Radio Receiver prO-
duction which were fixed for the 
Fourth Plan period at 7 million Radio 
Receivers per annum, .f which 75 per 
cent of the Radios were to be low 
priced. It was felt at that time that 
to ,achieve this target it was necessary 
to expand the production of units in 
the organised sector in a Significant 
manne:!". o ~ e , nO expansion of 
such ulIlits has been approved since 
1970, in view of the policy of Govern-
ment to encourage low cost radio 
receiver production in the small scale 
sector. 

Demand for bifurcation of P&T 
Punjab Circle 

4998. S1mI VIRBHADRA SINGH: 
Will the Minister of COMMUNICA-
TIONS be !pleased. to state: 

<a> whether there had been persis-
tent dem'lnds from various organisa-
tions of Himachal Pradesh for bifur-
cation of present Post and Telegraph 
Circle of Punjab and creatine a new 
circle for Himachal Pradesh; and 

(b) if 110, the deciaion taken or 
~  to be taken thereon' 

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKAR DAYAL 
SHARMA): (a) Yes, Sir. 

(b) The present worklOBd and the 
prevailing financial stringency do not 
justify the creaton of new circle for 
Himachal Pradesh. 

SeU-Reliance In production of 
Consumer Goods 

4999. SHRI SHASHI BHUSHAN: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be :pleased to state: 

(a) whether our country has be-
come self-reliant in the production of 
consumer goods like soap, tooth-paste. 
chocolate, cosmetics, biscuits, ciga-
rettes, soft drinks; 

(b) if not, when do Government 
think it feasiple to do away with the 
foreign companies in the abOve field; 
and 

(c) whether technical know-how 
for the above industries is indige-
nously available? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. p, 
MAURY A) : (a) These items are 
already ,being manufactured in the 
country. 

(ob) The activities of foreign com-
panies with foreign equity higheI 
than 40 per cent are under review 
under section 29 of the Foreign ~ 
change ,Regulation Act, 1973. 

(c) Yes, Sir. 

Reorganisation of C.W. & P.C 

5000. SHRI M. S. PURTY: Will the 
MinIster of ENERGY be pleaaed to 
stste:'.f" 

(a) whether Government propo .. 
to reorganise the Central Water aDd 
Power Commiulon to meet the grow-In. power needs of the eGuntzy: an4 

I 'I' ~ • 
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(b) U so, whetiler the state Govern-
ment o;e Bihar has also been consulted 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SlDDHESHWAR PRASAD): (a) and 
(,b). After the formation of the new 
Ministry of Energy, the Central Water 
and Power Commission has been 
bifurcated into Central Water Com-
mission attached to the Ministry of 
AgricultUre and Irrigation and the 
Central ElectriCity Authority attach-
ed to the Ministry of Energy. There 
are proposals to revitalise the Central 
Electricity Authority suitably, so that 
it can play a more effective role in 
the Power Development Progranune. 
All State Governments, including the 
State Government of Bihar, have been 
consulted in this regard. 

Growth rate of industrial production 
in West Bengal 

5001. SHRI R N. BA:RMAN: Will 
the Minister of INiDUSTRY AND 
'CIVIL SUPPLIES be pleased to state: 

(a) tile growth rate of industrial 
production in West Bengal during the 
last three years (year-wise); 

(b) whether the growth rate is in 
keeping with the national growth rate 
as envisaged by the Centre; 

(c) if not, the factors whicil are 
tmpeding the progress of industry in 
Weat Bengal; 

(d) whether Centre propose to call 
a conference of Industrialists and 
'Government agencies to discuss the 
issue in the near future; and 

(e) if so, probable date for the 
same? 

THE MtNISTER OF INDUSTRY 
AND CIVIL SUPPLIEs (SHRI T. A. 
PAl): (a) The official index of indus-
trial production. as computed by the 
Central Statistical Organisation, is 
prepared on an all-India basis, and no 
state-wise figures for growth In 
industrial production can be obtained 

from these data. The results of the 
Annual Survey of Industries which 
gives State-wise figures of U:dustrial 
output, are available only upto 1970, 
and therefore, it is unfortunately not 
possible to give the growth rate of 
industrial production in West Bengal 
during the last three years. 

(b) From available data on pro-
duction of selected industries in West 
Bengal, it appears that the growth of 
industrial production in West Bengal 
during the past three years has not 
been satisfactory. 

(c) There are a number of histori-
cal and other reasons impeding the 
growth of industry in West Bengal, 
some of which are, briefly as follows: 

(i) West Bengal industry has 
developed only along a few selected. 
lines, like jute manufactures--the for-
tunes of which depend largely on the 
export market-and engineering 
industries mUCh of it tailored to meet 
.Rahway needs (for which there has 
been a fall in "the rate of demand). 
There have not Ibeen many industrial 
ventures or proposals for new ven-
tures in other industries or sectors 
many of which have been expanding 
at more than the average rate. 

(ii) In the engineering industries, 
the modernisation and diversification 
of industry in West Bengal has been 
neglected in the past. 

(iii) There has been less investInent 
interest trom entrepreneurs in West 
Bengal than in many other States. 

(d) Both the Centre and the 
Government of West Bengal have 
been endeavouring to cerrect this 
trend bY encouraging new investment 
proposals in worthwhile directions. 
The West Bengal State Industrial 
Development Corporation has been 
given a number of Letters of Intent 
for promoting new industrial ventures. 
Over the past several years, the Import 
Polley at the Centre has given soecial 
consideratiOn to the licensinJ! of steel 
imports in favour of closed engineer-
ing indW!tries 80 as to enable them to . 
re-open. The Industrial Reconstruc-
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-

tion COl'POration of India haa been 
set uP, with Headquarters in Calcutta. 
to specially assist in the rehabilita-
tion of sick industries. It is not felt 
necessary to separately call a confer-
ence of industrialists and Govern-
ment agencies on this issue because 
this matter has been debated and dis-
cussed from time to time in different 
forums, and Government policy has 
been explained to West Bengal indus-
trialists in numerous meetings and 
seminars conducted by Chambers of 
commerce. 

(e) Does not arise. 

Guarantee for HMT Watches 

'5002. SHRI R. N. BARMAN: Will 
1lhe Mini-ster of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) wtJether HMT watches are not 
''Water Proof" and no such guarantee 
is given to customers; and 

(b) if so, the reasons why such 
guarantee is not being given till yet? 

THE MINISTER OF STATE IN THE 
-, MINISTRY OF INDUSTRY AND 

CIVIL SUPPLIES (SHRI A. C. 
_ GEORGE): (a) and (b). The Hand-

Wound watches being manufactured 
by HMT are dUst and water protect-
ed whereas the automatic watches 
are water proof and the guarantee to 
this effect is given by the Hindustan 
Machine Tools Limited 

Technique develOped by C.B.R.I., 
Roorkee fOr reductDI( cost of 

construction of buildings 

5005. SHRI RAJDEO SINGH: Will 
.. the Minister of PLANNING be pleas-

ed to state: 

(a) whether C.B.R.I., Roorkee has, 
after research, developed some build-
ing techniques by adoptiOn of which 
reduction in cost of construction can 
be achieved; and 

(b) it so, tile steps being taken to 
POPWarise this technique 110 that wea-
ker sections of the society can take 

full advantage of having a hOWie of 
their own? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
VIDYA CHARAN SHUKLA): (a) 
Yes, Sir. 

(b) The techniques/processes have 
beenlare available to various entre-
preneurs and construction agencies for 
application. 

Acceptance of pay seales recommended 
by N.P.C. Committee by AU IncUa 

Radio Staff Artiste Union 

5006. SHRI RAJDEO SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether All India Radio Staff 
Artiste Union haVe accepted the pay 
scale recommended by tile N . P . C. 
Committee; and 

(b) if so, the time by which Gov-
ernment propose to act accordingly in 
the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) The N.P.C. 
Report has not recommended any 
pay scales but only a general pattern 
of differentials according to job eva-
luation. The Union conveyed its 
general concurrence subject to the 
correction of ancrmalies. 

(b) The recommendations are under 
Government's consideration and a 
decision will be taken as early a. 
possible. 

Programme for Primary SchOOl 
CbJldren by Delhi TeleVislo. 

5007. SHRI RAIDEO SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to 
atate: 

(a) whether Delhi Television Centre 
has introduced a programme tor pri-
mary scf1oo1 children from the 3m 
March, 1975; ~ 
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(b) if SO, whether the progranune 
is in the nature of an enrichment ser-
vice or based On any syllabus; and 

(c) whether this programme will 
cover children's school period or hO'me 
period daily in tile week or a few 
days in a week? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) Yes, Sir. 

(b) The programme is designed to 
serve the enrichment needs of the 
child and 1.3 not based on any formal 
syllabus. 

(e) This special television program-
me is telecast on working days, twice 
a week, on Mondays and Thursdays 
at 10.15 a.m. for a duration of 20 
·minutes. 

Al1ooation for Generation of Power In 
Gujarat in Fifth Plan 

5008. SHRI D. D. DESAI: Will 
the Minister of ENERGY be pleased 
to state: 

(a) the estimated dem.and of the 
Gujarat Government for the genera-
tion of power in the Fifth Five Year 
Plan; 

(b) the allocations made by the 
Planning Commission for the purpose; 
and 

(c) the allocations made for the first 
year of tile Fifth Plan of the State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and 
(b) . The Gujarat Government had 
e-stimated that the total requirement 
of funds for the power development 
programme would be Rs. 3'55.95 cro-
res. In the Draft Fifth Plan the 
Planning Commission has provided an 
amount of Rs. 268.95 crores. 

(c) The Planning Commission had 
allocated Rs. 46.50 crores for the 
first year of the Fifth Plan 0974-75). 

P:ower Projects of G..:jal1at pending 
Central approval 

5009. SHRI D. D. DESAI: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether there are any power 
projects of Gujarat which are pend-
ing for want of Central Government's 
approval; 

(b) if so, the total number thereof; 
and 

(c) the reasons for their not being 
approved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) to 
(c). Required information is given 
in the attached. statement. 

Statement 

Sl. Name of Scheme Installed 
No. Ca8BcitY 

MW) 

Date "f 
receipt c f 

scheme 
Report 

Prescnt positic n (f 
sch( me. 

I. Ukai Left Bank Canal Power House. 2x3 May, 1973 ~~ ~ ~ , ~ 'C~~l ~~  

I 
( , 

2. Wanakbori Thermal Power Station. IX200 

3. Kadana H.B. Project . . 4x60 

Nov., 1972 

JUly,I974 

t{chniul]" acceptable 
and the fe'rroal 2pprc HI 
is awaiHd. 

The Prc pm a1 is UJ ~ u 
examination, with 
reference tn Coal, by 
the Centra] Electricity 
Authority. 

The schtJJl,e rcpcrr has 
already ~ee  appr(.vcd. 
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Chanrre in Licensinl' POlicy to 
Encourage Production ~  

Wage Goods 

5010. SHRI D. D. DESAI: 
SHRI PURUSHOTTAM 

KAKODKAR: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether in view of the low rate 
<of growth ~  3.5 per cent in industry 
<luring 1974-75, there are any propo-
,aals to change the policy of industry 
licensing to encourage production of 
wage goods; 

(b) if so, whether any policy plan-
ning body has been set up in 1ilis 
regard; and 

(c) if so, the facts thereof? 

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T: A. 
PAl): (a) to (c). It is the policy 
of the Government to encourage in-
creased proouction of wage goods. 
Most of the important wage goods in 
the country are, of course, of agricul-
tural origin, for example, foodgrains, 
pulses, edible oils etc. LicenGing policy 
is not believed to be a constraint on 
production of wage goods and hence 
no changes in the policy are contem-
plated. 

Government has recently set up 
an Industrial Policy Group of senior 
officers in the Ministry of Industry 
and Civil Supplies to >suggest ways 
and means of reorienting and stimu-
lating productiOn to meet the changing 
social needs of the economy. The 
Group has been charged with the 
responsibility of examining the imple-
mentations of the Industrial Policy 
of the Government on a continuing 
basis so 1ilat industrial development 
in the country take place according 
to socia-economic priorities and the 
Government machinery is adequately 
responsive to the urgent requirements 
of stepping up the growth of the 
industrial sector. 

5 0 1 1. iii i ~ '  r ~ i  CflJT 

'iu)rr ~ n' ~ 'If" li'llt,· ~ iffif.'t 
CfiT FiT rn fCfi : 

(<fi) if .. ; i ~ if : ~'li~ 
~ ~ ~ ~  CfiT \SIT ~ ifi 
fu-iGj" Of;:mrT ~, ~ ~  \ifA" <tiT ~ 
T': ~C  ~  llllT ~ ; 

~  l ~, C ~ l  ~~  
'111--:: 

(1J) ~ it \r.f ctirom"fiT ~ 
ro- if; mit <flIT if" 4 eli ~  CfiT ~ ? 

::nr)'1 ~  r i ~ 'tfCf q~i q -i 
"{1liQ" ~~  (sr..i ~o ~ o '3'1"1"'): ('fi) 
~~ Glem ~qi , ~ ''li' i , , ~ 
<fiT w ~ ctiftfiT ~ ~  ~ ~, i=rf'fiof 
~ ~~ ~ <fiT Cfili ~'q  ~ ~ I 

~  '111-< (If) mr ~ it ~ 

~ <fiA ~~  "fiT ~C i  ~ 
~ i ~ ~~~ I ~ 

~ '  ~  it ~~  if ~ nn 

"fiT ~ ~  CfCfi izl" <fill f.t;lrr "IT ~ 
~ ~ fuit ~  <tiT q-m ~  Jf""" 

~~ 

~ , IIIQ" ~ if. T f'llfati l ",. 

5012 . ..t": q ~ ~  'flIT 
It);;r;:n ~ ~ ~ ctT FiT ifim f.t; : 

( If>" ) 'flIT (fa -:. ~ Iffi:r .... 131'1" 
~ ~ ~ ~ ' '~ ~ fCfOfim 
"') -qi1r ~ ~ « ~  ~ ~  

~  'flIT ~ ;:r ~ ~ <i 
~ it ~ if \ift'q ~ ~ ~  ~n  

~ ifiT tJOif f.t;1rr t m {t, en l:;;afi 
~ i' ~~ ~~ ; 
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(if) !fm" ~  ~~ <fiT 9;fl1T 
6Cfi ;r;rqo:rr s ~ ~ mr ~ ; v;rh: 

(oq-) q ~ ~, crr ~ ~a i 

f.«r"f iii 'flIT ifiRUT ~ ? 

q'T.-n q~i~ ' ~ ',l~ ~i ("") 
ftm'T .,{m: ~ ~  : (<fi) ~ ~ ) . ~  

~ rffi:r <fiT ~ ~ ~~ 

~ \ilfm ~ m '!;1 111 l .. lH11 i ~
Ff ~ f.,. CfI f*1 a l=IT;:rT ;;mIT ~ I ~  
fi1lCfT <fiT ~ tf'OT ~ ~  wrf:;:rc:r 

'" 
fcf<m:J mOfTfu a~ ~ it. ft;rit , ~ 
1 9 7 2 it tt<fi 'q'~ ~ <fiT tyO;; i~'  

rrm lifT I ~ ~ n  ~ ~ ~ if 
~ ~ Q,:'fi'ft;rcr ~ 'q"R ~~ 

ifo<:,f iifiT iifiTll ~ ~ ~ ~  ~ ~ 9;fl1') 
n;;1" fu-g ~ ~ 6: I ~ 

Distribution of Raw Materials 

5013. SHRI GAJADRAR MAJHI: 
SHRI S. A. MURUGANAN-

TRAM: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased 
to state: 

(a) whether there is any proposal 
under the consideration of Govern-
ment to 'streamline' the existing pro-
cedure relating to the distribution of 
both imported \ and indigenous raw 
materials to industrial units; and 

(b) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) and (b). The pro-
cedure in respect of distribution of 
imported and indigenous raw mate-
rials to industrial units is continuously 
under consideration of the Govern-
ment in order to ensure best utilisa-
tion of available foreign exchange and 
other in digenous resources. Recently, 

a Committee with Shri Mantosh 
Sondhi, Secretary, Department of 
Heavy Industry, as Chairman, has 
been set up by the Government of 
India to make recommendations re-
garding the methods for streamlining 
the present system of allocation of 
raw materials in order to ensure that 
industries which are identified as of 
national priority are supplied with 
raw materials of right tYPe and in 
rigilt quantity. The report is await-
ed. 

Lay ofT in Wagon BUilding Industry 

5014. SHRI SUKHDEO PRASAD 
VERMA: 

SHRI S. R. DAMANI: 
SHRI BHAGIRATH BHAN-

WAR: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether wagon building indus-
try in the country is facing large-scale 
lay-ofTs in view of the heavy decline 
in the demand of wagons by the rail-
ways; and 

(b) if so, the action taken by Gov-
ernment in reviving the industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): (a) and (b). Efforts are 
being made by the Government to 
set the issue in correct perspective so 
that ordering of wagons is not contin-
gent on ways and means position of 
the Railways at a given time. It is 
a fact that there is real apprehension 
of large scale lay-oft' otherwise. 

Sanction of Unauthorised Power Con-
nections for Industries in Delhi 

5015. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of 
ENERGY be pleased to state: 

(a) whether Goverttment are aware 
of the fact that unauthorised power 
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connections have been sanctioned for 
industries in the residential areas of 
Delhi; and 

(b) if so, tile number of such cases 
reported and the action taken againBt 
them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and 
(b). Delhi Electric Supply Under-
taking has not sanctioned any unau-
thorised power connections for indus-
tries in t»le residential areas of Delhi. 
However, there are a large number 
of cases in whiCh demoestic and CO'ffi-
mercial power connections are being 
used for the purposes other than for 
which these were sanctioned. The 
matter is being kept under constant 
watch by DESU authorities. 

Supply of power to DESU from 
Bbakra 

'5016. SHRI SUKHDEO PRASAD 
VERMA: Will the Mini-ster of 
ENERGY be pleased to state: 

(a) whether Bhakra Management 
Board have curtailed the supply of 
power to Delhi Electric Supply under-
taking; and 

(b) if so, the reasons thereof and 
the remedial measures Government 
prop05e to take to regulate the sup-
ply of power? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and 
(b). On account of low level of 
generation at Bhakra due to low inflow 
in the Gobindsagar, power Bupply to 
Delhi Electric Supply Undertaking 
bas been reduced to S(1I1le extent. 

Report of the Committee set UP to 
Evaluate System of Recruitment by 

U.p.S.C. 

5017. SHRI D. P. JADEJA: 
SHRI VASANT SATHE: 
SHRI ARVIND M. PATEL: 
SHRI NAWAL KISHORE 

SHARMA: 

Will the PRIME MINISTER be 
pleased to refer to the reply given 
to Unstarred QuestiOn No. 391 on the 
24th July, 1974 regarding report of 
the Committee set up to e alua ~ 
system of recruitment by U. P . S . C. 
and state: 

(a) whether the Committee haa 
submitted its report; and 

(b) if so, the 
thereof? 

main feature. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND 
ADMINISTRA TIVE REFORMS' AND 
DEPARTMENT OF PARLIAMEN-
ARY AFFAIRS (SHRI OM MEHTA): 
(a) No, Sir. 

(b) Does not arise. 

Companies Manufacturing T.V. Picture 
Tubes 

5018. SHRI D. P. JADE.JA: 

SHRI ARVIND M. PATEL: 

Will the Minister of ELECTRONICS 
be pleased to state: 

(a) the names of the companies, 111 
public and private sectors, whioh are 
manufacturing TV picture tubes; 

(b) the number of tubes manu-
factured by each company, size-wise; 
and 

(c) the criteria adopted ~o  their 
distribution amonest T,V. manu-
facturers? 
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THE PRIME MINISTER,' MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE, MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNOLOGY (SHRIMATI INDIRA 
GANDID): (a) and (b). Bharat 
Electronics Ltd. (BEL) Bangalore, a 
wholly Central Government public 
sector undertaking, is the only Com-
pany at present 'manufacturing T. V. 

. picture tubes in the country. n.'ree 
other units in the private sector and 
one in the State Public Sector, ap-
proved for this item, have yet to set 
up production. The production of 
picture tubes by BEL in 1974 was 
61,525 distributed amongst the follow-
ing sizes: 

Sr. No. Size 1 Quantity 

1 12" 1,865 

2 J9" 3,72 7 

3 zo .. 55,927 

4 23·. f 

61,525 

-------- .------
(c) The criteria adopted for distri-

bution of picture tubes to TV manu-
facturers are the following: 
Small Scale Units: - (i) Those units who have produced 

atleast 50 per cent of tileir approved 
capacity in 1974 are to be given at 
the rate of 75 per cent of their 
capacity; 

(ii) Those who have gone into 
commercial production (more than 
100 T. V. Receivers in 1974) are to 
be given at the rate of 50 per cent 
of the approved capacity. 

Large Scale Units (in the Central and 
State Public Sector and in the 
private sector) 

All units are to be given at the 
rate of 50 per cent of their licensed 
capacity, or actual production in 1974, 
whicilever is more. 

New units, in both the organised 
and the small scale sectors, are to be 
given at the rate of 25 per cent of 
their approved capacity. 

Facilities to Cot:a Cola ExpOrt Corpo-
ration in Fourth Plan 

'5019. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be 
pleased to state: 

(a) how many licences, letters of 
intent, permission letters/no-objection 
letters and other facilities have been 
given under Industries (Development 
and Regulation) Act to Coca Cola 
Export Corporation, and users of 
their orand name i.e. bottling plants 
in the country during the Fourth Five 
Year Plan period; 

(b) under what authority and on 
whose recommendation these licences 
and approvals have been issued to 
Coca Cola Ex.port Corporation and 
users of their brand name; 

(c) who recommended Import 
licences for them from DGTD and 
other sources and under what 
authority; and 

(d) particulars of import licences 
recommended and issued to them 
during the last five years? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAUHYA): (a) and (b). As manu-
facture of concentrates has been held 
to be an item not covered by the 
First Schedule of the I(D&R) Act, 
1951, no licence or premission has 
been issued to M/s. Coca Cola Export 
Corporation under ilhe Act. The Cor-
poration was accorded approval by the 
Government of India in January, 1958 
fOr the manufacture of beverage con-
centrate. In November, 1964 Govern-
ment have also accorded approval for 
the manufacture of Citrus/fruit beve-
rage b86es. 
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As regards bottling plants of Coca 
Cola, there are 22 bottlers who have 
1i0 far been given Registration Certi-
ficates/Industrial licences or registra-
tion with the Directorate General of 
Technical Development. TheSe ap-
provals have been given in accordance 
with tile prescribed procedure. 

(c) The Technical authorities con-
cerned have recommended the grant 
of import licences as per Import Policy 
in force from time to time. 

(d) M/s. Coca Cola Export Corpo-
ration have been issued Import licen-
ces as Actual Users during the last five 
years as under:-

April, 197c-SrpteIT'ber, 1970 
I 

October, 1970-March, 1971 
I 

April, 1971-Srplcn- h:r, 197 J 

• October. 197I-Mar'ch, 1972 , 
October, 197J-March, 1972 

~~ 
April, 1972-March, 1973 

97,600/-

7,co,ooof-

• 16,00,0001-

Telegraph Office at Saputara Hills 

5020. SHRI P. G. MAVALANKAR: 
Will the Minister of COMMUNICA-
TIONS be plea'Sed to state: 

(a) whether the Department of 
Posts and Telegraphs have asked for 
guarantee of business of Rs. 20,000 
per annum for ten years for provid-
ing Telegraph Office at the new hill 
Iltation under devejopment in Gujarat 
viz. Saputara Hills; 

(b) if so, the reasons therefor; 

(c) whether Government are aware 
that such conditions corne in the way 
of speedy and proper development of 
Saputara Hills as a recreation, health 
and tourist Centre; 

(d) if SO, the special steps Govern-
ment propose to take to waive such 
conditions; and 

(e) if not, the reasons therefor? 
153 LS.---4I. 

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL 
SHARMA): (a) Yes, Sir. But the 
proposal for opening PCO/TO was 
re-examined in terms of the liberalis-
ed policy for the hilly and backward 
areas and a PCO/TO was approved 
for thsi place. 

(b) The guarantee was quoted in 
1971 as the loss involved could not be 
condoned as per the policy in vogue 
at that time. 

(c) to (e). The P&T Department 
has evolved a policy for providing Te-
lecom. facilities in un-developed areas 
on li'mited loss basis depending upon 
the administrative and other import-
ance of the places, their population and 
remoteness from the existing telecam. 
net work. It is however necessary 
that the expected revenue should not 
be less than 25 per cent of the annual 
recurring expenditure . 

This policy has been libera1ieed in 
respect of hilly and backward areas. 
TIle minimUm expected revenUe for 
such areas irreduced to 10 per cent 
of the Annual Recurring Expenditure 
in case of hilly areas and 15 per cent 
in case of backward areas. The popu-
lation limits prescribed in the policy 
have been lowered to 50 per cent of 
ti1at applicable to normal areas and 
limits of loss that can be incurred in 
respect of telegraph offices have been 
raised. 

Ahmedabad-Kalol Telephone Line 

502l. SHRI p. G. MAVALANKAR: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether "No-Delay Service" on 
Ahmedabad-Kalol telephone line is 
being operated; and 

(b) if not, the reasons therefor and 
when will lIuch a serviC!e be started? 

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL 
SHARMA): (a) and (b). No-delay 
service is being operated from Ahme-
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dabad to Kalal only. The service 
from Kalol to Ahmed lbBd will be in-
troduced when jush. 2d by traffic. 

Visit of British Experts in Physical 
Electronics aDd Allied Subjects tu 

India 

'5022. SHRI P. G. MAVALANKAR: 
Will the Minister of PLANNING be 
pleaaed to state: 

(a) whether any British expert. in 
Physical Electronics and allied sub-
jects visited India dUring the period 
from lilt January, 1974 to 28th Feb' 
ruary, 1975; 

(b) if 
thereof; 

so, the broad outline.51 

(e) whether they came to India 
under any scheme or projec.t or ex-
change programme, and if so, the 
main features thereof; 

(d) whether the Indian counter-
parts and experts visited the U.K. 
during the same period and if so, the 
broad ou lin~ thereof; and 

(c) the concrete results 
by such an exchange? 

achieved 

THE MINISTER OF STATE IN THE 
MIN1STRY OF PLANNING (SHRI 
VIDY A:. CHARAN SHUKLA): (a) 
~, Sir. 

(b) and (c). The report of Dr. 
I. J. Saunders, Lecturer in Physical 
Electronics, Lancaster University, who 
visited India during tlhe period 17th 
November, 1974 to 9th February, 1975 
under the Younger Scientists Exchange 
Programme which is operated by the 
British Council and the University 
Grants Commission, is awaited. 

(d) No Counterpart Experts from 
this country visited U. K. in the field 
of Physical Electronics under the 
Scheme. However, Dr. C. C. Desai, 
Lecturer, Depart'ment of Alysics, 
Sarciar Patel University was sponsored 
under the Scheme for a period of three 
montb8 from January, 1975 onwards. 

(e) It i.a too early to a.-ees the 
concrete results which would accrue 
consequent upon the visit of those 
Scientists. 

POlitical Settlement of Problem. In 
Nag-aland and Mizora,m 

5023. SHRI JYOTIRMOY BOSU: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) what positive steps, it any, 
have been taken by the Central Gov-
ernment during the last three yearlJ 
to arrive at a political settlement of 
the problems that oave ari.:;;en in 
Nagaland and Mizoram; and 

(b) the outcome of the stepS taken 
so far? 

THE DEPUTy MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and 
(b). On the ba'3is of the agreement 
reached with Naga leaders in 1960 
Nagaland emerged as a full-fledged 
State wiu;,in the Indian Union. Mizo-
ram was constituted as a Union Ter-
ritory with a Legislature and Council 
of Ministers in Jan uary 1972. The 
Governments Of Nagaland a1ld Mizo-
ra'm have been striving to accelerate 
the development of these areas and 
fulfil the aspirations of the people. 
In this connection a reference irs also 
invited to answer furnished on the 
26th February, 1975 to undstarred 
question No. 1328 in the House. 

Issue of Letters of Intent/Licences 
to Larger Houses and ForeilD Com-

Panies in Backward Areas 

5025. SHRI JYOTIRMOY BOSU: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be plea:red to state: 

(a) State-wise number of industrial 
licences and letters of intent granted, 
year-wise, from 1972 to 1974' 

(b) atate-wise number of industrial 
licences and letters of intent granted 
to the companies under the control of 
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.each of the 73 large and larger indus-
trial Houses as enlisted by the Indus-
trial Licensing Policy Inquiry Com-
mittee and each foreign company. 
year-wise during the same period; 

(eo) number of industrial licences 
.and letters of intent granted State-
wise, far setting up industries in the 
'backward regions, year-wise from 
1972 to 1974; 

(d) number of industrial licences 
-and letters of intent granted State-
-wise, to each large and larger hOllses 
and foreign company, for setting up 
industries in the backward regions, 
year-wise, during the same period; 
and 

(e) how far the Government's new 
industrial licensing policy, as amend-
-ed from time to time has helped 
reduction of regional imbalances in 
industrial development? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B, P. 
MAURYA): (a) A statement (No, I) 
is laid on the Table of the House. [Pla-
ced in Library. See No. LT-9342/ 
15J. 

, (b) A statement (No. II) giving the 
number of letters of intent and indus-
trial licence.<; issued during 1972-74 
to the Foreign MajOrity Companies is 
laid on the Table of the House. [Placed 
in Library. See No, LT-9342/7S]. 
Another statement (No, III) giving 
the number of letters of intent and 
licences issued to the 20 large indus-
trial houses (lLPIC Classification) 
during 1972, and to the undertakings 
covered by the provisionlS of the 
MRTP Act during 1973 and 1974 is 
laid on the Table of the House. 
{Placed in Libraru, See No. LT _9342/ 

?5]. 

(c) A statement (No. IV) is laid 
on the Table of the House. [Placed 
In LIbrary. See No. LT-9342/75J. 

(d) Two separate statements (Nos. 
V & VI) shOWing the numbers of licen-
Cles and letters of intent iesued to 
Foreicn Majority Campanies and to 
the 20 larger industrial houses of 

ILPIC classification (for 1972) and the 
undertakings covered by the provisiona 
of the MRTP Act 0973-74) for setting 
up industries in the backward ared 
are laid on the Table of the House. 
[Placed in Library. See No. LT-

9342175]. 

(e) The Government have announO-
ed the following incentive far the 
promotion and development of indus-
tries in tile backward areas:-

(i) Central scheme of subsidy on 
fixed investment. OS selected back-
ward districts/ areas are eligible for 
subsidy under this sche'IIle, 

(ii) Concessional finance to indus-
trial products and 232 selected back-
ward districts/areas by the IDBI, 
IFCI and ICICI, 

(iii) Transport subsidy on the 
cost of movement of raw materiale 
and finished goods between fixed 
points in the State of J & K, U. P., 
H.P. etc, 

(iv) Special import facilities for 
machtnery, raw materials and 
camponents for districts/areas eli-
gible for central subllidy. 

(v) Supply of machin'ery on hire 
purchase by NSIC on concessional 
tenniil. 

(vi) Exemption of profits to the 
extent of 20 per cen t from the 
taxable income for induirtriell locat-
ed in backward areall. 

During 1974-75, an amount of R •. 
1_ 25 crores (approximately) has been 
sanctioned (till October Ig74) towarca 
re-i'mbursement of central subsidy on 
fixed investment to various 5tatetl, 
Union territorie..s and other agencie8 
against Rs. 11.76 lakhs approximately 
sanctioned during 1972-73. Similarly, 
the amount of financial assistance 
rendered On concessional terms by the 
public financial institutions to indus-
trial projects in the Identified backward 
areas increaeed from Rs. 68.03 croree 
in 1971-72 to Rs. 86.53 crores in 
1973-74. Alao during the period 1969-
1974, the NSIC supplied machinery 
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worth Rs. 216 lakhs for projects in 
backward areas. 

The IDBI has completed techno-eco-
nomic surveys of all backward stateel 
union territories. 48 projects identi-
fied by the IDBI with "lbe a-ssistance 
of the other financial institutions are 
under implementation. 

The type of industries established 
in backward areas are: tyre-retread-
ing, cold storage, rice mills, bakery, 
aluminium utensils, distelling, re-rol-
ling engineering fruit and vegetable 

1972 

B" Total % 

LI 108 12·3 

IL 83 

B 

121 

10) 

processing, tanning, cement and its 
productG, paper products, oil extrac-
tion plants, ACC and CSR conduc-
tors, electric goods, radios etc. 

Preferential treatment is accorded 
to licence applications filed under the 
IDR A'ct 1951 for locations of projects 
in the backward areas. The share of 
backward areas in the letters of intent 
and licences illsued under this Act 
over the laat three years ilas regis-
tered an appreciable increaSe as seen 
from the following Table:-

IP73 1974 ,. po . 

Total % B Total % 
----

899 14·1 343 II81 t 29·1 

596 17·Z 29 11 I C99 27 ·1 

-------
B"-No.of applicaticns f(r Fnkworl Districlli/AreaL 

Development of Regional Films In 
Fifth Plan 

'5026. SHRI VASANT SATHE: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have for-
lDulated a package .programme for 
development of regional films during 
the Fifth Five Year Plan; and 

(b) if so, the broad outlines there-
.f? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and (b). No, Sir. 
Film production in India is in the 
private sector. The film - Finance 
Corporation haog been set up by Gov-
ernment to pramote and assist film 
industry by providing, affording or 
procuring financial and other facilities 
for the production of films of good 
standard in all regions and languages 
of the country. 

Irregularities by Mis. Goa Carbon 
Ltd. 

5027. SHRI SAT PAL KAPUR: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) the number and nature 
various irregularities committed 
MIs. Goa Ca ' o~ Lim'l.ted during 
lllilt three years; alld 

of' 
by 

the 

(b) the action taken by Government 
alainst them? 

THE MINISTER OF STATE IN THE 
IlINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) and (b). The Re-
gistrar of Companies has reported that 
tile Company hSB delayed in comply-
ing with sections 303, 159, 264 and 135 
of the Companies Act, 1956 during the 
lut three years. The Registrar of 
Companies took up these irregularities 
with the Company and in view of the 
explanations offered by the Company. 
no further action was considered ne-
ceasary. 
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During the year 1974 several letteI'lS 
were received alleging that the com-
pany delayed 1(1e allorrnent letters I 
refund orders against application 
monies received in connection with 
the public issue of 4,50,000 equity share 
of Rs. 10 each. 

The matter was taken up with the 
~o an  and on an enquiry the com-
pany replied that in view of the large 
number of applications the refund 
orders and regret letters might have 
been delayed in transit. The com-
pany, however, assured that all the 
queries made either to themselves or 
to their issue house have been attend-
ed to promptly. The company further 
explanied that out of more than 
1,45,000 and odd refund orders posted 
during the month of February, 1974, 
only about 1,000 or so, remained un-
cashed as on 15-1)-1974. 

Irregularities by Mis. Shriram 
Bearing Ltd. 

5028. SHRI SAT PAL KAPUR: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) the number and nature of 
various irregularities committed by 
Mis. Shriram Bearing Limited 
during the last three years; and 

(b) the action taken by Govern-
ment against them? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) and (b). Mis. Shri-
ram Bearings Limited hold an indus-
trial licence to manufacture ball 
bearings at Ranchi and a letter of in-
tent to manufacture roller bearings at 
Aurangabad. No irregularity in res-
pect of these activities has come to 
notice during ttle last three years. 

ProductioD in Orl"anised Sector 

5030. SHRI B. V. NAIK: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state: 

(a) the administrative, fiscal and 
legislative tools in the handa of the 
Ministry to see that production in 
organised sectors of the economy goes 
along socially desired goals; and 

(b) how have these adminiatrative, 
tiscal and legislative tools been used 
in the past one year and with what 
results? 

THE MINlSTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAl): (a) and (b). The Industries 
(Development & Regulation) Act, 1951 
is the main instrument to promote the 
industrial development Of the country 
in a regulated manner. The regulat-
ed growth of industries is intended 
to be achieved within the frame-
work of the Industrial Policy Resolu-
tion 1956, which continues to govern 
Government's policies for achieving 
the objedives of growth, social u~ 
tioe and self-reliance in the industrial 
sphere. The Resolution also underlines 
the role of Cottage and Village and 
small scale industries in the e elo~ 

ment of the national economy; the 
need for balanced industrial develop.-
ment and for achieving other socio-
economic objectives. 

With a view to maximising produQ.. 
tion and allowing fuller utilisation of 
existing capacities, Government have 
decided to allow manufacturers of in-
dustrial machinery, machine tools 
and certain items of electrical equip-
ment, freedom for diversiftction of 
production within the group of 
range of products and within the 
overall licensed capacity of the 
undertaking. Government have 
also decided that industrial 
undertakings which hold industrial 
licences specifying single Or double 
.hitt basis may apply for the endorse-
ment of their licences allowing for 
maximum utilisation of plant and 
machinery. Government have recently 
announced that undertakings hold-
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ing industrial licences with specific 
capacity could avail the facility of 
recognition of enhanced capacity, it 
such additional production has been 
utilised for exports, subject to certain 
conditions. 

In order to prO'mote the growth of 
small scale sector, and to provide a 
protected field Of industries where 
small entrepreneurs would be able to 
establish units, Government announc-
ed in February, 1974 an additional list 
of 53 industries, which are exclusive-
ly reserved for development in the 
81Jlall scale sector. 

Post Oftice at AjJibal 

5031. SHRI B. V. NAIK: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the po.t office at 
Ajjibal in Sirsi taluka, in North 
Kanara District in the hilly, remole. 
torest, Malnad area of heavy rain fall 
is threatened with closure due to ece-
nomics of the post office; and 

(b) whether demographic factor. 
will be taken into consideration while 
dealing with continuance of POlit 

"mee.' 
THE MINISTER OF COMMUNI-

CATIONS (DR. SHANKER DAYAL 
SHARMA): (a) No Sir. However, 
the financial position of this office ill 
under review. 

(b) Demographic factors are taken. 
into account only while opening POSIt 
offices. 
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Actaal U.en/Replenishment Import " 
Lioeaces to BOttling Planta Of coea 

Cola 

5033. SHRI SOMCHAND SOLANKI: 
Will the Miniliter of INDUSTRY AND 
CIVIL SUPPLIES be pleased. to 
IiItate: 

(a) wheth"r actual users or rep-
lenuhment iJnport licences have bee. 
recommended. for four bottling .plant. 
of Coca Cola at Delhi, Calcutta, 
Bombay and Kanpur during the laB' 
three 7ears; v.ralue of each licence re-
commended and issued., year-wise, 
content. and the parties i:u whose fav-
our \helle li en~es were recommended; 

(b) whether exports of concentrate 
Wlls bued on the basis ot these rep-
leniahment llceDCes; and 

(c) if the o~en a e is imported 
for toUr bottling plants on Actual 
1I8el"S and repleJWshmenll l>ulJl, bow 
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they are di.tributed to a number of 
other bottling plants in the country 
And whether necessary permiJIsion has 
been taken from the Licensing Com-
mittee, if so, under what rules and 
provisioJlll of Industriea (Development 
and Regulation) Act? 

Yeai' Name ofthe firm 

I 2 

1972-73 MIs. Pure Drink' Pvt. Ltd., 
N:=w Delhi. 

J973-74 M/s. Pure Drinks Pvt. Ltd., 
~  Delhi. 

M/s. Kanpur Bottling Co ., 
Kanpur. 

M/3. Pure Drinks Pvt. Ltd., 
New Delhi. 

I974-H 

As these plants do not export con.-
centrate the question of iSSUe of re-
plenishment licences does not arise. 

(b) Does not arise. 

(c) The bottling plants of Coca 
Cola do not import concentrate but 
obtain the concentrates from the Coca 
Cola Export Corporation, New Delhi. 

"mq) ~ a~  !fiT ~ • ~ q 
~ ~~ 

~  ~~ ttm=f ~ 'flIT 
~ 1RiT ~ iifflTit ctiT fiCIT rn fct; : 

('ti) ire it f.f;-;r -f.t;;r ~ it ~  

Itil (jllij "'Ell, it; ~ it 11r.'l«IT !ft' ~ ; 

(w) Iflff ~ (IGI'ilI .. 1 if; ~ it 
IfTrlmT ~ if ~  (jGl'1F4 cf7\" !fiT ~ 
~ t; Qt{ 

(11') rm 1m if; 2fi{ fi) q jq off ~ 
it ~ ClIfi:: ... ,41 ~ ~ ~ 

THE MINISTER OF STATE m 
THE MINISTRY OF INDUSRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) Four bottling plants 
have been issued the Actual Users 
Import Licences during the lut three 
years as under: 

Licence Value Description 
No. 

3 4 5 
Rs. 

P/D/I37550 1 
dated 18- I 2-72 

46,750 S pare part s . 

P/D/2196560 55.750 Spare parts. 
dt. 8-2-74. 

P{D/2I9766 I 26,560 Spare pactli. 
dt. 23-4-74. 

P/D/I391 68 S 23,378 Spare ~  
dt. J4-II-74 

(for first half of J\pril,-March, 75 p:riod.) . 
ifi1:it ii~ 1fI"!rT 'fiT w;rfq-it if; ~ ~ 

..mr ~~ i ~~  

~ ~ l  I ~ m SUtr6r ..... 
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\iIT ~~ ~ j 

~  ~~ (IT) : 'Jfl' ~, ~l 'i  
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Priorities for 19'75-'76 in the 8tate of 
Bihar 

5035. SHRI BHOGENDRA JHA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether the Budget 
tor 1975-76 is for energy, 
and fertiliser; and 

priority 
irrigation 
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(b) if so, what steps Government 
have taken for these in the State of 
Bihar for 1975-76? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) 
and (b). e~ Sir. In the Bihar State 
Plan for 1975,..76, about '55 per cent 
<>f the approved outlay would be in 
power, Irrigation and Flood Control 
Sectors. Investments in fertilisers 
~e o  get reflected in the Centre's 
budget and not in the State's budget. 

Reconsideration of Backbay and 
Nepean Sea Road Scheme, Monopoly 

Cotton Procurement Scheme and 
Employment Scheme 

5037. PROF. MADHU DANDA-
VATE: Will fue Minister of PLAN-
NING be pleased to state: 

(a) Whether Government have 
received any proposals from the 
Government of Maharashtra (an 
omnibus Jlroposal) for reconsideration 
of the Backibay and Nepean Sea Road 
Scheme, Monopoly Cotton Procure-
ment Scheme and Employment 
Scheme; 

(b) whether the Government have 
considered the3e schemes; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI VIDYA CHARAN SHUKLA) 
(a) and (b). Schemes relating to Cot-
ton Monopoly Procurement and 
Employment Guarantee are already 
in operation in Maharashtra. As 
regards Backbay and Nepean Sea 
ROad Scheme, Planning Commission 
has received no such proposal from 
the State Government. 

(c) Does not arise. 

Instruction regarding coverage to 
"'Great March" to Parliament on 

Television 

5038. PROF. MADHU DANDA-
VATE: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether il1l3tructions were given 
not to give coverage to the "Great 
March" to Parliament on the television; 
and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) No, Sir. T. V. took 
notice of the event as a part Of its 
normal news coverage. 

(b Y Does not rise. 

Ioeficlt Financing in Fifth Plan 

5039. PROF. MADHU 
VATE: Will the Minister af 
NING be pleased to state: 

DANDA... 
PLAN-

(a) whether the approach document 
of (the Fifth Five Year Plan had 
pleaded for keeping deficit financing 
in the first two years of the Fifth Plan 
at zero level; and 

(b) if '30, whether the deficit financ-
ing envisaged in the budget for 1975-
76 does not conflict with the perspec-
tive of the Fifth Plan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI VIDYA Cl\ARAN SHUKLA): 
(a) The Approach DocU'lllent of the 
Fifth Plan did not mention any spe-
cific figure in respect of deflcit finan.-
cing in the first two years of the Plan. 
The Draft Fifth Plan however, stated 
that there .seemed to be little scope 
for deficit financing in the first two 
years of the Plan. 
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(b) The Central budget for 1975-
76 envisages deflcit financing of Rs. 
225crores. In the light of the existing 
economic situation and the anticipa-
ted trend of production next year, 
this order of deficit financing is not 
likely to hamper the effort to keep 
in check the inflationnry pressure in 
the economy. On the other hand, by 
providing additional resources, it 
would help in sustaining the tempo 
of development, which, in the ultk-
mate analysis, is the real solution to 
the problem of inflation. It would, 
therefore, help in furthering the ob-
jectives Of the Fifth Plan. 

Letters of Intent to ee n~ a  Orien-
ted InstitutiODS tor Medium Scale 

Sector 

5040. SHRI K. S. CHA VDA: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Centre propooe to give 
free hand in issuing fresh letters of 
intent to technocrat-oriented institu-
tions. and new entrepreneurs of medi-
um scale sector particularly in the 
backward areas; 

(b) whether the Ministry propose 
to direct the Licensing Committee not 
to reject the proposals of medium 
scale 100 per cent Indian Sector for 
next five years. in the interest and 
growth of Indian sector; and 

(c) whether Government propooe 
to amend its policy or improve its 
execution through the Licensing Com-
mittee for Indianisation? 

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPPIES (SHRI T. A. 
PAl): (a) to (c). In tenns of the in-
dustrial licensing policy statement 
announced on 2nd February, 1973, 
Government will ensure that licensing 
decisions conform to the growth pro-
file of the 5th plan and that techno-
economic and social considerations 
such as economies of scale, appropriate 
technology, balanced regional de-
velopment and development of back-
ward areas are fully reflected. Gov-
ernments policy wilI continue to be 

to encourage competent small and 
medium entrepreneurs in all industri-
es including those in which large 
industrial houses and foreign major-
ity companies are eligible to partici.-
pa(te. Such eIljtrepreneurs will be 
preferred vis-a-vis the .. larger indus-
Vial houses and foreign cotnp\anies 
in the setting up of new capacity. 

New and medium entrepreneurs 
particularly those having technical 
background are encouraged in 
ietting up new capacity. However 
as their proposals have to be consi.-
dered from other angles also e.g. 
availability of foreign exchange, plan 
prOfiles, financial 6oundness, etc., it is 
not necessary to give directions to 
L.C. not to reject such proposals. 

Fttol'eign concerns and subsidiaries 
of foreign companies will be eligi-
ble to participate in 19 specified in-
dustries and their investments will 
be examined in accordance with the 
"guidelines on the dilution of fOTe.-
ign equity" with a view to brin'ging 
about progressiVe Indianisation. 

Failure of LicenSing Policy 

5041. SHRI K. S. CHAVDA: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to 
state: 

(a) whether Licensing Committee 
haa failed to keep the broad objectives 
of Indultrial LicenSing Policy and 
system adopted by Government; if 
not, the grounds as to how the Licens-
ing Committee recommendations have 
become useful to 'growth of indwtries 
in our country during last three years; 

(b) whether there is a big cry In 
OUr country that multi-national and 
foreign flrms have got bigger sales 
due to amending and recommending 
approval by the Licensing Committee; 
lind 

(c) whether Government propose 
to amend this faulty way ot making 
recommendations by the Licensing 
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Committee in the interest of Intiiani-
!lation of in us ies~ 

THE MNISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAl): (a) to (c). In taking a de-
cision on industrial licence applica-
tions, the Licensing Committee inter 
alia takes into consideration, the 
following broad objectives of indust-
rial licensing policy; 

(i) The policy framework con-
tained in the Industrial Pol ... 
icy Resolution, 1956; 

(ii') The detailed considerations 
eet-out in the Government 
statement dated 2nd Feb-
ruary, 1973 on industrial lic.-
ensing policy; 

(iii) The priorities and produc-
tion targets of current Five 
Year Plan and annual Plans; 

(iv) Techno-economic considen-
tions relevant to a particular 
industry; and 

(v) Techno-economic features 
of the project proposal. 

The Industrial Policy Resolution 
of ~  continues to provide the 
framework to govern Government's 
policies for achieving the objectives 
of growth, social justiCe and self .. re-
liance in the industrial sphere" To 
facilitate the achievement of these 
objectives in the context of the Fifth 
Plan an Industrial Licensing Policy 
Statement was issued by Government 
in a Press Note dated 2nd February, 
1973 (COpy placed on the Table of the 
House as Annexure to the Lok Sabha 
Unstarred Question No. 281 answered 
on 21st February, 1973). Under the 
revised policy, foreign concerns are 
expected to participate in 19 sched-
uled in u~ ies listed in the appen-
dix to the Press Note. The speci-
fic items reserved for the public sec-
tor and the small Bcale sector are, 
however, excluded. Even in the 
fields ia which foreign majority com-
pan i_ are eligible to participate, iJ 

suitable applicants are forthcoming 
from amongst small and medium 
entrepreneurs, they would be given 
preference over foreign a o i~ o~ 
panies. 

Government have also issued guide-
lines ~ ula in  a 'WOrkable relation-
ship between the size of any expan.-
sion allowed to a foreign companies 
and the extent of dilution in its fore-
ign holding's to be stipulated as a 
condition thereof. This has been 
done with a view to brin"g about pro-
gressive Indianisation. 
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Workers handling plutonium in Nu-
,clear Industry liable to catch deadly 

diseases 

5045 SHRI NOORUL HUDA: Will 
;the Minister of ATOMIC ENERGY 
be pleased to state: 

(a) whether the attention of the 
Government hao3 been drawn to press 
reports to the effect that nuclear 
industry workers who handle pluto-

,Ilium are prone to cancer attacks and 
the deadly disease of leukemia; and 

(b) it 50, the stepa Government are 
taking to protect workers against such 
hazards? 

THE PRIME MINISTER, MINISTER 
'OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER 
'0F SPACE, MINISTER OF PLANN-
ING AND MINISTER OF SCIENCE 
AND TECHNOLOGY (SHRIMATI 
INDIRA GANDHI): (a) Yes, Sir. 

(b) The steps taken by the Govern-
ment to protect workers against such 
hazard are: 

(i) establishment of safety measu-
res for protection against plutonium 
dUring planning. design and construc-
tion ofplutoniwn handling facilities; 

(ii) training workers in the nuclear 
industry so that tiley will be thorough-
ly conversant with the handling haz-

ards of plutonium and practise safe 
procedures; 

(iii) routine monitoring of indivi-
dual workers for any inadvertant 
exposure to plutonium as a normal 
safety practice; 

(iv) conducting periodical com-
plete medical examinations of wor-
kers handling plutonium; and 

(v) keeping in readiness protective 
agents for enhancing the body excre-
tion of plutonium in the remote event 
of such a requirement arising for any 
individual. 

As a result of these steps, no inci-
dence Of undue exposure to working 
personnel has occurred so far. 

Applications from Industrial H01l6e5 
to invest in West Bengal 

5046. SHRI NOORUL HUDA: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the applications for li-
cences by 30 industrial houses willing 
to invest Rs. 100 crares in West Ben-
gal are lying with the Union Govern-
ment; 

(b) whether thE!l3e applications are 
for expansion of present capacities or 
fOr new undertakings; and 

(c) the type of industries proposed 
to be set up by the indUo3trial houses? 

THE MINIISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. MAU-
RY A) : (a) Out of the application' 
for industrial loicences- for West Ben-
gal received upto December, 1974. 94 
applications are pending of these 20 
applications have been filed by the 
companies lundertakings covered by 
the provisions of the MRTP Act. 
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(b) Of the 20 pending applications 
tiled -by the MRTP companies, one is 
fgor setting up a new undertaking and 
"1 for substntial expansion. 

(c) The pending applications l·efer-
red to in part (b) above relate to in-
dustries such as Aluminium foils, 
radio receivers. super-phosphate, rub-
ber conveyor beltings, calcium car-
bide. switch gears, yam/cloth. cauS-
tic soda, air pollution control equip-
ment ready-made garments etc. 

Funds for SericuUure in West Bengal 

5047. SHRI NOORUL HUDA: Will 
the Minister of PLANNING be plea-
sed to state: 

(a) whether Planning Commission 
have allocated a sum of Rs. 3.90 

crOTes for improvement of sericulture 
in West Bengal during the Fifth Plan; 

(b) whether Rs. 65 lakhs was 
allocated to West Bengal during 
Fourth Plan for development of seri-
culture and that the State Government 
had refunded Rs. 20 lakha to the 
Centre; and 

{a) the reasons therefor? 

THE MINIISTER OF ST ATE IN 
THB MINISTRY OF PLANNING 
(SHRI VIDY A CHARAN SHU-
KLA) : (a) An outlay of Rs. 14.40 
crores is envisaged under the Draft 
Fifth Five Year Plan of West Bengal 
for the development of Village Bnd 
Small Industries, including Rs. 3.25 
crores for the development of sericul-
ture. These outlays are tentative till 
the Fifth Plan is. finalised. 

(.b) and (c): An outlay of Rs. 6.14 
crores was made under the Fourth 
Plan for the development of Village 
and Small Industries, including Ra. 
50 crore for sericulture. Against this, 
the State Government have reported 
an expenditure of Rs. 6.37 crores for 
the Vil1age and Small Industries, in-
duing & .. 0.45 crore for sericulure. 

Central assistance to the State is 
given throug4h block loans and -block 
grants on an Annual Plan basis, which 
is not related to any speCific 'Icherne' 
or programme under the State Plans. 

Air Postal Services in Punjab 

5048. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of COM-
MUNrCATIONS be pleased to state: 

(a) whether Government propooe 
to link the major and important towns 
0( Punjab with Air Postal Services 
during the current year; and 

(b) if so, the facts thereof? 

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) (b). Amritsar is 
the only station of Punjab linked by 
air.Ghandigarh of the Union Territorv 
is also linked touching by air. Th·e 
air services, these stations are al-
ready being used fOr tile conveyance 
of mails. As and when other sta-
tions get connected by air, the ques-
tion of conveyance of maiLs from and 
to those places would be considered. 

5049. IIoTT ~ '~ ,,'~ '$1",,", : 
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Ulile of Indian Brand Names in Con-
sumer Industries by Foreign 

Companies 

_ 5050. SHRI NAWAL KISHORE 
SHARMA: wm the Minister of IN-
DusTRy AND CIVIL SUPPLIES be 
pleased. to state: 

(a) whether foreign companies 
operating in consumer industries have 
developed any Indian brand names 
and promoted them; 

(b) what is their contribution in 
the field of technical know-how and 
management skill; and 

(c) the names and other particulars 
of foreign companies who have capi-
talized their trade marks and have 
issued diridend on the same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CrvIL SUPPLIES (SHRI B. P. MAU-
RYA): (a) There is evidence that 
some foreign companies haVe develo-
ped trade lI)arks (brand names) whi.h 
are Indian m their flavour. 

(b) No specific study in this regard 
has been made. 

(c) No centralised data are main-
tained in this regard in the Ministery. 

5051. Poi. 'RTH( ~ ~ i !ff : ~  

~'  ~~ e ~ er.T;pir ~ 

("fi') 'flfr 'filer, U~ if i~
tfir;; ;mq-m ~~  I t; ~ ~ ; 
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Production of Scooters 

5052. DR. H. P. SHARMA: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be ple8!!ied to state: 

(a) the actual production of scooters 
in India during 1974 and the installed 
capacity, category_wise; and 

(b) the number of persona on the 
waitifll lists of different bran<I. of 
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scooters and the additional productioD 
targetted for 1975 and the additional 
capacity proposed to be installed 
dUring the next year? 

(a) . T.l = inrlJrm1.tion is as under: 

N.lm:! of the manufacturer 

THE MINIISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. GEO-
RGE): (a). ~e information is as 
under. 

Production in In Ililut cepsci:y in ~'i~ 
1974 (Ncs.) (Nos.) ----- ~

I. ~ Bajai Auto Ltd., Poonl.. 

2. Mis. A'l"')m lbib Pr.)du:ts of Iniia Ltd .• 
Bombay. 

3. MI!!. ~ s Ltd., Faridllbad. 

4. M'.,. Elfi,:ld IndiIlLtd., 
Mldras. 

(b): As on 31-1-1975, 4,06, 902 re-
gistration for Bajaj scooters, 2,19,371 
for Lambretta scooters and 3,789 for 
Rajdoot scooters were pencling. It is 
expected that the production of sco-
oters during 1975 by the existing 
units and those licensed recently will 
be about 1.30,000 numbers as against 
85,639 during 1974. 

ProdudiOu of Cheap "PeoPle'li T.V. 
Sets" 

5054. DR. H. P. SHARMA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any proposal 
to promote the development and 
manufacture of cheap people's T.V. 
sets, "So as to bring TV within the 
reach of the common man; and 

(b) if so, the steps taken in this 
direction so far? 

THE ~ U  MINISTER IN THE 
MINllSTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and (b). Some work 
had' been done in this direction by 
Resarch Department of All Ind ia 
Radio who had developed a 12" trans-
sistorised portable T. V. set and pas-

55,126 

1,100 

I 

60,000 (including 3-
wheelers) 

60,000 (including 3-
whl"tlus) 

6,000 

12,00 

sed on the know-how to the Electro-
nics Corporation of India Ltd., Hy-
derahnd for commercial exploitation. 
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Investments on new projects by CMA. 

5057. SHRI ROBIN SEN: Will the 
Minister of ENERGY be pleased to 
.tate: 

(a) whether the Coal Mines Autho-
rity Limited. had planned for an in-
vestment of about Rs. 216 crores on 10 
new projects, reconstruction of 21 old 
mines and 50 minor reorganisation 
schemes; and 

(b) if so, the particulars thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and 
(b). The Coal Mines authority 
Limilted has drawn up a programme 
for achieving the target production of 
about 95 million tonnes by the end 
of 1978-79 and for this purposes nn 
investment of Rs, 537 crores has 
been provided in the Draft Fifth 
Five Year Plan. The inve6tment 
proposed is for opening of new mines 
as 'Well as for reconstruction and re_ 
organisation of old mines which had 
either been suspended or abandoned. 
For this, as many as 141 projects are 
envisaged out o! which feasibility re-
poris for about 50 projects have al-
ready been prepared. Most of these 
have also been apprOved for imple-
mentation and others are in the pro-
cess of being approved. In addition, 
some expansion schemes are being 
taken up. Advance action for pur-
chase of plant and machinery re-
quired for these projects involving an 
outlay of Rs. 219 orores and that for 
development of infra-structure in-
volving Rs. 6 crores during 1974-75 
and 1975-76 has been taken up by the 
Coal Mines Authority Limited. 

Publicity to youth and students de-
monstration at Boat Club, New 

Delhi 

5058. SHRI C. K. CHANDRAPPAN: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
atate: 

(a) whether the All India Radio and 
Television had hardly given any pub-
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licity to a big youth and students de-
monstration held on the 1Ot.h Decem-
ber, 1974 at Delhi and a rally at Boat 
Club organised jointly by the All In-
dia Youth Federation 8Jld All India 
Students' Federation in defence of 
democracy and against fascism; 

(b) if so, the reasOns and facts 
thereof; 

(c) whether the attention of Gov-
ernment has been drawn to the fact 
that undue publicity is being given 
by theSe mass media to certain sec-
tions who are indulging in agitation 
to subvert democracy; and 

(d) if so, the steps Governmen t 
propose to take to curb this in the 
wider interest of nation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and (b). The de-
monstration and rally was duly 
covered in a number of important 
news bulletins on Radio and Tele-
Vision. 

(c) It is not correct that publicity 
is giVen by Radio and T.V. to agita-
tions aiming at subverting democracy. 

(d) Does not a ~e  

Kerala ordinances pending with 
Centre 

5059. SHRI C. K. CHANDRAPPAN: • 
SHRIMATI PARVATHI 

KRISHNAN: 

Will the inis~e  of HOME AF-
F AIRS be pleased to state: 

(a) whether several ordinances, pro. 
posed by the Government Of Kera]a, 
are pending with the Centre; 

(b) if so, what are these ordinances 
and when each of them were sub-
mitted to the Centre for clearance; 
and 

(e) what are the reasons for delay 
in taking decisions? 
153 L.S.-7. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MORSIN): (a) There is 
only one such ordinance. 

(b) The ordinance viz. the ForeigIl-
owned Plantations and Other Lands 
(Acquisition) Ordinance, 1971, was 
received in July, 1971. 

(0) In view ot the important im-
plications, the matter had·'to be 
examined in all its aspects. The pro-
posal was referred to a Group of 
Senior Officers for examination with 
reference to the findings of the Bar-
dhan Commission, and in the light of 
the Report of the Group, received in 
February, 1975, the matter has been 
taken up for consideration. 
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Approval of foreign investment pro-
posals 

5061. SHRI TUNA ORAON: 
SHRI SAKTI KUMAR 

SARKAR: 
SHRI S. N, SINGH DEO: 

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
-state the number of foreign invest-
TIlent proposals approved during the 
last three years in the country State-
wise, year-wise with capacity, 

capital outlay and location in the 
States? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): A statement is attached 
giving the num.ber of foreign collabo-
ration 'proposals involving foreign 
capital participation aproved by the 
Government during the last three 
years together with their State-wise 
distribuJtion. The o ei~ collabora-
tion approvals are for capacities licen-
sed under the Industries (Develop-
ment and Regulation) Act, 1951 or 
registered with the Directorate-
General of Technical Development! 
State Directors of Industries. Quar-
terly statements of ca'3es approved by 
the Government during the years 
1972, 1973 and 1974 indicating the 
names of the Indian pal'!ty, the names 
of the foreign collaborators and the 
it,ems . of manufacture 4\are available 
in the Parliament Library. 

Statement 
Stare'uJi,e di(rriblltlon of foreign collal}(1oaion ap?ravals. 

S.NCl. a eo ~ State 1972 1973 1974 

(. 'li ~a Pra:1esb 2 1 :1 

2. Bihar 

3· Goa 

1-. Guiarat 

5· Haryana 

6. Himachal a,le~  

7· Karnataka. 
8. Kerala 

9· Maharashtra 

"10. Punjab 

I I. a a~ an 

12. Tamil Nadu 

[ 3· Uttar Pradesh 

14· ~s  B:ngal 

:I S' Delhi. 

TOTAL 

" 

1 

S 

I I 

:1 

14 16 

1 

2 

3 2 

1 

1 

6 

4 

I 

4 
2 

17 

1 

1 

6 

4 :1 

4 I 4 

9 2 

37 34 
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Disposal 01 licensing apPlications 

5062. SHRI TUNA ORAON: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether even after the forma-
tion of the new Secretariat for Indus-
trial approvals, disposal of licensing 
applications is very slow; and 

(b) if so, the reasons therefor and 
the steps taken by Government to im-
prOVe the position? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) No, Sir. 

(b) Does not arise. 

Applications fOr grant-in-aid for in-
dustries in backward areas of 

Kerala 

5064. SHRJMATI BHARGA VI TH. 
ANKAPPAN: Will the Minister of 

INDUSTRY' AND CIVIL SUPPLIES 
be pleased to state: 

(a) the number of applicants who 
got their names registered for grant-
in-aid from the Central Government 
for industries located in the back-
ward areas in Kerala; 

,(b) the amount which has so far 
been granted to Kerala for this pur-
pose; and 

(c) the criteria adopted while dis-
tributing the money? 

THE MINISTER OF STATE IN 
'THE MINIST!lY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA): (a) to ee). Under tRe 

procedure for the grant of Central 
subsidy for backward areas, the appli-
cations are received by Ibhe State 
Government who determine the eli-
gibility of the parties for the grant of 
the subsidy and disburse the amount. 
Thereafter the State Government 
claims re.imbursement of the amount 
from the Central Government. On 
tms basis, an amount of Rs. 29,84,069/-
has so far been re-imbursed to the 
Kerala Government. 

Employment for educated unemployed 
in Kerala 

5065. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
PLANNING be pleased to state: 

(a) whether any scheme far provid-
ing employment opportWlities to the 
educated unemploYed in Kerala State 
has recently been sanctioned by the 
Planning Commission; 

(b) if so, the broad features of the 
scheme; and 

(c) the funds allocated for the pur-
pose? 

THE MINISTER OF 
THE MINISTRY OF 

STATE IN 
PLANNING 

(SHRI VIDYA CHARAN SHUKLA): 
(a) Yes, Sir. 

(b) A statement gives the broad 
features of the schemes approved for 
Kerala State under the Employment 
Promotion Programme, 1974.75 i8 
attached. 

(c) Central assistance of Rs. 165 
lakhs will be made available to the 
State for the approved schemell in 
instalments, on the basis of progre&ll 
of implementation of the schemes by 
the State Government. 
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S!lf-employment and training schemes approved for Kerala under the Employment Promoti( n 
Programme, 1974-75' 

S1. 
No. 

1 

2-

3 

4 

5 

6 

1 

8 

9 

10 

Name of the Scheme 

Sh!lre capital eontt:"ibution for Atlanta and thtee-wheeler pro-
Jeett;o produce scooters and three-wheelers (project of the 

ENeas). 

Central 
assistance 

allocated 
(R,s. lakb,s) 

f . 
I 

Share ~ al contribution and training of members for expanSioJ 
of 0 APPALAM Pound" '" ,upply .",duct, to Sooo- I 
ters India Ltd., HMT and Kerala Agro-Machinery Corpo-
ration (project of the ENCas). 

Share capital contribution for Central Tool Room for the twO 
sc;)oter prujects of the ENcas. 

Share capital contribution for expansion of the MENCa 
Electricals and Electronics in the production of switch gear, 
voltage regulators and emergency lamps (ENCaS). 

~ e capital contribution and training for members of the Me-
tropolitan Engineering Co. in the manufacture of sub-
station equipments. 

59. 82 

j 
24' IS 

Employment 
potential 

(Nos.) 

528 

252 

60 

273 

2.00 

Share capital contribution and training fi>r members of the 
~ u li an Engineering Co. in the manufacture of L T & 

HT circuit breakers. 

17'12 206 

Shllre capital contribution and training for members of the 
Metrop;)litan Engineering Co. in the manufacture of power 
capacitors . 

Share capital contribution for the cooperative society of edu-
cated women engaged in production and distribution of 
consumer products . 

Provision for margin money to entrepreneurs to take up self. 
emptoymnt ventures . 

Trairuna:; for members in the Kottayam n ine~ in  Indus.trial 
Cooperative Society and Kottayam Industrial productl0n, 
Sales & ServiCe(Workshop) Cooper.tive Society. 

Total 

17·I2. 

50 

43' 2.0 1800 

0'59 
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Electrification of villages in Keral. 

5066. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
ENERGY be pleased to state: 

(a) the total number of villages 
electrified so far in Kerala under the 
rural electrification programme; 

(b) the total number of villages pro-
posed to be electrified in Kerala under 
the rural electrification -programme: 
and 

(c) the time by which Government 
propose to electrify all the villages in 
Kerala? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) 
There are 1573 villages in Kerala. 
1389 villages had been electrified as 
On 31-1-1975. 

(b) and (0). It is proposed to 
electrify the remaining 184 village's 
during the Fifth Plan, 

Development of Tribal areas of Kerala 

5067. SHRlMATI BHARGAVI 
THANKAPPAN: Will the MInister of 
PLANNING be pleased to state: 

(a) whether any schemes for the co-
ordinated development of tribal areas 
in Kerala State have been prepared 
and submitted by Kerala Government 
for implementation under the Fifth 
Five Year Plan; 

(b) if so, the brOad features there-
of; and 

(c) the Centra.! Government's de-
cisions thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI VIDYA CHARAN SHUKLA): 
(a) Yes, Sir. 

(b) In the sub-plan prepared by tbe 
Kerala Government for tribal areas 
considerable attention is proposed to 
be given to the elimination of exploi-
tation of the tribal people. Measures 

would be taken to check land aliena-
tion, indebtedness and bonded labour. 
In development programmes priority 
would be given to the agriculture and 
allied occupations, irrigation facilities, 
roads and rural electrification. Forest 
land suitable for cultivation will be 
made use of for rehabilitation of 
landless tribal agricultural labourers. 
Programme of general education 
medical health, housnig and drinking 
walter supply would also be included. 
An organisational base for under-
taking multipurpose ooop-erative-cum-
marketing functions would be set up. 
Administrative organization in tribal 
areas would be strengthened. 

(c) The sub-plan is being revised in 
the light of the comments made by 
~e Planning Commission at the time 

of the discussioDS on Annual Plan 
for 1975-76. . 

Programmes undertaken in Gujarat in 
Fifth Plan 

5068. SHRI P. M. MEHTA: Will 
the Minister of PLANNING be plea6-
ed to state: 

(a) whether the Planning Commis-
sion has undertaken thOSe programmes 
which were to be undertaken in the 
first year of the Fiftl\.. Fiye Year Plan 
in the Gujarat State; 

(b) if not. the reas(:IDs therefor; and 

(e) the amount So far utilised out 
of the allotments made? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI VIDYA CHARAN SHUKLA): 
(a) and (b). An outlay of Rs. 143.32 
crores wu approved for the State 
Annual Plan ~ , the first year 
of the Fifth Plan, in the light of dis-
cussions held with Guja(at State in 
1973 on their draft proposals. The 
responsibility for the implementa"tion 
of the development programmes/pro-
jects in the approved Annual Plan 
rests with the State Govvernment. 
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(c) Against the approV'ed, outlay of 
Rs. 143.32 crores for the State Annual 
Plan 1974_75, the anticipated. expen-
diture as reported by Gujarat amounts 
'to Rs. 140.98 crores. 

Power shortage in Gujarat 

5069. SHRI p. M. MEHTA: Will 
·the Minister of ENERGY be pleased 
to state: -

(a) whether once again acute power 
shortage has hit the State of Guja-
rat; 

(b) if so, to what extent Gujarat 
has been facing power shortage; 

(c) whether due to this power shor-
tage many industrial units have been 
closed and most of them are on the 
verge of closure; and 

(d) if so, the steps being taken by 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHW AR PRASAD): (a) No, 
Sir. 

(b) to (d). Do not arise. 

Pathak Committee RePOrt 

5070 SHRI SHIV KUMAR SHAS-
TRI: Will the Minister of COMMl.TNI-
C ~~ be pleased to state: 

'(a) the main points of recommenda-
tions ma:Ie in the report of the Pa-
thak Committee; and 

(b) th e reaction of 
theTeon? 

Government 

THE MINISTER OF COMMUNI-
CATION:; (DR. SHANKER DAYAL 
SHARMA): (a) and (b). A statement 
giving the 'conclusions and recom-
mendations of \the Pathak Committee 
lind also the decisions taken on 20 
out of 37 recommendations, was laid 
on the '".l'able of the Lok Sabha on 
28th November 1973. Out of the 

remaining 17 recommendations, 8 
have since been accepted and 9 are 
still under consideration of the Gov-
ernment. A staltement indicating the 
position in respect of 37 recommenda-
tions is laid on the Table of the House. 
[PIa'celt in LibTaTlI. See No. LT _9343/ 
75]. 

Manufacture of Crou Bar System 
equipmeut 

5071. SHRI SHIV KUMAR SHAS-
TRI: Will the Minister of COMMUNI-
CATIONS be pleased to state whether 
even after 10 years of signing can 
tract for the manufadture of B. T. M. 
COmmon Control Cross Bar System 
equipment, full capacity ha.! not been 
reached? 

THE MINISTER OF COMMUNI_ 
CATIONS (DR. SHANKER DAYAL 
SHARMA): The contract for manu-
facture of B.T.M. Common Control 
Crossbar System equipment was 
signed in 1964. The production capa-
city of 1,00,000 lines per annum envi-
saged in the colIaboraJtion a,greement 
has almost been achieved and the 
production was 98,500 lines in 1973_74. 

Cross Bar Common ContrOl Sy!!ltem 

5072. SHRI SHIV KUMAR SHAS-
TRI: Will the Minister of COMMUNT-
CATIONS be pleased to state: 

(a) whether the CroSlS Bar ComJnon 
Control System manufactured at I.T.I. 
Bangalore is cost interusive; and 

(b) the cost per line? 

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL 
SHARMA): (a) and (b). The Cross 
Bar Conunon Control System manu-
factured by the Indian Telephone 
Industries Ltd., is generally costlier 
than Ithe conventional step-by-step 
stronger system, as the Crossbar 
system is to provide many additional 
facilities including easier 'Introduction 
of nation-wide subscribers trunk 
diaUng service. 
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The approximate aost per Cross 
Bar line (Jorba·gh pattern) is RI!!. 
1520.00, based on the cost ot produc-
tion during 1973-74. 

Common Control Cross Bar System 

5073. SHRI SURIINDRA MO-
HANTY: Will the Minister of COM-
MUNICATIONS be pleased to state 
whether it is a fact that the Common 
Control Cross Bar System equipment 
cannot mee¢ the prevalent calling 
rates? 

THE MINISTER OF COMMUNI_ 
CATIONS (DR. SHANKER DAYAL 
SHARMA): No, Sir. CmnrQon Control 
Crossbar Systems can be engineered 
to meet the prevalent calling rates. 

ExPansion of IDdian OZYl"en Limited 
5074. SHRI R. S. PANDEY: Will 

the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to 
state: 

(a) whether proposal for expansion 
of Indian Oxyeen Limited has been 
turned down; and 

(b) if' so, the reaeOns therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) Yes, Sir. 

(b) The applications of MI-s. Indian 
Oxygen Ltd. have been rejected on 
the iJr"oWlds that adequate capacity 
has been licensed in the region and 
the firm is a foreign majority com-
pany. 

Setting up 01 Gladt Power Stations 

5075. SHRI N. E. HORO: Will the 
Minister of' ENERGY be pleased to 
state: 

(a) whether there is any proposal 
under consideration of Governme.t 
far setting uP and running some giant 

power stations for lupplementin, thoe 
local generating capacity and ensur-
ing better supply for agricultural and 
industrial operation in different re-
gions; and 

(b) if so, th'e main featUres thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENEIi,GY (PROF. 
SIDDHESHWAR PRASAD): (a) and 
(b). There are proposals to set up 
large pit-head thermal stations of 
1000-2000 MW capaCity. A CO'mmittee 
has been appoinited to recommend 
suitable sites for locating these power 
stations and the Report of this €om-
mittee is awaited. 

Lon incurred. by Washeries or 
N.C.D.C. 

5076. SHRI BHOGENDRA JHA= 
Will the Minister o~ ~ be 
pleased to state: 

(a) whether the N.C.D.C. washol.!rie. 
at KargaIi, Kathan and Sawang in 
Bokaro field have been Incurring los-
ses during the last several years; 

(b) whether any enquiry a~ been 
held and responsibility fixed; 

(C) if so, the results thereof; and . 
(d) the total amount spent on road 

transport and total loss in u ~  E:S 

compared to the ropeway transport? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHW AR PRASAD): (a) 
Kathara and Sawang waslleries 
suffered losses mainly due to under-
utilJisatiOll of their cap.acifY"; """'How-

ever, KargaJi washery has been show-
ing profits. 

(b) No, Sir. 

(c) Does not arise. 

Cd) This presumably refers to the 
Kargaly washery, whfch alone had a 
rope way, that was discarded in 1963. 
The cost Of tranllport ot coal by trucD 
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to the washery during the year 1972-
73 and 1973-74 is an under:-

Year 
72-73 
73-74 

Cost incurred 
Rs. 54=60 lakhs 
Rs. 46=04 lakhs 

By adopting alternative rail/road 
transport: the plant utilisation per-
centage of the washery increased con-
siderably, resulting in more output of 
washed Coal/middlings and netting 
higher revenues. In view of ~s the 
question of comparison of loss in-
curred on road transport with that 
of ropeway transport does 110t arise. 

n hra. 

SHRI· JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I haVe given 
notice of adjaU&r'nrnent motion on 
Government's failure. 

MR. SPEAKER: No, please. 

SHRI JYOTIRMOYBOSU: It is a 
serious matter. I shall read out 
from the debates. You give me two 
minutes. 

MR. SPEAKER: No. no. No ad-
journment motion is admissible on 
that. . 

'1) ~l i  ~~ ~~ (:;m-u ) : 
iru ~  ~ f'" ~  iflT IA"r\if ~ ,:ft 

f1f"'fo! ;roil"'i;: OJ f.f>i1·r ' ' ~ I illfT'"I' ~ 

~q illfr.-u ~ ~  ~ t', ~ ~ 

~ 'tir Q;!fi f1f'iC! -.ft i ~i ~  

.... ~~ 

SHRI JYOTIRMOY BOSU: You 
give me one minute. 

MR. SPEAKER: I am not allowing 
it. You are not callea. I am. not 
allowing any adjournment motion. 
You are speaking withoUlt my . per-
mission. I shall allow hon. Mem-
bers to make submissions; only those 
who had given me notice will be 

called when the busines,s for the next 
week is announced. I will call you, 
thoSe who had sent their names to 
me. Shri Limaye. 

'1) ~'  ~~i (arr.n ) : m;:;r 
~l  ~~ ij 100 l ~ ql l ~ 

If<< liJiT ~ q ~ q-P:fr t I ~~  'IR"-n: 
q'~  it 1 0 0 'l l ~ ~  'l;fn: 

q~ ~ ;'"if<fiT m ~ ~ ~ 'l;fn: ~ ~ 

~ ~  ~ <fil"l1-"ftifil sr-rnrcr ~  ~ I 
!f.lf iar lifi1f ~ ~ ~~ ;r;:rr'Jf ~  it; 

~ ' o  ~~ ~ , ~ ~ if; GIlt if t:% ~ i e 

c,-) ff I 'q ~~l l if; iIT=t it ~ ~ n 

iflT fcrril"ll ~ i e  ~ I (WfifaTI'I') • ~ 

~ ~  li~ ifttT ;;ft 1faff 

it lA"l.tT orr,;r ~ I 'J;I'rq' qsr If'fi ~i,,  

~  ;:;rTttii". 0-) ;f;« ~ i  

(Inte7"7"uptiona) 

DR. KAlLAS (Bombay-South): 
The other day Shri Banerjee had 
assured you, Sir, that he would not 
interfere when yOU speak, but he ill 
doing the same thing today. 

MR. SPEAKER: I have .said that it 
is not an adjournment motion. 

Shri Mishra . 

SHRI SHYAMNANDAN MISHRA: 
(Begusarai): What is our Committee 
on Assurances doin&? Why have they 
not taken hold of this matter, namely. 
that certain assurances had been given 
to the House by the Government with 
regard to the operation of MlSA? 
The Committee On Assurances must 
report to Us in what manner aSSlK"-
ances made to this House are laeing 

fulfilled? 
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~'  cmtr ~a ~~ ) : ~ ~

Cfmrlft ifi ~ it ~i  ~  ~~ 

~  

~ i '  ~l  ~ s  ~ ~ ~ q

~ ~ ~, i~  ~'l I 

SHR JYOTIRMOY BOSU: 
take only one minute. 

I will 

MR; SP,EAKER: I tellf you 
Mr. Bosu, you always defy me. t is 
a matter of grealt; regret; whatever 
is not right, yOll go on doing that. 

SHRI INDRAJIT GUPTA (Ali-
pore): It is not Mr. Bosu's private 
affairs. Yesterday the Home Min-
ister was good enough to make a 
statement in which he said that lhe 
.strike of Govevrnment employees, of 
the State Government employees 
had taken place in Tripura and a-s a 
result of that those arrests had been 
made. Now we want to know whether 
it is a fact or not that the Govern-
ment had given an assurance on the 
floor of the House that preventive 
detention laws would not be used to 
suppress ,trade union activities OJ: 
against political opponents. What is 
being done? 

(Interruptions) 

MR. SPEAKER; Please sit down, 
all of you. I am not able to listen 
to any of you. I am not allowing any-
body now. So far as this matter is 
concerned, it is all right. But if you 
come under the adjournment motion, 
it could not be taken up. You have 
nised it; he has raised it. When the 
Business of the House ~ taken uP, 
he can raise it and ask the Govern-
ment to come out with a statement. 
You can invite their attention. But 
how can this come under an ad-
journment motion. You have already 
invited the attention. 

(lnterTUPhons) 

SHRI S. M. BANERJEE (Kanpur): 
On a point of order. Why are you 
allergic to Central Government 
employees? You are asking every 
Minister to say everything, but not 
on this thing. I also raised iti I 
moved an adjournment motion. lot 
comes under the Central Govern-
ment; it is a matter of urgent public 
importance. It concerns policy of the 
Government. 

MR. SPEAKER: But there are some 
rules. 

SHRI S. M. BANERJEE: I have 
also read the rules to aome extent. If 
you allow me only once, I shall not 
speak till the 7th of April. There is 
growing discontent among the 
twenty_eight lakhs of Central Gov· 
ernment e l~ees on the Govern· 
ment's failure to declare their policy 
regarding the demand for dearness 
allowance and wage revision; they 
have not gone to the J.C.M, Mr. 
Subramaniam is not here; but Mr. 
P. K. Mukerjee is here. He can in 
one minute tell us what they al'e 
going to do. 

MR. SPEAKER: I do not object to 
it. 

THE MINISTER OF STATE IN 
THE MINISTRY OF nNANCE 
(SHRI PRANAB KUMAR MUKHER-
JEE): Alreadl" the Finance Minister 
had said that negotiations would take 
place. 

SHRI S. M. BANERJEE: In half a 
minute I will conclude. I mn told 
that the Finance Minister has cleared 
the file and :that it had gone to the 
Department of Personnel which 
comes under the Prime Minister. 
Unless she clears the file, nothin&" is 
going to move. The solemn promise 
given by Shri Jagjivan Ram to the 
Central Government employees on, 
18th January ~ should be fulfilled. 
OtherWise, no amount of MISA o!' 
DIR will have any et'l'ect. 
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PAPERS LAID ON THE TABLE 

GUJARAT COOPI!IRATIVE SocIETIES 
(AMENDMENT) RULES, 1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): I beg to lay on tlhe Table: 

A copy of the Gujarat Cooperative 
Societies (Amendment) Rules, 1974 
(Hindi and EngliSh versions) publish-
ed in Notification No. GHKH-192/74r-
CPS-1474-GS-1628-B in Gujarat Gov-
ernment Gazette dated the 20th De-
cember, 1974, under sub-section (4) 
of section 168 of the Gujarat Coope-
rative Societies Act, 1961 read with 
clause (C) (iii) of the Proclamation 
dated the 9th February, 1974, issued 
by the President in relation to the 
S1IElte of Gujarat. [PLaced in Library. 
See No. LT-9321175]. 

ANNUAL REPORTS OF INDIAN STANDARD::; 
INSTtTUTE, NEW DELHI FOR 1968-69 AND 

1973-74., AND R.Evn:ws AND ANNUAL 
REPoRTS OF HINDUSTAN SALTS LTD. 

AND SAMBHAR SALTS LTD., JAtl'UR 
FOR THE YEAR ENDED THE 30TH 

~ , 1973 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): I beg to lay on the Table: 

1. (0 A copy of the Annual Re-
port (Hindi and English versions) 
of the Indian Standards Institution, 
New Delhi, for the year 1968-69. 

(ii) A copy of the Annual Report 
(Hindi and English versions) of the 
Indian Standard-s Institution, New 
Delhi for the year 1973-74. 

(iii) A statement (Hindi and Eng-
liSh versions) showing reasons for 
delay in laying the Report mention-
ed at (1) above. [Placed in Lib-
7'ary. See No. LT-9322175]. 

, 

2. A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(a) (i) Review by the Govern-
ment on the working of the 
Hindustan Salts Limited, Jaipw-, 
for the year ended 30th Septem-
ber, 1973. 

Oi) Annual Report of the Hind-
ustan Salts Limited, Jaipur, for 
the year ended 30th September. 
1973 along with tile Audited Ac-
counts and the cO'arments of the 
Comptroller and Auditor General 
thereon. 

(b) (i) Review by the 
ment On the working 
Sambhar Salts Limited, 
for the year ended 30th 
ber, 1973. 

Govern-
of the 
Jaipur. 

Septem-

(ii) Annual Report of the 
Sambhar Salts Limited, Jaipur, for 
the year ended 30th September. 
1973 along witl1 the Audited Ac-
counts and the corrnnents of the 
CO'mptroller and Auditor General 
thereon. [PLaced in Library. Bee 
No. LT-9323/75]. 

NOTIFICATION UNDER CENTRAL EXCISE 
RULES, 1941 AND DfTAl:LED DEMANDS 

FOR GRANTS OF CERTAm' CENTRAL 
~  FOR 1975-76 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
I beg to lay on the Table: 

1. A cOPy of Notification No. 
G.S.R. 15(E) (Hindi and English 
versions) published in Gazette of 
India dated the 18th March, 1975 
issued under the Central Excise 
Rules. 1944, together with an ex-
planatory memorandum. [Placed 
in Library See No. LT-9324/75]. 

2. A copy each of the detailed 
Demanda for Grants (Hindi and 
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Englia'l versions) of the following 
Ministries for 1975-76:-

(0 Ministry of Agriculture and 
Irrigation 

(ii) Ministry of Commerce 
(iii) Ministry of Communications 
(iv) Ministry of Defence 
(v) Ministry of Education and 

Social Welfare 
(vi) Ministry of Energy 

(vii) Ministry of External Affairs 
(viii) Ministry of Petroleum and 

Cheomicals 
(ix) Ministry of Planning 
(x) Ministry of Tourism and Civil 

Aviation 
(xi) Department of Culture 

(xii) Department of Electronics 
(xiii) Department of Science and 

Technology 
(xiv) Parliament, Department of 

Parliamentary Affairs, Secre-
tariats of the President and 
Vice-President and Union 
Public Service Commission. 
rPlaced in Library. See No. 
LT-9325175] . 

REPORT UNDER MRTP ACT 1969 FOR 
1973 AND REpORT OF MRTP COMMIS-
SION IN THE CASE OF 1\1:/s. CENTURY 

SPINING AND MFG. Co. LTD. BOMBAY 
THE DEPUTY MINISTER IN THE' 

MINISTRY OF LAW, .JUSTICE AND 
COMPANy AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on 
the Table: 

(i) A copy of the Report (Hindi 
version) pertaining to the execution 
of the provisiono:: of the Monopolies 
and Restrictive Trade Practices Act 
1969, for the period 1st .January: 
1973 to 31st Dec-ember, 1973, under 
section 62 of the !'laid Act. 

(ii) A copv of the Report (Hindi 
version) of the Monopolies and 
Restrictive Trade Practices Com-
mission under section 21(3) (b) of 
the Monopclies and Restrictive 
Trade Practices Act, 1969 in 1ile 
a~ of Mis. Century Spinning and 

Manufacturing Company Limited •. 
Bolllbay, and the Order dated 1st. 
.June, 1972 of the Central Govern-
ment theron, under section 62 of the, 
said Act. [Pl.a.ced in the Lihrary. 
See No. LT-9326175]. 

DRUGS AND COSMETI:CS (AMENDMENT). 
RULEs, 1975 

THE DEPUTY MINISTER IN ~ 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K M. 
LSHAQUE): I beg to lay on the 
Table: 

A COPy of the Drugs and Cosme-. 
tics (Amendment) Rules, 1975 (Hindi, 
and English versions) published in: 
Notification No. G .S. R. 116 in 
Gazette of India d"ated the 25th 
.January, 1975 under section 38 of' 
the Drugs and Cosmetics Act, 1940. 
[Placed in LiJbrary. See No. LT-. 
9327175]. 

NOTIFICATIONS UNDER DELHI SIKH 
GURDWARAS ACT, 1971 

THE DEPUTY MINISTER IN THE' 
DEPARTMENT OF PARLIAMENT-. 
ARY .AFFAIRS (SHRI B. SHANKAR-
ANAND): On bellalf of the Deputy 
Minister of Home Affairs, I beg to. 
lay on the Table: 

A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (4) of 
spction 39 ot the Delhi Sikh Gurd-
warBS Act, 1971:-

(i) The Delhi Sikh u a a~ 

Management Committee (Election 
of Members) Amendment Rules, 
1975, publi6hed in Notification No. 
F. 18/19/73-.Judl. 0) in Delhi 
Gazette dated the 20th March, 
1975. 

(ii) The Delhi Sikh Gurdwaru 
(Election of Pro-tempore Chair-
man, President, Other Oftlce-
bearers and Members of the 
Executive Board) (Second 
Amendment) Rules, 1975, publi-
shed in Notification No. F. lR/29/ 
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73-Judl. in Delhi Gazette dated 
the 21st March. 1975. [PlaCt>(l m 
Library. See No. LT-932B!7!;]. 

RAILWAYS RED TARIFF (SECOND 
AMENDMENT) RULI!lS, 1975 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): I beg to lay On the 
Table: 

A copy of t.Il1e Railways Red 
Tariff (Second Amendment) Rules, 
1975 (Hindi and English versions) 
published in Notification No. G.S.R. 
.360 in Gazette of India dated the 
15th March, 1975, iG5Ued under 
section 47 of the Indian Railways 
,Act, 1890. [Placed in Library. See 
No. LT-9329/75]. 

ANNUAL REPORT OF REG(STRAII OF 
NEWSPAPERS FOR INDIA ON 

PREss IN INDIA, 1973 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): I beg to lay on the 
Table: 

A copy of the Annual Report 
(Part I) (Hindi and English ver-
sions) of the Registrar of News-
papers for India on Press in India, 
1973. [Placed in Library. See No. 
LT-9330175] . 

MESSAGES FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir, 1 
have to report the following mes.;;ages 
received from the Secretary-General 
of Rajya Sabha: 

(i) "In accordance with the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Gujarat Appropriation 
(Vote on Account) Bill. 1975, which 
was passed by the Lok Sabha at its 
llitting held on the 21st March, 1975, 
and transmitted to the RajYB Salila 

for its recommendations and to 
state that this House has no recom-
mendations to make to the LoI-: 
Sabha in regard to the said Bill." 

(ii) "In accordance with the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Gujarat Appropriation 
Bill, 1975, which was passed by the 
Lok Sabha at its sitting held on 
the 21st March, 1975, and transmit-
ted to the Rajya Sabha for its 
recommendations and to state that 
this House has no recommendations 
to make to the Lok Sabha in're,ard 
to the said Bill." 

'12.13 hrs. 

CALLING ATTENTION TO MATTE'R 
OF URGENT PUBLIC IMPORTANCE 

REpORTED CLOSURE OF HALF OF 7,000 
KHANDSARI UNITS 

MR. SPEAKER: Mr. Ram Gopal 
Reddy, Mr. Jyotirmoy Bosu has ob-
jected to your raising the calling 
attention on the ground that you have 
some pecuniary interest in it. 

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Absolutely not. 

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Under Rule 371, I 
have given you this notice. Shri 
Ram Gopal "Qeddy 16 a founder and 
Chairman of Board of Diretcors of 
Nizamabad Cooperative Sugar Factory 
Ltd., Chairman, Andhra . Pradelfl 
Federation of Cooperative Sugar Fac-
tories Ltd., Hyderabad, Director Nizam 
Sugar Factory Ltd., Shakarnaga." and 
National Federation of Cooperative 
Sugar FactoriE!6 Ltd., New Delhi. This 
esta'hlishes that he has personal pecu-
niary and direct interests in produc-
tion and sale of sugarcane, sugar and 
allied products. The spirit of rule 371 
is to prevent such persons from parti-
cipating in any discussion on the floor 
of the House where he can further his 
personal, pecuniary or direct inte-
rests. So, I submit that Shrj Ram 
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Gopa} Reddy be requested not to 
participate in the discussion in the 
context of this clear rule. 

SHRI M. RAM GOPAL REDDY: 
It is a fact that I am a founder of 
Nizamabad Cooperative Sugar Fac-
tory. I am not its Chairman now. 
I am not a director of the National 
Federation of Cooperative Sugar 
Factories any more. Of course, I 
am a Director in the Nizam Sugar 
Factory. But khandsari sugar mills 
and sugar factories are quite different. 
The rule has been wrongly quoted. 
If you in yOUr wisdom think I have 
some interest, you can ask 'me not 
to vote. But you cannot stop me 
from speaking. The rule is clear. 

MR. SPEAKER: The rule is very 
c1ear. It pertains only to voting. 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): Is not the Chairman of the 
Public Accounts Committee supposed 
to know it before he raised this 
objection? 

SHRI JYOTIRMOY BOSU: I read 
each and every rule and that is why 
you are worried. 

MR. SPEAKER: There are 7,000 
units in 1i"1e country. How is Shri 
Reddy supposed to represent 7,000 
units? 

SHRI JYOTIRMOY BOSU: Sir, 
both khandsari and sugar are produc-
ed out of sugarcane. 

MR. SPEAKER: Sometimes I wish 
there must be some device which r 
can use from my seat so that he can-
not speak. Yesterday. while he was 
speaking to members were whisper-
ing and he was disturbed. Yet. all 
the time tie goes on talking. 

SHRI M. RAM GOPAL REDDY 
(Nizamabad): I call tfle attention of 
the Minister of Finance to the fol-
lowing matter of urgent public impor-
tance and request that he may make 
a stateom.ent thereon: 

"The reported closure of half of 
7,000 khandsari units in the country 

dUe to abnormal increase in Ex-
cise Duty." 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Mr. Speaker, Sir, khandsari sugar is 
chargeable to a duty of 17·5 per cent. 
ad valorem. However, there wall a 
scheme of cO'mpounded levy ,under 
whidl khandsari sugar units, opting 
for the '3cheme, paid a fixed sum by 
way of duty for every week of work-
ing, depending on the number and 
siZe of the centrifuges used by them. 
As the compounded levy resulted in 
a disproportionately low duty incidence-
on these khandsari units in compari-
SOn with the incidence au regular 
vaccum pan sugar mills the ccnnpound-
ed levy scheme was withdrawn as a 
part of tl:le Budget proposals for the 
year 1975-76. As a result, the stand-
ard effective rate of duty at 17.5 per 
cent ad valorem became leviable 
on khandsari sugar. 

After the above changes a number 
of representations have been received 
from the different khandGari inte-
rests. Some of the Members of Par-
liament have also written on the 
subject. Some of the Associations 
have also m£'t me and other officers of 
the Ministry. 

Recently same seniOr officers of tile 
Finance Ministry have viGited the 
khandsari producing areas in Uttar 
Pradesh for on-the-spot study of the 
problems faced by the khandsari 
industry after the Budget changee. 
According to informatiOn gathered by 
them a number of khandsari units in 
Uttar Pradesh closed down even prior 
to t"e budgetary changes announced 
on 28-2-1975 tonowing certain di!lpl.lte:. 
arising out Of the Uttar Prade!lh 
Khandsarl Sugar (Levy) Order, 1975 
promulgated by the State Government. 
Some units had also closed down 
later though many were working. 
The exact number of closed units 
or the number of workers affected 
could not be ascertained at short 
notice. Since many units appear to> 
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have closed down as a result of the 
'di-spute regarding Khandsari Sugar 
(Levy) Order mentioned above the 
report of closure of ~al  of the khand-
sari units in the country dUe to abnor-
mal increase in excise duty, is not 
'Correct. 

In October, 1974 there were only 
2,034 khandsari units licensed by the 
Central Excise Department. There 
is no ready information of the num-
ber of khandsari units Mlich are not 
required to be licensed by the Central 
Excise Department, being non-power 
'operated. 

The Finance Mini'ster has already 
.stated 'On the Floor of the House on 
t'he 14th March. 1975 that all the 
t.axation measures might be .gone into 
in detail at the time of the considera-
tion of the Finance Bill and the ques-
tion of any relief of some other adjust-
'ment to be made, will be considered 
at that time. Keeping in view the 
concern expressed by the Members 
I am getting the matter examined in 
respect of khandsari sugar on a top 
priority ba-sis. The difficulties bro-
ught to notice by the Members wi.ll 
be kept in view while taking a deCI-
sion in the matter. 

SHRI M. RAM GOPAL REDDY: 
Mr. Speaker, Sir, I have tabled this 
Call Attention not to plead the cause 
'Of khandsari mills but to plead the 
cause of workers. About 2 million 
workers are working in the khand-
'Sari mills and also there are lakhs of 
'cane-grower-s who are supplying cane 
to khandsri mil'ls. 

For levying any tax, there must be 
'Some purpose. I cannot understand 
what is the pur,pose of increasing the 
excise du.ty here, Last year. the excise 
'<iuty on khandsari was increased by 
] 00 per cent, This year, it has been 
Increased by 500 per cent. The total 
increas !" in one year. from February, 
1974 to February, 1975, in e i~ duty 
is about 1000 per cent. I think. in no 
'Other case such a steep rise has been 
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in the excise duty. I want to know 
what is the purpose behind it. If the 
purpoSe is to collect revenue for ~e 

Government. I say, he is not going 
to get anything out of it. 

In Bareilly, there are some khandsari 
mills which are paying the ad valorem 
duty and some khand-sari mills are 
paying the compound levy. The khan-
sari mlls which are paying compound 
levy are paying about Rs. 50,000 to 
Rs 60, 000 per year wheras the khan-
sari mills whch are paying ad valorem 
duty are paying Rs 5000. I want to 
know fro m the hon. Minister where 
the money has gone. It has gone into 
the pocket!'l of the lower rungs of 
officialdom in the Excise Department. 
If this system is introduced, I am 
sure, the entire money will goo into 
the pockets of lower officers of the 
Excise Department and nothing win 
come to the Exchequer. 

Now, if the excise duty is increased, 
the khandasri units cannat pass on 
to the consU'mers. Already, the price 
of sugar has reached its saturation 
point. These khandsari mills, if at all 
they work. have to pass on to the cane 
growers. The khandsari mills are 
paying very good price to cane grow-
eroS. Rs, 145 to Rs. 160. If this levy is 
enforced, it will come down to Rs. 
115. Bv 'having this kind of levy, only 
the a~e growers will be affected. 

The cane growers are having their 
cane standing in their fields. The hon. 
Minister says that he will consider it 
at the time of the Finance Bill that 
is, after a month. By that time, the 
sugarcane that is standing in the fields 
will be dried out. It will neither go 
to sugar factorie!'l nor to khandsari 
mills. The khandsari mills are spread 
over the entire country. About 10 per 
cent of khandari mills are located in 
sugar factory zones. The sUg'ar fact-
ories are all working to full capacity. 
to the extent of 90 to 95 per cent. 
capacity. If the khandsari mills are 
closed. where will the cane go? All the 
cane will be dried out. Neither sugar 
nor khandsari will be produced. 
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Now, most of sugarcane which is 
going to khandsari mills is produced 
and irrigated by wells. The cane gro-
wers have already planted new cane. 
They have to irrigate old cane and 
also new cane from the same well. 
The electricty supply is not there. One 
of the crops will be completely ruined. 
About 113 of the cane is being sup-
plied to the khandsari mills. 

Such a clossal waste there will 
be. The Government is not going to get 
anything out of it. 

Moreover, the main argument of the 
Government is that recovery in Kha-
ndsari mills is less and that in sugar 
factories it is more. Suppooe all the 
cane is diverted which is an impos-
sibility to sugar factories. Then. the 
sugar factories will have to start 
crushing either in the month of Sep-
tember or continue after April-May. 
It means. the sugar recovery will go 
down. It will be le.::s than 'what the 
khandsari mills are giving. Sugarcane 
will also &'et reduced in weight by 
50 per cent on account of ·driage. 

In the interest of the nation. there-
fore, I request the hon. Minister to 
rnmediate]y pass orders to the conc-
erned authorities not to levy excise 
duty on ad valorem basis. It is a 
It is a cruel blow on the 
cane growers and also the 
poor workers. Every khandsari mill 
employs in each shift not less than 
50 to 60 pE'I"sons. There are three 
shifts. So, on the whole. every 1dlan-

• sari mill employs about 200 persons. 
The people are without work frrr the 
last one year. There may be some 
pOlitical repercussions a1so. I want to 
warn the hon. Minister about it. 

The whole House, from all sides 
has been demanding the withdrawal 
of excise duty on ad valorem basis. 
r do not know. in its wisdom. why 
the Government has not take n any 
action about it. The hon. Members. 
Mr. Sambhali. Mr. Salve. Mr. Sathe, 
Mr. N. N. Pandey, Mr. Genda in~  
Mr. Piloo Modi. Mr. Jagannathrao 
Joshi and many others who are an 
authority on cane growing have re-
presented to tf1e Minister several 
times. 
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If he does not withdraw it, I would 
like to tell the Minister, he will have 
to pay for it very heavily. There will 
be political repercussions; there will 
be strikes, there will be hartals, and 
unnecessarily the kisans will have to 
become violent e~ause no kisan win 
tolerate his crop getting dry. That is 
why, in the name of two million 
workers and four lakhs of cane-gro-
wers, I appeal to the Minister to 
witihdrawl this levy immediately. If 
at all he wants some more money, let 
hi'm double the amount of the com-
pound levy; instead of Rs. 10 he can 
take Rs. 20. but he shOUld not ask for 
Rs. 50. I want that the Minister 
should announce the withdrawal of 
this levy immediately. 

ISHRI PRANAB KUMAR MUKHE-
R.JEE: Mr. Speaker, Sir, in the text 
of my statement itself r ~e mention-
ed that the Government is seized of 
this problem. It is not a fact that we 
are not aware of the problem. Mem-
bers of Parliament and various As-
sociations have made representa-
tions. We thad sent our officers to make 
an on-the-spot study. Thev have come 
back and submitted tha,ir report 
which is under the consideration of 
the Government. On the floor of this 
very House when various members 
raised this point. the Finance Mini-
ster has told them that the taxation 
propoa]s require a detailed examina-
tion and that, before passing the Fin-
ance Bill, if some relief can be ~ en 
Or if some adjustments are 1J0sstble, 
in what form it could be done, all 
these things would be considered in 
detail at that time. The wW101e qllMtion 
is whether the Government's policy is 
to clOse down. functioning of these 
units, and my answer is 'positively 
"no'. We are not g'Oing to close down 
the khandsari units. It would bl'" in-
correct to come to the conclusion that 
the incidence of the duty has increa-
sed to 500 per cent. The incedence of 
duty is 15 per cent basic plus 2.5 per 
cent additional. totalling 17.5 per cent; 
this was the duty before the Budget 
propoosls and it would be the same 
after the budget proposals. The whole 
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queston is what would be the modus 
operandi of collecting this levy, 
whether it would be compound sys-
tem or standard system. In the Bud-
get statement itself -it has been poin-
ted out that the last year's collection 
on khandsari so far as compound 
sytemWias Jdonc.eTned was of the 
order of Rs. 4 crores, and as a result 
of frle new system of realising the 
levy, Le., standard System, it would be 
in the order of Rs. 19.60 crores. The 
hon. Member has said that there is no 
purpose of rea1ising the, levy. This 
jj; not correct. 

In this connection I woud I like to 
aweal to the hon. members not to 
pass sweeping aspersions on the offi-
cers of the Excise Department. 

SHRI M. RAM GOP AL REDDY: r 
have said, lower rank. 

SHRI PRAN AB KUMAR MUK-
HERJEE: ., .. by saying that what-
ever would be the additional duty 
would go to the pocket of the excise 
officers. It would be an unfair com-
rnent. The performance of the Excise 
Department, during the last financial 
year, as we have indicated by figures, 
has been, if not excellent, fairly good. 
Therefore, it is not correct to cOst as-' 
persions on them. It is also a fact 
that, when the compound system was 
introduced, we had some administ-
rative difficulties; we had inadequate 
administrative machinery to r.ollect 
n. But now the ExciSe Department 
has spread its net widely. NOW' it is 
possible to look into the whole 
thing. In spite of al1 these, the Fin-
ance Minister has assured the hon. 
member.::;. On the floor of this House 
that we are looking' into this aspect, 
We shall consider the genuine dim·. 
eulties that these units are faCing and 
it would be possible fOr us to aITive 
at a dee,'sion as early as possible, 
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MR. SPEAKER: I am sorry not 
even hall a minute I can give. 

The Minister. 

SHRI pRANAB KUMAR MUKER-
.lEE: I appreciate the fears and con-
cern of the hon. ME!'ll1ber. 

As I have already mentioned, it is 
not the desire of the Government to 
close the chapter once for all. A. 
my senior colleague, the Finance 
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Minister has assured the hon Mem-
bers on the floor of the Hou8e, We are 
very much concerned with it. It hu 
its implications. What would be the 
poSition of the augar-cane groweu, 
what would be the poaition of thf' 
small units--all these aspects will be 
looked into. But my predicament 
here i8: whether we can make a 
decision jWlt here and now and make 
an announcement here. It is jU8t not 
possible. Mr. Speaker, you yourself 
are aware and the hon. Members are 
also aware that whatever tax reliets 
are given as a result of the COnseDllU1I 
arrived at out of discussion, it i.!I 
usually done during the passage at the 
Finance Bill. 

The'refore, when the Finance 
Minister has assured the hon. Mem-
bers, all these aspects will be looked 
into. I am not saying that this is a 
closed chapter and nothing w1l1 be 
done. But it is not p<>S8ible for me to 
indicate what type of reliefs would 
be announced beCause a good deal ot 
exercise has to be made. Our officers 
have just returned from the areas. 
We have sent them to meet the culti-
vators and the factory-owners to 
assess the situation. Their report we 
are considering and we hope it would 
be possible for us to arrive at a decu.-
ion as early as possible. 

What I wanted to emphasize in re-
ply to the question raised 'by Mr. 
Reddy is that it is not a fact that tile 
collection which will be made as a re-
sult of the new mode of tax collection 
will be appropriated by the officers. It 
will go to the Exchequer and we are 
there to check it and the Members of 
Parliament are a160 there vigilant on 
that point. 
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SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Speaker, Sir I agree with 
the hon. Member that khandsari 
industry has an important role to play 
in the economic life of our· country. 
~  can take care of a big quantum 

of the sUlar production. Tht' sugar 
mills cannot take care of all the 
sugarcanes. There are two aspects in 
this which have to be looked into. 
We have to take the khandsari indus-
tries as a whole. When hon. Members 
talk of the khandsari industries, per-
haps, they are ~,e in  in mind only 
those industries which are operated 
manually and not sulphitation units. 
Out of so many units only 2,034 
khandsari units are registered with 
the Central Excise Department. And" 
as many as 1,026 units are with the 
Bulphitation plants. There are a good 
many mini-sugar plants whose condi-
tions are quite different from other 
khandsari unts. When th.:! hon. 
Members are speaking. I presume 
what they haVe got in mind are the 
conditions of those khandsari mills 
which are nrot run with sulphitation 
plants. In vlE:-w of that, I have already 
mentioned that the whole problem 
will have to Ibe considered such as 
what would be the effect of the duty 
incidence as a result of the levy at 
the standard r.ate and how far 1t 
would affect the rate of production of 
sugar and what would be the produc-
tivity of the khandsari unite and the 
efl'ect on the employment opportun-
ties. We are aware of an these things 
and we are looking into them. I have 
never said that Government has 
closed its mind and it will not lookl 
into that. What I wanted to impress 
upon the hon. Member was this. It 
is not possihle now to indicate the 
type of relief, the mode of relief etc. 
that would be given to these khand-
sari units. We have yet to walt till 
the consideration stage is over. 

In this connection, I would like to 
point out one thing that whatever be 
the ntm1'ber of khandaarl units aome 
Hon. Members aaid that they are 5,000 
units while some otherll lIBid that they 
are '1,000 in number-I would Jike to 
lay that 0Il1y 2,034 are reJiatered 
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with the Excise Department and they 
are licensed units. Excepting these 
2,034 units, we wQ.n't bother about 
others who are not brought within the 
purview of this system. Secondly, it 
has Jl1SO to be kept in mind that the 
rate of duty was 17.5 per cent-I5 per 
Cent baSic duty and 2.5 per cent 
additional d,UJty. Putting these 
together, 17.5 per cent ia the advalo-
rem duty. The mode of collection of 
the duty is on the nU'lTllber and size of 
the centrifugal units of the'se khand-
sari units. Even the number and size 
of the centrifugal units of the khand-
sari units comes to one or two in a 
lower order. But, their production 
capacity may be more. As a result of 
this, there is no Iinkbetween the 
excisable quantum of the production 
and the actual production. As per tht: 
Agriculture Ministry, the total pro-
duction of khandsari sugar is in the 
order of 5 lakhs tonnes but the duty 
leviable quantity is of the order of 2 
lakhs tonnes of khandsari sugar. In 
order to do away with this anomaly, 
what we now propose is that instead 
of having the compounded levy sys-
tem, the standard levy syste'l1l should 
be introduced. I would like to reite-
rate that the whole issue will be 
looked into and we would like to see 
that the difficulties faced by the unit's 
are done away as sOon as possible. 
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SHRI P:RANAB KUMAR MUKHER-, 
JEE: Sir, neither I am misle.d by the 
bureaucrats nor I have any design to 
mis-lead the hon. M.embers. What I 
would like to emPhasise it that, we 
are exposed to these sorts of criticisme 
which are coming from the hon. 
Members of parliament. We disc\188 
with them the problell1&. The whole 
question is, when will be the decision 
be announced and- 'Qrh'at will be the 
decision. May submission is, at this 
moment, it is not ,possible for me to 
indicate, what will be the decision and. 
by what time it will .be announced 
because just now we have completed 
the examination and this wiH be con-
sidered in detail. Hon. Members has 
raised various issues and I have al-
ready men tic ned that Khandsari can 
take care of a percentage of the total 
sugar cane production in the country. 
Vacuum pan sugar mills Can take care 
of a percentage of the total produc-
tionand the conventional way ot 
having gur can take care of a certain 
quantum of production. It wi1l be our 
effort to see that there is no diBtor .. 
tion in any particular sector which 
can disturb the,interests ot the cane-
growers and the general economy. 
But, perhaps, it would not be correct 
to say that Government did not try 
to ina-ease the compounded levy. Sir, 
if the hon. Members ta"kes the t.-ouble 
of turning the pagesof last year's 
proceedings, he would find that many 
hon. Members spoke with the same 
force when there was a proposal to 
increase the compounded levy. It was 
found by experience that in spite ot 
the compounded levy the total quan~ .• 
tum of duty which wall available o '~ 

'! .. ~ ,;: 
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the current financial year was in the 
order of Rs. 4 crores. As a result of 
this new system, it was found that the 
duty would be of the order of Rs. 19.60 
crores. There too, per haps, in his 
quiet moments, he would think over 
and make a distinction between the 
sulphitation units and the other types 
of Khandsari units. I feel that the 
units which do not have sulphitation 
plants should not be treated at par 
with the units which have sulphita-
tion ,plants. All these details are to be 
looked into and then it will be possi-
ble for us to make an announcement 
of the Governlllent's decision as early 
as possible. 

DR. KAlLAS (Bombay South): Sir, 
I am satisfied with the statement of 
the Minister. He made the statement 
with these words which I am quoting 
out of his statement. I do not think 
that these words will be implemented 
as usual. but will remain on paper. I 
quote: 

''Keeping in vIew the concern 
expressed by the Mem,bers I am 
getting the matter examined in res-
pect of khandsari sugar on a top 
~ a i  blasis. The difficulties 
brought to notice by the Members 
will be kept in view while taking a 
decision in the matter." 

1 totally and fully agree al00 with the 
statement and the remarks made by 
the hon. Member Shri Vijay Pal 
Singh but the reply given by the 

"Minister is totally unsatisfactory and 
'Ununderstandable when he says that 
he is not falling into the trap of the 
bureaucrats and further that he will 
not believe their statements as well 
as the statement made my friend Shri 
Vijaypal Singh who spoke earlier. 

12.55 hrs. 

(Mr. Deputy _Speaker in the Chair). 

This is equating a Member of Parlia-
ment with a bureaucrat. I am not 
prepared to swallow it. The Mini!rter 
says in the statement; I quote: 

"According to information gathe-
red by them. a number of khand-
sari units in U.P. closed down even 
prior to the budgetary changes 
announced on 28-2-75 following 
certain disputes ariSing out of the 
U.P. Khandsari Sugar (Levy 
Order, 1975." 

It may be that one or two units 
closed down due to the U.P. levy 
order but to say after believing the 
bureaucrats that ~ have not closed 
down due to the budget proposals is 
ununderstandable and proves that the 
Minister is in the trap of officers. Let 
him send another team and find out 
facts. Then only he is supposed to be 
believing in what the members of 
Parliament say. Now I ask the ques-
tions. ' . ~  Ii 

( 1) Has the Minister Or his officers 
examined the memorandum SU'.lmitted 
by the Maharashtra Khandsari Manu-
facturers Association which explains 
that under the earlier system they 
were being charged Rs. 7 per quintal 
as levy which has now been increased 
to Rs. 49? I may inform the House 
that last year Mr. Chavan put a levy 
of 50 per cent on permanent magnets. 
I took up the matter with the Finance 
Minister and discussed it with the 
officers. The credit goes to Mr. Subra-
maniam the present Finance Minister 
that he saw the reasoning of my argu-
ments last year and reduced the levy 
on magnets from 50 to 25 per cent. 
So, the Minister is working with an 
open mind and takes care of what we 
say. Hence I feel the Minister is going 
to reconsider this issue of khandsari 
also but delay is dangerous and so 
the decision shOUld be quick. 

The other plea that khandsari units 
cannot recover sugar from sugarcane 
is misleading and ununderstandable. 
The sugar mills today are crushing 
only 35 per cent of the total crop. 10 
~  cent is reserved for seeding and 
onl,y 7 per cent is crushed by khand-
sari units. The balance 48 per cent is 
being crushed by gur units. Now I 
am told. the Government is thinking 
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of manufacturing sugar out of gur. 
which is a costlier proceu. I would no 
go into this problem now due to lack 
of time. The budgetproposa18 will 
bring an extra :Rs. 2.5 lakhs from 
khandsari units. Every khandsari 
Unit is prepared to pay :more as they 
wish to contribute honestly. Instead of 
levy of Rs. 7 charged per quintal 
last year, if it is increased to Rs. 21 
or even 28 per quintal it is uli right, 
but to raise it to Rs. 49 is ununder-
standable and ,beyond the burden of 
khandsari units. Hence the Minister 
may consider my suggestion. 

(2) Does the Government know the 
number of khandsari units in the 
country, especially in U. P., Bihar, 
Maharashtra and M.P.? 

(3) Does the Government know the 
number of minisugar Plant-s? There is 
difference between mini sugar plants 
which use machines and more electri-
city and khandsari units which use 
very little of electricity but work 
more of manual labour. 

(4) Then is it not a fact that even 
before the Finance Bill is passed, the 
inspectors have started harassing the 
khandsari units? Let the Finance 
Minister send a senior officer to find 
out this fact. 

(5) Is it not a fact that last 
production of khandsari was 5 
tonnes but the levy carne frem 
out of 2 lakh tonnes? Why and 
this happened? 

year 
lakh 
only 
how 

We care more for rural industries 
and this is the time when we are try-
ing to wipe out rural unemployment. 
But here now the Minister is trying 
to create rural unemployment because 
I am told 12 lakh labour, i.e. 60 lnkhs 
people if we take five in a family, are 
on the roads and unemployed. In 
Bareilly there are 3 units working 
under the standard system and 60 
units working on the compounded 
levy system. How much money has 
the Government received out of them 
to prove which system is better? 
Definitely corruption is the root cause 
which should play on the mInd of 

the Minister, and so let him go into 
the details. I repeat that is it not a 
fact that the compounded system hal 
earned mOre money for the Govern-
ment as it does not allow corruption. 
I am sure the Minister will reply to 
all my questions. 

13 hrs. 

SHRI PRANAB KUMAR MU-
KHERJEE: At the outset, I would like 
to correct" the wrong impression in 
his mind. I never equated an han. 
Member of Parliament with a bureau-
crat. I would never venture to do 
it. What I said was-the record will 
bear me out-I am neither misled by 
the bureaucrats nor am I misleading 
the hon. Member. 

About the number of khandsari 
units closed, in reply to a question 
by Shri S. N. Mishra and Shri Nim-
balkar in this House the Agriculture 
Minister replied on 10th March that 
652 khandsari units had closed, but 
231 of them have already started 
crushing again in UP. We have re-
ceived several representations from 
various associations including the 
Maharashtra Association. We are 
examining them. It is not that Gov-
ernment have taken a final decision. 
Had it been so, the Finance Minister 
while replying to the debate would 
have said that it is a closed issue. The 
hon. Member asked whether it is only 
a paper assurance or it will be im-
plemented. I can assure him, it is 
not a paper assurance and we will 
implement it. 

AN HON. MEMBER: 
time will you take? 

How much 

SHRI PRANAB KUMAR MU-
KHERJEE: We will expe.dite It. It 
is not possible to indicate here Bnd 
now the time limit. 

The number of units working with 
sulphitation plants is 1026. The 
number of the other type of units is 
1008. At present we have 2034 unita 
registered with the Central E:a:cille 
Department. 
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I do not think the hon. Member 
made any other points. Again, I can 
reassure the hon. Members that we 
shall look into it and we shall try to 
see how the difftculties faced by the 
units could be done away with as 
SOOn as pOSsible. 

SHRI S. M. BANERJEE (Kanpur): 
Mr. Deputy-Speaker, Sir, it is a fact 
that this is the gravest injustice done 
to small-scale units in U.P. You are 
aware that out of 6000 khandsari units 
in U.P., there are only 2000 units else.-
where in the country. It is a fact that 
in some of the districts like Muzaffar-
nagar, Moradabad, etc .. practically 80 
per cent of the units are closed. I 
do not know if the particular team 
which was sent, under whose Chair-
manship I do not know, submitted a 
report that sorne of the units are 
closed, not on account of this parti.-
cular levy but because of some litiga-
tion going on over some other issue. 
This is a sad commentary on our in-
vestigation and it has added insult to 
injury. 

It is really surpnsmg that without 
Bny consideration how the khandsari 
units have been affected so very 
badly because Of this levy, the Gov ... 
ernment had increased the compound 
duty which was doubled in May, 1974. 
When they wanted to increase the 
compound levy, the Members object-
ed to it. But it was doubled in May, 
1974. Now, when they were fighting 
against the compound levy. the other 
thing has been introduced. It is just 
like when a man has gone to a person 
for begging a dog is let after him and 
he does not want anything except 
that the dog should be taken away. 
So, this is something surprising. 

I would like to read out some 
figures about the closure of units. Ac-
cording to the information received 
from the Assistant Cane Commis.. 
sioner-he is also an official, I do not 
know whether he is honest or dis-
honest in U.P., out of 864 units, 

694 units are closed Oown SlDCe 2&-2.-
75.. Now, in the present Budget, the 
compopnd levy has been replaced by 
tb4t standard excise duty and as a re-
sult the Government will charge ellO-
cise duty of 17 t per cent on the 
fixed tarift' rate of Rs. 280 per quintal 
for sulpher and Rs. 240 per quintal 
for non-sulphur units which works 
out to Rs. 49 per quintal and Rs. 40 
per quintal respectively when former ... 
ly it was only Rs. 2360 on 175 bags, 
that is, about 13 per quintal to Rs. 49 
per quintal 

iMR. DEPIUTY-SPEAKER: Please 
put your question. 

SHRI S. M. BANERJEE: Why 
should I become the casualty? This 
is the factual information I am giving. 

MR. DEPUTY-SPEAKER: Now. 
put your question. 

SHRI S. M. BANERJEE: It is a 
serious matter. 

MR. DEPUTY-SPEAKER: It is a 
serious matter. But ~ have a huge 
back-log of business. 

SHRI S. M. BANERJEE.: There are 
two small...scale industries. One is 
powerloom and the other is this one. 
These have been attacked by the 
Finance Minister as a result of 
which they are suffering. Shri C. 
Subramaniam has made a statement 
that he will consider the matter most 
sympathetically. The hon. Minister, 
Shri Pranab Kumar Mukherjee, for 
whom I have great regards has also 
promised in reply to various ques.-
tions that he would consider it sym.-
pathetically. In that case, what is 
wrong if we keep this decision on the 
new system in abeyance till the Fi... 
Rance Minister has recosidered it? 
Government is not going to lose any-
thing. Heavens will not fall down 
if it is not implemented from 28th 
February right frOY1'1 the day the 
Budget was announced. My simple 
request on behalf of the khandsari 
unit-owners, the cane-growers and 
lakhs of people who are earning by 
working there is this. Let the ~en  
system continue, i.e., the compound 
levy. 
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Secondly. I find from the memo-
randum that Gandhiji used to take 
~nl  khandsari and not sugar. So, 
whatever Gandhiji used, whether 
salt or khandsari, is taxed by the Gov-
~ n en , I can see the difference bet-
"'Ween a sUiar factory and khandsari 
unit. There is a vast difference. Even 
a blind man will be able to see the 
difference between sugar and khand.-
=mri; even a man with spectacles can 
~ee the whiteness of the sugar and the 
'brown khansari. But, unfortunately, 
both the Ministers in the Ministry of 
Finance, who use spectacles, not 
coloured ,glasses but white, can not 
see the difference. Let them see the 
difference. I appeal to the hon. Minis-

-ter to stay collection according to 
the new system which has replaced 
"the compound system till a final deci.-
:sion is taken in the matter. 

If they do not do that, then there 
will be strike and so on. I want a 
categorical answer from the Minister 

"'Whether they are going to stay imple-
nlentation of the new sy&tem. 

SHRI PRANAB KUMAR MUKHE-
...JEE: Regarding the question Of the 
hon. Member, I have already explain-
oed in reply to other questions, that, 
·-as soon as the new proposal comes, it 
becomes effective from the next day. 
Therefore, when the compound levy 
'liystem was l-eplaced Iby the standard 
:system, it came into operation from 
1st March. Perhaps it will meet the 
-question of Dr. Kailas also. He raised 
the issue why, before the passage of 
the Finance Bill, the officers were 
.oing and charging taxes at the new 
rate. It is for this reason that, when 
the excise duty was announced on 
-the floor of the House on the 28th 
February, from 1st March it came in-
~o operation. This is the fundamental 
,prinCiple of the Budget .... 

MR. DEPUTY -SPEAKER: It is the 
practice. Soon after the Finance Bill 
is introduced, it becomes effective. 

SHRI S. M. BANERJEE: In this 
-particular case, when the entire 
:blatter is being reconsidered, can 

they not consider holding it over for 
one month? 

SHRI PRAN AB KUMAR U ~ 
ERJEE: I am coming to that. On this 
point whether we could go back to 
the old system so far as khandsari 
units are concerned, I have already 
said that we are looking into the 
~ e  and we shall arrive at a deci-

sion as early as possible. But it is 
jUst not possible for me Ito indicate 
by which date it would be possible. 
The suggestion of the hon. Member, 
wh'ether we could stay it for the time 
being, will also be looked into, what 
would be the repercussions and im-
plications, we shall have to look into 
in certain details. 

Regarding the other .points, I have 
already replied that the reason for a 
number of factories in U.P. being 
closed down is not merely because of 
the direct impact of excise duty. 
Certain factories haVe been closed as 
a result of the new levies put by the 
UP Government as purchase tax and 
certain other taxes. But some of the 
factories have already been opened 
as indicated by my colleague 
Mr. Shinde, the other day on the 
floor of the HOWIe. 

SHRI VASANT SATHE (Akola): 
Both the UP Government and the 
Central Government are jOintly res-
ponsible for the closure? 

SHRI PRANAB KUMAR MUKHER-
JEE: Partly it may be true. I do not 
deny it. I have mentioned in my 
main statement that as a result of 
the new levy some factories might 
have been closed. But what, hal 
been the actual number, etC. and all 
that detailed information il not with 
me and I have already given the 
HOWIe in my statement whatever in-
formation I have. 

SHRI VASANT SA THE: As per our 
policy of taking over the closed mills, 
will you take over the closed khand-
sari mills also? 
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' ~' , 
MR. U ~  No, 

please. That is not regular. The 
Minister need not reply to the ques-
tions of those who have not been 
called. 

SHRI PRAN AB KUMAR MUKHER-
JEE: I have already explained the 
position and I have nothing more to 
add. 

13.17 hrs. 

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE 

MR. DEPUTY-SPEAKER: The 
Committee on Absence of Members 
from the sittings of the House in 
their Nineteenth Report have recom-
mended that leave of absene>e be 
granted to the following Members for 
the periods indicated against each in 
the Report:-

'(1) Shri C. H. Mohamed Koya-
15th November to 20th December, 
1974 (Twelfth Session). 

(2) Shri Shashi Bhushan-24th 
February to 12th March, 1975 
(Thirteenth Session). 

(3) Dr. G. S. Melkote-17th Feb-
ruary to 10th March, 1975 (Thir-
teenth Session). 

(4) Shri R. R. Singh Deo--17th 
February to 20th March, ·1975 
(Thirteenth Session). 

(5) Sh:ri Rasiklal 
February to 18th 
(Thirteenth Session). 

Parikh-1 Tth 
March, 1975 

(6) Shri Yamuna Prasad Man-
daI-18th February to 4th March, 
197!'i (Thirteenth Session). 

Now, I have to take the pleasure of 
the House on the recommendations 
of the Committeeon Absence of Mem-
bers contained in their Nineteenth Re-
port. 'nley have recommended that 

; J.4. 
leave of absence be granted to six 
members for the period indicated in 
the report. Do I have your pleasure! 

SHRI S. M. BANERJEE (Kan-
pur): I have 5een the list, but I do not. 
find the name of Shri Tul Mohan 
Ram. Neither is he physically present 
nOr leave of absence is recommended 
here. so I would like to know 
whether the House would grant him 
extra ordinary leave ... (Interruptions)_ 

~  ~~ 'q;({ ~~ ~  cf 
~~ q"{ ~ lIT ~  ~ ~ ;tT ~  

~, ~ lIT '*in'T ' ' ~' l ~ ~ l  \jfft:J; ? 
MR. DEPUTY -SPEAKER: Is it the 

pleasure of the House that leave be 
granted as recommended by the Com-
mittee? 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY-SPEAKER: The 

Mem bers will be informed accord ingly. 

13.21 hrs. 

PUBLIC ACCOUNTS COMMITTEE' 

HUNDRED AND THIRTY-EIGHTH ~ 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbeur): I present the 
Hundred and Thirty-eighth Report at 
the Public Accoun,ts. Committee on 
Action Taken by Government on the: 
recommendations contained in the 
Hundred and Twenty-fOUrth Report 
relating to the Ministry of Health 
and Family Planning (Department of 
Health). 

SHRI S .. M. BANERJEE (Kanpur):-
I wish to make a submission on the 
PAC report which he has laid and: 
which he is laying everyday ... 

SHRI JYOTIRMOY BOSU: Is he 
suggesting that I have starteci 
forgery? 
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MR. DEPUTY -SPEAKER: You 
know: when asses stop braying, and 
hens· stop laying, when women stop 
breeding, the world will stop reading. 

SHRI S. M. BANERJEE: Last time, 
a particular report was laid by hon. 
Member, Shri Jyotirmoy Bosu, the 
Chairman of the Public Accounts 
Committee, regarding the blanket 
.scandal involving Lt. Gen Sandhu, 
Director, Ordnance Services. We do 
not know what was the fate of that 
report. Meanwhile this gentleman 
still continues as Director of Ordnance 
Services .... 

MR. DEPUTY -SPEAKER: Without 
any notice you· raiSe so~ in  You 
have to give notice under the rules. 
You should not bring in things which 
are not there. 

SHRI S. M. BANERJEE: A blanket 
thief to continue in the Army! 

SHar SOMNATH CHATTERJEE 
(Burdwan): Under the protec.tion of 
Mr. Raghu Ramaiah! 

SHRI SAMAR GUHA (ContaD: On 
20-3-19<75 with the Speaker's permis-
sion I raised a very serious matter 
under Rule 377 re: ex-gratia compen-
sation to East-Pak refugees. The matter 
is serious. This is happening eveTY 
year. They have forfeited Rs. 15 
crOTes and every year this amount is 
being refund'ed to the Consolidated 
Fund. This year als9 Rs. 3 crores is 
allocated for giving this ex-gratia 
payment, to these refugees irom East 
Pakistan side. Mr. Speaker allowed 
me to raise this matter on that date. 
31st March is coming and if this is 
not utilised, the amount will lapse. 
Minister concerned, the Minister of 
Commerce is ignoring the House. 
Two notices have gone to them. The 
matter is urgent. He Should come 
with a statement. In 4 years 15 crores 
have gone. Those refugees are 
breaking their heads at the door at 
the Commerce Minister. He happens 
to come from West Bengal. He should 
come with a statement. Today is last 
day. These unfortunate victim. are 
affected terribly. The Custodian at 
Enemy Property in India and Cal-
cutta panel have also approved ot 

this and they have sent their reque8t 
to the Government ot India. WhT 
shold they not come out with a state-
ment today? Two notices have beeIll 
sent. What is the position? 

MR DEPUTY-SPEAKER: You 
have made the point. I have some 
information to give yOu. Our Secre-
tariat has wrihen to the Ministry 
concerned, Minister of supply and Re-
habilitation and of Commerce also. We 
have written to them. The Ministers: 
have not yet indicated when they are 
coming to the House with any stnte-
ment. When anything goes from the-
Members and from our Secretariat I 
should expect the Ministers to pay 
mOTe attention to these things and to> 
deal with these things more expedi-
tiously. It is good for them; it is good 
for the House. 

SHRI SAMAR GUHA: It is the' 
last day. By 31st March this will go 
back to the Consolidated Fund. ou~ 
may please direct them. 

MR. DEPUTY -SPEAKER: All these 
must be immediately conveyed to the 
Minister concerned. 

13. 25 hr!!. 
BUSINESS OF THE HOUSE 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Sir, before I announce the 
business for the next week. I may be 
permitted to say that what I am 
going to announCe has already been 
announoed in the Bul1etin of Parlia-
ment. In order to help the Members 
to make submissions. I am now re-
peating the same thing in a formal 
statement. I am doin&, this so that 
nobody can say that I am saying 
nothing new. With your _permission, 
having said that, I announce .... 

(InteTTUPti0n.9 ) 
SHRI P. G. MAVALANKAR 

(Ahmedabad): How does the Min-
ister aay that thie WAR already 
printed in the Bulletin and he is 
repeating this? How was it printed· 
in the Bulletin without any prior in-
formation to the House? 
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SHRI K. RAGHU RAMAIAH: It is 
a I"ery Ilegitimate qup.stion. n~ I 

.allall answer it in a legitimate way. 
,Sir, this was the practice. As a 
'matter of fact, my friend is making 
things worse because what I am 
doing now, he is forcing me to say 
that, is contrary to the conventions of 
the House. But, still, I am doing it. 

Now, the point is-let me tell the 
facts-that according to the conven-
tions, when Demand for Grants are 
taken up every year, an advance 
Bulletin is issued and nothing more 
is said about it until that is ov-er. 
But, still, in order to help the Mem-
bers to make their submission, I am 
now, with your permission" announc-
ing that the Business of the House 
·during the week commencing 7th 
April, 1975 will consist of is u~sion 
and voting on the Demands for Grants 
'in respect of the Budget (General) 
for 1975-76, under the control of the 
Ministry of Agriculture and-- 'Irriga-
tion, External Affairs, Defence and 
..commerce, if there is time. 

MR. DEPUTY-SPEAKER: Now, 
·there are twenty-four Members who 
would like to make submissions_ I 
would like to say that we have a 
heavy business in front of us and I 
would request yoU all to be very very 
,brief in your submissions. Shrl Boeu. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, just after the 
Question Hour, I raised a certain issue 
but the Speaker directed me to raise 
it after this. In Tripura, the Gov-
ernment has arrested six M.L.As 
under the MISA-Maintenance of 
Internal Security Act-For what? 

'That was for lea in~ a legitimate 
movement. While piloting the Bill-
MISA-Shri K. C. Pant, the Minister-
in-charge of the Bill on 18th June 
1971 clearly and categorically assured 
this House and said as follows: 

"I can assure him and my friend 
6hri Snashi Bhushan that this Bill 

is not being put forward to sup-
press any legitimate o ~en  of 
workers or farmers or students." 

"Shri Bhogendra Jha: You are 
not saying it seriously. Bring in 
amendment if you are serious. 

(Interruptions) 

"Shri K. C. Pant: I am very 
serious. I am saying it in all 
seriousness. It is a matter of re-
cord. What I have said is said in 
all sincerity and seriousness. Now 
my hon'ble friend Shri Manoharan 
asked me a direct question. He 
asked: Will you use it sparingly and 
not use it on political purposes? 
Again I would like to say that 
certainly it shall be Our endeavour 
to use this very sparingly and not 
for political purpolS'es. I have made 
this point earlier also." 

After this categorical and clear 
assurance given on the floor of the 
august House, when it comes to per-
formance of their promise, this is the 
thing. In Tripura Asseplbly, this is 
their performance. There the State 
Government e lo ~ are leading a 
legitimate movement for a collective 
bargaining. What. has happened to 
the assurance of the Govevrnment? 
They have arrested six M.L.As. 
there for leading this movement. I 
would like to ask fOr ~ U  guidance 
as to what this House or for that 
matter, what the e e~s, parti-
cularly, of the opposition can do with 
regard to this categorical assurance 
of the Government and its flouting 
that assurance? 

I have one or two more submis-
sions to make. I have got the per-
mission of the Speaker. I would like 
you to make some observations. 

MR. DEPUTY-SPEAKER: You 
have made that point. 

SHRI JYOTlRMOY BOSU: What 
is the reply of the ~ e n en  

MR. DEPUTY-SPEAKER: 
want all .this to be included in 
next ee '~ business. 

You 
the 
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SHRI" JY01'IRMOY BOSU: YY, 
Sir. It should go a little beyond 
that also. We are very grateful for 
this. Another thing that I want to 
submit is this. A senior politican, 
aged. sixty, Shri Rikhy said some-
thing against the Ministry of Shri 
Bansi Lal at a pUblic meeting in 
Haryana the other day. So, his face 
was blackened with tar and his neck 
was garlanded with shoes and in 
fact he was taken round the market 
and a stick was also inserted. 

MR. DEPUTY -SPEAKER: It is a 
sad thing. But how does It come in 
here? 

SHRI JYOTIRMOY BOSU: Sir, 
Shri Guha talked about refugees. 
All that I want to draw your atten-
tion to is this. That for the refugees 
from Beneal the total allocation that 
has been announced is Rs. 25 crores 
for 25 lakh persons. It work:; out to 
Rs. 100 per head. It is a very paltry 
sum. 

SHRI B. N. REDDY (Niryalguda): 
Sir, on 13th of this month in Nal-
gonda district, Furiapet Taluk and 
village Dimapore of Andhra Pradesh 
a gang closely connected with the 
Ministers raided this village, com-
mitted three murders and injured 
many POOr people and harijans. This 
is in sequel to the encouragement 
they got from Purshottam Reddy and 
the Chief Minister ... 

SHRI K. RAGHU RAMAIAH: Sir, 
I rise On a point of order. My sub-
mission is that the hon. Member is 
making certain allegations against the 
Chief Minister and another Andhra 
Pradesh Minister. It is a weB-known 
practice and convention that no such 
thing can be made against a person 
who is not present here to defend 
himself. 

MIl. DEPUTY-SPEAKER: Now. 
there a number of things which Q!'e 
well laid before us. Firstly, we do 
not bring before this House anything 
that comes within the purview of the 

State administration. Secondly, "nor-
mally we do not bring in individua1.t 
before this HOuse who cannot defend 
themselves. So, I would request 
Mr. Reddy to conftne to that. 

SHRI B. N. REDDY; Recently In 
this Taluk the gani connected with 
the ruling party committed raids and 
one murder. The gang "je encouraged" 
by the Ministers and it is using guns 
and lethal weapons freely. The Min-
isters have openly declared to sup-
press the Kisan movement through: 
goondas. Therefore, in Andhra Pra-
desh in many areas iawlessness i_" 
going on. 

1IJ:I'1 ~~ ~ ' '  "ti q ~ .. ~~  
~~ i:ift, ~ ctt ;ftfu it ~ q- q'\ft 
~ 1Ji-""",,' it !R'h: 'U ~ i'f ~ 1fefr ~ 

"fVfT ~ ~ ~ ~ il' l ~ dfe 
srmr 105 m ~ it; ~ q- ffIfnf 

~ ~ ~ I m \JTn: ~, ~  
~ qloil, 1fSt4' riw "'"= ~ ~ 
m 5fhff it;, ~ ~ for; ~ ~  
t, ~ ~ ~ If;) oqh: ~ iJT'l: m 
~ ~ t fiifi' f.t;m"aft ~ 'R 125 

q ~ ~ iifi'll i ~ <1ft" ~ 'tiT ' ~ ~ 
~ , '  ~' ~ 0: fi Gfi$' ~  !R"-:1f ~~  
~ ~'~~~ 
~n  q ~ T for; 'r ;Jf'T W ~ fit; 'IfT3I' 
~ i~, ~  fiifi' m if; ifiTJJ q- m'ffi ~, 
~ ~~~ i ~ ~ I It· 
~ ~ m"R ~ ifi1ii?tIT A; ~ 
fiifilr ~ If,t iI1on:r ~ lfT ~ 

~ ~ ~~, ~ iITt i'f ~ 
itll'A ~ I ~ ~ ~ 'tiT ~ 
'fICf 125 ~ ~ ~ rn if f ... "In:' 

~ ~ f.;rzm ~ mq. ' ~  
~, iifi'Tr-f lfT Wtf ~ ifir q e:, iii' ( qT 

-qi m ~ ~ if; m it qwf-

f"'f'li"< ~ ~~ I 

MR. DEPUTY -SPEAKER: After-
all, it i. the same subject. Why not. 
only support him? 
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trio ~ '"" ~ .. (1tIr.r): :::IqlWbt . ~ ~~~ 

~~, it ~ ~~ ~ (t ~l C i~l  

~ ~~ ~~~  

~ ~  m ~ liefr ~~ ~ 
~ i  ~ it oqlq-un eft ~ f.f; ~ i  

~  ~ 10-5 ~ I 105 

~~ ~ ~~ 'l ~~~
~ '!fmf ~ '  Cfft fe"fiIF{II1 'R ~ 
~ ~ I ~ itw !fiT ~ ~~ ~ l  
~ it (SIltJlm if; "J"T'CI' ~~ ~  ~ 

~ fi1:;ir ~ ~ ~ ~ <fiT i ~ Wf 
if m ~,~ q"ffi ~  ~ fct; ~ 
~ it q~ ~~, lfT ~ ~ ~ ;;mrr 
. ~ I ita- Cfl4hl'1 <tt ~q li i  ~ ~ 

~ ~ if; rCfie 1011 if; 'ifTnr <fiT f'11lh:r ~ 
.t. "lfQ r .... e 1011 <fiT ~ n  ~ I ~  <fiT 
~ ~ ~ ~~ ~ ";""1'1 ( 

. eFt 1ft ~ ~ tn: ~ ~ e-if; I 

,~ ~ !fiT ~~ 'i,,1I 105 m "((SIT 

~ ffi' trA cm:r en; it ~ 'fiT ~i l  ~ 
ifilt ~ ~ I ~ ~ ' l~~~  
~ 'R eG'1" it '<f'iri ~ q ~ I 
~ <fiT qt!'ift ~ ~ ..,;r 1ft 
~~~  ~~~ 
fit:; wn: ~ f.fieTrr <fiT 1 05 m ~ oqf'Wfi 
i'iT ffi' ~ it ~~  ~ I ~ i'  
,~~ ~ a fOfi ~q~~ eft ' ~~~ 

Ofnn ~ ~ ri ~ ~ ~ ~ I 
~ ,  f'"ffi"1T ~ ' l~l  ~ ~ 

, ~~'  ( if ~  ~ I 

it ~ ~ eG'1" ~ ~ CJi'(OIT 

~ f1tI" ~ ~ i ~ ~ ~ 
~~ ~ ~ I ~ A;m;r ifiT 
~ C i  '!fmf ~ fIOlirqJ ff) ~ 
~ U  m Ofill ~  ~ ~ l:n 

"11>1 ~~~  I 

SHRI S. M. BANER.JEE (Kanpur': 
"Hr. e u ea ~  Sir, I am rais-.m. a very important iuue which. haa 

resulted in almost a crisis in the tex-
tile indu5try including rayon in the 
city of Kanpur. Sir, this question 
was raised by hon. Member Shri 
Dinen Bhattacharyya also. Sir, the 
J.K, Rayons which is headed by 
Singhania has been closed and I say 
this is illegal closure. They have 
closed it On the ground that coal is 
not available, that they· are not get-
rting coal: I am. told that enough 
coal has been supplied. They want 
to get rid of some people and that is 
why they have closed the mill. This 
has been brought to the notice of the 
Central Government since the Central 
Government is connected with this 
because financial institutions give them 
loans . 

Then, Sir, another matter which 
directly concerns the Centre is the 
Victoria Mill in Kanpur which is one 
of the 103 units, textile mills, taken 
over by the National Textile Corpo-
ration. Sir, this mill has laid off 
4000 employees on the ground that 
they are not able to purchase cotton 
as they have no money. This is a 
sad commentary on our talking over 
that they have no money to purchase 
cotton, Therefore, Sir, immediately, 
money should be sent by the Textile 
Corporation. I am told they have 
sent Rs, 22 lakhs. This is not enough. 

The third thing is the most irritat-
ing matter. We have been raising 
this matter for the last so many 
yeare. This is in regard to the taking 
over of Lakshmi Rattan Mill. The 
Chief Minister of UP had requested 
the Centre, the Industries and Com-
merce Minister for investigation into 
this matter in two months and that 
after that, a report should be sub-
mitted. I am told the report hae been 
submitted to the effect that this mill 
should be taken over. Since last four 
years, the workers are suffering. 
BecBuse this is headed by Ram. Rattan 
Gupta, who wields influence among 
certain sections and quarters of the 
ruling party, thia mill has not been 
taken over. Therefore, Sir. I would 
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demand -statements from the Govern-
ment regarding J. :K. -Rayons, Viotoria 
.Mill and the question of taking over 
elf Lakshmi Rattan CottOn Mill. If 
they do not take over . this I shotl a ~ 
cwse them of doing something wrong 
'to the workers at the instance of em-
ployers. 

SHRI SOMNATH CHATTERJEE 
(Burdwan): I want to raise three 
important points which should be 
discussed in this House. Firstly, there 
is the outstanding problems with re-
gard to refugees from what was 
previously called East Pakistan. 
'There have been different treatments 
meted out to the refugees from 
different parts of Pakistan and we 
have been raising this qU'estion from 
time to time. In the other House an 
announcement was made by the Min-
ister of Rehabilitation as early as on 
the 3rd December 1974 that a fresh 
committee is going to be formed to 
'go into the question of the out'standing 
problems. Though three and a half 

'Dlonths have elapsed no announce-
ment of the o a i~n of the Com-
mittee has been made. It is said that 

.. the matter has been referred to the 
Chief Minister of West Bengal for 
ina is~ ion of the members of the 

Committee, although it is the Central 
Government which has to form the 
Committee. I want that a statement 
should be made in the House as to 
the formation of this Committee, its 
-personnel and its term.s of reference 
'Should include the very important 
question of the payment of compen-
1Sation to displaced persons from 
EaSt Pakistan, as was done in the 
~ase of displaced persons from West 
Pakistan. We also W'ant - that a state-
ment should be made as to what hap-
pened to the several reports that were 
~u i e  by the previous committees 
'On review of rebabilitation of refugees, 
1 am. told that out of 20 reports, eight 
have been accepted by Government 

-and only one has been implemented 
110 far, though years have pasaed. So. 
-what is loing to be done with reeard 
10 the remaining reporie? 

With regard to detention under 
MISA, the Supreme Court has eX-
pressed. the view from dme to time 
that as there is no fixed period of 
detention nowadays, the Government 
should. periodically review the cases 
of detention. But, nothing is being 
done. I want the Government to 
consider" this matter and make a 
statement, because it is a very serious 
matter. Is it the intention that as 
long as the emergency is in force 
these persons should remain in pre-
ventive detention without an oppor-
tunity lor trial? Therefore, they 
should make a statement whether 
there Will be periodical review. 

Thirdly, there is the question of 
the railway employees who have been 
dismissed for participation in the 
strike. They should make a statement 
as to what is ~n  to happen to 
thosa dismissed railway employees. 

~' '!.""OCI ... ", ~  : ;a41E41A' 
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PROF. MAnHU DANDAVATE 
(Rajapur): Sir, I am raising an issue 
concerning fraudulent praCtices in the 
Bank of Baroda and I expec.t that 
the Finance Minister will make a 
statement. ~ .. ~ 

On the 16th March, 19'75, there was 
a raid on the residence of Shri K. C. 
Chokshi, the Bombay Regional 
Manager of the Bank of Baroda, by 
the officials of the Directorate of En-
forcement (Intelligence) in which 
Rs. 2,83,000 of black money, diamond 
studded rings and cufHinks, national 
savings cer,tificates, share certificates 
and four keys of bank lockers were 
unearthed. 

The Bank of Baroda had become 
the hot bed of fraudulent practices 
and I may recall that in January the 
Chairman of the Bank had deposited 
Rs. 18 lakhs in hard cash to close the 
debit balance of accounts in .the name 
of the companies in which his 
daughter and son-in-law were 
directors or partners. 

I plead for the investigation of all 
these fraudulent practices through a 
CBI enquiry and I further demand 
that Shri K. C. Chokshi, who was 
also a Member of the Board of Direc-
tors of the Bank of Barpda should 
be suspended and removed from the 
Board. 

I request the Finance Minister to 
make a categorical statement on this 
matter raised by me· Let me con-
clude by making a request. When-
ever We raise these issues with pre-
vious notice, we expect that a state-
ment should be made by the Min-
isters concerned but, generally, no 
Minister makes a statement in 
response to Our submissions. There-
fore. I would request you to give a 
direction to the Minister to Parlia-
mentary Affairs to make a statement 
On matters which are raised in the 
House. 

MR. DEPUTY -SPEAKER: He has 
heard it. 
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~ ~ ~ 'fiT ~ fif;1rr ~ ", 
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SARDAR SWARAN SINGR 
SOKHI (Jamshedpur): Sir, this is an 
issue relating to the Delhi Sikh Guru-
dwara elections to be held on the 30th 
March, 1975. As you know there is 
no provision in the Delhi Sikh 
Gurudwara Act passed in the year 
19"11. as amended in 1974, debarring 
the Sikh Government servants from 
contesting the Delhi Sikh Gurudwara 
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elections, because it is a purely reli-
giou.s today meant to manage the 
Delhi gurudwaras. So, every-Sikh 
who fulfils all the conditions and has 
all the qualifications for becoming a 
member of the Delhi Sikh Gurudwara 
Board is eligible to contest the elec-
tions and hold the highest office in 
the Board. So, I am surprised to 
learn that a circular" has been issued 
by the Government two or three 
days back, barring suCh. Sikhs from 
the contest. Sir, this amounts to an 
infringement of the Sikh laws, which 
,vould naturally haVe its repercus-

sions. Therefore, I.would urge upon 
the Government through you, Sir, to 
withdraw that order, if any SUCh 
order has been issued by the Govern-
ment at such a late stage, when only 
three or four days are left for the 
polling. Specially in view of the 
permissiOn given by the ,Delhi High 
Court on 25-3-75 to four Goveriiment 
.servants, who are candidates in the 
Gurudwara elections, to take part in 
the election campaign and canvass 
support for their candidature, the 
Government would not go in appeal 
to the Supreme Court against the 
order of the High Court and they 

"shoUld withdra'W the order imme-
diately. 

SHRJ SAMAR GUllA (Contai): Sir, 
I want to draw the attention of the 
Minister of Parliamentary A1fairs to a 
national debt that we owe to the 
people of Pakhtoonistan and Baluchis-
tan. Reports ~e coming that barba-
rous atrocities and genocide are being 
committed on the people of Pakhtoo-
nistan and Baluchistan. The where-
abouts of Khan Abdul Ghaffar Khan 
are not known. 

MR. DEPUTY-SPEAKER: Let me 
first put something on record. You 
know very well the foreign policy of 
our country. 

'SHRI PlLOO MODY (Godhra): 
Nbo knoW's ,very well? I do not know. 
-lobody knows. 

MR. DEPUTY-SPEAKER: Now, let 
me say this with SO'lIle responsibility 
and seriousness. We would like to 
settle everything with our neighbours 
on a bilateral basis. It is on that baais 
that we object to anybody saying any-
thing that amounts to interfering with 
the internal affairs ,of OUr country and 
we say that we will not do that our-
selves. I am just saying it for record. 
However, this is a free deanocracy; 
this is the House of a free democracy. 
Whatever you say here you are enti-
tled to say. I only want ,to put this 
on record that yOU are saying this as 
your own personal opinion. 

SHRI SAMAR GUHA: Sir, you have 
done your job. I have also a Job. I 
also come from that generation when 
Khan Abdul Ghaffar Khan was known 
as the Frontier Gandhi. He was a 
part and parcel Of our freedom move-
ment. 

Even this morning, the All India 
Radio broadcast that the President of 
Afghanistan, Mr. Dauel, has made an 
appeal to the UNO about Khan Abdul 
Ghaffar Khan and Wali Khan saying 
that Pakistan has instituted a case 
against WaH Khan and others on a 
charge of treason. What will happen 
to them I do not know. I want that 
this Government will .come out with 
a statement in this House. A unani-
moUs resolution should be adopted 
condemning the lbarbarous atrocities 
committed by Pakistan on the people 
of Pakhtoonistan and ~lu is an  

As 'Was done by the PrLme Minister 
herself in the case of Sheikh Mujibur 
Rehman, the Prime Minister should 
write a letter 'to the UNO Secretary-
General to take up this matter on the 
world forum. I want that our 
Embassies all over the world should 
take up the ,matter and inform the 
world community about the barbarous 
atrocities that are /beIng committed 011 
the people of Pakhtooni8tan and 
Baluchistan. 

I jUst want to remind you one thing 
that on the day India was partitioned, 
Mahatma Gandhi, an apostle of non-
violence, gave an assurance to Khan 
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brothers. It is on record. Khan 
Abdul Gaffar Khan himself aaid that 
this is on record and also in the book 
of Pyarelal. Nowhere in the world 
the compatriots were thrown to the 
wolf tllld. betrayal was committed 
against them as has been done in the 
case of Pakhtoons who were in the 
mainstream of our national movement. 
Till the last minute, th'ey were part 
and parcel Of our national struggle. 
Mahatma Gandhi assured Khan Abdul 
Ghaffar Khan that if a wrong is done 
to the people of Pakhtoonistan, if 
their legitimate rights are not assured, 
India will have a right ,to go on war 
against Pakistan to save the people of 
Pakhtoonistan. This was the word 
,given by Mahatma Gandhi to him. 
Therefore, it is not a question of 
!policy, it is not a question of sauceless, 
fleshless, Simla Pact. It is our moral 
duty, it is our historical duty and it 
is the duty that we carry as a legacy 
from the days of Our na ion~l struggle 
to raise OUr voice in defence of the 
people of Pakhtoonistan and Baluchis-
tan. 

SHRI B. V. NAIK. (Kanara): Sir, I 
rise on a point of order. 

MR. DEPUTY-SPEAKER: He is 
only making a submission. 

SHRI B. V. NAIK: Kindly hear me. 

MR. DEPUTY-SPEAKER: It is 
entirely his own submission 

SHRI B. V. NAIK: It you dO not 
permit me ... 

MR. DEPUTY -SPEAKER: Here, 
the Members are only making sugges_ 
tions, submissions, as to what items 
should be taken up in the next week's 
business commencing on 7th April. 
There is no question of a debate. 
Whatever he has said is entirely his 
OWn submission. I have allowed him. 
What point af order could be on that? 

SHRI B. V. NAlK: Hardly fifteen 
minutes 'back, the hon. Deputy-
Speaker ruled out the question of di8-
cussion of a State within India in the 
case of the submission of :Mr. B. N. 
Reddy. 

MR. DEPUTY-SPEAKER: I have 
only pointed out to Mr. Reddy what 
are the Parliamentary practice •. Even 
so, I did not stop rum. Whatever he 
has said has gone On record. In the 
case of Mr. Samar Guha @lso, I have 
,pointed out what our policy is, and I 
have said that this is entirely the 
opinion of the Member because our 
country is a free democracy and 
everybody is entitled to expression of 
his personal opinion. That is all. This 
has gone on record. There is '110 
point of order. (Intern,ptions) 
Order, please. There is no point of 
order. Even so, I had gone out of the 
way to say this, SO that tomorrow 
Pakistan may not say that the Parlia-
ment of India is advocating this kind 
of thing. That is why I have gone on 
record. 

Mr. Dinen Bhattacharyya. 

SHRI DlNEN BHATTACHARY"YA 
(Serampore): Sir, Mr. Raghu Ramaiah 
has come farward with the programme 
for the week comm.encing on ,7th 
April. My first submission is this. So 
many points have been raised here 
before ,but I have seldom seen any 
subject being fixed up for discussion 
by the Minister of Parliamentary 
Affairs or by the Minister concerned. 

Here, in this House, the question 
of withdrawal of Emergency hall been 
raised again and again. I would 
request them not to continue the 
Emergency perpetually: Thousands of 
young men are roting in jail because 
of the continuation of Emergency. 
Not only that, taking advantage of 
the Emergency and the DIR. 
the wages and dearness allow-
ance of the workers are al80 
curtailed. In West Benga] , the 
BhattachBryaji Committee was set up 
and they have pointed out that there 
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ia an error in the method at compila-
tion of the cost at living index, as a 
result of which workers were losing 
Rs 50 to 54 per month. But the Gov-
ernment of West Bengal, under the 
DIR have curtailed the dearness 
ano~an e to Rs. 16 ... 

MR. DEPUTY-SPEAKER: Now, 
what do you want? 

SHRI DlNEN BHATTACHARYYA: 
My point is that the Government 
must fix a day for discussing the sub-
ject ot Emergency. Where is the 
Emergency now? There is no need for 
continuing this. It should be with-
drawn immediately. 

SHRI R. S. PANDEY (Raj nand-
gaon): You might have seen a news 
item in the press today that over 100 
people died after eating rotten food .. 

14.00 hrs. 

MR. DEPUTY SPEAKER: That point 
has already been made. 

SHRl R. S. PANDEY: I am also 
adding my voice to it. It is not a kind 
of starvation death. Rotten food tiley 
,were servecl pnd they died. The 
area e ~ these deaths took place is 
surrounded by rivers and hills and 
the communication is not so easy. 
Through yOU, r would request the Min-
ister to come out with a statement 
as to the circumstances under which 
this incident took place where about 
100 people most of whom are Adl-
vasls died. .. , 

MR. DEPUTY SPEAKER: It is very 
unfortunate. 

SHRI R. S. PANDEY: Particularly, 
when Adivasis and POOr people are 
Involved. 

MIt DEPUTY-SPEAKER: We feel 
grieved and ashamed about It. 
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SHRI V ASANT SATHE (Ako1a): 
More than 2.5 million cases were re-

ported to be pending until end ot 
December 1974 in 12 high courts and 
in the supreme court. The Minister ot 
State for Law is here and I request 
her to make a note and make a state-
ment. Other two lakh cases were 
pending in 5 of the high courts. 
The Prime Minister is reported to 
have said that the poor do not get 
justice in the present system and we 
have to change the pattern so that the 
POOr get :proper justice. A Committee 
under the chairmanship of the then 
Chief Justice, Mr. J. C. Shah wall 
appointed by the Government to look 
into the delays in law cOurts and sug-
gest measures to deal with the prob-
lem. 

I would like to know whether that 
Committee has submitted the report 
and if so, the main recommendation 
and the steps taken by Government 
in the matter. I want this matter to 
be taken up by Government for dis-
cussion in the next week. 
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~ ;Jft t ~ \JI'1ftrr ~ ~ ;:rtf 
itr ~ 1 ~ '1ft ~ tmPf ~ 
If'"( ~ t 1 ~ .,. ~ '!fq" ~ - fRVI' 
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[ l!{T oq'tifit ~  ] 

~ ~ ~ 1 ('ft ~ q~ q oi ~ q"{ 

if;crn- '41<= l;fi tn: ~ ~ ~ ~  ~ 
~ :qirtrr, ~ if; ft:Iit ~ it ~ 
f"1 <fi 1 <H 1 \ifTlr, ffIfcf; ~ \4"d ~  
C4 qt'"ll "fffi" \4T ~ t: ~ ~ 
~~ ~~  

SHRI B. V. NAIK: This question 
has been raised before. But, sOIIlehow 
it has been forgotten. The peoples 
from my constituency and vi!"tually 
from Maharashtra, Andhra Prb,)esh, 
Tamil Nadu, Karnataka and from 
Kerala find Delhi a very long distant 
place to come and therefore, in the 
subconscious mood what we call 'Jan-
sangh Terminology' 'Bharatvar'sh 
place and Hme concept', the capitals 
of this country have been changing 
from time to time. There was no 
Pataliputra. Calcutta was there. New 
Delhi has also got some place. For 
example Kannauji was there in 
Harasha's time. At least for the mon-
soon 'session there is a possibility of 
holding a session of Parliament with-
out questions. That is the only techni-
cal difficulty. This Parliament of India 
and the entire democratic institutions 
are under fire and if it becomes alien-
ated from the masses of the people, 
'Particularly. from the peoples in the 
deep South, I think, a time may come, 
if I can use figuratively, when the 
writ of the Government of India will 
not go beyond the Connaught Place. 
Therefore, I think there is a strong 
case for the appointment of a Parlia-
mentary Probe. 

MR. DEPUTY-SPEAKER: You want 
all these to fbe discussed. 

SHRI B. V. NAIK: I want the pros-
pects of the future to be discussed 
80 that we plan for the decade or so. 
Therefore ... 

MR. DEPUTY -SPEAKER: This Is a 
!Uggestion for action. 

SH1U B. V, NAIK.: Don't you think 
that all these suggestions should have 

a debate to begin with? They should 
be taken up for the purpoSe of arriv-
ing at a decision. I anl not suggesting, 
kindly bear with, me, all these on any 
parochial consideration. 

MR. DEPUTY -SPEAKER: Not at 
all. 

SHRI B. V. NAIK: This is an alter-
native for a period of time so that the 
masses can associate themselves with 
the functioning of the Central Govern-
ment and Parliament. I request this 
to be included. in the Agenda. I also 
support the plea of Shri Panda for a 
discussion on the 'price of wheat'. 

SHRI K. S. CHA VDA (Patna): Sir, 
the report of the Com.m.issioner of 
Scheduled Castes and Scheduled 
Tribes for 1970-71 which was laid on 
the Table of the House on 11th May. 
1973 has not so far been discussed. 
Similarly report for 1972-73 which 
was laid On the Table of the House 
on 28th August, 1974 has not been dis-
cussed. The Untouchability Oft'ences 
(Amendment) Bill has not been taken 
up. It was included for discussIon In 
the agenda of the Session before the 
last Session. Therefore, I request that 
all these three items should be inclu-
ded for discussion in the business of 
the coming week. As has been pointed 
out by other hon. Members I also 
want to express my anxiety about the 
death of 100 adivasis. I come from 
Panchmahal and I would like the 
Government to make a statement on 
this very serioUs matter. 

qr Q'1 ~ (.,) ~  

~, tt ~ ~  il4i1rs ~~ 
~i ~~' ~~'  
~ ~ ~ ~i ~~  

~ ~ I ~ ~ ~C  'U!iff 
~ it q ~ 11ft 1,/ffi I:;:f)ofl ~ ~ 
flfi ~ i  ~ ~ ~ ql"fVr 
arn . .aT ~ ~~ ~  it; mv.r OlIlqlfl 

~ '1ft" ~ ~ I ~ '41<:11 .... , .. 11 ~ 
~ n l ~ !tft ..mr tr ,~ 
qq.'lit., ~ ~ ~ m ~ 'liri 
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if; ft;R, ~ tmJ ~ ~ 
~~~~  ~ l ~~~ 
ait ~ otit ~ flfi ~ ~ ~ i  
fl ~ If; pVft t :s III q .. :s ~ fTtr CfiPVfi, 
~~ ~ 'ql"Uf ~ ~ ~ ~ 

~~ I ~~~~~ 
~ , it ifiTffi ;,q-r GfR it q,fUI'iq ~, ssiT 
"" {N 1614 Ill, il ~ fit; ~ ;:fr i;J f"q" ~ 
r-qR1d ~, ~ ~q  ~ ~ rttr ~ I 
~~ irU ~  i U U ~  ~ I!:I") I 

~ !til ~ q'F.f ,,~ ~~ 

iftr{ ~ ~ l~ ~ fit; : 

"It is true that we are consider-
ing a proposal of collaboration of 
the MMTC' with Mis. lDiamond 
Purchases Ltd., Barmuda and Mis. 
Industrial Investment Trust, 
Bombay." 
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r. q"j .... ., 1fiT, ~ ~ ~ I rcfil INII4<1" 
n:.fli 1{ ~ {T'f ij q ~, ~ ar:r 
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MR. DEPUTY-SPEAKER: You are 
i)uggesting that this matter should be 
taken up. 

P.ft ~ ~ : ifu ~ ~ 1Ii!-
Us- ~ f.t; ~i  ~ iJ1fA qN ~ 1."fl" 
~~~o n ~~~  

PROF. ·MADHU DANDAVATE: Mr. 
Deputy-Speaker, Sir, he is referring 
to a very important document and I 
.uggest he may Ibe permitted to lay 
it On the Table. 

MR. DEPUTY -SPEAKER: Every-
thing must be done at the proper 
time. When this matter is dlscWlBed, 
of cOurse, the question of laying the 
papers and all that will arise: Now, 
he is only making a suggestion that 
this matter may be taken uP. and 
therefore, we should not go out of the 
.cope of the thing. 

I!:I"T q"'! ft=l''fIi : It ~ it; ~ 
~ \JfT ~ ~ I It i ~ ({!F ~ ~ 
~C  ~ W ~ iflfflif; ~ ~~ ~ ~ 
~~ ~~~~  

"The general feeling in the trade 
is that this office would be more to 
collect intelligence of the Diamond 
Trading Company on a regular and 
continuous basis and may do more 
harm than service to Indian indus-
try. I share their fear. In fact, I 
feel that powerful 89 they are, 
they wHl, by their presence. In 
India prevent us more subtly from 
reaching p-rimary sources tor dia-
mond." 
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~ "11<144131"1 ~ ~ ~ I 
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PROF. MADHU DANDAVATE; Are 
you permitting him to lay the paper 
on the Table of the House? 

MR. DEPUTY-SPEAKER; No. 

PROF. MADHU 
What is the harm? 

DANiDAVATE: 

SHRl MADHU LIMA YE: I have 
quoted from a State paper. 

MR. DEPUTY-SPEAKER: It does 
not arise now. 

PROF. MADHU DANDAV ATE: Sir, 
on one occasion, you have given the 
ruling that if I quote any document, 
if r mention anything, it becomes ... 

MR. DEPUTY-SPEAKER: At the 
proper moment. 

PROF. MADHU DANDAVATE: This 
is the proper time. 

MR. DEPUTY-SPEAKER: No. 

q; lfTlT1f-'l" Rr U ~n  ( .... ll ~' ~  
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~ ~~ ~ i~ 

~i ~~~~~~ n  

Ifi'"Uif I ct';i)Cfi'!:"'" ( ~ "'it"j 111"1 ;r, 
;sjl ~ «. '«IT ~ f1ri ~ ~~ IlfiT 

~~ l ~  ~~~ 105 
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1 0 5 WlfT srfo ifcffc.::r <n"lr ci« fWm 
~ Wt? 

SHRr P. G. MAVALANKAR 
(Ahmedabad): Mr. Deputy-Speaker, 
Sir, I am grateful to you for permit-
ting 1l1e. Sir, as the House is well 
Hware, several of us on this side have 
been urging again and again for an 
early and immediate poll in Gujarat 
and I want to tell this House that the 
momentU1l1 is gathering very rapidly 
for the demand of an immediate poll 
in Gujarat. The CongTess (0) has 
launched Satyagraha from this month 
and the students and youth as well as 
the citizens from the entire State of 
Gujarat have also given a sort of an 
ultimatum that from April 24, they 
will launch an extensive State-wide, 
agitation if the demand for having the 
elections immediately is not accepted. .. 
I would like the Home Minister to 
come farward with a statem.ent. He 
should say that the elections will be 
held very soon. 

Sir. several Members including my 
friend Mr. Madhu Limaye have made 
8 reference to the conditions in Pan-
chmahal district of Gujarat, of more 
than hundred people dying there. I 
would like to quote two sentences 
from a report which appeared in the 
Indian Erpress of todoay. It 9ays: 

" ... nlore than 95 per cent of the 
afi'ectedpeople were poor Adivasis. 
Signifl.cantly. most of these people 
lived in isolated houses on the out-
skirts of villages ... in one house-
hold 8S many 8S five deaths had 
occurred." 
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Then, it says further: 

"As many as 100 villages were 
affected in Panchmahals with a 
total of 277 cases, 76 of which 
ended fatally." 

I would request that Government 
should make a statement in regard 
to this matter also. 

My friend, Mr. Madhu Dandavate 
mentioned about the Bank of Baroda. 
I happened to inaugurate recently a 
new association of Bank of Baroda 
officers in Ahmedabad. Mr. Choluihl, 
to whom Mr. Dandavate referred to 
and the Chairman of the Bank are 
dell!berately doing things with a view 
to victimising them and preventing 
them from carrying on their legitimate 
activity of having a new trade union 
movement this should not happen. 

Sir, I have also written to the 
Speaker both on Monday and today 
about a very serious matter. I do not 
know what has happened. Now, there 
is an eleven day break. 

There is an unusual break of eleven 
days. I want your guidance on this 
maHer. The Urban Land Ceiling Bill 
has not been introduced in the House. 

MR. DEPUTY-SPEAKER: That is 
lbeyond me. 

SHRI P. G. MAVALANKAR: We 
do not know what to reply to our 
people. The Bill is 'Published in some 
newspapers. 

MR. DEPUTY-SPEAKER: That is 
beyond me; I cannot give advice of 
any kind. 

SHRI K. RAGHU RAMAlAH: I 
have heard the hon. Members. Accor-

ding to the age-old tradition. I shall 
faithfully convey to the Ministers con-
cerned whatever has been atated here. 

14.26 hrs. 

ADOPTION OF 
CONCURRENCE 

CHILDREN BILL 
IN RECOMMEN-

DATION OF RAJYA SABHA TO 
APPOINT MEMBER TO IJOIr.."T 

COMMITTEE 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): 

I beg to move: 

"That this House do concur in the 
recommendation of Rajya Sabha 
th!lt Lok Sabha do appOint a mem-
·ber of Lok Sabha to the Joint Com-
mittee of the Houses on the Adop-
tion of Children Bill, 1972, in the 
vacancy caused by the death of Shr! 
Pratap Singh and do resolve that 
Shrimati Mukul Banerjee be appoin-
ted to the said Joint committee to 
ftll the vacancy." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That this House do concur in the 
recommendation at Rajya Babha 
that Lok Sabha do appoint a mem-
ber of Lok Sabha to the Joint'\Com-
mittee of the Houses on the AdoP-
tion at Children Bill. 1972, 10 the 
vacancy caused by the death of 
Shrt Pratap Singh and do resolve 
that Shrimati Mukul Banerjee be 
appointed to the said Joint Com-
mIttee to ftll the vacancy'" 

The motion wcu adopted 



275 RampUT Raza MARCH 26, 1975 Librarll Bill 

14.27 hrs. 

RAMPUR RAZA LIBRARY BILL 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): Sir, 1 
beg to move·: 

"That the Bill to declare the Ram-
pur ~  Ram Library to be an institu-
tion of na tional importance and to 
provide for its administration and 
matters connected therewith or 
incidental thereto, as paSSed by 
Rajya Sabha, be taken into consider_ 
ation." 

This is, what I hope will be, a 
totally non-controversial Bill. The 
Rampur Raza Library ha. grown out 
of the personal collection of the 
Nawabs of Rampul:, It has about 
15,000 manuscripts in Arabic, Per-
sian, Urdu, Hindi and Bome other 
languages and more than· 40,OOQ prin-
ted books in addition to 'l very large 
collection of valuable miniature 
paintings and objects of art. These 
books, manuscripts and .paintings of 
the Moghul and Rajasthani schools are 
invaluable for the study of and re-
search in various branches of Indian 
hiatory ancli culture, tPaz!tlcularly in 
Islamic history, culture and religion 
as well as the medieval period of 
Indian history. Scholars kom all over 
the world have been eoming and 
perusing this library and it is well 
know. to all scholars on these sub-
jects throughout the world. 

During the time of the late Nawab 
of Rampur this collection as particu-
larly enriched and its condition was 
improved. When the erstwhile State 
of Rampur was -merged the Nawab 
created a trust and its administration 
was vested in B 'Public trust. One 
of the former 'Members of this House 
was among the life trustees. I am re-
ferring to Col. B. H. Zaidi who ren-
dered and who has been rendering a 
great service to this Library. 

-Mov,!d with the recommendations 

lOuring hia lifetime the settler-
trustee, the late Nawab of Rampur 
~ oa e  the then Education in~ 
lster, Shri M. C. Chagla towards the 
end of 1965 and from then on there 
has been a great deal of consultation 
going on !between the Government of 
India and the Government of U'p. 
and the Trustees. The I'equest of the 
settler trustee was that the Govern-
ment of India might take over this 
important library and the collection, 
and the State Government of U.P. 
had endorsed that particUlar recom-
mendation. The State would conti-
nue to give financial assistance to the 
Library and the rest Of the asistance 
would come from _the Govern.m.ent ot 
India. It is housed in one of the finest 
buildings in Rampur. In fact it is one 
of the finest buildings of its type in 
Northern India. 

PROF. MADHU DANDAVATB 
(Rajaur): See that it is not spoiled. 

PROF. S. NURUL HASAN: I have 
come to you for authority and if I get 
the authority, as I hope I 'Will before 
the clOCk strikes 3.30, I will do my 
best. I can give this assurance. We 
will do our best it you also give your 
blessings and co-operation. The Board 
at Governors will be presided over by 
the Governor of U.P. ex-01fleio. Tbe 
present Na'Wab of Rampur will re-
main a ute trustee. So will Col. B. K 
Zaidi. Others will include scholars and 
specialists nominated, half by the 
Government of India and half by tiw! 
Government of U.p. 

With these words. I move. 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That the Bill to declare the 
Rampur Raza Library to be an 
institution of national Impartance 
and to provide for its administration 
and matters cOanected therewith 
or incidental thereto, as pasaed by 
Rajya Sabha, be taken Into conslde-
lI'ation." 

of the President. 
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SHRI NOORUL HUDA (Cachar). 
Sir. it is definitely a non-contro-
versial Bill. This library is one ot the 
largest libraries in Asia. We under-
stand very valuable manuscripts and 
books in Persian, Urdu and Arabic 
have been preserved here since 18th 
century out of the personal collections 
of the Nawabs and other distingu-
ished scholars. Adequate attention 
should be paid for the preservation of 
these books and manuscripts by 
applying modern methods of library 
science. Financial stringency should 
not come in the way of the preserva-
tion of such important libraries. Res-
ponsible officers should be deputed for 
collecting manuscripts and other vital 
tasks. It has been alleged in 
certain newspapers of course 
not concerning this particular 
library. that very impor-
tant ~n  valuable manuscrirplts find 
their way to foreign countries. I do 
hope that the Ministry of Education 
w'ould- devise ways and means to put 
an end to this kind of vandalism. 

Coming to clause 5, since indepen-
denCe it has been the "'practice of this 
Government to appoint the Governor 
of a State as ex-otfi.cio Chairman of 
such institutions. I suggest that in-
stead of that a distinguished non-con-
trover'sial educationist should be 
apPointed as Chainnan of such impor-
tant libraries. Some other officers are 
also made members of the Board. I 
teel these officers are liable to be 
transferred from ti11le to time. These 
officers should stay here permanently. 
I also submit tl1at one of the emp-
]oyees should be associated with the 
conduct of the affairs of the library, 
because the employees haVe been 
working there for a long time and 
they have rich and va1118ble exper-
ience, which.,hould be put to use. 
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,,.. 4S w,. U,.s ....... , ~ 
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SHRl Y. S. M:AHA.JAN (Buldana): 
Sir. I am glad Government haa come 
forward to declare the Rampur Raza 
Library as an institution of national 
impOrtance and provide for its admi· 
nistration and other matter.. The 
Nawabs of Rampur have built up the 
library during the last 200 years. It 
consists of a very valuable collection 
of books and manuscripts and works 
of art. In 1964 the Nawab ,of Loharu 
donated his 3000 bookB and 400 manu-
scripts to this Ubrary; and so, it 
contains the most authoritative collec-
tion of Ibooks on GhaUb. This is the 
aecOIid largeat library for oriental 
studies in Asia. next to Tashkent and 
scholars from all over the world go 
there tor research work. 

The Board will cOnsist of 14 mem-
ber.. " will be nomlnated by the 

Government of India and 3 bY th. 
U.P. Government. 8hr! Syed Murtua 
Ali Khan will be the Vice-Chairman. 
The Bill also provides for the nomi-
nation of a descendant of the late 
Nawab Sir Syed Raza Ali Khan as a 
rnemlber of the Board. It is a good 
provision because the two are connect-
ed with the family of the Nawab of 
Rampur and they will be vitally 
interested in the smooth running and 
development of the library. 

The building is very flne but the 
people coming from different parts of 
the world would like to have a hostel 
to stay on. Unless you have a good 
hostel, scholars cannot make proper 
use of the library. The provision of 
RB. 10 lakhs in the fifth plan and Rs. 2 
lakhs for this year is welcome. But 
this will not cover, I am afraid, the 
expenditure for the hostel construc-
tion. 

Just as the Government has taken a 
good step in this direction, it should 
also consider taking under its control 
the collections which we find in a 
number of maths and bhandaras run· 
by .Jains and other religious sects in 
this country. Valuable literature of 
ancient tImes Is rotting and it Is not 
being preserved properly because pre-
servation is a very difficult task. It 
requires scientific methods which have 
been evolved only in recent times. 
Only the Government can do the job. 
So, I hope, the Government wilf pay 
attention to that matter allO. 

IIIr ~ ~ i ,,~ sn_ (iiflleaj",) : 
:aql l l41fj ~, ZfW 3CT ~ ~ tmTr 
znft ~ ni ~, ~ ~ f1rUo" 

~, ~,  ~ t fiF; ~ 
'! ~ 8fi i<.1<4 it; I it lfitf ~ t4 rt41 t1Zi if if 
qf(qr<:1€1 ~ i I 

Q ~ t11,ifl .p, ~ tJTPA; 

~ i n'~  ~~~ ~ 
~, ~ ~ if qft ~ 
f(€1' ~ ~~ ~ ~  ~  m 



Rampur Raza MARCH 26, 1975 Librarll Bm 

~  ~l q o ~ ~ C ~  
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~ ~,~ ~~~~ 

~'  it W«r t I ifm mfr ~ 
it4T ~i i i i ~~ i  
~ ~~ ~o ~ ~a i~ ~ 
~  ~ ~ i i ~ i ~~ 
ST1ffUT ft:Iit ~ ~ 'i ~ it '3'fifiT 
~ en: ~ mtrfff Of ~  ~ qyq-;tT 

dl{1?it"l m io ~ I 

~~~ ~ &lllIiCl ~ ~  
so ~ ~ if; mfir;t; ;:rqrif rn ~ 
~ it fiF4T ~ ~ ~  ~ 
f.fi4T 'ir I ~ ifR ~  ~ 
~ i i m sr.mrr ~ ~ ~ qf(ClI( it; 

'"" 1:% i, ,~ql  ~ ~ it 'f, ~ ~ 
~ iI'it "IT< ~ ;fr 0 ~ q 0 ;h'T Of!+{ if; 
l~ t:tOfi" ~ iI'it I ~ ~ a ~  
~ i ~ t, wn:: ~ ~ ifi1ft ~ 
~  ~~~~~i C i C  
ifiT"(UT t? ~ ~ m;:r;rr ~ ~ flfl 

l~ ~ IifiTOf ifi ~  ~, lIT m 
~ Iifilft t ? 

et ~ q,ft ~ ~ 'fT ~ ~ 
~ Of iA' ~, ij") ~ w ~ 
it ~ 'fT fl:rnn;r tnT ~ ~ 
! I 

~~ , ~o  ~q i ~ ;:;fT 'l"lf:t ~~ 
iff ~ 'IT ~l  f '"{ ~ if;rinf ~ 
it ~ ~ it ~ M4T I crW q'"{ ;:rr;rr 
~ ~ ,!'Uift ~ <tT ~ flft, 

~ tft I ~ fcRm ~ ri1fiT if; .... 
~ it q'ffi 'f ~ ~ q'"{ ~ ~ 

~  'f I ~ ~ ~ 3f1t;r if; ~ 
~~ ~ a-r ~  ~~  f1l' ... ~ ~ 
"!f<:t4't fmr-rn« ~' ~, fm 'fIT ~ 
'tiZT t, fif;aT liT ~ q ~ ~C ~, fctim" <tiT 
~ ~ t I ~  GfsAT 1f; q p= flilir it ~ 
t1.'tl if ~ ~~~ if; iITt it f.Ficmr ~ 
~ ~  ~i  fct; l1Qi' ~ ~ dti'f 

~  if; ozrf.Rr ~, ~ t;('qit amrt ~ 
QljCjft41 ~ it ~ «1flr ~ ~ I 

l ~ ~ ~ CfT'Uq:j 'lfr, ~ fif; ~ '  

ctT Cfil'f ffi"{)'q; Cfl"{ofi ~ ~ m 
'i ~ ~a CfiT 5I'lJJCr ~ ~ IlT I 
~ ~ ~ fif; ~ it'lT l ~  
Vh:: ~ lifil' ~ !A'l"n'iT ~ ~ 
i{T I 

~i  qiftfi ~ l, ~ ~ ftPIT-
~ ~ 'liT ffiRTft;rcr "(TlT ~ "CI'PJ'T1IT 'TlTT 
lEfT ~  1 90 7 it q;:rr q r ~  ~~ Ni1: ~  

ifT'<: 1 9 6 5 it sr.mrr 'TlTT I ~ ;;rlT-

q...- ~ C ' ~~i'  q I ~ q-( ~  it 
~ -qeft" ~ i{ 43 ~ ~ 

~ I 

PROF. S. NURUL HASAN: I want 
to make a submission. This has noth-
ing to do with my Ministry. 

MR. DEPUTY-SPEAKER: Yes. 
How does this come in? Thb haa 
nothing to do with the Bill. 

tifT ~  q"1fi ~ U11fq': ft ~ 
omr ~~ ~~~~  

~ ~ ~l ~~  It 
~C '  F&4i?1 it m ~ ornr-rr ~ B' I 

~  ~~~~~ I 
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~ mq- ~ ~ ~ arm ~ '  ~ 
lIfT ~ ;;nt ~ lW11 tit, 9'Tflrct; ~ 
~, ~~~, rClftJ ~~ ~, lift ~  ,:iT 
sr-tm:: ifft tifi1i qol1<wfT QT ortt i~ 

~ 

~ ri'w ~ ~ ~, ~ i ~ it 
~ ~  T't ;r.vrr ~ ~ q-h:: 
~ Wfi<iffT f{fln:f ~  ~, ~ orren 
~ mq-OfiT ~ ~ I 

m<f ~  wr.t ~ it ~ ~ ~, 
i ~  ~  ctT arm ~ I ~ flfiif 'FIT mtf.J 
~ (tm ;ftfu ~ ~ ~ ~  om q ~ 
~ u  ~  mq-!f>1- ~ u ~ Cfolf-
~ 11ft ?I'1 .... ~ ~ q ~ ~

~ '~  ~~~ ~ 
if ~ n  if; ~~  if; ~ ~
~ ~  ~ I ~ m1f ~ ..,4 ... lf<41 
if; ~ ~ ~ q<: u ~ ~ 
~ ? 

MR. DEPUTY-SPEAKER: Order. 
That is sOmething i ' e~n  You have 
made your paint. Confine yourself to 
the sCope of the Bill. Pay scales of 
government servants, wakf, how do 
they come in this Bill? 

!If) ~ .. q~ ~~ ~'  ~ ~i ~  
it. Ifi1t:;;rrf'1fT iflT srr.r PI) ~ l~ 

t I 

MR. DEPUTY-SPEAKER: If it ia 
a'bout pay scales of the employees ot 
the Library, it is all right. 

lit) q~ C q ~ ~ ~  itu 
~~ a,~~ ~  4 
1i"it ~ ~ srNrrr ~ fit; ~ I c:i e 
it Ifi q .... 1 FVIT ifiT m ttifi" ~ ~ I 
~i' ~ o  V'T'i'C"t\" ~ t, ~ ~ 
Gl"m!fiT "Qi4l1i ~~, m- 'tilf 
~ '~ ;anit, ~ ~~ ~
~~~  

~ iffir ~~ i ~ qq;ft iffir ~ 
i~ I ~ 00 ~ fif; ~

ik: om "(illfiu it; ......... i;(J ~ 8 ~ 
~ "Ua" it; 9 ri ~ ifiTlr ~ ~ I ifQT 

~ ~ ~ o  ~ ~ ~  t ? 
q ~ t: crr l' ~ I 

eil' ' ~ ~ WT"T (qn:fi) : '3'Crrsrm-
i ~, it 'qTtf it l ~ ~'i' ~ ~ 

~  ~ I ~  it en ....,."{ ~ ~  ' ~  
~ I ~ ~ Cfl1i \I ij:s If i! "'rf '~ ~ I 
~ i ~ if.t q ~ i ~ r Il(iit vi I ... 
lfT1t' r.r ~ ~ ~ \Ih:: ~ ~  
~  ~~ ~~ ~~ o  
~ 'fU ~  4T rr{f? ~ l:t1fi 
~ ~  ~ ~, ~ ~ ~~ ~ 'I;fTq' 

1 4 ~ ~li  IfiT ~ Sili iRT ~ ~ I 
~ ~  mi"!!" ~ I 

The Deputy-Speaker generally appliea 
his mind to the Bill, to every Clause 
of the Bill. Now I will point out 
certain Clauses. 

~~~~ n  ~ 

~~ if ~, ~ If"{ ~  ~ ~
f;!q '--;f ~  it ~ 'i ~ ~ 
f", ~ ;:;rr4'itt..". ~ ~ ~ GIF' 
ffi"1ll ..". ~ ' ~ I ~q ifi"Tf 
~~~  

~ aq i ii  ~ rn.:: lfi«rf t, 
m 'I;fTq' ~ l ~ ~ i  ~ « I 
,~ ~ m if CfiTf ""'"1'1" ortt' t flti 

~o  1ftf!!"if \lltft I 

ifHrU att s~ ' ~' '  it; ~ 
~ -i!rf1fiTl '~ IfiT ~  fl!fi1fT q'lff 

t I ~ ~  II>1i ~ ;rff m t 
~ ~ lIlT ~~ ' i '  IfiT 

~~~~~~ l 

1f4T 'Q'Ttf;r ~ ~ Ifii ~ ~ if 
~ ~ ~ omn it;;rrt: it m-.n t ? 
~ ~~i i ~ 
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~  ~~~ ~ q  

~ o ~  ~  ~ flfi ~  i ~' i ~~ 
~ ~ ~ \ilTm ~ I lft'w. ~ ~ , 
~~ if lfr ~  rif ~ l i~  ~ 
i:t ? 

~ ctft ~  ~ Q:Tm, -W ~ ctft 
~ q  ifrff W il'~ it i ~ ~ q{ 
tl 

What power do you want to dele-
gate? 

Now, take clause 9(3). What does 
it say? 

"If an officer of Government who 
is nominated as a member of the 
Board by virtue of his office is un-
able to attend any meeting of the 
Board .•• 

Very good. 

" .•. he may, with the previous 
approval of the Chairman. authorise 
in writing, any per80n to attend the 
that meeting, but the person so 
authorised shall not be entitled to 
vote at that meeting." 

What is this? After all, the purpose 
of the Bill is to enSure efficient man-
agement of the Rampur Raza Library 
and its further development on modern 
scientific lines. Suppose a memiber is 
not able to attend a meeting and he 
sends somebody to attend in his place, 
you say that he is not entitled to vote 
as he has not been given that power. 
What is this? After aU, it ia a ques-
tion ot management. It is a sim.ple 
question of management of a pubUc 
library. 

Then, you come to clause 12(1) 
where you say: 

"Subject to the provisions of sub-
Section (2), the Board may, fOr the 
purpose ot enabling it efficiently to 
perform its functions under this 
Act, appoint 'such number of officers 
and other employees as it may think 
6t." 

Who will appoint all theSe officers? 
The Board? I cannot understand. All 
the Members of the Board will assem-
ble together and appoint the officers 
and the clerks? What are you drafting? 
A Bill to be pa8Sed by the Parliament? 
It is beyond my comprehenSion. 

PROF. S. MADHU DANDAVATE: 
Do you get the translation, Sir? 

SHRl M. C. DAGA: I do not mind 
if yOU stop me. You go through every 
clause. It is the same. Then, take 
claUse 13. The 1pI"0viso says: 

"Provided that the tenure, re-
muneration and terms and condi-
tions of service of any :such person 
shall not be altered to his disadvant-
age without the previous {lpproval 
of the Central Govenunent." 

Who will do this? 

MR. DEPUTY -SPEAKER: Please 
conclude. 

SHRI M. C. DAGA: I am. finishing. 
I am not interested. I will just follOW 
your instruction-.. 

What will ,be your administrative 
expenditure? 

w *" ~ ~ ~ ~~ 
~ CfiT ~ i ~  

~' ' 'In '~i~ ~ ~  ~l q 
~q  ~~ ~ ~ '~~  (-ti ".G 
If To ~ C '  mrfT 'II;flq II q 1.<:\ I iFf) I 
SHRI M. C. DAGA: Please don't 

help your Minister for this purpose. 
Please see page 9. Clause 27(1) says: 

"The Central Government may, 
by notification in the Official Gazette, 
make rules .... 

For what? For disqualification of the 
member&h.ip of the Board. How can 
the Government make rules! Then 
you say that subject to conditions and 
restrictions laid down by the central 
Government. the Board shall function. 
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What are those conditions and restric-
tions? In one sentence, the Board is 
nothing. 

~ ~ llI1T JT'R" i 'i ~ n~  m fCfiITii" 
lir ?if. i ~' in  ~, lir Cfil"f ~  Cfi1 '~ 
Cfr;;:rT ~  f:sti)" ~~ i ~, ~ ,  

..rr i ~ i ~ ,'i'  ~l  f'fi Q:ft' ~' ~ i '  
if; ~' ~ i:i" ~ ~ G"r?if ~ tTl!" I 

I will not be blamed for such faulty 
legislation. 

fq:; if>m;r i ~ q ~  ~ .. ;f ~ fer. 
1 9 7 4-7 5 if; ~ <:l ~~ ~ ~  ~ 

tflff ~ Cf!ir ~ ~  ~ ~ If"l..if 
~ ? 
Then, who will be the Vice-Chair-

mall? 
"Shri Syed Murtaza Ali Khan, 

for life." 
Who shall /be the Vice-Chairman after 
his death? What is the .provision? 

PROF. S. MADffiJ DANDAV ATE: 
Whoever has voice! 

SHRI M. C. DAGA: You add those 
word.s. 

~  <M!,n ~~ ~ f:ti ~  'tilt '1f 
~ ~~~ ~ ~ ~ ~ ~  C ~ '  

'til ¥r ~ ~ f'114r ~ I W if Cfi1i 
~ 'i  ;;tt ~  ,'~ ;:;rg ":f:", ~ '  
'1r.f ~  *tt $T1i-rr ~ ~ I 

~~i  ~ "f ~ ~  '1 ,~i U~ ~ q q'~ 
~  q~, ~ i ~ ~~  ~ ifiO' ~ I 
t:f;::ft ~~' ' ~ ~~  ~ it. ~' i  

~ it q ~ I ~ ~  q-fs-
". 

fu'fq.qr ~ I ~  'fir 6lt'JPi ifDT;:r ifi ~ 
~  <t?r m:-q:; ~  ~, 737J it. fo::m: 
~  I ~l i ~ i '~ ~ ' '~ ~ 
~ ~ in '  ~  ifi f.,-o: Cf<fi ftqf 
~ -qT'.JT11. ~ ~, sr-rrl:r, 
~ if; ~ \;';?ifGf <til ~ ~ 
~ it i!r ~~ I 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): I am 
extrem.ely grate'ful to the hon. Mem-
153 LS--10 

bers for the support which they have 
given to this Bill. I can HSure them 
that we will do Our best in regard to 
the preservation of the manuscriPts 
the rare books and paintings and 
works of art. that we shall ensure that 
their essent'iall charaCteristics are 
preserved and maintained, 

Secondly, there were referencelt 
made regarding manwscripts finding 
their way to other countries; fortu-
nately no such com-plaint has come 
from here. But in any case one of 
the principal reasons for keeping e~ 
District Magistrate Rampur on the 
Board is that he will be able to en-
sure that adequate law !lnd order 
provision is there. Besides. the Cen-
tral Government has already suppor-
ted the cataloguing of rare manus-
cripts and descriptive catalogues 
have been prepared. In my own hu-
mble way a long time ago I prepared 
a work on the historical manuscripts 
and we are doing this work in regard 
to this descriptive list. 

One question was asked: What 
about th'e other important libraries? 
We are conscious of the need to look 
after the other important manuscript 
collections. We have B shceme to 
assist voluntary bodies and agencies 
lolting after these things. If they 
cannot look after such things for 
want of funds. if the management or 
persons concerned write to me to take 
over, I can assure, within the limita-
tion of OUr funds which are granted 
to our Ministry by the honourable 
House we will do our best in this 
regard. Among others we have a 
very important historical and very 
ancient librarY'. Saraswati Mahal 
Oriental Library, at Tanjore. It some 
points which are under negotlation 
between Govermnent of India and 
Government Of Tamilnadu are sorted 
out. Government of India would be 
able to bring a similar Bill in regard 
to that. And regarding Jan Bhandars. 
if there is any manner in which we 
can provide help or assistance we 
shall be glad to do so. Under the 
scheme of the Indian Historical Re-
cords Commission there is a Regional 
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Record Survey and Wp are interested 
in finding out whe '~ e  important 
manuscripts collections are there and 
in having upto-date list of such col-
lection •. 

Mr. Shakya said, if it was well-run 
why Government should take it over. 
From the time of the original trustee 
we have been requested to take it 
over bec.ause of the financial difficul-
ties. It was felt that if Government 
of India were to assume responsi-
bility then the financial difficulties 
would be relieved to some extent. 

15 bn. 

It hu also been suggested by my 
hon. friend about a hostel for the 
scholars; adjacent to the main build-
inng, there is another building. This 
is a very good buildi',lg. We are in 
correspondence with the Government 
of U.P. If the Government of U.P. 
would let Us have this adjacent build-
ing, then it would serVe as a wonder-
ful hostel for them. 

Regarding the building in which 
the library is housed, the Government 
of U.P. has no objection to the 
principle of Goverment of India's 
taking over that building in addition 
to the management of the library. 
The points that have been raised by 
my hon. friend Shri Daga are valu-
able. He !laid that Government should 
consult lawyers. We have, in this 
Houae, SO many very eminent and 
extremely distinguished lawyers. And 
if a person like :myself who is igno-
rant of lellal knowledge comes here, 
I hope that my hon. friends like Shri 
Dag. and others who are very know-
.1edgable will give light and will en-
able U8 not to make mistakes in 
future. 

With these few words, I commend 
this Bill fOr your consideration. 

PROF. MADHU DANDAVATE: Al-
most everyone has referred to the fact 
that we haVe made the Governor as 
an ex-o/ficid Chairman of the Board. 
I do not know what-the Governor 
is goine to do in that particular post? 

Why impose unnecet!lsarily OD the Go-
vernor the appreciation of knowledle 
and learning of Library? 

PROF. S. NURUL HASAN: The 
main reason for that is this. Because 
the Governor is holding a very 
exalted position and an august office. 

PROF .. MADHU DANDAVATE: He 
is made to do the work of recom-
mending President's Rule in the 
State! 

SHRI P. G. MAVALANKAR 
(Ahmedabad): Sir, Clause 5 says 
that the Governor of the State will 
be the Chairman of the Governing 
Body. But ClaUSe 23 says that the 
Chairman of the Governing Body will 
be acting according to the direetions 
of the Central Education Ministry. Do 
you want, therefore, the Governor of 
a State to function as per the direc-
tions of the Central Education Min-
istry? I think that it is rather 
unfortunate' that a head of a State 
should be compelled to go by the 
directions of the Education Ministry. 

PROF. S. NURUL HASAN: I can 
answer the point raised by m., hon. 
friend. He is referring to clause 23. 
It has been deliberately put· in here 
so that the Central Government can 
remain accountable to this Houlle. 
This is the :main point. Thh is an 
autonomous body. In connection with 
another institution, this HoUSe wanted 
me to do the same thing. 

SHRI M. C. DAGA: If tbere is 
something worst, then GOl"S'nment 
will not be accountable for that. 

PROF. S. NURUL HASAN: I would 
only take the time of the House if 
every time I haVe to bring in legis-
lation. In the case of a distinguished 
body, a view was expressed in both 
Houses, namely, that some structural 
change should be brought out. That 
we are unable ,to do because We have 
abSOlutely no o~e  

PROF. MADHU DANDAVATE= 
Academician should not give such a 
position to the Governor. 
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MR. DEPUTY -SPEAKER: 'l'he 
question is: 

"That the Bill \0 declare Ole 
Rampur Raza Library to be an ins-
titution of national importance and 
tQ provide for its administration 
and matters connect'ed therewith or 
incBental thereto, as passed by 
Rajya Sabha, be taken into con-
sideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: Now we 
take up clause by clause considera-
tion. From Clauses 2 to 29, there are 
no amendments. I shall put them all 
to the House. 

The question is: 

"That Clauses 2 to 29 stand part 
of the Bill". 

The motion was adopted. 

Clauses 2 to 29 were added to the 
Bill 

ClaUSe 1- (ShOrt title ad cdmm-
encement). 

MR. DEPUTY -SPEAKBR: In 
Clause I, you have amendments. Are 
you moving: 

PROF. S. NURUL HASAN: I 
move: 

"Page I, line 5,-

fOT "1974" substitute "1975" f:z.) 

MR. DEPUTY -SPEAKER: 
question is: 

"Page I, line 5.-

OT "1974" substitute '1975 (2) 

The motion was adopted. 

The 

MR. DEPUTY-SPEAKER: 
question is: 

The 

"That clause 1, as amended, stand 
part of the Bill. II 

The motion was adopted. 

Clause 1, as amended, was added te 
the Bill. 

Enacting Formula 

MR. DEPUTy...sPEAKER: You 
have amendment to the Enactine 
Formula. Are you moving? 

PROF. S. NURUL HASAN: I move 

"Pag'e I, line 1-

for "Twenty-fifth" substitute 
"Twenty-Sixth". 

MR. DEPUTY-SPEAKER: The 
question is: "Page I, line 1. 

for "Twenty-fifth" substitute 
"Twenty-sixth" (1) 

The motion was adopted. 

~ DEPUTY...5PEAKER: 
«Iuestion is: 

The 

"That the Enacting Fonnula, .. 
amended, stand part of the Bill" 

The motion was adopted. 

The Enacting Formula, as amendecJ. 
was added to the Bin. 

The Title was added to the Bill. I 

PROF. S. NURUL HASAN: I ~ 
to move: 

''That the Bill, as amended, 
passed." 

MR. DEPUTY -SPEAKER: 
question ia: 

''That the Bill as 
passed." 

amended 

The motion was adopted 

The 

be 
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ALL-INDIA SERVICES REGULA-
'nONS (INDEMNITY) BILL 

MR. DEPUTY -SPEAKER: The next 
Bill which we are going to take has 
had an eventful history. It was first 
passed by Rajya· Sabha. It came be-
fore this House as long back as 15th 
December, 1972. It was first consi.-
dered here and the consideration was 
not completed on that day. It was 
adjourned. There was a motion for 
resumption of the debate on 20th 
December, 1972 and the motion for 
consideration was adopted on that 
day. We were considering the cla-
uses when we adjourned and it is 
now more than two years when we 
resume clause-bYo-cla USe discussion. 

I find my good friend, Mr. Baner-
jee, was on his legs. He is not ,pre-
sent at the mOlTlent. Then there is 
an amendment by Mr. Naik. He is 
also not present. There is probaib-
Iy nobody else who wants to speak. 
So, there is no amendment to Clause 
2. 

The question is: 

"Clause 2 and 3 stand part 
the Bill." 

The motion was adopted 

of 

Clauses 2 and 3 were added to the 
1NU. 

Clause I-(ShoTt title an~ com-
mencement) . 

A mendment made: 

Page I, line 4,-

faT "1972" substitute "1975" (2) t (Shri F. H. Mohrin) 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause I, as 
stand part of the Bill." 

amended, 

The motion was adopted. 

Clause I, as amended was added to 
the BiLL 

Enacting Formula 

Amendment made: 

Page I, line 1,-
for "Twenty .. third" substitute-

"Twenty-sixth" 

(Shri F. H. Mohsin) 

MR. DEPUTY -SPEAKER: The 
question is: 

"That Enacting Formula, as am-, 
ended, stand part of the Bill." 

The motion was adopted 

Enacting Formula, as amended, was 
added to the Sill. 

The Title was added to the Sill. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): Sir, I beg 
to move: 

"That the Bill, as amended, be 
Passed." 

MR. DEPUTY -SPEAKER: Motion. 
moved: 

"That the Bill, a!l amer.tded, be 
passed." 

'Ii' 1!.." .. ~ -,IT, (If ~  : "3'1J!:171H' 
1f6:)G1f, ~i ~ ~  ~ ',~~  ~ ar,i .q: 
' 'q~ ~ 'q'lq) i~  ~ ' ~ C  

'q'Tq; fe; , ,~ Jl ~  ~ : 
"Where a regulation, rule, sub-

rule, bye-law etc. framed in pur-A 
suance of the Constitution or of ~ 
legislative functions delegated. by 

Parliament to a subordinate auth-
ority is laid before the House, the 
period specified in the Constitution 
or the relevant Act for i~  it is 
required to be laid shall ,be comp-
leted before the House is adjourn.. 
ed sine die and later prorogued. 
unless otherwise provided in the 
Constitution or the relevant Act. 
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Where the specified period is not 
so completed, the regulation, rule, 
sub-rule, by-law etc. shall be ~ 

laid in the succeeding session or 
sessions until the said periOd is 
completed in the session." 

15.10 hrs. 

[SHRI DINESH CHANDRA GOSWAMI in 
the ChaiT]. 

MR. CHAIRMAN: Which rule you 
are quoting? 

SHRI M. C. DAGA: It is Rule 234. 

~ Ofi'ft ~ ~l ;;ffit ~ q-h: 
~  if; ~  ~ III "'\1 ~ ~  ~ ~ 
"("« if; m if; <it ~ ~ ~ ~  ~ 

<flIT f.i;m ~  ~ i  q I M If I &I re ~e  ~ 

ri Q<fi ~ ~ ~ ffi m ~ lPf q-qrrr 

't .. ~  .. 1R:1f ~ ii l'  'fiT ~ 0f0l'1i of.t ~ q 
~ ;jfT ~ ifiT"q <fo"T ~, i~ 309 

it ~ ~ Cl i' l if; ~ ~~, ~ 0fiT 

lI""{! ~i ~  \ifTIIT ~ f.f; ii ~~ ~ 
~~ ;srrrr if.<:: ~ ~ ~ ~ 
~ ~ iiftIT ~ 'i ' q  \ij(J ~ .il Fs;?t i! 
~ i'  ~  ~ l ~' i ~~

~ 'ifi ~ ~ ~q ~ ~, 
~ q~ ~  ~ I <fo"f ~ ffi 
~ ~  ~ q!h: i i' ~ ~ ffi ~ ~ 
~ ~ ~ ~ ~  7. ;;rret, ~ 
~ ~ ii~~ I ~~ ~ ~ 
if ~~~ ~l ~~ 
III ~ 111""11 W ~ ~ ffi' ~ ~ if; 
~ if 'q q ~ '41 .. """111<'*1 i ' ~ ..... , 

~~  ~~ '~ ~~~
~ ~ ffOf> \ill" ~ i i ~  ~ <fiT 
~ \iJTfit I ~ T ~~~ llrni Cifi"it. .,-it 
fin: ~ Off ~ of.t ~ W I 

it ~ ~ fit; Iq'"f"q" i ~i  ~
1PA lfi"itit;tt ~ ...t ~ ~ ~ 
~ am:: W ~ 0fiT ~l~ ,ql t, 1f."IfT 
Cfi"fi ffi ((If'll ~  Cf4 ((;; ~  'i ''''·4 <:'11 ( 
~~ ~ I ~~~~i  ~ 

iifif ;;rn:: ft:Rn ~,~  fq f"1 fifl it ~ 
ft:Rn ~ f.f; \ill" .q:'t ~ ((q" ~  ~ III '""it 
~~~~~ ~ , n ~~~'  

ift qnr ~ ~  ~~ ~ ' C '~  
~ iiIW ~ , ~ ~ ~ fWn IflfT 

~ I m- <f<Rf fm-...t ~ §\H, 
~ ~ ~ iA"I"if, ~ ~ 
~ ~ i ~~ ft;nrr, ~ ~ '«IT i[T 
Pf"{t ~ i f<fo" Cflff ~  ~ ~  ~ 
~ it ~ ~~ ~~ 
~ ~~ ~ ~ i'~ ~
<rnrr 'flIi ~ ~i I 

Q:m ~ ~  ~  ~  ~ ~ 

\j I ~ ( 'T. T, ~~ ~, ~ ".eft 
~, ft"qft ~~ ~ m ~ ~ 
'I' q ~ ( ~  ~ ~  ~  ifil ~  

it ~ n ~  ~ ffT ~ ((1T!" ~l ~ 
'tiT ~ 'fi1: if: ~ it ~ ~ ~ I 

~ if; iI"/Cr ~ ~ ~ ~ it ~q ttiT 
¢roT ifi"( mrr ~ I ~ ~ ~ ! f!r. 
;f.it ~ ft:rm ~  ~~ ~ f.f; ~ ~ ~ 
f.f;lrr I1:fT, ~ ~ ifil ~~ ifi"( ~ l l 
~~ l  ~ ni 'i ~~~
fT.\c MJI;R:,IfI"'l ~i  ~ ~ ~ 

~ ~ ~~ q, ~~ i i~ 
~ if; '3""'1t1Q mt:fifi'T'f<lii ~ wf.t 
~  Of;) ~ if ¥r if: ~ itm f<f;qr 
~ I !!fT;jf '4"N ~ iiffif atil ~

il ~  i~ ~ ~ if \ill" 1ft' ~ ' l ~ 
~ ,  ~ ("" (l .,-);r.TT fzn;r ~ ~
~ iifiT okr 1ft' ~ it ~  ~ iifiT 

1J1i 1ft' Pfi"af;U if ~  R ~ .,-'lCifi"U 
it ~  ~ "f ili<f if; lfT fCifim ~ 
~i ~i i ~~ 'l  ~ 
~ GI"'1T ~ ~ a ... HiQ q a q~i 

if; <=fr1r tt ~ if ~ ~~, ~ ~  
1til ~ ~ itm ~  ~ I i!T ~ 
~~ ifi'6ft '4"N ~ ~~ ~  ~ 

t. ~ ~~ /fiT ~ ilft' rn I, ~ 
~Ci i ~  ~ ifiCIR ~~ 
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it 9;IT \iffifT t I \5f'iI" ~ ~ f.ti Ipft ~ J 

~~  ~~ ~~, ~ 
at ~ q i l~ l ~ ' l ~, mtf ~
'U1:'W ~ lit ~ I 

ttillqfd ~ I ~ ;;iT ~ q-m" 

~ \SIT ~ ~ ~ WtiT ~ ;rnr 
~ll ~~ ~~ ~  
'R: !A"rf if; ~ ~ t ... 'q"iI" :q"rq- i~ l~ 
f f1t; ~ m=r ~ ~, W ifi) qm 
~ i  I ~ ~ ~,q ,~i , 

\itpr mgm I 

c,lj:tl'l"'1""' it q ~ i it"R: iifiT f;;r"Fi 
t \41fe"fit'1 309 ;r. ~ efqfe'l 
~ ~, ~ ~ Oifi ~ ~ I 
.n ~ eAT? \I'T4" if; e Cl e~ ~ it ... 
~ it ~ ~ l{if'li1"1feCl ~~ i ~ 

t, if "I'1iWll "fI«ft ~, ~ <till ~ 
~~ ~~~ ~~ i~ 
cilGI'1lq· ~~  \iITIfi ~ I C i i~ 

~  ;;(f 'iRT m- ~ I 'q"iI" 'lfcr1Slf it 
itm ~ ~ ~ if; ~ c;pn-~ 
t? it ~ W f.ti 'R'fq" ~ ~ tR 
..n: ~ I 

~ ~o~~, ~ ~

qfi:r '""' ~ if ~ ;;iT ~ ~ IITI 
~ it ~  ~ ~ tTl ~ ' 
i ~ ~~ 'i ~ ~ I ~ 
sn;r m ~ t fit; "I'T4" ;r ~ m ~ 
~ q e~ '~ ~o 4"1e 
~o  \I1i 0 ~o ~o "'" ~ if R=r:rr t, 
~ "" ~ i  ~ ~ ~ 

q ~  t ~ IfiT ~ ~ t ~ ~
fimt 11ft" 'Etfqfe'l <til 1ft" ~ 1fI'in" t-
~ .n t? ~ i il~  <tiif ~ em.. ,1 

\ill ~ l i  ~ mifft:r;w ~ ~ 
~ 1ft" ~  ~ 1{1r1T ~ if; atft 
it'lft:q-rq-~ \Ilcflf.,q'1' ~ I ~ ~ o a  

if; iIR if 'R'fq" "PIT i i~ \SIT ~~ ~ I 

~  a ~ if \5f'iI" ilR'n'r ~ 
e ~q nF.l-re=\ij ~ ~ & ffi ~ ~ if; iiITt 
it ~~ ~~ it f{i!IQ(fli'i! 
;;fr \111! 55 ~ t;At( ~ it 58 ~ 
~ if; m it \{1'q" if·, r rn \ill 

I 

l ~ ~ I 

SHRI F, H. MOHSIN: Sir, the sug-
gestion made by Mr. Daga to lay be-
fore the House the rules framed un-
der the various enactments mad'e by 
Parliament is a good suggestion. Even 
in this Bill, the All-India Service. 
Regulations (Indemnity) Bill, ther'o! 
is a provision made to lay bef0l'8 the 
House within a certain period the 
rules made under this Bill. It has 
been provided here: 

.. (2) Every rule made by the 
Central Government under this 
section and every ~la ion made 
under or in pursuance of any such 
rule, shall ,be laid. as soon as may 
be after such rule or regulation ut 
made. before each House of Parlia-
ment while it is in seuion for a 
total period of thirty days whicla 
may be comprised in one session 01" 

in two or more sucessive SeRsions, 
and if. before the expiry of the 
session immediately following the 
session or the successive sessions 
aforesaid, both Houses agree in 
malting any mod.i.ficaHon in 91lch 
rule or regulation or both HOWIe. 
agree that such rule or regulatioR 
should not be made, the rule or 
regulation shall thereafter have 
effect only in such modified form 
or be of no effect, as the case may 
be; so, however, that any BUCb. 
modification or annulment shall be 
witbout prejudice to the validity 
of anything previously done under 
that rule or regulation. II 
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Thii!! provision is there and it will 
be our endeavour to place all the 
rules Bi!! early as possible after they 
are made.. 

With regard to the suggestion made 
by Shri Bade, about constituting an 
All-India Educational service, that is 
not relevant to the Bill. I must have 
notiCe for answering that question 
and so I am. unable now to give an 
opinion on that question. 

MR. CHAIRMAN: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

15.20 hl'!!l. 

TOKYO CONVENTION BILL 

MR. CHAIRMAN: we shall now take 
up the Tokyo Convention Bill. 

THE MINISTER OF TOURISM AND 
qlVIL AVIATION (SHRI RAJ 
BAHADUR): I beg to- move: 

"That the Bill to give effect to 
the Convention on offences and cer .. 
taiD. other acts committed on board 
aircraft. as passed by Rajya Sabha. 
be taken into consideration." 

This is a Bill which seeks to achieve 
mainly the objectives underlying the 
Convention on the Offences Commit-
ted on Board the Aircraft. which was 
adopted at Tokyo in 1963 under the 
auspices of the International Civil 
Aviation Organisation (ICAO). The 
Diplomatic Conference, which adop-
ted the Convention, was attended by 
a representative of India in view of 
the importance of the 'Convention. 
The Convention came into effect on 
December 4, 1969 on ratification by 
12 Smtes, as required by the Con-
vention. With the increase in the in-
cidents of hijacking. more and more 
States ratified the Convention, and 
presently 74 States are parties to it, 
including important states such as 
UK. and USA. 

The growth Of international Bir 
transport has led to increasing eon-
cern as to the international aspects 
of the commission of offences on 
board aircraft. International air tra.. 
nsport also raises the basic problem 
of the respective jurisdiction of na-
tional States over offences committed 
on board the aircraft as an aircraft 
during the course of its flight may fly 
over the high seas or territories which 
may not be subject to the jurisdic-
tion of anyone State, and may tra.-
verse the boundaries of more than 
one State in a short space of time. 
In such cases, it becomes difficult to 
ascertain exactly the place where the 
offence took place. Further, there 
were no international rules such as 
those applied to master of ocean go-
ing ship, in respect of the conunan-
der of an aircraft. 

The atention of the International 
Civil Aviation Organisation had been 
engaged by these matters since 19'50. 
These matters were considered by the 
Legal Commitee of ICAO from lime 
to time and the final dratt or the 
Conve:ntilon produced !by !the LegaJ. 
Committee was considered by the 
Diplomatic Conference held in Tokyo 
in 1963. The Convention was adop.-
ted with a view to parlially 801ve 
these problems. 

The Convention's major area of ap-
plication is towards offences &.gainst 
penal laws or acts which jeopardise 
the safety of aircraft, and of paasen-
gers or property therein. l'iowever, 
offences against penal laws of a poli.-
tical nature, or those based on racial 
or religious discrimination, are ex-
cluded from the application of the 
Convention. It recognises that the 
State of registration of the aircraft is 
competent to exercise jurisdiction 
over offences and acts committed on 
board. 

The Convention gives powera to 
the Commander of aircraft to use 
preventive measures such as restr-
aint On passengers who commit penal 
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offences or acts which are against the 
saIety of the aircraft, or persons and 
property on ,board. In certain i ~ 

cumstances, he can disembark such 
persons or deliver them to proper 
authorities. 

The Convention also lays down the 
obligation of States for exercising' 
jurisdiction and in respect Of persons 
-disembarked or delivered by the 
Commander. There is a prOVISIon; 
regarding the offence of 'hijacking' 
under which the State in the e i~ 

tory of which such aircraft lands has 
the obligation to return the aircraft 
and cargo to its lawful owner and to 
allow the crew and passengers to 
-continue their journey as soon as 
practicable. 

In recent years there has been a 
~  incidence of crime 8Igainst or 
on board aircraft. The House is aw-
are that an Indian aircraft was in-
volved in hijacking in early 1971. 
The Convention is the first impor-
tant step towards reaching an inter-
national understanding on the comp-
lex issue of criminal jurisdiction and 
in respect of hijacking of an aircraft. 
The powers given to the Commander 
are of great practical value to both 
the airline operators and their crew, 
because the Convention also grants 
the commander and others protec-
tion from legal actions brought ag-
ainst them for the measures taken. 

In view of the importance of the 
Tneasure, the Government has taken 
a decision to ratify the Convention. 

MR CHAIRMAN: Motion moved: 

"That U",e Bill to give effect to 
the Convention on offences and cer-
tain other acts committed on board 
aircraft, as passed by Rajya Sabha, 
be taken into consideration ... 

SHRI SOMNATH CHATTERJEE: 
(Burdwan): So far as his Bill is 
concerned, there are one or two things 
which I would request the hem. 
Minister to take note of. One is that 

this Convention, which was the result 
of the deliberations which had taken 
place at Tokyo in the year 1963, CBlIle 
into force in December 1969. Our Go-
vernment have taken only another 
five years to prepare this short Bill 
and to bring it ibefore the House, al-
though according to the ISttatement 
ef Objects and Reasons, it has assu_ 
med some im.portance because of the 
frequency of the skyjacking or hijac-
kin&', whatever you may call, which 
is increasing day by day. Then, why 
did the Government take fiVe long 
years to come out with this Bill to 
give legal shape to t.he Convention? 
Because, without the passing of this 
law e on en~ion will have no 
effecl so far as the domestic jurisdic-
tion ~  the different countries is con_ 
cerned .. 

One point to be noted is that it eX-
cludes aircrafts used in military,cus-
toms or pOlice service. It also does 
notJ apply to all type·s of acts.. What 
are the nature of the Act to which 
the Convention does or does not ap-
ply? So far as this Convention is con-
cerned, the question that arises is 
whether by passing this law, or enac-
ting this Convention, Or the coming 
into force of this Convention the in_ 
cidence of skyjacking or hijacking is 
going to decrease or increase. Certain-
ly, everybody admits that skyjack!ing 
Or hijacking is a crime. 

Why is it in easin~  There are 
some incidents which have been of a 
,polical nature. So far as the Paleste-
nian friends are concerned, it bas 
been thought of by them as a method 
of expressdng their sentiments and 
aspirations and national desire to 
have their own State.. This has been 
found to be an important weapon, 
according to them, to focus the atten-
tion of the world at large to their own 
problem. In some cases their objects 
have been fulfilled,but not in other 
cases.. Therefore, merely passing a 
Convention or Bill of this nature will 
not solve the problem. though it may 
deal with some of the immediate 
problems like the jurisdiction of the 
court of the difterent countries .. It has 
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canferred jurisdiction on the State of 
regilfb'amon of the aircraft, apart from 
the question of jurisdiction of the 
State over whose area or air space 
the violation took ,place. 

If you look at the Statement of 
Objects and Reasons. it says: 

"The increasing number of hijac-
king incidents in recent years has 
lent urgency to the task of evolving 
uniform measuras by all the States 
with a view to effectively dealing 
with such incidents. II 

The question arises whether the 
Convention has evolved a measure to 
deal effectively with the skyjacking 
or hijackini,' and whether this Con-
vention has really made a determined I 
effort on the part of the international! 
community to meet the situation aris-
ing out of the incidents of hijac1cing.' 

It is good that the Commanders have 
oeen. expressly gIven power ~ deal 
the situation as it develops. But I 
would appeal to the hon. Minister to 
indicate the policy of the Govern-
ment of India towards this problem, 
which is n01l only a political and civil 
aviation ,problem but also a human 
problem. , 

How are they going to tackle this 
problem? What is the policy of this 
Government? It is true that as part 
of the civilised international com-
munity we have to accept this Con-
vention and pass it early. ISO, We ac-
cept the principles of the Bill. 
But these are the problems 
which still require to be sol-
ved. Merely passing a le-
gislation wit not solve the problem. 
Therefore, it is essential that we tac-
kle this problem properly. What is 
the policy of the Government of In-
dia with regard to this requires to be 
stated by the hon. Minister. There-
fore, while welcoming the Bill, I 
would request the han. Minister to 
bear this in mind and deal with it 
while he replies to the debate. 

SHRI RAJ' BAHADUR: The hon. 
Member has raiSed a fundamental 
a~ ion  as to what has been done 

to deal with the basic problem of hi-
jacking or skyjacking. Actually 
the International CivU Avi-
ation Organisation has been con-
sidering the steps that should be taken' 
in respect of all offences committed on' 
board the aircraft during ftight. After 
long 13 years the ICAO came to a 
conclUsion which is being enshrined in 
the Convention and also in the Bill. 

The han. Member asked why five 
long years were taken to come for:"l 
ward with this Bill, although the 
Convention was ratified in 1969. The 
reason is that we thought there was 
no need for any great hurry about 
it, because oW' foreign polic:y 
was such that We were the 
friends of all. So, there was 
no threat of any of our planes 
being hijacked. But, unfortunately, 
'We suffered a bad lincident of this 
nature and a plane of our was hijac-
ked in 1971. So, we thought that we 
should hurry up with this measure and 
pass it as early as possible. Till then 
we did not hurry with it because our 
planes were not affected. Therefore, 
there was no urgency for it lin com-
parison with other legislative measu-
res which had to be taken up early. 

As to the question in regard to 
types of .acts covered by this particu-
lar Bill, I have already pointed 
out that it provides for extra 
territorial jurisdiction of the 
aircraft over acts commit-
ted on board. It confers speciftc 
powers on the Commander of aircraft 
to use preventive measures such lUI 
resiraint on passengers who com-
mit penal offences or acts which are 
a~ins  the safety of the aircraft or 
persons and property on board. It 
also imposes certain obligation of 
States fOr exercising jurisdiction and 
in respect of perlons disembarked or 
delivered by the Commander. 

As tar as our policy Is concerned, 
we are strongly against acts of hijac-
king. We are taking all possible mea. 
sures to stop hijacking. This Bill has 
taken gOod a~ to see that oqences 
committed On board aircraft whIch 
are of a political nature or which are 
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based on racial discrilnination are ex-
cluded from the application of the 
Convention and so also of the Bill. 
This is OUr policy. We are fully in 
line with this policy. 

I think, I have been able to satisfy 
the hon. Member in regard to the 
questions that he raised. With these 
words, I move that the Bill be taken 
into consideration. 

:MR. CHAIRMAN: The question is: 

"That the Bill to give effect to 
the Convention on offences and 
certain other acts committed on 
board aJi.rcraft, as passed by RBjya 
SabhB, be taken into consideration." 

'The motion was adopted. 

MR. CHAIRMAN: We now take up 
clause-by-clause consideration of the 
Bill 

Clauae 2. There is an amendment 
in the nam.e of Mr. B. V. Naik. 

SHRI B. V. NAIK (Kanara): I 
am not moving .. 

MR. CHAIRMAN: So, there is no 
amendmenti to clauses 2 to 11. 

The question is: 

HThat Clauses 2 to 11 stand part 
of the Bill." 

The .notion was adopted. 

Clauses 2 to 11 were added to the 
BilL. 

CLAUSE I-(Short title, extent and 
Commencement) : 

Am.endment Made: 
Page I, line 5,-

fOT "1974" substitute "1975" (2) 

(SHRI RAJ BAHADUR) 

1I . .i . 
MR. CHAIRMAN: The quest.i. ... is: 

"That Clause I, as amend.e61. st-
and part of the BilL" 

The motion was adopted., 

Clause I, as amended, 1D4U add-
ed to the Bill. 

Enacting Formula 

Amendment Made: 

Page 1, line I, 

faT ''Twenty-fifth'' substitute-
"Twenty-sixth." 

(SHRI RAJ BAHADUR) 

MR. CHAIRMAN: The question is: 

"That the Enacting Formula. as 
amended, stand part of the Bill" 

The motion was adoptea. 

The Enacting Formula, as amended, 
was added to the Bill. 

The PTeambLe and the Title weTe 
added to the Bill. 

SHRI RAJ BAHADUR: I beg to 
move: 

"That the Bill, as amended, be.-
passed" 

:a.m. CHAIRMAN: The question is: 

'That the Bill, as amended., be 
passed" 

The motion was adopted. 

:MR. CHAIRMAN : We have to take 
up the Private Members' Busine8S at 
3.30 P. M. It is already 3.35 P. M. U 
the House agrees unanimously, the. 
we can take up two other Bills. It is 
uptlo the House. 

SHRI INDRAJIT GUPTA (Alipore): 
How long will it take? 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : If our friends cooper-
ate, only 5 minute.. 
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SHRI S. M. BANERJEE (Kanpur-: 
Sir, my submission is only this. 
This Bill is coming after such a lone 
time When Mr. Mirdha moved this. 
Bill, there were a lot of objections 
from all sides of the House .......• 

MR. CHAIRMAN: That Bill has 
already been passed. This is another 
Bill. 

SHRr S. M. BANERJEE: We do not 
know what is the object of the Bill. 
We want to know that. 

MR. CHAIRMAN: Item 19. 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): It is only 
to give effect to the recommendations 
of the Third Pay Commission con-
cerning AU India Services. 

SHRI S. M. BANERJEE: I want 
to speak on that. 

MR. CHAIRMAN: In that case 
we take up the Private Members' 
Business. When the House is not 
in agreement, We shall take up the 
Private Members' Business. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

FIFl"Y-THIRD REPORT 

SHRI S. P. BHATTACHAHyyA 
(Uluberia): I beg to move: 

"That this House do agree with 
the Fifty-third Report of the Com-
'mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 24th March, 1975." 

MR. CHAIRMAN: The question is: 
"That this HOUGe do agree with 

the Fifty-third Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 24th March, 1975." 

Th.e motidn was adopted 
15.37 brs. 

RESOLUTION RE: 
FASCISM IN THE 

Contd. 

GROWTH OF 
COUNTRY-

MR. CHAIRMAN: Now we take 
up further discus!Sion of the Resolu-
tion moved by Silri Shyamnanlian 
Mishra. The time allotted was 3 
hours and 30 minutes, and already 3 
hours and 15 minutes have been 
taken. I have got a long list of 
speakers here .. 

SHRI H. K. L. BHAGAT (East 
Delhi): The time should be extend-
ed. 

SHRI INDRAJIT GUPTA (Alipore): 
I have no objection to the ti-me being 
extended. But I want to seek a 
clarification from you. The next 
Resolution in order ot priority is 
mine whicil, on the last occasion, 
could not be moved by me. But 
under the rules, under the Directions 
by the Speaker, it was protected in 
the eense that because the time for 
Mr. Shyamnandan Mishra's ResolutiOn 
was extended, it did not mean that 
'my Resolution lapsed; it remained. 
But I want to know what will be 
the position now. As it is, if the 
whOle of tile Private Members' tJ:me 
today is taken up again with Shri 
Shyamnandan Mishra's Resolution, 
the whole of the time, I will not be 
in a position even to mOve my Reso-
lution. Then, does it lapse or Is it 
protected' for the next time? I want 
to know this. 

SHRI S. M. BANERJEE (lCanpur): 
Sir, I haVe no objection to the time 
for Shri Shyamnandan Mishra's 
Resolution being extended. But this 
must come to an end. We have not 
been able to come to a conclusion 8!9 

to who is fascist. I do not know it 
more time is needed. It is better that 
the matter is referred to arbitration. 

Another thing .is that Mr. Indra-
jit Gupta's Resolution, the next 
Resolution, is extremely rmportant. 
This ie International Wamen's Year, 
I want that he should be allowed 
at least to move his Resolution. 

Another request of mine is that, 
during this year, the International 



311 Growth of MARCH 26, 1975 Fascism (Res.) 

[Shri S M. Banerjee] 
Women's Year, there should be some 
women Chairmen. Some ladies-should 
be included in the panel of Chair-
man. It is a shame that in our 
HouGe there is no lady Chairman. 

MR. CHAIRMAN: We will be 
very glad to have ladies in the panel 
.of Chairmen. 

About what Mr. Indrajit Gupta has 
2!aid, I do not know what will be the 
effect of the new rule 9A. Instead 
of going into that, I would suggest 
that we may finish the discussion on 
Mr. Shyamnandan Mishra's Resolu-
tion at least five minutes before 6.00 
p.m. and Mr. Indrajit Gupta may 
move hiG Resolution which can then 
be kept pending. 

SHRI INDRAJIT GUPTA: I agree. 

SHRI SAMAR GUHA (CC\.l.tai) : 
What about my Resolution? 

MR. CHAIRMAN: I do not know 
what will be the effect of rule 9A. If 
you get the benefit of that, it is a11-
right ... 

SHRI SAMAR GUHA: I have 
been told so. Since mine got the 
first priority for today, if it is not 
reached, then my Resolution will spill 
over to tine next occasion. 

MR. CHAIRMAN: That I shall 
have to look into. Offhand I cannot 
.say. 

SI-fi (I q I CI d I ( 'Ill"ffiit ( qc;:n- ) 

m:;:rn: ~~ ~~~~ 
~~  

Will they get any time to speak or 
not if we are going to extend the 
ti"me? They\ must get time. 

MR. CHAIRMAN: They will be 
guided by the same procedures which 
guided other resolutioM. 

. _ Now, let Us not waste our time 
~se technicalities. 
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MR. CHAIRMAN: Mr. Gulha, be-
fore you speak, I have got before IIle 
a list of 11 Members from the Con-
gress side and also quite a lara:;e 
number from the Opposition. It may 
be, the time may be there . 

PROF. MADHU DANDAVATE 
(Rajapur): Will this time be enoueh 
for Fascism? 

MR. CHAIRMAN: May I reque6t 
the MeIIlbers to confine themselves 
to seven to eight minutes each so that 
everybody 'may have a <1'1ance to 
speak? I am giving you two more 
extra minutes. Ten minutes should 
be sufficient for a man like you. to 
finish your speech. 

SHRI SAMAR GUHA (Contai): Sir. 
although the Resolution is a very 
timely one, it appear.s to me that his-
torically and ideologically it will be 
an inept political expression to say 
that cOt.1.Clition has been or is being 
created in India for Growth of Fas-
cism. It would have been better if 
the word 'au1i1oritarianism or totali-
tarianism' would have been there in-
stead of the word 'FasciS'm'. Either 
consciously or n o~ iousl  I con-
sider that a condition is being creat-
ed-I do not want to say that they 
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are creating this condition-and I say 
that is being created by the pohcies 
that are being pursued by them. In 
conS'equence of that, a situation has 
arisen in the country for the grfwth 
of-I would not use the word 'Fa;,cism' 
-of totalitarian or authoritarian type 
of rule in this country. Fascism has 
botA philosophical and historical-
meaning of its own. There are 
certain characteristics of Fascism. 

The first one illl an overzealous faith 
in an articulated super-racial Mission 
of a Nation-like Roman Natiomi1i3'CJ1 

.of Italy, Aryan Nationalism of Ger-
many, historical Nationalism of Spain 
and second is rise of an assumed 
5'uperman like Mus-solini, Hitler or 
Franco. 

Equally, Fascism has a wellknit 
organisation as also a well organised 
organisation in the world. It has 
its political ideology as was the 
caSe of national -socialism in the case 
of Hitler's Germany or Fascism in the 
case of Italy and also the case of 
Franco. Equally, the most inlportant 
part, 1 should say, of Fascism is the 
paramilitia lik'e the black shirt cf 
Italy. storm strooper of Germany and 
the Falangist of Spain. Most of these 
are pre-condition6 for growth of Fas-

... cism as found in the rise of Fascism 
10 pre-war Italy, Germany or Spain. 
The rise or growth of Fascism is 
absent in India. I say that none of 
the pre-requisites of Fascism eixstlll 
in the Ruling Party of India except 
the rise of a personality cult. But, 
the image of that personality cult is 
fast 'fading out from the minds of the 
people. The deity of the personality 
cult is no longer considered even inside 
the party as it was considered y'C!ars 
'before. That image if! fading out. I 

.nope they will be taken note of by 
the Rilling Party. But, Sir, although 
these factors are not there for the 
rise or growth of Fascism in this 
country as it happened in the case 
of Germany, Italy or Spain, certain 
conditions have been created. I do 
not want to sav that they have been 
created conscio'ualy by tile Ruling 
Party. Still, the Congress talks about 
parliamentary ill6titution, democracy 

and so on and so forth. But due to 
the policies that they have pursued 
during the last few years a compul-
sion is being created and force. have 
already been released in the country 
that are taking our Parliamentary 
democracy in some kind of propul-
sion which may lead ultimately either 
to getting into tbe trap of authori-
tarian rule or a rule of totalitarianism. 

The condition in the 6ub-continent 
is almost equal to the one that is 
found in Pakistan or Bangladesh. 
There is political instability and socio-
economic forces have be'en relea!led 
which are beyond the comprehension 
of the common people and also are 
not within the grip of ttle common 
people. Sheikh Mujib who fought 
Pakistan to establish Parliamentary 
democracy in Bangladesh ultimately 
due to the forces that were el~ase  
unconsciously has himself become the 
victim. He considered himself to be 
the saviour of Bangladesh but he has 
to resort to totalitarian 'measures 
which are ag-ainst the very ideals for 
which he fought. In Pakistan Mr. 
Bhutto fought against YahYa Khan 
and Ayub Khan for setting up Parlia-
mentary democracy but now we find 
in Pakistan also they have already 
developed one-party rule. There-
fore, the fear is not unrealistic. We 
are engulfed by the shadows of tota-
litarian rule due to compulsion that 
has been created in the sub-conti-
nent from the two sides. Therefore, 
there is sufficient reason to get our-
selves alarmed about the fut-ure that 
may overtake the fate of Indian 
democracy. 

Before I enter into other things I 
want to stress one point. Apart from 
the peoples' movement ttlat haa been 
launched by J. P. to develop a peo-
ples' power against this trend of 
development of authoritarian politics 
or authoritarian mentality in the 
ruling party, he is al80 trying to build 
up peoples' power atmosphere. He 
gave 8 timely and significant a nin~ 
to the natiOn when he appealed to 
the Armed Forces, Police and the 
para-militia of our country remind-
ing them til at the loyalty of the 
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Army, Police and the para-militia is 
to our Constitution, Parliamentary 
democracy, people and to our &ational 
Flag. If any attempt is made-as 
We have seen attempts have been 
made by OUr two sister countries--
by the ruling party and if they want 
to take advantage of the present 
situation and try to as'3ume role of a 
saviour for democracy, ... saviour of 
Indian people and they try to use 
either the Armed Forces or the para 
militia or the police to set up an 
authoritarian rule or a totalitarian 
rule Or a one party rule, then, it will 
be the duty, it will be the right, not 
only the right, I should say, it will 
be the patriotic duty of the Armed 
Force:!, of our para 'militia, of OUr 
policE' even to resist that force and 
not to agree to obey the dictates of 
that force. if they want to eostablish, 
if the ruling party wants to establish 
an authoritarian rule in the country. 

16 brs. 

MR. CHAIRMAN: 
clude. 

. Please con-

SHRI SAMAR GUHA: Sir, this 
will not do. This is a serious matter. 

MR. CHAIRMAN: Mr. Guha, 
please 'Cooperate. I am asking you 
to cooperate becaUSe there are so 
many Membero. 

SHRT SAMAR GUHA: Sir, I seri-
t>uly feel about this. This is the 
fourth day the House is discussing 
this matter. This is a very vital 
iSSUe that we are discussing. As a 
representative of my party and as 
one of those participants in tile 
movement of Shri .Jayaprakash Nara-
yan, I think it is my right and I 
think I should do justice to it. It 
is not merely of theoretical interest. 
It is not a question of theoretical 
Interest or having some u~ le  in 
debates or using or a in~ some 
words. I feel t'hat the danl!er is lurk-
in~ around that an authoritarian rule 
will be el!ltablilited. 

MR. CHAIRMAN: I do not deny 
that you are more emotionally involv-
·ed. But, should you come in the 
way of others expressing their views? 
Therefore, I would request you to 
conclude in five minutes. (InterTUp-
tions). You should prove that they 
are worng by concluding within five 
minutes. 

SHRI SAMAR GUHA: Don't put 
a limit in that way. Shri Jayaprakash 
Narayan has done a great service 
to the nation. There is reaSOn for 
us to be apprehensive. Sir, what 
is the reason for supersession of so 
many Army officers? Does it not 
create certain doubts in our mind? 
Sir, in reply to one of my questions 
and in reply to certain questions by 
my friends like Mr. Bosu and others, 
we have a list of a few hundreds of 
brilliant officers, Brigadiers, Lt. 
Generals, and Colonels who have been 
superseded by an euphemistic term 
of retirement. They haVe been re-
tired. This retirement is just an 
eUphemistic term. I do not know 
whetlher it iog a fact. It may be even 
a sinister motive to have a pack of 
officers of their choice. Therefore, 
Sir, Shri Jayaprakash Narayan has' 
done the right thing. When this. 
supersession of the officers is done 
suddenly, til en, we have reasons to 
becO'me apprehenlSive. When We find 
that these forces, the CRP, the BSF 
the ISF, the NBF and other para 
militia forces-their total number is 
more than the Defence Forces and 
this is about 8-9 lakhs-instead of 
being used for tile specific purpose 
for which they have been set up 
are ein~ used, on the contrary, to 
suppreoss the legitimate democratic 
movements of the people, we have 
reasons to become apprehensive. Sir, 
several times, before this House, 
before this august House, promises 
have been made that MISA will not 
be launched against any kind of de-
mocratic movement. But, we find, 
Sir, that the.qe promises are being 
fulfilled more In breach. Then, we 
have reasOn to become apprehensive. 
Then, Sir, on flimsy grounds, this 
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emergency is being continued. It 
was declared in a certain context. 
But, the context has radically chang-
ed. But, still, the emergency is 
being continued. What is the pur-
pose? That is why, we ~ a e ap-
prehensive. What is this RAW? We 
were talking about the Intelligence or 
the CIA and somebody talked about 
the KGB. What about this RAW? 
This is not merely an intelligence 
agency. This is a counter intelligence 
agency. This is doing espionage work 
political ,and otherwise, Even today, 
I asked a very innocuous question. 
I asked: what is RAW, its function, 
programme, objective? WhiCh Minis-
try controls it? What is its budget? 
Look at the reply: tile Research and 
Analysis Wing is not attached to the 
Prime Minister's Secretariate but is 
part of the Cabinet Secretariat. For 
C. D, E, F and G the reply is: It is 
not in public interest to give the 
information. They are the custodian 
of the interest of the public; this Gov-
ernment is the sole custodian; it is 
the reservoir of -all the interest of 
the nation. We have come here-
for cutting grass? We are in no way 
interested in the nation. in the people, 
in the peasantry and in the labour? 
All the interest vests in the ruling 
party. What abnormal and Fantastic 
a'mount is bl'ing -spent by RAW, In 
Delhi alone there are eight Or ten 
offices with innocuous signboards. 
When a ntmlher of incidents were 
attributed to Naxalities in Calcutta, 
what was happening? A number of 
police officers were killed and many 
other persons wers killed. We have 
seen the counter-espionage counter 
intelligence. J 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I wanted to tell 
yOu this. What was done in Calcutta 
by RAW wag done by an officer nam-
ed Satya Brate Bose. 

SHRI SAMAR GUHA· I will be 
glad to be told that i am in the 
WTong, Let the GOV1:!rnment come 
out and tell Us the truth. We are 
sanctioning money; people are giving 

money. You spend it on counter-in-
telligence But have we no right to 
know what it i3? Counter-intelligence 
is being j"ne in this country as is 
being done in o1:.i1er countries also 
to scutt! "e whole basis of demo-
cracy. . ''1at suspicion groves i\l our 
mind. Thebe are the mechanics and 
tentacles !hat are developed to crip-
ple the ""hole democratic institution. 

There :ll'e other philosophical rea-
sons; I am not going into details. What 
skyhigh aspirations you raised in the 
minds of the people? What a fall 
into f"f' hr>lI because they are not 
being fulfllJed, not an iota of their· 
aspiration.;:; had been fulfilled. This 
hiatus h",s created a complete loss 
of faith in the ,minds of the people 
in the ruling party as well as even 
tile opposition parties. Even in the 
Opposition they have not much faith 
sinCe cynici8'm and frustration are 
developing in the country. This is 
one aspect of the thing where totaU-
tarianism and authoritarianism grow. 
This is the general psychosis. Such 
a kind of psychosis is created in the 
country, Cynicism and frustration 
lead to the growth of this psychosis 
which leads to totalitarianism. 

Politically they had not fulfllled 
their commitments. But dangerously 
they have vitiated all means of demo-
cratic norms, all means of democratic 
practice, all means of democratic 
values. If there i.e any philosophy In 
tile mind of the rullng party, It Is 
the philosophy of politics of conveni-
ence, This politicos of convenience 
can vitiate any means, any type of 
means. Today the Government can 
vitiate any means. They need to 
have committed judiciary, they need 
to have RAW, they need to continue 
the Proclamation of Emergency. All 
is justified by the politics of conveni-
ence. In this psychosis see tfte 
developments. This has happened 
for the HNlt time In 27 years. They 
have absolute power, developed an 
absolute mentality, developed the 
thirst for power and just fOr power. 
Not only 90. You roU into it; you 
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..... alk into the powers. This senSe of 
absolute powerism-this psychosis of 
poweriElm-ilas seized the ruling party. 
For the first time in 27 years, an old 
man, Shri Jayaprak'ash Narayan is 
challenging the ruling party with the 
people's power. For the first time 
in 27 years, the ruling party is facing 
a real challenge of getting out of 
power. When I came out of the jail 
in the middle of 1946, there was a 
sudden dhange in the whole climate 
of the country. There was a radical 
change in the atmosphere. A similar 
thing has happened today. A a i a~ 
change in the political climate of the 
country has come about. 

Out of their psychosis of powersim 
and pihilosophy of political conveni-
enc'e, they can take any measures. 
They will develop a rationale of 
their own, a justification of their own, 
which may be called self-generated 
or tautomeric political justification, 
when they will say, "What can I do? 
I a'm wedded to the institution of 
parliamentary democracy. But for 
the sake of saving our people from 
the crisis, which is our over-riding 
duty and responsibilty, we have to 
take this step". This is what is 
lurking in the mind of the ruling 
deity, in this situation of assuomed 
role of saviour of democracy. 

The alternative is given by Shri 
Jayaprakash a a an~ o build up 
the people's power, not a United Front 
of opposition parties, but people's 
power at a higher qualitative level. 
I appeal to my friende inside the 
ruling Congress: This is a historical 
opportunity. If they do not avail 
of it, they will be also scuttled. Let 
them organise themselves and resist 
this temptation, this growth of tota-
litarianism and tautomeric or self-
generated justification for fascism. 
That is their responsibility. 

It Is the responsibility of the oppo-
altion parties not to try to take 

advantage of the J. P. movement for 
their own political ends. Jayapra-
kashji is tile saviour of democracy. 
He will never corne to power. He 
has never aspired for power. H he 
wanted, he could have become Prime 
Minister long ago. But he doss no1: 
want power. It is the duty of the 
opposition parties to help Jayapra-
kashji in building up not the United 
Front, but the people's front-janta 
raj, janta morcha, janta sangharalil 
janta candidate 

"3f m.- '3'''lfi ':" :fT' -:;r;n'f T <f:"T -;;. T ~ <ti rtr l1 

Of, :r ., .; f'irJ; i 

Let the opposition parties forget their 
petty differences, unite under the 
leadership of Jayaprakashji to save 
Indian democracy on the basis of a 
socio_economic programme. Let us 
save our faith in democracy, in the 
Constitution and in the futUre of the 
Indian people. 

MR. CHAIRMAN: Who will save 
the POOr Chairman? 

SHRI SYED AHMED AGA (Ba-:-a-
mulla): I would like to start by 
quoting a verse: 

q:;.,<tir7: ~  q~ f\ifrr Cffr q;;:r "Ili lq"T lJ"lfl 

~ ~ l  ~  ~ii h.;::: ~ a ~ ~~  rrpft II 

l~~  ~ ~  ,5 '~ " ~  ," ~,  

[ ... u~~ lL-ci.. '~ ,$ I:ft" ,.., ~~  ~,~ .. 

Let us try to undergtand who ea e~ 

this fascist tendency. We are not 
doing it. We don't need to. We are 
in the saddle. Even when we were 
at war with Paki-stan during the 
liberation days of Bangladesh, our 
parliamentary democracy was funl:-
tioning. The state Assemblie!" were 
functioning. We proved to the W'Orld 
that we know the value of democT3.CY. 
Throughout the war period, the 
opposition leaders were consulted. 
The opposition parties are trying to 
dissuade the people, but they cannot 
do it. NOw they are boosting up 
one person to the s i~  into aiT. 
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They do not know that every body 
-must have his feet on the ground. 
They failed miserably during the 19n 
elections. Again in 1972 they fai1ed. 
When they were disappointed at the 
ballot, they have taken recourse to 
·other methods. They could not ,dn 
the people with the grand or grander 
alliances. Today they are boosting 
up one person day in and day out. 
whatever the subject under cliRCUS-
sion. When they talk of unanimflUG 
election, what do they mean'! It 
means only no electiOn and no vote 
but coercion. They will say. "you 
haVe to tolerate this one person ""'hen 
"We haVe boosted up". They "'ant 
to come not by votes but through 
the mob. It may be 50,000 or 20,000 
Or 5,000. The mob tries to ooost up 
something without knowing what it 
is boosting u p. This is a fascist ten-
dency. They ask the army to have 
mutiny. They ask the police to dis-
obey orders. They ask the civil 
servants not to obey OJ·ders. If this 
is not fascism, what else is? they 
create the cult of hatred. They killed 
one of our dear colleagues. Shri Lalit 
Narayan Mishra. (lnterruptions). 
They at onCe came out with Ii' r.:>ve-
}ation that he is not the real target 
but somebody else is the repl target. 
The slogan they therefore ~a e waS 
that the cult of violence will continue. 
Tbere was a revelation again, an ast-
rological forecast, in Mothe,.Zand that 
:In some mysterious circumst&nces, the 
Prime Minister will be killed. I 
thouhgt it was aU nons'ense and I 
bMlshed it aside. But what happen-
ed at Al]ahabad? I remembered thfOn 
what I had read in Motherland. Was 
it a prophesy or divine revelation or 
sametiJing of a plot of fascist charac-
tor? I do not want to give ~ ver-
dict. Let the country give the ver-
dict. What happened the ('Ither dRY 
to the Chief .Tustice? C ~e are 
fascist and terrorist methods. 

They say that there wU1 be a mnrcl1 
to Parliament, to say that .there w!ll 
be a total revolution, I ask, what is 
total revolution? I can understand 
a proletariat revolution. I can und'ar-
stand the people and the masses ask-

ing for their rights to have equality 
and all that. But I cannot understand 
a revolution which is supported by 
some capitalists. FrOm 8th April, 
they are now wanting a mass sat'lla-
graha-again mobocracy. They do 
not want to go to the o el'~  they do 
not want to· prepare for the nfOxt 
elections? 

This is one side of the coin. I will 
now try to analyse the other side of 
the coin. That side of the coin i!l 
that We are maintaining ttle traditions 
which Pandit Nehru had built when 
he was the first Prime ini~~e  of 
India and what ideals GandhlJ! had 
left. • We have the policy of non-
alignment, a policy that means ttl at 
we should express ourselves as freely 
as We can on each case on merits. 
We are maintaining that policy, We 
have become inconvenient for the 
imperialist forces, imperialist powers, 
outside. They feel that lndiraji has 
become ineonvenient to them. There-
fore the CIA activities are going on , 
in this country. 

Some days ago, I read in the news-
papers tilat in Calcutta the U . S. 
Consulate's assessment waG, "attract 
Congressmen to J.P.'s movement if 
J. P. is to succeed." They had the 
audacity to say to our very senior 
CongresSD'len to join the J. P. move-
ment. They got a proper rebuff from 
Mr. .Tagjivan Ram and Mr. Y. B. 
Chavan. These CTA activities inside 
our country are n~ to create 
subversive activities. 

Sometime ago, I read about a 
cheque of 14,000 Dollars received 
from West Germany. For whom it 
cam'e. I do not know. I thoueht t he 
Ministry of Home Affairs muD have 
already inquired into it and found 
out who sent the cheque, for whom it 
was sent and why. I want to know 
whether they have made any Inquiry 
into that. They should tell US today. 
These are the things that are going 

on in the country. 
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·SHRI THA KIRUTI'lNAN (Siva-
ganga): Mr. Chairman, Sir, in support 
of the Resolution of my hon. friend, 
Shri Shyamnandan Mishra, I would 
like to express my views. 

With a view to focussing the at.-
tention of the COWl try through this 
House that the Central Govermnent )s 
creating conditions for the growth of 
fascism in the country and that con-
crete steps must be taken to counter .. 
act this dangerous trend, this Resolu-
tion has been moved. I should say 
that this Resolution has come up for 
discussion at the most opportune 
moment in the history of our country. 
Eminent leaders like Jayaprakash 
Narayan are engaged in the / solemn 
and sacred duty of educating the 
public about the growing threat to 
democracy in this country as a re-
sult of the authoritarian rule at the 
Centre by the Congress Party. It is 
but proper that the elected represen.-
tatives of the people should draw the 
attention of this House,:-in fact. I 
should say that if they do not that, 
they will be failing in their duty-
more particularly the leaders of Oppo-
sition Parties in this House, to the 
slow but steady growth of autocracy 
and authoritarianism in the country. 

We from the ~i ion benches 
have time and again pointed out on 
the floor of this House that the Central 
Government is creating conditions in 
which d'emocracy will be uprol)ted. 
When some Press_man asked of our 
late lamented great leader, Arignar 
Anna, as to what was the difference 
between him and Jawaharlal Nehru. 
Arignar Anna replied that Jawahan-
lal Nehru was a finished structure 
and that he was just a brick on the 
road-side. The Dravida Munnetra 
Kazhagam under the leadership of 
Arignar Anna had held Jawaharlal 
Nehru in such great esteem and 
honour. After honouring him with 
this garland of encomium. Arignar 
Anna went on to say that JawBhan. 
lal Nehru was the last democrat in 

the Congress Party and the People 
Of the COWl try should hasten to get 
their grievances redressed during this 
benevolent rUle. Sir, this prophetic 
statemult of Arignar Anna has come 
true today. 

During his life time, Jawaharlat 
Nehru nourished and nurtured de-
mocracy in our country. So long as 
he lived, democracy was fostered by 
his feather-touch. After him, the 
first victim of this wayward central 
Government has been democracy. I 
would go to the extent of saying 
that the machinations of the Central 
Government have mauled democracy 
in our country. The seeds of fascism 
have been shown by the ruling Con-
gress Parly at the Centre. I can give 
any number of illuslrations to substan-
tiate my contention. 

In thE 1967 General Elections, the 
undivided Congress Party was ou ~  
The Opposition Parties came to power 
in Tamil Nadu, Kerala, Orissa, Bihar, 
West Bengal, Punjab, Uttar Pradesh, 
Madhya Pradesh and in many other 
States, The undivided Congress 
Party came to power at the Centre 
with wafer-·thin majority. During the 
years 1968 and 1969 all the Opposition 
Party Governments in the States 
were brought down unceremoniously. 

The ruling Con ~ss Party at 
the Centre with all the resources at 
its command manoeuvred to malign 
and discredit the Opposition Party 
Goverr.ments in the States. More 
than the intolerance at the Opposition 
Partie<; continuing in power, the rul-
ing party at the Centre during this 
period revealed its avarice for power 
and pomp. I am sorry to say that this 
has been the trait of the ruling Co~ 
gress Party since Independence. 

When the undivided Communist 
Party of India was ruling the State of 
Kerala its fall was stage-managed 
by the' Congress Party. But, now in 
K'('rala, without least compunction. 

• fhe original speech was delivered in Tamil. • 
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the Congress Party is sharing power 
with thE' C.P.I. This unholy alliance 
is beir..g acclaimed euphemistically 
as the crying need for political sta-
bility. In Orissa the Opposition Party 
o el ~ en  was replaced by a tot-

tering Congress Party Government 
which was propped up by the Con,.. 
gress Government at the Centre. In 
West Bengal, prominent political 
le-aders like Mukherjee were ruling 
the State. There also the Con gross 
Party at the Centre succeeded in se-
vering the faith of the people in the 
Opposition Party Government. Succin-
ctly, vested with all the powers, the 
Congress Party at the Centre does 
not le:lve any stone un turned in the 
interest of perpetuating its power. Are 
we wrong in saying that the Congress 
Party at the Centre has not only laid 
the foundation s ~'le for fascism in the 
country but has also started the 
super-structure? 

Let us see how the Congress Party 
went to the hustings in 1971. Shri.-
mati Indira Gandhi, at the helm ot 
affairs, understood the complete alie-
nation of the people from the Coog-
ress Party, She realised that if the 
Congress Party was not to be annihila-
ted from the political scene of the 
country. she would have to done the 
mantle of a progressive. She coined 
the slogan of GARIBI HATAO. She 
utili&ed the Congress Party platforms 
for as."'u.ring the people of the COUI»-
try that her Government would imp-
lement progressive policies and usher 
in an era of egalitarian society in 
the country. We witnessed the em-
ergence of two distinct political ele-
ropnts in the country-Progressive 
forces nnd Reactionary forces. All 
tt-e progressive political parties like 
the D.M K. gave their unstinted sup.. 
port to thE! refurbished Congress 
Party. In Tamil Nadu, the Congress 
Party ~ou  the alliance of the Dla-
vida Munnetra Kazhagam. The Co~ 
gress Party got the much sought after 
massive mandate from the people of 
the country. No Opposition party 

could becLme a stumbling block in 
the way of the ruling Congress Party 
in fulfilling the assurances given to 
the ~ l ' in 1971 Elections. 

But, during the past four years, the 
Congrpss Government at the Centre 
has let down the people of the coun-
try. It has not been able to deliver 
the gOt"ds. It is not a surprise that 
the assurances given by the Congress 
Government could not be fulfilled in 
~e arid zone of Government's il.Jep-

tltude and inefficiency. The Cong,... 
Te-SS Party at the Centre is now en-

~  in finding scapegoats for its 
failure. It is a sad commentary that 
the ruling Congress Party should call 
the Opposition Parties demanding the 
early estab}ishment of a socialist soc-
iety in the country as reactionary 
parties. Here I will illustrate the 
failure of the Central Government in 
so:ne spheres. 

Sir, y.,u know that the 14 major 
commercial banks were nationalised 
with the laudable objective of utili... 
sing the public money for the uplift-
ment of the society. 

The D.l\l.K gave its wholehearted 
SUpport to this move of the Govern-
ment at th'e Centre. It was an ac-
knowledged fact that these com mer-
ci.:ll an ~ in the private sector were 
the prinCipal instruments in the agg-
randisemE.·nt of monopoly industriaJ.. 
i-;ts in th(; country. The public mo-
ney was being utilised for the beneftt 
of the privileged few, at the cost of 
millions of common people. After 
nationalisation what hl'!l'! happerHad? 
The Central Government has become 
a monopolist. The people who sup-
port the ruling Congress Party. who 
contribute liberally to the EJection 
Funds of the Congress Party, who 
help the Congress Party in coming 
back to power, are the recepienb of 
bounties trom these nationallsed 
banks. The Central Government Is 
utllising the vast sums of publlc 
money in these Banks tor dlftributing 
its patronage. The Opposition Parties 
were demanding' the nationa:U!atioD 
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of major commercial private banks 
on the ground that it was anti.-social 
to utilise the public money for the 
growth of vested interests in the 
conntry. Now, the Central Govern-
ment is doing the same anti-social 
activ£ty. I would like to know whe.-
ther this will not be creating con-
duch e atmosphere for the growth 
of fascism in the country. 

The leaders of the ruling Congress 
Party day in and. day out talk about 
the need for fostering the integrity 
of the country. It is claimed that the 
Congress Party alone can nurture 
the unity of the country. Our leader 
and the Chief Minister of Tamil Nadu, 
Dr. Kalaignar Karunanidhi has been 
saying that in the interest of the 
country the States must be given ade-
qURte powers. We want that a new 
Constitution must be formulated for 
the rurpose of making the States 
strong so that the Centre can also be 
stronp-:. Weak States will not stren.-
gthen- the hands of the Centre. But 
we Bre caUed the advocates of seces-
sion. We have givenup many years 
ago the demand for se essio~  . Our 
CI".ief l\fjni.e:ter. Dr. Karunamdhl, has 
decl:u'ed any num'ber of times that 
India is one country and it must be 
strong. Let us see what the Congress 
Party at the Centre is doing to stren-

~n the bonds of uni~ i~ the 
Indinn E'ub-continent. IndIa IS a 
land of diverse cultures, languages 
and races. The concept of unity in 
Diversity has been given to the 
world by India. But, the ruling Con-
gress Party is imposing Hindi on a~l 
the peopJe of the country, as It 
Hin.di is the only language spoken 
in the country. 

The Congress Government at the 
Centre wants to have only one race 
in the country-no ~an race or no 
Dravlclian race. The Central o e n~ 
ment is keen to e ~ diverse cultu-
res of India i'lto one single culture. 
Similarly,:' the Congress Government 
at th..e Centre is coruilving in !!plltting 

j. 't _. ~' , 

the Opposition Parties. In Tamil 
Nadu, the run-away Anna D. M. K.-
it can be called the grafted Con&'1"ess 
Party-is being supported by the 
Congress Party. I am afraid that in 
the name of unity and one country, 
the Congress Party is pursuing poli-
cies to establish one-party rule in the 
country. It looks as though that the 
entire country is going to be for ever 
in the clutches of the Congress Party. 
Is this not a sure indication of the 
growth of fascism in the country. 

Before I conclUde, I would like 10 
compare Jawaharlarl Nehru reg·ime 
and Smt. Indira Gandhi regime. During 
17 years of Nehru's rule, the Presi-
dent's rUle was imposed in the States 
for eight times. But during 8 years of 
Smt. Indira Gandhi's rule, the Pre_ 
sident's rule has been imposed in 
the States for 17 times. While 17 
Presidential Ordinances were pro-
claimed during Nehru.'s regime, 56 
Presidential Proclamations have been 
issued during Smt. Indira Gandhi's 
rule. In order to ensure democratic 
traditions to take deep roots in the 
country, Jawaharlal Nehru used to 
bring the Chief Ministers of the 
States in the Central Government a~ 
Cabinet Ministers. But, now, the fav-
ourites of Smt. Indira Gandhi. who 
are Ministers of State in the CentraJ 
Council of Ministers are sent as Chief 
Ministers of the States. Shri Bahu: 
gUna. Shri Sethi, Shrimati Nandim 
Satpathi were all nis ~ s of States 
in the Central Council of Ministers. 
Now they are Chief Ministers of Ut-
tar Pradesh, Madhya Pradesh and 
Orissa respectively. r chargf' that ~e 
Congress 'Party at the Centre 1<: 
creating favourable climate for the 
growth of authorltariani!;im in the 
co·untry. The Enforcement Wing and 
Revenue Intelli.gence which should 
have been under the char,ge of' the 
Finance Ministry are in the Depart-
ment of Personnf':l under the Prime 
Minist.er The C. B. I 'Which should 
i~ l  find' a p1ace under the Home 

Ministrv'j .. under the a ~e of the 
Department of Personne1. How do you 
'expect the Fjnance MJnistry and the 
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Home Ministry to functioin efficiently 
and effectively without these res_ 
pective Departments? Does this not 
show that all the powers are getting 
concentrated in one hand, which 
shciuld inevitably lead to autocracy? 

Lastly, Yesterday this House passed 
the Army and Air Force Amendment 
Bill. The Hi"h Court of Jammu and 
Kashmir save a judgment that the 
Service personnel committing civilian 
crimes can be tried. under the penal 
law:s of. the 'State. Disagreeing with 
this vieW\ the Central Government 
filed an appeal in the Supreme CourL 
Even while the appeal is pending be-
fore the Supreme Cow:.t, the Govern-
ment has foreclosed. the judgment of 
the ~ e e Court by: amend:ing the 
relevant Acts through this Bill. Is this 
the way to foster democracy in the 
country, by dishououring one of the 
three pillars of democracy, i. e'J the 
judiciary? This is not a solitary ex-
ample. The Delhi High Court declared 
null and vaid the electiOn of a Con-
gress Member to this House. An ap-
peal w.as tiled in. the Supreme Court. 
BejOJ;'e the appeal was finalised, the 
Central Government brought an am-
endment to the Election law and got 
it passed by this House. Even a Presi-
dentia'l Ordinance was promulgtlted 
for this purpose, when the Parlia-
ment was not in session. 

This Resolution seeks to highlight 
the fact that an environment is being 
created by the Central Government in 
possession of all the powers, in which 
fascism will not only grow but take 
deep r.oots in the country. iI whole_ 
heartedly support this Resolutian and 
I wish that this House also gives its 
approval to this Resolution. 

SHRI JYOTIRMOY BOSU (Diamond 
Har.bour): SiI:, how does Fa8Cism 
come? lJet us consider so as to 
un ~ s an  the basic thing. Social 
cOlltradition!t are. a ~ a e  politi-cal and economic crisis cleepens. The 
ruling classes are isolated from the 

peopl'e as it is' happening to-day. They 

look for the support from the reactio-
nary people. They become comletely 
e ~n en  on the repreSsiVe forces. 

We have seen, for example, in Italy 
and Germany. it took the garb of 
national socialism. That is National 
chauvanism. We have seen Mussolini. 
What was hlis slo&,an? He talked 
about socialism-the so called Sociali-
sts talked about one country, one 9 1U-
ty and one leader. The same slogan is 
being repeated here. Here the aspir-
ing dictator sings the same song by 
taking fuller control over the State 
machri.nery or money power. We say 
semi-fascist police state for this. 
Why I say this is because they are 
maintaining a facade of democracy 
The teeth of Fascism can well be seen 
lin West Bengal. FrOm. the year 1970 
onwards, they are not even allOWing 
little bit of criticism in the papers.· 
Their weekly papers have only a' 
small circulation of 20,000 or 30,OO(J 
copies. They have ransacked the new!I 
paper offices at Dharpan, Bangladesh 
and so on and so forth. They want to 
gag the press because they do not 
want the people to know the real 
thing. We have seen how they are 
interiera.l>g continuously with the 
editorial fl'eedom of the papers in the 
case of Mr Sarkar of Searchlight, the 
caee of Mr. Verghese of Hindustan 
Times aDd tbe case of Shri Vivekanand 
Mukerjee of Basumati of Calcutta. In 
1972, what did they do? I shall quote 
from the papers which are not run 
by political parties but they are very 
ciose and subservient to the establish-
ment. Here Is a quotation from the 
Times of India: 

"It makes for an ungainly sight 
to watch teeny-weer.ly parties and 
moen rejected by the voters, struck 
back on the centre of the stage 
just because the Congress is des-
perately an,mous to restore itself to 
power in West Bengal" 

Here is another quotation from the 
Hfndustan Standard of Calcutta. 

''Never before the country has 
seen such mobilisation at troops and: 
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paramilitary forces to maintain 
law and order during election. The 
rural areas of the State will also see 
lots of them. It is durir.lg elections 
that the pOlicies of a democratic 
country like ours find expression in 
the most impressive form. Troops 
employed in West Bengal will 
surely learn a lesson from this 
election .. ." 

Further it says: 

"They refuse an enquiry on 
police firings which even the for-
eign rulers thought was a justi-
fiable one. When I asked the Prime 
Minister to tell me categorically 
whether it was done with the con-
sent of the Prime Minister and 
the Home Minister she did not hes-
itate to write to me something 
which is an unmixed untruth. I am 
sorry to say. She had stated some-
thin" which had no relation to the 
truth." 

"The Commissioners in Calcutta 
have been repeatedly bettering and 
saying "P.D. Act Or no P.D. Act, we 
shall shoot at sight"" 

It is on. record. Now, I am. quoting 
from a newspaper publication: 

"In the course of two days, in 
Baranagar area, with the help of the 
Actions Squad-Annihilition Squads 
of the Research and Analysis Wing. 
The Central Intelligu.1ce, the Subsi-
diary Intelligence and part of the 
State Intelligence, in one or two 
days in Baranagar, they murdered 
no less than 100 to 120 youths and 
their dead bodies are thrown in the 
river Hooghly. In Durn Dum, in 
oue day, sixty peoplc--youths-
Were murdered. In Barasat dead 
bodies were thrown on the ro'ad side. 
There were about ten murders In 
jails even when the man Is com-
pletely without any relief. He is 
defenceless. They have taken re-
course to thiJII.', 

What did they do? In 1972 to win the 
elections in West Bengal, they pipe 
gunned and som'e storm troopers were 
mobilised. At that time, the ruling-
class, aided by anti-social elements 
and ,protected by the police party, 
cam'e to ·power. Even a paper in Lon-
don like the <Economist London' said 
'Indira imports thugs in West Bengal'. 
The Economic Times of Bombay said 
'Gunners capture polling booths'. You 
would not have got more than 60 to 
70 seats. Now the Congress Party-I 
have come to know from very reliable 
sources---are now rehearsing and they 
are repeating the same thing in many 
more States should they become con-
fronted with a sizeable Opposition-
Opposition Confrontation'. Because iJ. 
they stick to the normal process of 
Parliamentary democracy, they would 
be outright rej'ected. So, they have 
to depend on th'e State machinery for 
using repressive measures. 

Sir, there is secret killing of politi-
cal opponents both from CPl(M) and 
Naxalites. In W'est Bengal alone they 
have killed 3,000 persons. The master-
hand behind this is RAW. They have 
crack-shot clothesmen and hardened 
criminals. Sir, in two years in West 
Bengal 88 murders were committed in 
jails. There is torture in jails and 
there are inhuman conditions. The 
minimum conditions which are guar-
anteed in the Human Rights Charter 
are not provided for. 

Sir, what is left of democracy in this 
country. The courts have become 
redundant. Since June alone there 
would have been three to four hundred 
additions. Uptil JUne, 1974 16,825 per-
sons had been detained. under MISA 
and most Of them Bre political oppo-
nents. West Bengal which has popu-
lation of 9 per cent ot the entire 
country contributed to the extent of 
72 per cent of the MISA detenus be-
cause West Bengal is the only C;tate 
where Mrs. Gandhi was badly defeated 
in 1971 elections. They learnt the 
lesson in 1971 electioIUI and in 1972 
they o ~ resort to gunmen, Central 
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Intelligence. crackshot plain-clothes-
men and police men who went and 
shot down. J. P. has said very clearly 
and rightly that MISA is the most 
abused law. An aSsurance was given 
by the piloting Minister. Shri K. C. 
Pant. He said: 

"I can assure him and my friend 
Shri Shashi Bhushan that this Bill 
is not being put forward to suppress 
any legitimate movement of workers 
or farm'ers or students. I am very 
serious. I am saying it in all seri-
ousness." 

Sir, we haVe seen in Tripura even 
when the Assembly was in Session 
how MLAs were arrested for leading 
a legitimate agitation. Is it demo-
cracy? 

Then We have hundreds and hun-
dreds of Ordinances in the country. 
Ordinances are promulgated, r'c-pro-
mulgated and re-re-promulgated. 
Whenever they are put to inconveni-
ence they want to by-pass the courts 
and take recourse to this. You know, 
Sir, how quickly an Ordinance was 
brought for suspending fundamental 
rights. Even though the present Con-
stitution is limited yet the Supreme 
Court stricture was by-passed. What 
did the Supreme Court say? "The 
West Bengal Government has contra-
ven'ed the provisions of Section 14 by 
re-arresting those who were released 
by the Suprem'c Court." The Supreme 
Court gives a judgement on MISA de-
tention and West Bengal Government 
flouts it. What has a Judge in the 
Andhra Pradesh High Court said very 
recently? What has he said with re-
gard to a young man who was dismiss-
ed by the Post Master General because 
he went and participated in some 
meeting? If democracy is there, if a 
party is a legal one, if a party is not 
balUled, you cannot restrain a man 
from going and attending a meeting of 
a party, as long as th'c party remains 
a legal one. In spite of that, your 
executive, under your orders, flouts 
the fundamentals of the Constitution. 
This is what they are doing. Sir, to 
protect th'e Chair of the Prime Minis-
ter '. 

MR. CHAIRMAN: Please conclude. 

SHRI JYOTIRMOY BOSU: Sir, 
there is shortage of electriCity. This 
Bell should be sparingly used. I hope 
you will not ~n e  Parliament. You 
will be a High Court Judge in no time. 

MR. CHAIRMAN: Finish your :>peech 
as early as possible. 

SHRI JYOTIRMOY BOSU: 1 won't 
make any speech when you become a 
High Court Judge because I will never 
be a lawyer. 

Sir, to protect the Chair of the 
Prime Minister, the Supreme Court 
judgement was reversed by the Ordi-
nance. Because of one person, be-
cause of the Rae Bareli el'ection peti-
tion, the Whole thing was reversed. 
Sir, fascism cannot be established 
without making it a police state. Simi-
larly, a police state must be with 
storm troopers and gestapos. Demo-
cratic rights must be suppressed and 
'one party and one leader slogan' must 
be kept alive. I would like my 
friends in the CPI not to forget what 
happened to Social Democrats in 
Germany. We have seen the attitude 
of the Government to the railway em-
ployees during the strike. In a ienlo-
cracy, there will be collective bargain-
ing. What were they wanting? They 
were wanting a need-based wage and 
a wage on par with the public sector 
enterprises of the Government. What 
did they get? Dismissal, break 1n l:Ier-
vice, beating up including raping. That 
is what they did. 

Sir, t(,day. I was horrified to hear 
that in Haryana, a senior politician, 
Mr. Rathi, a person who was blind 
and aged 60, because he criticised 
Bansi Lal in a public meeting, he was 
caught, his face was tarred with cow 
dung, a garland of shoes was put 
around his neck, a stick was pushed 
into his rectum and he was taken 
round the market-place with somebody 
spitting on his face. Sir, under the 
very nose of the Central Government 
such sorts of things are happening In 
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Haryana. This is not for the first tim'e. 
We know what the police did in 
Rewesa. An elderly man waS made 
naked, he was forced to go and lie 
with his own sister who was in a 
police lock-up. This is what they are 
doing here. 

Sir. my letters are opened in the 
Gole Market post office. If you a ~ 
a surprise visit, you will see a boiling 
kettle and steam moistoning the enve-
lopes. e ~ s are opened and letters 
haVe been read. Inconvenient letters 
are being destroyed. Telephones are 
being tapped, round the clock. Taxi-
walas' numbers, who come to our 
places, are taken and they are inter-
rogated 'where did you pick up' and 
So on. It has become a police state. 

Sir, there is this Research and 
J\.nalysis Wing. The major source of 
their money is the Discretionary Fund. 
I will quote from one Ministry, the 
l\Jinistry of External Affairs. In 1969_ 
70, the Discretionary Fund was Rs. 3.72 
cr.ores. In 1970-71, it was Rs. 6.6 
cr.ores, 1971-72, Rs. 11.50 crores and in 
1974-75 it waS Rs 13.47 crores. This 
year, because they are wanting eco-
nomy. Mr. Piloo Mody, from Rs. 13 
crores it has gone uP to Rs. 23.69 
crores. Why should the Ministry have 
Discretionary Fund to the extent of 
Rs. 23.69 crores? Then, the Intelli-
gence Branch. In 1969-70, it was 
Rs. 4.49 crores. For 1974-75 it is 
Rs. 887 lakhs and for 1975-76 it is 
Rs. 1037 lakhs. In addition to the 
Research and Analysis wing which 
consumes more than Rs. 35 crores, 
they had imported bugging gadgets to 
the tune of Rs. 13 crores. Two police 
officers went to Bombay to bring the 
crates which contained them. 1 was 
Burprised to hear a young Congress-
man from that sid'e tell me that the 
police officer told him: yes, Mr. Bosu's 
contention is right but those crates 
contained ammunition, not bugging 
gadgets. That man did npt have the 
g(ey matte.l' in hia bead to 14nderstand 
t1).at it o~ crates contained ammu-
llitlon the weight would have been 

four times the weigbt that I was told. 
l3ugging gadgets have come from UK, . 
West Germany and America and 
Japan. For th'e first time in the his-
tory of Indian adntinistration Mr. 
Ramnath Kao a police officer had ~en 
given· the status of a Secretary. For 
the first time in Indian history. the 
Director General of Bord'er Security 
Force, RustomJi had been given the 
rank at a Secretary. There are hun-
dreds of cover j'Obs. Indian uolice 
officers are being put in different orga-
nisations under the garb of different 
designations and they are calIeJ COV,?f 

jobs. The Prime Minister's 3ecurity 
alone costs Rs,,3,6oo in Delhi while out-
side in Madras the Chief Minister has 
to give accounts. In th'e Research and 
Analysis wing joint committee on 
intelligence there are at least nine 
officers. Another man Mr. Sankaran 
Nair is No.2 to Mr. Kao. This is the 
Indian CIA. This Parliament must 
have the right to discuss matters of 
RAW because in other countries such 
as America there is a Senate Sub 
Committee with full rights to go into 
the matters of the CIA and similar 
organisations. 

MR. CHAffiMAN: PleaSe co-operate 
and conclude now; I have given you 
the maximUm time. 

SHR[ JYOTIRMDY :aOSU: We had 
a bigger border wb'en Bangladesh a~ 
East P:alWstan and at that time We had 
42 battalions of the border security 
force. Now it is 77 battalions. Why? 
Because they apprehended r:evolt in 
the infantry battalions. To counteract, 
the border security forces. were '~
cruited and they wete given a higher 
basic wage to fight them. I want to 
ask a question. Mr. Mohsin is here 
but I do not think that he had even 
seen the file. How many of our intel-
ligenCe officers had been trained IIDder 
CIA in the United States and how 
many of them had been trained in 
Bangkok under oth'er American orga-
nisations? How DUUlY ot tbem were 
sent ou.t to be U:.ained in electronic 
gadgets and bugging gilCigets in lo e~ 
countries? Even the· mterrogatiop. 
rooms in Delhi and at Fort WilliBID 
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in Calcutta had been designed by 
American designers. They talk about 
right reaction; they talk about RSS. 
'they criticise them openly. But they 
are also persons who finance them; 
they grant them padma bhushan. For 
their own sake they have to keep alive 
the right reaction, RSS and other 
things. It is running with the hare 
and hunting with the hound. That is 
the character of Mrs. Indira Gandhi. 
I have got evidence to show that the 
Siva Sena in Bombay had receiV'ed 
~one , protection and police help in 
tbe hands of V. P. Naik under the 
Congress High Command's directive. 
I have got 'evidence in my possession. 
I do not say anything more. I have 
seen and faced it. You will also see 
it one day, unless you wake up now. 
Otherwise, perhaps, it would be too 
late for you and me both, because the 
coterie led by Indira Gandhi wants to 
remain in power, like Gen'eral Franco. 
for all her life. 

11 brs. 

SHRI H. K. L. BHAGAT (East 
Delhi): Mr. Chairman, Sir, I have 
every respeCt for Shri Jyotirmoy 
Bosu. So, even giving him th'e benefit 
of doubt, I will say that, to say the 
least, he is a Professor in Chaos. I 
had the privilege of hearing the other 
two professors, ProfeSSOr Samar Guha 
aud Professor Mishra. I heard both 
professors talk on fascism and I can· 
not help saying that they are confused 
professors. I do not believe they are 
fascists or they believe In fascism. 
While they really think they are 
trying to save the country from the 
clutches of fascism, they are in fact 
preparing the ground for fascism. The 
resolution of ProfeSSor Mishra itsel:l 
shows that he is being used to project 
the cult of fascism in this House. 

I would say with all respect that we 
"must consider the situation dispassion-
atelY, becaUSe this is a situation which 
requires serious and objective pondl"r-
ing over. One argument wttich_ has 
been given by Professor S. N. Mtshra, 
and in fact he quoted it with ~ e  

kind of excitement, is that in this 
country the Prime Minister is called 
the leader of the nation or the Sup-
reme leader of the country. The same 
argument was given by my friend, 
Professor Guha. He said that the cult 
of personality is being projected and 
that the Prime Minister has become 
the only leader of her party and that 
she is trying .... (Interruptions). That 
is the argument given by them. 

Let us consider this question dis-
passionately. Shrimati Gandhi will 
not become, and has not become, tho"! 
leader of her party or the leader of 
the nation, because I call or refUSe to 
call, or you call or you refuse to call 
her the leader of the nation, but 
because the nation gave her the man-
date. Since the nation hag given her 
the mandate, so she has become the 
leader of the nation. Nobody can be-
come a leader of a nation without a 
mandate. 

A leader in a democracy is an abso· 
lute necessity, and in a bigger demo· 
cracy like India a leader amonest the 
leaders is also a necessity. 

17.03 brs. 

[SHHI N A W AL KISHOHE SINHA in the 
Chair] 

What is your tragedy'! You are 
searching for a leader. In that search 
for a leader you are trying to find a 
partyless leader for a combination of 
parties. You want to have a a l~ss 
leader to lead a heterogenous group. 
The opposition parties do not haV'o"! one 
leader. Left to themselves. the oppo-
sition parties do not have one lea e ~ 
th"ey have sO many leaders. The tra-
gedy is We have people like Slui Piloo 
Mody, who are leaders without parties, 
and we have parties without leaders. 
That is the tragedy of OPPosition In 
this country. And ProfeSsor MUhra 
made a speech lite an orthodox pro-
fessor who goes to the class and saYl' 
"let me nOW explain the binomial 
eo e~  
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I appeal to him to consider this 
question dispassionately, because I still 
beli.o!ve in his good sense. A countt·y 
like India, a big democracy like India, 
cannot be governed by a mere Prime 
Minister. In the interest of d'emocHlCY 
and in the interest of the country. it 
is necessary that the Prime Minister 
should also be th'e leader of the nation. 
And she became the leader of the 
nation after leading the nation, with 
your support on some crucial q ues-
tions, after passing through vario!Js 
trials and tribulations. That is how 
she became the leader of the natiOll. 
That is what irks you. The people 
calling her the supreme leader irks 
you. But she became the leader of the 
nation with the mandate of the people. 
You are projecting a leader without a 
mandate. You are o~e in  a leader 
who has not yet got any mandate. He 
is like a commander without an 
army (Interruptions) 

Who is spreading the cult of fascism? 
Is it those who have the mandate of 
the people, or thOse who have no man-
date of the people and yet are claim-
ing to be the leaders of the nation. 
who have no majority and yet claim 
to speak on behalf of the nation, who 
have no parties behind them and yet 
speak on behalf of the parties? 

I will give anoth'er example to show 
who is encouraging the fascist outlook, 
the fascist tendencies. Who is support-
ing the campaign or preaching the 
idea of ridiculing parliamentary and 
democratic institutions? Who bas done 
it or who is doing it? Who is trying 
to bring parHam'ent and the Legisla-
tures into contempt and ridicule? 
Did We do any such thing? You ore 
the people who are doing it. I want 
Shri Mishra to understand, I want it 
to be put On record, if democratic in-
stitutions disappear from this country, 
do not thing you will be safe; probabIy, 
you will not be able to save yourself. 
I know you believe in democracy and 
that is why I am telling you this. 

Who started this campaian of ridi-
culing democratic institutions in this 
country? Did we ask for dissolution 
of the l:egislatures? Who started 
gheraoing MLAs and parading them 
on donkeys? Who used coercive tac-
tics? Who started intimidation? Who 
is talking of the no-tax campaign? 
Who is responsible for the bomb ex-
plosions in this country? I want you 
to dispassionately explain the position. 
Who is indulging in undemocratic be-
haviour? Who stands in this House 
and says "no, we will not allow you 
to proceed"? Who talks that language 
in this House? Fascism always starts 
with the tyranny of the minority. 
They will always be small in number 
but the become more aggressive and 
totalitarian in approach and they talk 
the language "I am the nation". 

Shri Samar Guha was telling us: do 
not indulge in hero worship. He 
has discovered a God. The other day 
he said that he has discovered a God; 
perhaps without Worshipping it. Now 
the simple question is this .... (Inter-
ruplidns). Your intoleranoe again 
shows that you are well-meaning but 
misguided. The Simple qU'estion is: 
who has done it? He has said that both 
the police and the military disobey 
orders. I want to tell Shri Guha that 
both the poliCe and military hav.o! this 
country defended with their blood. the 
freedom and democratic structure of 
this country. They have don'e it and 
they will not be misguided by mis-
guided and Qonfused people like you 
and your leaders. They have done 
their duty to the country when foreign 
attacks came, when We were fighting 
for certain principles, certain policies 
and for the democratic structure, for 
our secular outlook. The police and 
the military are not going to fall in 
your trap. I can assure you that they 
are too patriotic to be misguided or 
misled by you. 

Shri .Jyotirmoy o~u spoke ot RAW 
and what not. As I have gald, he 
always tries to show as If hie is an 
expert who knows something, but 
what he brings virtually means no-
thing. 
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Here We have so many pailokars 
aitting here. They are always talking 
of the elections. If they win an 
election, then it is' a fair election; 
but if they lose an election, then it 
is unfair. This is their approach 
and outlook. People will see how 
opportunistic they are in their out-
look. Some time ago they thought 
that they would not be able to win 
any single election, ,because the 
elections are not free and fair. Some 
of them were thinking of even boy-
cotting the elections. Some of the'lll 
said that until there are electoral 
reforms, they will not stand for 
elections. When they won a few 
bye-elections, they changed their 
stand. I am happy that they are 
coming to elections. It should be 
for the nation to decide. When the 
elections come in 1976, wlhen they 
are due, they will choose you or 
your opponentis. The Congress has 
always bowed to the verdict of the 
people. The Congress will go by the 
verdict of the people. 

They are talking of storm-troopers. 
Mr. Samar Guha was talking about 
racial \Superiority. He is in the com-
pany of .Jan a Sangh Party which has 
been talking of racial superiority. Who 
in this House talks of racial supe-
riority, superiority of one class of 
people against the other? It is not the 
Congress party. It is the company 
which Mr. Samar Guha is keeping 
that is talking about it. It is the 
.Jana Sangh that is talki.ng about it. 
They have para-troopers in this 
country. They are the people who 
indulge in this kind of activities. You 
are in that company. It Is a pity 
that J. P. led a demonstration to 
Parliament, he was then demanding 
a ban On the RSS when Gandhiji wa-s 
killed. It is the same man who says, 
if they are fascists, "I am also a 
fascist" . 

I say, you search your heart. In 
your pOlitical desires, in your search 
for annihilating the Congress, deni-
grating the Pr"me Minister, denig-
rating the institution of democracy, to 
what limits are you going? That 

is the question. He was talking of 
democracy, He mentioned Ayub 
han and Bhutto. I want to ask Mr. 
Gul':ia: Who was the le'ader in India 
Who supported the idea of basic de-
mocracy of Ayub Khan which was 
the negation of democracy? It was 
not the Congress' party; it wa.g not 
the Congress leader. It was your 
leader, your God, your .J. P . who 
supported the idea. You say, you 
are fighting for democracy but, in 
the name of fighting fOr democracy, 
you are helping tl'le undemocratic 
forces, you are helping the right 
reactionary forces and you are helping 
to create conditions in the country' 
which are now leading to fasciS'm. 

You go on saying so many things. 
You Gay, there is no freedom of the 
press. You say that the press in 
this country is not free. COUld 1ilere 
be a greater myth to say that? In 
fact, the press in this country is 
free to the extent of having a licence. 
Yesterday, I quoted a paper which 
had incited the murder of the Prime 
Minister in its article. And this 
,blessed Government has not taken 
any action. StilI you say tilat there 
is nO freedom of the press. I have 
my grievance against the Government. 
I say that fascist trends are being 
developed; the people are making 
speechee; they are giving utterances; 
they are writing in ,periodicals and 
in newspapers. r have 'my grievance, 
a very strong grievance, against the 
Government. Why are they not 
coming forward with a White Paper 
giving all the details of s'Uch speeches, 
utterances and writings in periodicals 
Bnd newspapers? I assure you, if 
they were to come out with it, sO'me 
of you will be exposed beyond any 
shadow of doubt and it will come 
out that it is some of the parties 
sitting on the other side that are-
promoting anti-democratic means and 
so on. 

It is a tragedy for an Opposition In 
this country. During the last 27 
years, the question of question t.: 
How kI it that no alterantlve to the 
CongrelJS has developed? That tit 
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the question which you should seri-
ously ponder over. And the only 
a.nswer is that, instead of bothering 
about their own working. about their 
own attitude, about their own policies, 
they have taken a negative attitudes 
towards the Congre&s. Somehow or 
other, they have a knack of missing 
tile bus. Whenever there is a crisis 
in the country, if the Opposition were 
to stand together, cooperate and adopt 
a constructive attitude, may be the 
nation would have appreciated them. 
The difficulty is that, when fire starts 
burning, they put oil in the fire; when 
difficulties come, they start creating 
greater difficulties; when some abnor-
mal conditions start, tJhey try to make 
them more abnormal; they try to 
create confusion and chaos. The 
worst thing is this. They say that 
the Congress is ruling by brute majo-
rity. You can check up the records 
of thi6 Parliament. You may see all 
the crucial decisions, including the 
Amendments to tlhe Constitution. I 
would say that 90 per cent of the 
members of this House, including the 
Opposition, have supported those 
D'menmnents. It is the .greatest myth 
and falsehood to say that the Congress 
is ruling by brute majOrity. In the 
case of all crucial decisions which 
have been taken, most of the Oppo-
sition members have also supported. 
these. 

You call the Prime Minister a tota-
litarian leader or this leader or that 
leader. My friend from DMK was 
pouring praises on Panditji. We 
agree with him that Panditji was 
a great detnocrat. You were shining 
in the glory of Panditji's belief in 
democracy. I want to tell the Oppo-
sition that, if with all their undeomo-
cratlc attitude. witb all their intoler-
ance. with all their mud-slinging 
with aU their character assassination: 
with all their fabrications and false 
'BIle«ations. they are ,!Ifill making their 
mark somewhat. though out of pro-
portion to them weight as an Opposi-
tion, though irresponsible, they are 
shining in the glory of the Congress 

which believes in democracy and i,ts 
Leader who .believes in democratic 
functioning. That is what I want to 
tell them. 

MR. CHAIRMAN: All the memberll 
can speak very well on thi6 8ubject. 
I would request tttem to be very 
short. 

SHRI B. V. NAIK (Kanara): Please 
give me ten minutes, Sir. 

MR. CHAIRMAN: When I say 
'short', I mean only five minutes. 

SHRI B. V. NAIK: 1 take the 
cue from what Prof. Swell has said 
that the best speeches are short spe-
eche..s. Let me have my own way of 
speaking, and I will obey the Chair 
whenever it wants to cut me short. 

Now, I quote from the speech of 
Shri Shyamnandan Babu, an experi-
enced Parliamentarian, unHke many 
of us. He has said: 

"One of the devices ... " 

for the growth of fasciS'm 

" ... was of national socialism in 
Germany; pseudo corporatism in 
Italy; Similarly, in Japan, there WaE! 
aggressive nationalism; in France, 
there was a device of popular 
front. .. " 

I presume, he means Charles De 
Gaulle. 

"In America ...... " 

This is the anti-climax. 

"In America YEJU 'mig(1t say, there 
was a device of New Deal." 

If Shri Shyamnandan Babu is going 
to say that Mr. F. D. Roosevelt who 
brought in the New Deal was a dicta-
tor ..... 

SHRI SHY AMNANDAN MISHRA 
CBegusarili): There are the devices 
by which contradictions are sought 
to be reSOlved. It was retolved in 
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the United States . by the method' of 
~e  Deal. In other countries they 
were resolving such contradictions in 
Borne other ways. 

SHRI B. V. NAIK: I am quoting 
only from your speech: 

"When such situations arise, you 
have to take recourse to some of 
these methods ... " 

The entire theme being fascism, if you 
now say that it is not so, then I have 
nothing to add. You can stop me 
~ene e  I becO'me irrelevant. 

If you are going to say that FDR 
was a dictator, then your definition 
of 'dictatorship' i.s not fair. 

Then he also quotes a play-boy 
writer and says: 'The leader is right, 
Our future is bright.' and goes on to 
say, 'So the leader must be proclaim-
ed to be right in all possible circum-
stances.' Now, to the bEst of my 
knowledge, I do not think the person 
who put forth this, viz., Mr. Kuldip 
Narang, to be exact, speaks on behalf 
of the Congress Party. I think he 
speaks for himself. Under the cir-
cum1'itances, we, in the Congress Party, 
cannot be held responsible fOr that. 

Then, to take his 0'Wn quotation at 
the time when tJe 6J)oke on the i4th 
March. Shyamnandan Babu has said 
'Now the personal rule of the su e ~ 
leader is absolute.' All these halluci-
nations ShYamnandan Babu is entitled 
to have. but the essential and the 
most operative part of his argument 
and, similarly, ti1at of Prof. Samar 
Guha today is-I do not want to enter 
into a conflict of personalities-is that 
JP has come in order to save demo-
cracy in this country. Sir. I do not 
no~ much about the politics of 

India, a decade or two ago, being a 
fresh recnJit to public life. If I 
can SUm up the entire philosophy of 
Mr. Jayaprakash Narayan, he sounds 
~ me very much like an echo of 

wtJat the Congress 'manifesto was 
Bt the time of the mid-tenn poll in 

the year 1971. Whether it is un~ 
employment or whether it hs a ques-
tion of the student unrest or the 
abolition of poverty, there has been, 
as far as the basic objectives arE' 
concerned, absClI·utely no conflict. But 
the problem before the country or the 
government of the country is: how 
to implement it. There is this enor-
mous unemployment proble'll1. Unless 
we change the values, the unemploy-
ment problem gets aggravated because 
the organized sector of labour has 
developed certain vested interests in 
which they want more and more. 
Under ~ese circumstances, I think it 
would be a very difficult proposition 
to get into a dialogUe with one's own 
echo because the echo will exactly 
reflect what has been said. 

Shri Shyamnandan Babu also said 
1S00000ething about Our Party, a com-
bined Party to which Shya'mnandan 
Ba bu belonged prior to 1969 . If I 
distinctly remember his words, the 
said that the Congress Party is a 
party which stands for certain values 
and he said that there has bEen a-
fall in the democratic traditions of 
~ Congress. Without eanin~ any 

offence to our friend. Shri Mohan 
Dharia et all i.e. and oth-ers, I would 
like to know whetl1er there is any 
one party either in a democracy or 
in any other situation where the diver-
gence of opinions and the diffierences 
of opinion are expressed so freelY 
and come out in the public and take 
place on the SBme scale as it happens 
in our paTty. Does it happen in the 
CPr? Does it happen in the CPM! 
Does It happen in a party wf1ich a 
la ~e number of people there have 
joined o~e e  .. 

SHRr PILOO MODY . (Godhra): 
Yes. 

SHRJ B. V. NAIK: Obviously. it 
has reached the place where it should 
go. I think if there is a catholicity 
In the expreBsion of varying oplni011ll, 
varying Iilades of opinion, from the 
e'Xtreme right to ~ extreme left, It 
Is in the Congress Party Bnd which 



3SI Growth of MARCH 26, 1975 Fascism (Res.) 352 

[Shri B. V. Naik] 

party would be So liberal in dealing 
with their dissidents that not even 
a .. how-cause notice was issued? I 
did COlnpliment the other day the 
party of the han. Member, Stirl 
lndrajit Gupta that within a week's 
time of something that happened at 
o~e a, a member of their party, 

Shn Chandrasekhar Singh was sus-
pended. We would like that disci-
pline ... 

SHRI S. M. BANERJEE (Kanpur): 
You have not suspended &lri Tul 
Mohan Ram. 

SHRI DARBARA SINGH (Hoshiar-
pur): Shri Tulmohan Ram is very 
much in the court. 

SHRI B. V. NAIK: We would 
very much like a certain amount of 
discipline in our Party. There is only 
one more thing-or two more things 
-which I would like to refer to. I 
am particularly asking Shyamnandan 
Babu. For ~ e last 27 years who 

• was in charge of the affairs of the 
country? Was it Mrs. Indira Gandhi? 
No. Was not Mr. J. P. Narayan in 
the forefron ~ of the national affairs 
in this country'! Was not Mr. Shyam-
nandan Babu very much in the Central 
Cabinet? Was not Mr. Morarji Desai, 
Minister of Finance of the Govern-
ment of India and Chief Minister of 
Undivided Bombay? You were all 
with the congress. Wilat yOU see 
now is the total accumulation of the 
mistakes done by the same people 
who are now rallying round under 
the umbrella of Mr. Jayaprkash 
Narayan. Mr. MorarH Desai was 
there; Mr. Kamraj was there. Mr. 
Shyamnandan Babu is an intellectual. 
Let him ponder over and answer whe-
ther tt.1ese people have or have not 
been responsible for the deterioration 
Of the situation. Mrs. Gandhi came 
on the 9Ce'l'le only in 1965. Under 
these circumstances, calling the Prime 
Minister, Lady Hitler would be utterly 
unjustifled. Do yOU know what 
happened in Germany about the per-
aecution of minorities? She is a 

minority herself from the point of 
view of the caste politics of this 
country. I therefore humbly request 
Ml-. Shyamnandan Mi-shra to with-
draw his resolution. 

DR. HENRY AUSTIN (Ernakulam): 
I want to participate in this discussion 
because I was very much surprised 
to hear the reasons which Mr. Shyam-
nandan Misilra has adduced for bring-
ing up this Re-solution seeking to draw 
the attention of the House to a certain 
situation which does not exist in the 
way he puts it. 

Or, if it exists, in any form the one 
force which is trying its best to avert 
such a situation is the Ruling Party. 

SHRI PILOO MODY; I would like 
to speak. 

DR. HENRY AUSTIN: Sir, today, 
Game reference has been 'made by 
some speakers to the Congress Ruling 
Party. Now, Sbri Mishra knows the 
character and composition of the Con-
gress Party. One of the reasons for this 
Party holding its own for the last 
over a quarter of a century and even 
after Independence is the fact that it 
seeks to represent the aspirations of 
the people, viewed as a whole. In 
the Party, a section takes ultra-Leftists 
stands and yet another section may 
be represent viewpoints which majo-
rity may not like. Thus by seeking 
to represent various ..shades of opinion 
the Congress Party seeks to reflect the 
soul of the Nation. By sO doing, the 
party has developed some weaknesses 
as well. But, yet, all-tOld, this 
party repreeents the nation and its 
soul which is reflected through basic 
postulates such as democracy, socia-
lism, secularism a"d in external 
affairs non-align·ment. Such a party 
therefore cannot be assailed as going 
against these high priciples and en-
couraging Fascism. It is here that 1 
would like to say one thing. The most 
-important factor rnoW' ~i in  ourl 
body-politic is the tendency of certain 
parties who, which proclaiming from 
house-tops their commitments to 
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socialism, secularism and democracy 
at the same time, finding that their 
own party does not have any hold 
On the people, are trying to fall back 
behind certain leaders whose ideals 
and programmes cut at the very roots 
of these ideals. That is what is happen-
ing today. Shri Mishra's own party 
is afflicted with this s1tuation. I 
have '-.10 ill will against any party or 
individual. But there are certain 
forces which are operating in this 
country which need to be watcbed 
and understood. Look at the caSe at 
Shri S. N. Mishra and his party. He 
wants to focuss the attention of the 
House to the emergence of Fascism in 
our country. What is actually hap-
pening here? A party which has no 
strength of its own is surrendering it-
self to What Shri Jayaprakash Narayan 
is doing and preaching. His philosophy 
is also backed by the Jan Sangh, 
Anand Marg-·· a;o 1 som-e others also. 
On the other hand, the Congre-ss party 
believes in democracy, and secularism 
and feel that this country and the 
party should fight for democracy, fight 
for secularism and socialism. I know 
Shri Shyam Nandan Mishra and his 
honesty of purpose. I remember my 
association with him in the Congress 
Socialist Forum from the 1950. Can 
he honestly say now that there is 
any other party or any other collec-
tive force in this country which stands 
so 5teadfastly and so resolutely aeaillst 
the forces of FasciS'm like ours? The 
Resolution which he has brought for-
ward is very very distressing. I do 
not know why he has thought it fit 
to bring it here? In a way, the 
Congo (0) or Syndicate Congress of 
which Shri Shyam Babu is leader 
in this House is falling into the trap 
of Fascism. You have gone on re-
corcf as championing the cause ot 
secularism and democracy. Then, how 
can you reconcile yourself with Shri 
JaYaprakal!h Narayan's addressing 'a 
rally at Jan Sangh delegates? Inter-
ruptions). You seem to have no con-
cern over certain forces exhorting the 
country to take steps which are 
bound to take oUr people backward 
to the feudalistic age or to the age 
at communalism? 'I1le C'ongree9, 

153 LS.-12. 

·under the Leadership of Prime in~ 

ter, Shrimati Gandhi carnes to the 
forefront as a leader of the progres-
si ve forces in the company of the 
progressive parties like the C.P.L 
and other ~ ies which see the dan-
ger inherent in the' times. Instead 
of appreciating the bold stand which 
the Congress has taken to defend 
Democracy against fascist trends why 
should he talk like this? It we want 
to establish Fasci6m in the country. 
there is not much difficulty in our 
way. What has happened in African 
countries? But our philosophy is 
against these kind of forces. Shr! 
Mishra has nO complaint.-;; against the 
Jana 8angh and the Ananda Margis 
Or other reactionary forces whicb 
have the potentiality to lead the 
country towards Fascism. We are 
very much distressed that he brought 
this matter here. Our Pri'me Minis-
ter has time and again said that the 
Congress Party stands committed to 
certain basic values-values which are 
d1erished by progressive people the 
world over. I am JUSt coming after 
attending a reception to the ForeigD 
Minister of Tanzania who i.s here not 
only as the leader of that countr::v. 
alone but as the leader of the dele-
gation of Organisation for Afr!cali 
Unity (OAU). According to him 
there is so much of freedom in out" 
country and that the OppoB'ition Parties 
are given so much of freedO'm to pro-
pagate what ttJey want _ This can 
never be in a country with a fascist 
background. If there had been any 
such tendency in our country, do you 
think J. P. would have been allowed 
to propagate his views some of whicl:l 
are repugnant to the concepts of de ... 
mocracy and socialism? On the other 
hand we give him and his 'rTlovement 
a·bsolute freedom, because Can greg 
has the tradition of toleranCe anei the 
abiJity to absorbe what is best ~ 

a movement or even In Opposition 
parties. That in a way reftectfl the 
genius of the Indian culture. We try 
to assimilate what is best in others. 
So, when OUr party and Government 
are wedded to such policies and are 
leading the country towards the goal 
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IJf democratic socialism ilow dare you 
Bay that the ruling party is preparing 
the country for fasci6m. This is un-
charitable of you to say the least. 
Even in the United States or the 
Scandinavian countries you will 
find the sort of freedom which we are 
having under Prime Minister, Smt. 
Indira Gandhi, is not available. Even 
against the backdrop of the eruptions 
of violence, as we have seen recently 
in Sa'mastipur, Allahabad, and Delhi, 
we are holding fast to the i ea ~ of 
democracy and this achievement of 
OUr Government is being praised by 
world leaders. I may tell you that 
in the coming days and months you 
will find that the .J.P. movement will 
continue to shrink to find itself cen-
tring largely on Anandmargis and 
.Jansanghis only which the country 
will continue to be ruled by progres-
sive forces led by the Congress under 
the chrismatic leadership of Shrimati 

Indira Gandhi. 
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If[f ~ ~ "I'T ~ if; J m'1:o 
~o~~oi , ~ if; ~ ~, ~ 
ifu oe ~ ~ ft:rzrr ...rn: ~ ~ ~~ 
Rzrr ~ ~ ' ' ~ ~ I ~ 

-0 -0 

~ ~ qrq ~ ~ ~ f.f;, ~ ~ ~ 
~ 'A1t4Ifi.Q'fl ~ if 'tofl', ri 
~~ if m ~~ if ~ "iil<oltj 

'" 
~ <til ~ ~ !;fiT <ti1'fuw ~ ~ 
~ I ~ mm ;r ~ i  if; m if 
~i ~e  ~  ~ if ~ ~ ~ 
~~  ~~q

~ tj'ft m:rffi ~ ~ aT ~ 
'ffl tTffifT <tt Cf'(q'i ~ 'fiT ~ 

\OJ I 'fI ftt a ~ ~'  ~ ~ m!:fiifi 
~ if@' 1 ;;r;:n:rr ~ aT ~ i  'fIT 
~ ~ ~ I ~ i  ~ ~ ~ 
~ ll ~l~i'  ~~ ~ , o ~ ' i if 
<;fun ~ ~~~ ~ I 

~ mm ~ ~ ~ if, ~ f641"'d 
it ~ ;;f tIT ~ ~ ~ q ~ 
~ I ~ ~ a<fi ~ '11' '1"hft ;;iT ~ 
~i ~~~~~~ 
~ ~ ~ ~ ~ q' l~  <i 
mq ~ ~ ~ fCfi rmft ;;iT er;1' \ifOf 

~ ~ ~ 0) ~ R«rr ~ t:mf ~ 
~ '~ qro <m- m ~ Cfi·,r: R'lfT I 

:q-('q' ~ \11' ~ fir; ~ '11' ;r ~ f.r; 
~~i' i  ~qq' n ~ 
~ ~ fl::n;r iff $ ~ i ,~' i,  ... 
~~ ~ I ~ ~ ~ fPf 
~a ' ~~ ~~ 
'1m <;fi'IT ~ !filf oml ~ I 

~~ '~~  ~  I qor 
it ~ ~ ~ f.f; m ~ "Ih: 
~ l ~~~~  ~~ 
""'defaT ~ tTil:ft Iitft ., "I::iiie ~ ~ ~ 
~~~ ~~~i ~q  I 

~ ~  W fir; !ltj 1 q '" r<::Pi ~ ~ wn:: 
~~~o ~~ ~ 

~ f<!IdetH I ~ ~ iffir ~  'i ~ ~ ;;pr 

~ ~ wn:: ~ ~ \ifT5r ~ aT ~ 
CJORr ~ iJil !W aT 'fI14 q I ( CflV'fr 
~ ' ~ ~ ~ ~ itm ~ u  
iJil ~ if; ft:PT I qGf ~ ~ ~ 

if ~ ~ 'fI1f <"f11' 'iITIIT ~ fer; ~ 
q ~ ~, ~ ~ cit Ofi)fim on 
i ~~a ~~i U i  ~ 

qnft ~ I 

q, n ~'~ "fr<'hl'lll' qti 
~ tfiCfIT 4flIT ~ aT <;f'dT ~ I 

~

I!.1'r ~ '  ~~  ~ it ~i i er;T ~ 
~ 4flIT qr ~ ~ ~  on: iiIll[< ~ 
~ 4TlfT 1 ~ 'q'Tq' ~  . 'flit ~ fit; 

m '" Id 1 <01 ;;r;:rr ~ 4flIT ~ 1 it 
~ macfi' qqlf ~  ~ ~  I tt 
nrPc1 ~ ~ ~ ~ ~ f.t; ~ ihT ~ 
~ !lIIf..HQtj CllalCi <0' m ~ if.' ft:PT 
!q'tJift ~ ~ ~  ~ CfI't I ~ 

m:rr ifi ~ ~ 'it 11J'i'ftr ,:j1'r ~ CfiT.; 
~ SIT.IT( ~ 'fl, ~ ifi ~ 
~ <m- ~ ~ ~ fuit' ... '$ 'fI1", 'fIT 

~ marr PI' ~ I 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): Mr. Chair-
man, Sir I have heard with veat 
interest tl'1e debate which has taken 
place for a number of days. 

The resolution was firSt moved on 
30th August, 1974. The background 
ot the resolution WaG the Congress (0) 
sessiOn held at Calcutta which passed 
some resolution on Bihar situation and 
also on some resolutions on economic 
matters were passed in the said 
session. This resolution was the out-
come of that. Perhaps, Mr. Shyam-
nandan Mishra had much to do with 
the resolution that was moved in the 
Congress (0) session and he just 
continued it and kept It alive by 
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,[Shri F. H. Mohsin] 

bringing forward this resolution. 
Whether he subscribes to that ideo-
~  or idea today Or not, that is a 
.different matter. Much water has 
ilown since then. Perhaps he might 
be thinking that there are some 
-.forces of fasci6m in the country, 
not knowing where the" are: If 
he ~u  pauses and ponders over the 
iact, over the situation in the whole 
country, and looks for himself where 
exactly the fascist forces are alive 
are working, he would see them: 
only on his -sides, to the right or left 
of his sides, and not at all on tile 
front, in the Treasury Benches. 

!'lHRI INDRAJIT GUPTA (Alipore): 
VVhat about back? 

SHRI F. H. MOHSIN: Of course, 
I did not refer to Mr. IndraHt Gupta. 

AN HON. MEMBER: He is on his 
right. 

SHRI F. H. MOHSIN: Same other 
people also take that place; I mean 
the extreme right. 

It is true that fascism under the 
leadership of Mu-ssolini.' had two 
contradictory ideologies or appeals. 
First and foremost, they were the 
enemies of socialism and communism 
and thus gained the support of the 
propertied classes. Fascists are the 
enemies of socialism and communism 
and they represent the propertied 
classes. Now, Mr. Shya'mnandan 
Mishra may think over as to who is 
in the company of the propertied 
la~ses  

Pandit Jawaharlal Nelhru has defin-
ed 'fascism' in his book Glimpse. of 
the World History. He observes: 

"Fascism had no fixed principles, 
no ideology and no philosophy be-
hind it. unless the mere opposition 
to communism. socialism and libera-
lisom might be considered to be a 
philnsophy. It had, however, ill 

t. definite technique of violence and 

terrorism. 
cists was: 
obedience· ... 

The motto of the fas-
'No diJIcuSlSion--only 

I know very well that Shri Shyam • 
nan~an Mishra is one of the great 
admll'ers of the great leader, Pandit 
Jawaharlal Nehru, and I think he 
subscribes to this definition that has 
been given by Pandit Jawaharlal 
Neilru. 

Violence is part and parcel of fa6-
cism. Who takes to this violence? 
He has gone on analysing what he 
means by fasciS!Il and how the Gov-
ernment has become fascist in his 
wisdom, One of the traits that he 
has referred to in his speech is iden-
tificatioti of the State to the Party. 
He has alleged that there is no dif-
ference between the Party and the 
Govern'ment and every resource of the 
Government is used for party purposes. 
We are all well aware that every 
pie that is spent by the Government 
comeoS before Parliament; it is voted 
by the Parliament. I cannot under-
stand how he could make such a 
devastating statement that Govern-
ment's funds are used for Party. He 
says tlhat some money was spent in 
the AleC Session-s in Calcutta and 
Narora. But he cannot substantiate 
whether any govern·ment money was 
spent for those purposes, Still he 
makes such wild allegations that gov-
ernment money was used for Party 
purposes. 

Another point that he makes is that 
there is a personality cult, the perso-
nali ~  call of the Prime Minister. Of 
course. many of my friends have 
dealt with that aspect. Perhaps, the 
toweril.lg personality of our Prime 
Minister is always a constant fear in 
the minds of the Opposition; they 
have this apprehension. It is true that 
our Prime Miriister has got a towering 
personality. wbich has received a 
world-wide appreciation not only in 
our own country but elsewhere also and 
she has won the hearts of the people 
not only by her words but by her 
actIons also. So in the last elections 



Growth of CHAITRA 5, 1897 (SAKA) Fascism (Res.) 370 

we have won 352 seats out of 018 sea-
ts in the Lok Sabha. Then, again, our 
Party became stron.g. Now, the Party's 
.strength is 356 out of 523 in the Lok 
,Sabha and out of 2757 Assembly seats, 
.we won 1936. So, with the massive 
votes of the people if we have come 
.into power and .if ShI'imati Indira 
Gandhi has become the Prime Minis-

; ter, then, would it be called fascism? 
It is those who still insist and use 
force who should be called fascists 
and not the people who have come 
here in a majority, with a massive 
majority and with the backing of the 
people. 

M::my persons have got this fear of 
the Lowering personality of the Prime 
Minis.ter. They some how want to 
besmear her popular name and they 
want to bring in her name somehow 
or the other. The other day it was 
tried by some of the political 
partiees, not that of Shyarrv.landanji, 
to connect her name with the incident 
that happened in Samastipur.. Then, 
·everything is now known-who was 
at fault and who are behind all these 
incidents. So, these incidents show 
to the world how some Parties are 
workJng, how some people are work-
ing nnd which elements are working 
under t.he friends of fascism .... 

PROF. S. MADHU DANDAVATE: 
(R'Bjapur): There was a starred 

question this morning as to who was 
responsible. No answer was given. 

SHRI F. H. MOHSIN: Mr. Mishra 
made another point that so many 
people were arrested under the MISA. 
Of course, some arrests were made 
under the MISA, but they were made 
in the interests of the security of the 
country, but, not as many as some of 
the Opposition Members feel. I would 
like to give some figures of the persons 
who have been arrested under the 
MISA who have some political affi-
liations. Ii 1, ~  

Out of 1498 who were detained 
under the MISA during the period 
from 7-5-71 to 30-6-74 who have some 

political affiliations, the Congress peo-
ple are also there and their number 
is 134 whereas the Congo (O) people 
are only 16. Of course, CPM are 
more-1153. So, these are the persons 
who have been detained under the 
MISA during this period. These are the 
people who have some political affilia-
tions. Of course, political afiliation is 
no criteria for being detained under 
MISA. Only when some act is done 
which is against the interests of the 
State, then only a person is detained 
under the MISA. So, the number 
shows that the party workers of some 
of the Parties who are here are also 
under detention, but the number of 
Shyamnandan Babu's party is as 
low as 16. 

The han Member made a point that 
the Prime Minister wanted to have 
her own way and when the Congress 
Party came in her way, it was split. 
ShyamnElndanji knows in what at-
mosphere the Congress had to break. 
It was only when the popular leader, 
Shrimati Indiraji W'aS thrown out of 
the Congress, it Was only when her 
primary membership wag 'canQetled, 
that the whole Party workers and 
Members of Parliament rallied be-
hind her realising that it was the 
dictatorship of some of the few peo-
ple who had no hold among the 
public and who had no hold in the 
country which fact was also proved 
latet" ... 

SHRI D. N. TIW ARY (Gopalganj): 
Not in the Party. 

SHRI F. H. MOHSIN: Of Course, 
there were some in the Congress 
Party. Sir, perhaps they thought that 
Indiraji"s leadership would vanish; 
but what happened? People supported 
us in large numbers. Mr. Shyamnan-
dan Mishra's party was reduced to 
a very small group of 16 members 
for ~ whole of country. When she 
found slle was not allowed to have 
cerftain socialist programmes passed 
in the Lok Sabha she had to seek 
fresh mandate from the people and 
Lok Sabha was dissolved in 1970 and 
elections were held in 1971. 
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About emergency it is true that 
emergency is still continuing. That is 
because of the situation prevailing in 
the country today. Even now we are 
not free from threat of war. Prime 
MinistEr Bhutto is often speaking in 
terms of war again'. He is getting arms, 
lethal weapons e~  from America, 
Iran, Turkey bt1d so many other 
countries which Mr, Shyamnandan 
Mishra is aware of. Can we say 
threat to our country does not exist 
today? No. Can we say everything is 
all right regarding the security of 
Our country? No. The situation today 
is so different today from the situa-
tion which was prevalent when the 
emergency was declared. This is the 
position today. The threat of war 
is still there. But that does not 
mean that emergency should be con-
tinued for ever. It is not to be so. 
This is being ·rev\ewed. A constant 
review is made. If there is any at-
mosphlCre to revoke emergency Gov ... 
ernmen"; will not hesitate to revoke 
the emergency. We do not think at 
present circumstances are there which 
call for revoking emeI1gency. 

o ~ Members on our side have 
replied to some of the points raised 
by the opposition parties. But I don't 
altogether say that there are nO for-
ces in our country which have got 
some tendency of fascist ideology. 
There .ue some individuals and some 
forces which have got some leanings 
towards this kind of fascist ideas and 
i eolo i~s  They cling to theSe things 
and the Government is quite alive to 
these forces and they are taking 
effectivp. action to unearth such forces 
Ilnd take action against them and to 
contain them. Acutually it should be 
the endeavour of all of us including 
Mr. Shyamnandan Mishra to see that 
these forces are kept at bay which 
day after day try to destroy democracy 
They have spoiled our democratic tra-
ditions. The very fact that such kinds 
ot SJ)Ct.'ches are made here shows 

how bl·oad.-minded we are and how 
democracy is functioning in this 
country. If there were really fascist 
tendencies I dont think OPpOSition 
people would have dared to make 
such speeches in Parliament and out 
side. Of course they have a right to 
speak, I don't deny that. It is a fun-
damental right as per our Constitu-
tion. 

I would like to say I appreciate 
one sentence which was passed by 
Congress (0) which says: 

'In a democracy democratic and 
constitutional means should exist fOr 
righting grave wrongs and repla.-
cing one Government by another 
Govf'rnment which promises to 'be 
be more efficient and responsive. 

We are not afraid of elections again. 
If the Government is not liked by 
people, we are not willing to stay 
even a day longer. 

If we are forced, let us faCe the 
election. Let us not take to the extra 
constitutional methods tiket terrori-
sing the Parliament Moembers a'.1d the 
Assembly Members to resign from 
the Assemblies and to dissolve 
the Af;semblies. This is not a parlia-
mentary m-ethod. This is not a demo-
cratic method. This is not a constitu-
tional method. Let Shri Mishra act 
upto the Resolution which has been 
passed in the Congress (0). These 
are now the tendencies which are 
now t<>king place. Let us analyse the 
situation. Where shall we go if the 
elected Members are slapped or if 
they are taken in procession On the 
back of the donkeys with a clean 
shave? Where can democracy survive 
Let us all condemn such acts which 
go against the Constitution and the 
democrctic principles. If you want 
we are not afraid of the election. The 
elections are being held. So far, the 
the Congress is very popular. The 
number of seats for which the elec-
tions were held in 1971-72 was 14. 
In 1971-72 by elections that were 
held for 14 seats, ten seats were won. 
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SHRI S. M. BANERJEE: We are 
C'.lnv inced. 

SHRI F. H. MOHSIN: Let him 
say that. The election and by-elec-
tions to the Lok Sabha were held 
between 1971 and 1974. Out of 32 
Congress has won 16. So, in 197'5 out 
of 2 elections, we have won one. I 
do not think Shri Mishra's party has 
won any seat. We have before us the 
democratic principles. We always 
adhere to these. I would appeal 
to all the Opposition Parties to use 
constitutional methods. Prime Minister 
is the symbol of progressive forces. 
Let us all try to see that Fasdsm. is 
put an end to-I mean, let Us put an 
end to the Fascist elements-and let 
us adhere to the democratic princi-· 
pIes. 

I oppose this Resolution moved by 
Shri Mishra and I agree to the amend-
m.ent moved by Shrimati Subhadra 
Joshi. 

SHRI H. K. L. BHAGAT: Sir, he 
has n"t answered my question. He 
has answered the points of the Op-
position. Why should not the Govern.-
ment issue a white paper about these 
extra-constitutional means and put 
them in a consolidated form. The 
Government should state these things 
clearly in their white paper. Why 
should not the Ministry of Home 
Affairs or Minister of Information and 
Broadcasting try to bring out a white 
paper about what is happening in 
this country. I want an answer to this 
from the Home Minister. 

SHRI F. H. MOHSIN: That is a 
very good suggestion.. We shall cer-
tainly consider it: 

SHRI SHY AM NANDAN MISHRA 
(Begusarai): Mr. Chairman, Sir, it is 
a matter of deep regret that some of 
the basic points raised during the 
course of the debate have not been 
replied to by the han. Members from 
the other side. 

Perhaps it was unrealistic on my 
part to have expected the replies to 

the points that I had raised because 
they were, as I have submitted to-
you, of a basic nature. They have 
just escaped them. 

But I do not hope that the han. 
Minister has got his speech cleared 
or sQreened by the Prime Minister' 
according to her latest diktate. Thnt' 
is one of the proud acts of our de-
mocratic Prime Minister which 
she recently promulgated--every-
satement of an han.. Minister must 
get the clearance from the Prime· 
the Prime Minister bu t the 0 ;cers hf 
Ministers Secretariat. That means not 
the Prime Minister but the officers 
of her Secretariat. 

Now, Mr. Chairman, if yOU go by 
the debate in this House you will 
agree t.hat J.P's ovement has already 
succeeded, I might say even eminently 
succeeo,=d. On everybody's nerves, on 
the other side J. P. seems to be sitting 
perpetuality. My han. friend Mr. !ndra 
jit Gupta says that J.P. is hovering' 
like a ghost over their heads. I hope 
he haa asked his praty at least not 
to be haunted by that ghost. 

Mr. Chairman, It is not oniy 
during the course Of this debate on 
this important motion that J.P's move 
ment Las been mentioned; it is the 
recurring phenomenon in this House' 
and almost daily at least for a dozen 
of times J.P's name figures in this 
House. They have been denouncing· 
J. P. without realising that they have 
already accepted what he stands for. 
Therefore J.P. to my mind Is being' 
unduly criticised by unthinking peo-
ple as doing something which is de.-
trimental to democracy. What J.P. is 
trying to develop is peoples' power 
and, if you do not have peoples' 
power E.S countervailing force to 
State J,Jower, than you will have a 
dictatorship and authoritarian rule. 
J.P. Is strivlnJ( for participative de. 
mocracy. 

But what have yOU been doing?" 
You sp.em to have complacently con-
cluded that denlocracy functions on]y-
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. through Parliament and State legis-
latures. I do concede that Parliament 
and State legislatures are the most im-
portant organs but there is something 
like loc<!l democracy and peoples ini-
;.tiative. Tell me in how many Muni.-
"t:ipal and district organisations you 
. have been able to hold elections and 
in how many you have come in the 
way of holding elections. If you lay 
all your stress on Parliament and the 
legislatures then what you would have 
is anaemia at the ext!"emities and 
apoplexy at the Centre. is 
-what J.P. is trying to avoid. 

The hon. Members on the other 
JOide seem to have come to a facile 

. conclusion that if two things are done 
then everything would be all right 
with our democracy. What do they 
suggest? They suggest that if the 
movement outside that is going on, is 
stopped or called off and if the Oppo-
sition does not behave in Parliament 
and in other State legislatures as they 
·do then everything would be all right 
with the country. Therefore, their 
conclusion is that Opposition must 
fold its tent and go and sit at home. 
That is precisely the language of 
as~is  Now, if the Opposition does 

not function in this House in the 
manner and with the vigour as it 
does democracy would be weaker on 
that account. What they cali 
character assassination is the legiti-
mate criticism of corruption. I have 
always asked my hon. friends on the 
other side not to equate exposure of 
corruption with character assassina-
tion. If exposure of corruption is 
called character assassination, here, I 
have to tell you, from this side, from 
the entire Oposition, that We would 
go on exposing corruption of the 
ruling party wherever we find. That 
is precisely the business of the Oppo-
sition. But, here the Prime Minister 
would go about in the country and 
telling eV'erybody, evoking their pity, 
sympathy and compassion that they 
want to remove her from Prime Min-
istership. Have you heard any-

where in the world any Prime 
Minister making a grievance of the 
attempt to remove him from office? 
But, this is what the Prime Minister 
is doing and this is what the sheepish 
flock of the Prime Minister in the 
House is doing. This is not the way 
in which democracy can be expected 
to function . 

They have tried to blame the oppo-
sition of acts of violence and disorder. 
But, have they paused to ponder for 
a moment that during the interroga-
tion in connection with the Samasti-
pur blast, not a single member of the 
opposition had been interrogated? I 
can name So many from your side 
who have been interrogated. Who 
prevented that investigating authority 
from interrogating the members 
of the OPPOSitiOn if they happen to 
be involved in this matter? You very 
lightly throw charges of violence and 

. disorder on the opposition, and here, 
you hold up your face against the 
mirror that it is all the members of 
your party who have been interrogated 
by the investigating agency during the 
courSe of investigation in connection 
with the Samastipur blast. 

Now, my hon. friend, Mr. Bho-
gendra Jha said that the monopolists 
and capitalists were posing a threat 
to democracy. I agree with him that 
monopolists and capitalists pose a 
threat to democracy. That is pre-
cisely what they are doing via the 
ruling party. They are heaping all 
the resources that they can command 
on the ruling party; they are making 
this democracy a black democracy 
with the help of their black money. 
I, therefore, completely agree with 
him. But, may I ask my hon. friend, 
who does not happen to be here just 
at the moment, to honestly tell us 
whether these capitalists and mono-
polists have not been strengthened 
considerably by the policies of this 
regime? If this is so, who is res-
ponsible for making these monopolists 
and capitalists pose a threat to 
democracy? • I . .4', : 
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Now, has not my hon. friend ever 
considered it necessary to assess the 
working of the MRTP Act? Does the 
Monopolies Commission fuction in 
the same way in which we conceived 
it? The Monopolies Commission is as 
good as dead. Yet, "my han. friends 
of the Communist Party of India 
would ask Us to believe that here is 
a progressive Prime Minister who 
must be protected against the forces 
of the opposition. Then, may I ask 
them also tu assess the working 
of the licensing policy? There is 
no such thing as licensing policy 
now, and therefore, the monopolists 
are having a f:E:ld day and they never 
had it so good. 

My friend Mr. Vasant Sathe posed 
a question to me: Can there be free 
enterprise when there is 'fascism? My 
answer is, No. Fascism cannot tolerate 
free enterprise. But, - what you find 
detrimental to democracy is not free 
enterprise so much and it is not the 
threat of free enterprise that you find 
in this country or wherever fascism 
took its birth, but the monopolistic 
or the oligopolistic phase of the 
capitalist economy which precisely 
constitutes a threat to democracy and 
which brings about the emergence of 
fascism. 

My hon. friend Shri R. S. Pandey 
spoke of the respect the Prime Min-
ister shows to the Opposition. Re-
peated utterancE'S of the Prime Mini-
ister denouncing the Opposition do 
not seem to confirm his views. The 
Prime Minister had at times called 
the OppOSition anti-national; the 
the Prime Minister says the Opposition 
constitutes the road block to prog-
ress. If that is the attitude of the 
Prime Minister do you think that any 
claim of that kind could be establish-
ed? The Prime Minister asked the 
people; dialogue with whom? dialogue 
for what? 

_ But my hon. friend asked me: Has 
not the Prime Minister been seeking 
your views and holding consultations 

with :\>Qu on importa.t matters? My 
answer to that is: in 99 per en~ of-
the cases, no. Only on those occa-
sions which ·suit her she summons us 
to a meeting. In fact, what the Prime 
Minister is showing is not respect for 
the Opposition but intolerance of the 
Opposition nnd that is one of the vital 
features of fascism that the opposi-
tion is not tolerated. During the 
course of her interview with the 
Blitz, the Prime Minister says: they 
say. remove Indira Gandhi; is that 
negotiable? That is, removal of 
Indira Gandhi, acc.ording to the 
Prime Minister, is not negotiable. 
Everything is negotiable in the 
opinion of the Prime Minister; prin-
Ciples and programmes are negotiable· 
but the removal of the Prime Minister 
is not. That, again, is not the langu-
age of a democrat but of an authori-
tarian leadership. 

They spoke of the conditions of 
liberty which we have been enjoying 
in this country. How can you expect 
full freedom of thought. speech and 
association in this regime? Will this 
House forget what happened to hon. 
Member Dharia the other day? What 
was his fault? I ask the hon. Mem-
bers. It was pointed out to me that 
no action had been taken a ain~  

MI. Mohan Dharia_ We do not want 
that any action should be taken 
against him. But the indictment 
by Mr. Dharia of this Govern-
ment was the severest and if those 
charges remained unreplied to, the 
country will think that they ire com-
pJeteJy true. You have not replied 1.0 
any of his charges on the floor of the' 
House Why do you blame the Oppo-
sition? The Opposition has been say-
ing precisely the same thing. We are 
glad that there i!'l at least one honest 
perSOn who has come out openly in a 
manner which confirms that the' 
charges made by the Opposition are-
completely justified. 

q ~  ~  ~ ~o o

-.ft ~ it q-t ~ ~ ~ ? ~
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SHRI SHYAMNANDAN MISHRA: 

~ e han. Member Mohan Dharia 
. .advocated national consensus on all 
-important issues and problems. That 
was his crime. Then again he advo-

• cated a dialogue with the Opposition, 
. dialogue with JP; that was his crime. 

Do you think that any shred of free-
dom of thought and action prevails 
in your party if a person who advo-
-cates a dialogue with the Opposition 
.and wants a national consensus on all 
important issues and problems is 
treated in the manner in which he 
had been treated? We read in this 
morning's papers that Mr. K. R. 
Ganesh, Minister, is going to be 
another prey to this freedom that 
prevails in this party. He has - been 
guilty of saying that the concept of 
national sector is a subversion of the 

. public sector. Why this new-fangled 
concept of national sector when the 
public Beetor had been accepted by 
~e nation and by Parliament? You 
.are introducing a new concept. 

SHRI H. K. L. BHAGAT: On a 
'Point of order, Sir. He is not reply-
ing to the points raised but making 
.a new speech. 

MR. CHAIRMAN: He is quite right. 
While replying to a debate, the mover 
~anno  make any new points. 

SHRI SHYAMNANDAN ~ 
Very soon we might hear tha good 
tiding tbat Mr. K. R G8nesh is no 
more in the Council of Ministers. 
That is the kind of party you have 
Public sector is a concept accepted 
by the House and by the country. Na-
tional sector is a new-fangled idea of 
an individual. What is the strange 
concept of a national sector? Was 
this public sector not a national sector? 
Was it an anti-national sector? 

t had been said by an eminent 
writer that .. Fascism was to Italy's 
autobiography". The conditions that 
prevail in the ruling party make me 
remark that if fascism Coomes about-
but it would not come about because 
I have great faith in the vitality of the 
people, in the level of their conscious-
ness in the vastness and variety of 
this' land that would be t)nly 
because of the autobiography of the 
ruling party in this country . 

They have quoted from the speeches 
made by many of Us On many occa-
sions. But may I recall to the House, 
it is not without significance that a 
member of the ruling party advocated 
limited dictatorship and had spoken 
effusively on its virtues, but he eii-
c.aped any stricture from the party. If 
the hon. Member, Mr. Mohan Dharia 
could be dropped from the Cabinet 
for making an honest statement but 
a member of the party who dewells 
on the virtues of limited dictatorship 
is not taken to task would not one 
conclude that there is approval of the 
concept of limited dictatorship in the 
party. _ u:"'" L._ .• ....: ____ ~ 

Now we hear is e l~s that ex-
traordinary powers are necessary to 
fight the ise~ 

SHRI VAYALAR RAVI (Cblrayi!l-
kil): The Prime Minister has declared 
openly in DelhI that she has not ap.-. 
proved the idea of dictatorship. 
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SHRI SHYAMNANDAN MISHRA: 
Do they sound convincing to you 
when she seems to be making profuse 
protestations of passion and love for 
parliamentary democracy? 

One of the glaring instances of the 
!parliamentary system being reduced 
to a farce by the ruling party was 
provided by no less a person than the 
Speaker of the Haryana Assembly, 
who wrote to the Prime Minister in 
January 1972. Brig. Ram Singh, the 
Speaker of the Haryana Vidhan 
Sabha, wrote to the Prime Minister 
on the 20th January 1972 .... (lnter-

1"Uptions). If they go On interruptfng 
I will haVe to take more time. He 
has said that there have been only 
55 sittings in ten Vidhan Sabha 
sessions held between July 1968 and 
January 1972, which included five 
budget sessions. Thus. the average 
number of sitting·s per session came 
to approximately five days.. Besides, 
there were only two non-official days 
in the life of the Vidhan Sabhu. 

". ~~ n ~~ : ifillJ ~ ... ~, aT 
'flIT ~ I 

SHRI SHYAMNANDAN MISHRA: 
The Legislature functions only for 
five days in a session. That is what the 
hon. Speaker of the Haryana Assemb-
ly wrote to the Prime Minister in 
1972. 

Similarly, in Bihar the number of 
Ordinances issued was -so large that 
one wondered whether there was an 
Assembly in Bihar, or even if there 
was one, whether it has npt existed 
only in name. But why travel that 
far? What happens in this House? 
The hon. Prime Minister does not 
spend more than an hour a week in 
Parliament, or, say, only 24 hours 
during the c:ourse of a year. What did 
we see when Prime Minister Nehru 
was there? Prime Minister Nehru 
had such a passion for this Parlia-
ment that every day he devoted quite 

a few hours here. But the present 
Prime Minister does not spend even 
one day in terms of hours during the 
course of a year And the Parliament 
sits for nearly six months. It is thia 
attitude of the Prime Minister which .• 

~  ttfio ttqo .;rlft : ~ :sft ~ 
~ it ~~ ~ if z«,f""f'"l"f o:rty lIfT I 

15f7 ~qn  ;r.cr;r fq"1 
~ ~ ... ~  \iITffT ~ I 

The hon. Minister spoke about the 
working of the emergency and MIS A 
in this country. I have got a number 
of figures which I could qote. But 
here is a figure-not less than 20,000 
people are detained for offences or 
political nature in one State alone. 
Now, yOU chOOSe to call them extre-
mists; you do not call them as poU-
tical workers. 

SHRI F. H. MOHSIN: That is 
wrong. 

SHRI SHYAMNANDAN MISHRA: 
It is not on our deftnition that we 
shall work. If I go into all the 
details, that will put you to sh8'l'Ile. 
In what conditions these prisoners 
are kept behind the prison bars? The 
All India Wamen's A-ssociation came 
out with a report about the treatment 
to which women prisoners are being 
subjected. I would not like to report 
to the HOUse exactly in the same 
terms in which the All India Women'. 
Association reported on the conditions 
of the women prisoners dUring thia 
regime. 

Many prisoner-s are being kept as 
under-trials for more than three 
years. I ask them: would it hap-
pen in any democracy that for more 
than ~ee ;years people are .bein& 
kept as under trials? 

Now, these are the condition. which 
would convince uS that It 1.8 only aD 
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authoritarian regime, a totalitarian 
system which could work with extra-
ordinary laws of the Emergency, tile 
DIR and the MISA. 

One final thing on which I would 
like to lay stress On is the stock 
tactics of the ruling party to create 
myths primarily through their mass 
media. I was asked about the 
Samastipur incident SO many ti'mes, 
in so many ways. What did the An 
India Radio report on ~e Samastipur 
blast? They reported that the func-
tion had already been performed, 
when it had not even started, and 
thiB wonderful House has swallowed 
it. The function was not performed 
at all by that time. Yet, it was 
relayed by the All India Radio that 
the function had been performed. 
The All India Radio had also broad-
cast that the injuries caused to the 
late Mr. L. N. Mishra were only 
skin-deep and they kept on repeating 
it. 

SHRI VAYALAR RAVI: It was a 
report by the PTI, not by the All 
India Radio. 

SHRI SHYAMNANDAN MISHRA: 
It is quite clear that as a result of 
their policies, contradictions are being 
created in the society which it is 
beyond their capacity to resolve. 
They have no coherent framework of 
philosophy within which they can 
resolve these contradictions. So, it 
is mY hU'mble sU'bmission that it is 
the Government which Is responsible 
for creating these condition'S. No 
other small party could create such 
conditions. 

We have been reminded of the 
smallness of our strength. It is 
not necessary for them to make us 
aware of this. We are quite aware 
of the s ann~s of our party, There-
fore, we say, it is only their elephan-
tine party and their mighty Govern-
'lDent which can create conditions for 
the growttJ of fascism in this coun-
try. It is not given to any element 

in the Opposition to create such con-
ditions. It lies only in their physical 
and unprincipled strength that they 
can create conditions for the growth 
of fascism. 

MR. CHAIRMAN: Are you with-
drawing it? 

SHRI SHYAMNANDAN MISHRA: 
No, Sir. 

MR. CHAIRMAN: Now first I put 
amendment No. 1 moved by Shri 
Daga to the vote of the House. 

Amendment No.1· was put and 
negatived. 

MR. CHAIRMAN: TI.'len, I put the 
amendment moved by Shri Ra'm 
A vtar Shastri to the vote of the 
House. 

PROF. MADHU DANDAVATE: I 
am on a point of order, Sir. Any 
amendment that negates the main 
resolution is not permissible at all. 

Here, the entire tenOr of the origi-
nal resolution is again..:;t the Govern-
ment. It says: 

"This House is of the opmlOn that 
the Government is creating condi-
tions for the growth of fasciS'm in 
the country, .. " 

Mr. Ram Avtar Shastri's amendment 
wants to delete the word "Govern-
ment" , That means, the very sub-
stance of the original resolution is 
sought to be negatived by this amend-
ment. .rr'herefore, this particular 
amendment of Shri Ram A vtar Shastri 
negates the "main resoultion and 18 
out of order. 

MR. CHAIRMAN: It is too late 
to raise this objection. This amend-
ment i,c; already before the House. 
I will have to put it to the House. 
So far as I am concerned. there is no 
other alternative. 
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PROF. MADHU DANDAVATE: 
Sir, a point of order can be raised 
at any stage of the ctebate. 

MR. CHAIRMAN: It is true. But 
I hold thut I will have to put it 
before the House. 

PROF. MADHU DANDAVATE: 
Why don't you give your ruling? Your 
contention is that it is too late .... 

SHRI SHY AMN ANDAN MISHRA: 
It runs counter to the main resolution. 
It is not a permissible amendment 
at all'. That is precisely our sob-
mission. If tl'ley want, they may 
come forward with an independent 
Resolution on that. 

PROF. MADHU DANDAVATE: 
Under the Rules of Procedure, at any 
stage of the debate, point of order 
can be raised, objections can be 
raised. Therefore, Sir. you may 
pleast give a ruling on thjs. ~

wise. you will set a very bad prece-
dent. Let me humbly point this 
out to you. It i-s a very clear case 
of the Amendment negativing the 
main Resolution. 

SHRI H. K. L. BHAGAT: A point 
of order can be raised at any stage. 
But at the same time if there is any 
objection to an Amendment being 
admissible or not, the stage for that 
to be raised is when the Amendment 
is moved. Firstly, no objection was 
raised on the Amendment when it was 
moved. Now the Amendment 103 
before the House. It has to be put 
to vote. It is too late in the day 
to raise this objection. That would 
be against the rules. 

Secondly, I do not agree with him 
v.:'hen he sa ~ that this negatives the 
main Resolutiol1. The Resolution is 
for condemnation of fasci6'm. He 
thinks that Government is responsible. 
but the mover of the Amendment 
thinks that some other people are 
153 LS.-13. 

responsiLle. But the basic Resolu-
tion is t, e tendency of fascism. There-
fore, th", Amendment does not nega-
tive the a,,~  purpOSe Of the Resolu-
tion . It is in order. 

SHRI S. M. BANERJEE: Under 
the rules, if an amend-ment seeks to 
negative the main Resolution, then It 
is ruled out of order by the Speaker 
Or by the office Itself. In this parti-
cular Resolution, what is the main 
substance? It is about the forces of 
fasciEim. Whether it is Government 
Or some other forces, that is not the 
point. Professor Madhu Dandavate 
was skilfully saying ti1at the crux of 
the problem, that the main part of 
the Resolution, was the Govermnent. 
It is not so. Who is respom.ible for 
bringing fascism. whether it is Gov-
ernment or some other forces? Ac-
cording to Mr. Shyamnandan Mishra, 
it is tr'e Government that is respon-
sible. In the wisdom of the other 
member." who have wisely thought, 
th("re arc certa1n reactionary and 
communal forces and individuals who 
are responsible. According to ~ 

Subhadra Joshi. certain co'mmunal and 
reactionary forces and anti-democra-
tic forces are responsible. So, the 
substance of the Resolution about 
fascism i-3 there: it has not been 
changed. Therefore, the amendment 
has not changed its complexion. Who 
is bringing fascism. whether it is gov-
ernment or some other people, that 
has been challenged by this amend-
ment. Therefore, this r,,'mendment is 
in order. It has been accepted by 
the Chair and it cannot be challenged 
now. Otherwise, there will be no 
democracy. 

PROF. MADHU DANDAVATE: 
There are two point'l on which yOU 
win have tn ~i  .. categorical rulingll. 
specially on the point raised hy Shrl 
H. K. L. Bhagat. I can quote to 
you any number of precedents in this 
House. Even when a particular Bil! 
or Resolution was in progress, atter 
the i ~U 'l lion had taken place and 
certain Clauses were a1.;;0 adopted, 
some of us have intervened at that 
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particular stage and have challenged 
the Constitutionality and legality of 
certain aspects of that Bill or Resolu-
tion, and in such cases the Speaker. 
and on some occasions, the Deputy-
Speaker, had withheld tl1.e particular 
Bill or Resolution and said that this 
would have to 'be modified. On the 
same lines, I want to make a plea 
that, though at the stage of moving 
the Amendment no objection was 
raised, it is the freedom of every 'mem-
ber of this House to rise and record 
his objection tli.uough a point of order 
at any stage of the debate. There 
is one article which clearly saYS that, 
so long a.g the amendment is not put 
to vote or any Resolution is not put 
to vote, it is perfectly in order to 
rise and protest against any particular 
aspect of the Resolution or amend-
ment, if it is not perfectly in ord"€'r. 
That is one aspect. 

The second aspect is thi.g. Mr. 
Banerjee has said that the crux of 
~' e problem is fascism. It is not so. 
lf it is merely an academic discussion 
on fasei.sm, a Resolution of this type 
would not have cO'me at all. The 
Resolution is specifically about the 
responsibility of the Government for 
creating corlditions of fascism. There-
fore, the entire theme of the Resolu-
tion is the behaviour of the Govern-
ment. The Government has been 
PUt in the dock by the Resolution. 
If yOU look at the debate, you will 
find that there was no general dis-
cussion on fascism. While on this 
side of the House the responsibility 
was thrown on the Government, on 
that side they tried to reply to the 
debate by saying that the Govern-
ment was not responsible for ttle 
fasci&-m. That was the crux of the 
problem. Therefore, I feel that this 
particular amendment which is mov-
ed by Shri Ramavatar Sha..stri com-
pletely negatives the resolution and 
at any stage we can raise a point of 
of order and we, therefore, request 
you to kindly rule the amendment 
out of order. 

19 hrs. 

SHRI H. K. L. BHAGAT: I am 
quoting the rule. Kindly read the 
relevant rules. 

PROF. MADHU DANDAVATE: I 
am sorry to say is not correct. Pleasu 
see rule 177 ....... . 

SHRI SAT PAL KAPUR (Patiala): 
Mr. Dandavate is trying to mislead 
the House. 

SHRI H. K. L. BHAGAT: 
doe:; rule 177 says: 

"After a resolution 

What 

(1) After a resolution has been 
moved, any member may, subject to 
the rules relating to resolutions, 
'move an amendment to the resolu-
tion. 

(2) If notice of such amendment 
has not been gi:ven one day pre-
vious to the day on which the 
resolution is moved, any member 
inay object to the moving of the 
amendment, and suc1l1 objection shall 
prevail, runle-ss the Speaker allows 
the amend'ment to be moved" 

That clearly shows that an objection 
can be raised at the stage of moving 
the a·mendment. That has not been 
done here. That was the stage when 
he Sl'lould haVe brought this objec-
tion. Then, kindly see another rule 
347 which says: 

"The Speaker may put the amend-
ments in such order as he may 
think fit ...... , .. 

ThiG also shows that the objection 
can be raised not at tf.lis stage but 
at the stage when the amendment 
was ·moved. Therefore, the rules are 
absolutely clear. It was for them 
to have raised the objection at that 
stage. The only discretion given in 
347 to the Speaker is that if he 
considers any amendment to be 
frivolous, he' -may refUGe to put it 
to vote. That is that it gives a dis-
cretion to the Speaker to put the 
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amendments in such order as he 
thinks fit, and he can disallow any 
amendment which, in his opinion, is 
frivolous. There is no question of 
objecting to the amendment at this 
.stage. Certainly, the amendment is 
not frivolous. 

, Now, the crux of the matters is 
that the fascist tendencies are grow-

. ing .... (Interruptions). I think pro-
bably Shri Shyoamnandan Badu seems 
to have been caught in his own trap. 
He must 'blame himself for that, by 
bringing forward this resolution. 

SHRI SAMAR G UHA: I draw your 
attention to Rule 3441 regarding 
amendment..;. It says: 

"An amendment shall be relevant 
to, and within file scope of, the 
'motion to whiCh it is proposed." 

MR. CHAIRMAN: This point has 
been raised by Prof. Madhu Danda-
vate already. 

SHRI S. M. BANERJEE: In 
August 1974 when this amendment was 
moved, nobody objected to it. 

SHRI SAMAR GUHA: I pointed out 
to you the exact wording of the rule. 
That is No. 1. We have to see whe· 
ther this amendment is within the 
SCOPe of the Resolution. What is the 
Scope of the resolution? That the 
instrument, namely, the Government 
is creating conditions of fascism in 
the country. That is the crux of the 
whole matter. It is the govcrnm'ent 
here. The relevant portion of the 
resolution is that the Government is 
creating conditions for the growth of 
fascism in the country. 

SHRI S M. BANERJEE: Had the 
Government not crl!ated the condi-
tions, then you are not against the 
Government? 

SHRI SAMAR GUHA: Therefore. 
there is no scope for an amendment 
which is almost going totally opposi-
te the main resolution. The rule is 

clear that there cannot be an amend-
ment which is completely and subs-
tantively different in nature. 

The second point is: 344(2) says: 

"An amendment shall not be mov-
ed whiCh has merely the effect of 
a negative vote." 

This amendment has merely the 
effect of a negative vote. The amend-
ment moved by Shri Ramavatar Shas-
tri is completely negative in charac-
ter and, therefore, it does not stand. 
Of course, the Government can vote 
out the resolution of Shaymnandan 
Babu but this amendment is not in 
order. 

SHRI S. M. BANERJEE: Let him 
withdraw it. 

SHRI SAMAR GUHA: It is subs-
tantively different in nature. 

An amendment, the scope of which 
is not there, the net effect of which 
is Of a negative vote, shall not be ac-
cepted. 

SHRI B. V. NAIK: Sir, Prof. Madhu 
Dandavate made a submission on his 
point of order that according to his 
thanking-his subjective thinking if 
I may say so, -

PROF. MADHU DANDAVATE: 
Objectve und'erstanding of the rules 
of proced ure ... 

SHRI B. V. NAIK: You may set a 
precedent by letting a resolution 
which is negative in character, and, 
according to Prof. Madhu Dandavate 
again, you may make a breach of the 
rules which have been laid do\Vn. But 
there are two things involved in this. 
You may also, in the course of saying 
yes to Prof. Madhu Dandavate se~ a 
precedent and here is an objective 
factor at the time when the resolu-
tion was moved and an objective fac-
tor when the amendment Was moved 
by th'e two members that you may 
set a precedent that in future on 0 
Resolution at any particular pOint of 
time the question of amendJnent l11B.y 
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pe turned down. There are two prece-
dents either 'way which may se':. in. 
The question now for Us is to under-
• tand what is the operative part of 
the J!tesolution. Is it th'e Central 
Govt. which is creatl.ng conditions of 
fascism or are there conditions of 
fascism only? Government can cre-
ate conditions of fascism in tW/J ways 
one, by itself being fascist in its ten-
dencies, and, second, by not curbing 
the elements and the forces of reac-
tion and of fascism. If Mr. Shyam-
nandan Mishra says that Government 
has been inactive in dealing with 
these fascist forces in this country 
then there is lot of strength in what 
Mr. Ramavatar Shastri has been ~a
ing. Under the circumstances, what I 
request yoU is, kindly take an objective 
view and not the subjective i~ l of 
Prof. Madhu Dandavate. Let it be left 
to objective considerations cf the 
House to com'e to a conclusion. 

PROF. MADHU DANDAVATE: 
May I suggest a way out? It will be 
acceptable to you also. You can 
keep the ruling pending. We can' talk 
out the resolution. e is~ it will 
set up a very bad precedent. We don't 
protest against the ruling. Please do 
not force US to. stage a walk-out be··· 
cause We do not want to do it against 
the ruling of the Chair. Therefore 
what I suggest is, keep the ruling 
pending; we will not insist upon put-
ting the resolution to vote. 

MR CHAIRMAN: As far ~s I am 
concerned I have ~o  clear viewo; ab-
out it. The first thing is that the am-
endment has already beE'n moved 
and it wall not objected to at thAt 
stage according to rule, l' in~ 

to rulej' this objection should ha,,:e 
been taken at that stage. There IS 
the rule which Mr.Bhagat has read 
out. J have seen that rule. The se-
cond thing is this. Growth of flilsci-
.sm is a dangerous thing. Now. if 
the House is convinced that condi-
tions exist for growth of fascism then 
it has to give a finding. 

SHRI SHYAMNANDAN MISHRA: 
Kindly read the wording of the re-
solution. 

MR. CHAIRMAN: I have read it . 
If the House agrees that condi tions 
exist, then, in that case, it has to give 
a finding as to who is responsible for 
it, and if necessary, also o i ~ the 
panacea as to how to eradicate it. t 

SHRI SHYAMNANDAN MISHRA: 
On a poin t of order. You have been 
pleased to mention two things. 
Once it was C'b'Jected to. 

MR. CHAIRMAN: How long will 
it go on? 

PROF MADHU DANDAVATE: He 
has not given his ruling. (Interrup-
tions) . 

MR. CHAIRMAN: Order, please. I 
have given a ruling. But. if you 
want to make a submission I shall lis-
ten to you for <l minute or two. 

SHRr SHYAMNANDAN MISIIRA: 
I am rising On a point of order for 
two reasons. One is that you have 
be'en pleased to say that at ~ time 
the amendment was moved no obj'ec-
tion was taken. 

This is a peculier condition stated 
by the Chair. You are now setting 
a very bad precedent. This 13 not an 
ordinary thing which the Chair wou-
ld be doing. The rule is clear that 
no amendment whiCh falls outside 
the scope of the motion can be admit-
ted. 

MR. CHAIRMAN: That is a matter 
of scope. It is not D questiOn of ne-
gativing it. 

SHRf ISHAQUE SAMBHALI 
(Amroha); After your ruling can the 
matter be reopened? 

SHRI DARBARA SINGH: 
you given your ruling Or not? 
is what I want. 

Have 
That 



393 Growth of CHAITRA 5, 1897 (SAKA) Fascism (Res.) 394 

MR CHAIRMAN: I have permited 
Shri Mishra to make a submission. 
What I say is the actual position E.nd 
what he says is not. He is only mak-
ing a submission. I am listening to 
him 

SHRI SHYAMNANDAN M[SHHA: 
This is nut a sufficient condition for 
'he Chair when it a ~s to judging 

'the amendment On merits-the merit 
in the sense of its admissibility. Now 
the Chair has its own duty. If, for 
exampl'e. the Members have ileen re-
miss in,not taking an objection to an 
ob}ectionable amendment, then do yOU 

. mean to suggest that the Chair has 
no duty 'in the matter? The Chair has 
a certain duty_ Secondly, yOll have 
not read my Resolution in the spIrit 
in which it has been conceived My 
humble submission is that you have 
to interpret it not In a way, that h'l:-
never b'C!en contemplated by me. In 
the Resolution I have tried to throw 
the blame squarlv upon the Govern-
ment for creating thes'C! condition5. 
That is the c"ucial point in the Reso-
lution. That is, it is the Government 
which is creating the conditions and 
it is because of that that I say thlit it 
was a Resolution of cem'lOrious natuTe. 
I wanted to censure the Goverllm0nt 
for creating these conditions. Now, 
you want to shift '~ responsibility: 
I repeat I wanted to lay the ~a e 

squarely on Government. Now you 
see the amendment urg.es something 
different. That, I think, is not in 
keeping with the letter' or spirit ot 

myResol ution. 

SHRI S. M. BANERJEE: I 'ghall 
read the Resolution of .my hon, friend , 
Shri Mishra. 

"This House is of the opinion that, 
the Government is creating con-
ditions for the growth of Fascism 
in the country and thereforE' o~ 

ves that a Parliam'entary CommU-
tee be constituted' to make ,:t"ccom-
mendations to ou l~ a  tltis dan-
gerous trend ... • ' • . 

Sir, the amendm'ent moved by my 
friend is very clear. 

For 'the Government is' 

Substitute 'certain reactionary and 
communal forces and individuals are.' 

I have heard the hon. Member, 
Shri Mishra's talking of freedom of 
expression or freedom of :loeech. 
But, Shri Shastriji's freedom to ' o ~ 

his amendment should not be there. 

He has moved it in the month of 
August 1974. The vigilant Mt.tmber 
as ~ i Mishra is, has read it many 
times. Pel'haps he always takes the 
C.P.!. very seriously. 

He must have read this particu13r 
amendment. ~ might have thought 
that this ~solu ion is going to l'onti-
nue indefinitely and that is why he 
dId not take care of it This amend-
ment is in order. 

Mr. Chairman, I give yoU an exam-
p:e. Long back some hon. Members 
from the Congress party moved th.!lt 
I Ie' left Comm.unist 'parties be ban-
ned. Sir, there was no party as lelt 
Co uni~  Patty. Then, I 'moved 
an amendment that those , ~o le"t 
the Communist Party, be banned. 
~ was, taken up .. !though :01 .. 

tlmately bpt..h.t'11te Resolution .an\.i,I' 
my amendment were withdraVln,1 Sir., 
[ am surpris.=d to find how in the wis-
dom of Mr. Shyamnandan Misma 
this particular amendment wh1cljt is 
more POsitIVe than thJs ' esolu i~  i" 
not in order. Are We; 'riot ~n l ll  

to express our vf'i!WS .. That is why'lf 
requestt(')"yotJto alloW Mr.' Ramav'Ii" 
tar Shastri' 'to tnove' l1ill' 'amendment .. 1 

MR. ,CHAlRMAN:.rl·, I am putting 
this amendment to vote .. 

SHRI SHYAMNAHDAN MIBHRA. 
Shri Samar Guha and Prot'. a l ~ 

Dandavate then left the House. 

Am.endment No.2 was put and 
negatived. 

MR. CHAIRMAN: I shall now put 
the a en ~l  . .of Shriplati, SavHri, 
Shyam to the vote of the House. 
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Amendment No. 4 was put and 
negatived. 

MR. CHAIRMAN: I shall now put 
the amendment of Shrimati Subhadra 
Joshi to the vote of the ous~  

The question is: 

"That in the resolution,-

(i) JOT "the Government is" 
substitute "certain communal, re-
actionary and anti-democratic 
elements are" 

(ii) JOT "resolves that a Parli-
amentary Committee be constitu-
ted to make recomm'endation5 to 
counteract this dangerous trend". 

"recommends to the Governrnent 
to eff'ectively check such activities 
of those reactionary and communal 
forces and individuals in order to 
save our independence and demo-
cratic values which are being 
threateP.led by the said forces" (2) 

The motion Was ad6pted, 

MR. CHAIRMAN: I shall now put 
the Resolution, as amended, to the 
vote of the House. 

The question is: 

"This House is of the opinion that 
certain communal, reactionary and 
anti-democratic elements are creat-
ing conditions for the erowth of 
faScism in the country and there-
fore recomm'ends to the Government 
to effectively check SUCh activities 
of those reactionary and communal 
forces and individuals in order to 
save OUr independence and demo-
cratic values which are being 
threatened by the said forces." 

The .ResoLution, as ",mended, was 
adopted. " 

GMGIPND-M-'JS3 LS-I4. 

19,19 hours 

RESOLUTION RE: MEASURES 
TO REMOVE ECONOMIC AND -SO-
CIAL INJUSTICES TO WOMEN. 

SHRI INDRAJIT GUPTA (Alipore); 
Sir, with your permission, I beg to 
move the following Resolution: 

"On the occasion of the declara-
tion by the United Nations of 1975, 

'., 

as 'International Women's '.;ar', 
this HOUse urges upon the Prim' 
Minist'er to initiate a comprehensive 
programme of specific legislature and 
administrative m'easures aimed at 
removing the economic and social 
injustices, disabilities and discrimin-
naticus to which Indian women con-
tinue to be subjected, particularly in 
~ field of marriage and divorce 

laws, dowry customs, maternity and 
child welfare in the rural areas, 
unequal pay for equal work, educa-
tional and employment opportuni-
ties, vocational training a'_ld facilities 
for working mother." 

I am VE.!I'y glad .... 

MR. CHAIRMAN: The han. Mem-
ber will continue with his speech 
next time, I wish you all a very hap-
py Hoti, The House stands adj''lurn'.ad 
to meet at eleventh hours on 7th Ap-
ril, 1975. 

17.20 hrs. 

The Lok Sabha then' Ild;ouT,ned nit 
Eleven 01 the Clock on Monday, 
April 7. 1975 ChaitTa 17, 1897 (SakaL 


	0000 - 0001
	0000 - 0002
	0000 - 0003
	0000 - 0004
	0000 - 0005
	0000 - 0006
	0000 - 0007
	0000 - 0008
	0000 - 0009
	0000 - 0010
	0000 - 0011
	0000 - 0012
	0000 - 0013
	0000 - 0014
	0000 - 0015
	0000 - 0016
	0000 - 0017
	0000 - 0018
	0000 - 0019
	0000 - 0020
	0000 - 0021
	0000 - 0022
	0000 - 0023
	0000 - 0024
	0000 - 0025
	0000 - 0026
	0000 - 0027
	0000 - 0028
	0000 - 0029
	0000 - 0030
	0000 - 0031
	0000 - 0032
	0000 - 0033
	0000 - 0034
	0000 - 0035
	0000 - 0036
	0000 - 0037
	0000 - 0038
	0000 - 0039
	0000 - 0040
	0000 - 0041
	0000 - 0042
	0000 - 0043
	0000 - 0044
	0000 - 0045
	0000 - 0046
	0000 - 0047
	0000 - 0048
	0000 - 0049
	0000 - 0050
	0000 - 0051
	0000 - 0052
	0000 - 0053
	0000 - 0054
	0000 - 0055
	0000 - 0056
	0000 - 0057
	0000 - 0058
	0000 - 0059
	0000 - 0060
	0000 - 0061
	0000 - 0062
	0000 - 0063
	0000 - 0064
	0000 - 0065
	0000 - 0066
	0000 - 0067
	0000 - 0068
	0000 - 0069
	0000 - 0070
	0000 - 0071
	0000 - 0072
	0000 - 0073
	0000 - 0074
	0000 - 0075
	0000 - 0076
	0000 - 0077
	0000 - 0078
	0000 - 0079
	0000 - 0080
	0000 - 0081
	0000 - 0082
	0000 - 0083
	0000 - 0084
	0000 - 0085
	0000 - 0086
	0000 - 0087
	0000 - 0088
	0000 - 0089
	0000 - 0090
	0000 - 0091
	0000 - 0092
	0000 - 0093
	0000 - 0094
	0000 - 0095
	0000 - 0096
	0000 - 0097
	0000 - 0098
	0000 - 0099
	0000 - 0100
	0000 - 0101
	0000 - 0102
	0000 - 0103
	0000 - 0104
	0000 - 0105
	0000 - 0106
	0000 - 0107
	0000 - 0108
	0000 - 0109
	0000 - 0110
	0000 - 0111
	0000 - 0112
	0000 - 0113
	0000 - 0114
	0000 - 0115
	0000 - 0116
	0000 - 0117
	0000 - 0118
	0000 - 0119
	0000 - 0120
	0000 - 0121
	0000 - 0122
	0000 - 0123
	0000 - 0124
	0000 - 0125
	0000 - 0126
	0000 - 0127
	0000 - 0128
	0000 - 0129
	0000 - 0130
	0000 - 0131
	0000 - 0132
	0000 - 0133
	0000 - 0134
	0000 - 0135
	0000 - 0136
	0000 - 0137
	0000 - 0138
	0000 - 0139
	0000 - 0140
	0000 - 0141
	0000 - 0142
	0000 - 0143
	0000 - 0144
	0000 - 0145
	0000 - 0146
	0000 - 0147
	0000 - 0148
	0000 - 0149
	0000 - 0150
	0000 - 0151
	0000 - 0152
	0000 - 0153
	0000 - 0154
	0000 - 0155
	0000 - 0156
	0000 - 0157
	0000 - 0158
	0000 - 0159
	0000 - 0160
	0000 - 0161
	0000 - 0162
	0000 - 0163
	0000 - 0164
	0000 - 0165
	0000 - 0166
	0000 - 0167
	0000 - 0168
	0000 - 0169
	0000 - 0170
	0000 - 0171
	0000 - 0172
	0000 - 0173
	0000 - 0174
	0000 - 0175
	0000 - 0176
	0000 - 0177
	0000 - 0178
	0000 - 0179
	0000 - 0180
	0000 - 0181
	0000 - 0182
	0000 - 0183
	0000 - 0184
	0000 - 0185
	0000 - 0186
	0000 - 0187
	0000 - 0188
	0000 - 0189
	0000 - 0190
	0000 - 0191
	0000 - 0192
	0000 - 0193
	0000 - 0194
	0000 - 0195
	0000 - 0196
	0000 - 0197
	0000 - 0198
	0000 - 0199
	0000 - 0200



